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for general information :- 

ACT No. 21 OF 1994. 

An Act to repeal and re-enact the Tnttzil Nadu Panchayuts Act, 1958. 

WHEREAS it is expedient to repeal and re-enact the Tamil Nadu Pancliayats Act, 
1958, for establishing a three tier panchayat raj system in the State to tlie elected 
bodies at tlie village, intermediate and district level in keeping with the constitution 
(Seventy-third Amendment) Act, 1992, relating to pancliayats for greater participation 
of the people so as to niake them institutions of self-government and for Inore 
effective imple~nentation of rural development progralnmes; 

BE it enacted by the Legislative Assembly of tlie State of Tamil Nadu in the Forty- 
fifth Year of the Republic of India as follows:- 

CHAPTER I. 

PRELIMINARY. 

1. (1) This Act may be called tlie Tamil Nadu Pancliayats Act, 1994. 

(2) It extends to the whole of the State of Tamil Nadu except,- 

(i) the City of M~dras; 

(ii) the City of Madurai constituted under tlie Madurai City Municipal 
Corporation Act, 197 1 ; 

(iii) the City of Coimbatore constituted under the Coi~nbatore City Municipal 

(iv) the rncnicipalities, town panchayats and industrial townships constituted 

of ,920. under the Tamil Nadu District Municipalities Act, 1920; and 

(v) the cantonments constituted under the Cantonments Act, 1924. 

(3) It shall come into force on such date as the Government may, by notification, 

2. In this Act, unless tlie context otlierwise requires,- 

(1) 'building' includes a Iiouse, out-house, tent, stable, latrine, shed. hut, wall 
- (other than a boundary wall not exceeding 2.5 metres in height) and any other such 

/ 

(2) 'casual vacancy' means a vacancy occurring otl~erwise than by efflux of 
time and 'casual election' means an election held to fill a casual vacancy; 

Short title, 
extent and 
commencement. 

Dctinitions. 
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(3) 'chairman' means the chairman of a panchayat union council or a district 
panchayat, as the case may be; f 

(4) 'chief executive officer' means the chief executive officer of a district 
panchayat; 

(5) 'collector' means the collector of a revenue district; I 
(6) 'commissioner' means the commissioner 01 a panchayat union; 1 
(7) 'company' means a company as defined in the Companies Act, 1956 and Central An l l  

includes a foreign company within the meaning of section 591 of that Act; 

(8) 'district' means a revenue district; 
I 
! 

(9) 'district pa~~cliayat' means the district panchayat constituted under sub- 
section (1) of section 24; 1 

(10) 'drain' means a rain or storm water drain and water tables, chutes and the 
side drain exclusively meant to drain away the rain water falling on the surface of any 
street, bridge or causeway, but does not include a drain or sewer within the meaning 

I 
of the Madras Metropolitan Water Supply and Sewerage Act, 1978; 

Tamil Nadu 
Act 28 of 1971 

( 1  1) 'executive authority' means a secretary of a village panchayat appointed by 
the Government under section 83; 

(12) 'Government' means the State Government; 

(13) 'Grama Sablia' means a body consisting of persons registered in the 
electoral rolls relating to a pancliayat village comprised within the area of village 
panchayat concerned; 

(14) 'house' means a building fit for human occupation, whether as a residence 
01 otherwise, having a separate principal entrance from the common way. and includes 
any shop, worksliop or warehouse or any building used for garaging or parking buses 
or as a bus-stand; 

(15) 'hut' means any building which is constructed principally of wood, mud. 
leaves, grass or thatch and includes any temporary structure of whatever size or any 
small building of whatever material made, which the panchayat may declare to be a 
hut for the purposes of this Act; 

( 1  6) 'Inspector' means any officer not below the rank of a Collector appointed 
by tlie Government to exercise or perform any of the powers or duties of the 
Inspector under this Act; 

(1 7) 'latrine' includes privy. water-closet and urinal; 

(1 8) 'member' means a me~iiber of the village pancliayat, the panchayat union 
council or tlie district panchayat, as the case may be; 

(19) 'ordinary vacancy' means a vacancy occurring by efflux of time and 
'ordinary electicn' means an election held to fill an ordinary vacancy; 

(20) 'owner' inclildes- - 

(a) the person for the time being receiving or entitled to receive whether on 
his own account or on behalf of another person as agent, trustee, guardian, manager 
or receiver or for any religious or charitable purpose, the rents or profits of the 
property in connection with which the word is used; and 

(b) tlie person for the time being in charge of the animal or vehicle in 
connection with which the word is used; 
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(21) 'panchayat' means a village panchayat. a pancliayat union council or a 
district panchayat constituted under this Act; 

(22) 'pancliayat development block' means the arra declared by the Government 
from time to time to be a panchayat develop~nent block for the purpose of this Act; 

(23) 'panchayat union' Iiieans any local area which is declared to be a 
union under this Act; 

panchayat 

A$ - (24) 'panchayat union council' means the body constituted for the administratior, 
of a pancl3ayat union underithis Act; 

(25) 'panchayat village' rneans any local area over which a village 
has jurisdiction; 

panchayat 

> .  
(26) 'president' means the president of a village pancliayat: 

t:-* 
(27) 'private road' rneans any street, road. square, court. alley, passage, cart- 

$-'(, track. foot-path or riding-path wliicli is not a 'public road' but does not include a patli- - .  

way ~ n a d e ' b ~  the owner of premises on his own land to secure. access 
convenient use of, such premises; 

to. or the 

ty; 

t%. . (28) 'public road' means any street. road, square. court, alley, passage, cart- 

? % 
track, foot-path or riding-path, over which the public have a right of way, whether a 

- - tliorouglifare or not, and includes- t$, . 
&. : (a) the roadway over any pitblic bridge or causeway; 

(b) the footway attached to any s ~ ~ c h  road. public bridge or causeway; and 

(c) the drains attached to any such road, p~~bl ic  bridge or causeway. and the Vd; land, whether covered or not by any pavement, veranda, or other str~~cture, which lies on 
$:$either side of tlie roadway upto the boundaries of the adjacent property. whether that 

2; property is private property or property belonging to [he State or Central Government; 
t+ 
'%A (29) a person is deemed to have his residence ' or to' reside' in any house if he 

f?' sometimes uses any portion thereof as a sleeping apartment. and a person is not 
;.b: 

%?j4 deemed to cease to reside in any sucli I~ouse merely because lie is absent from it or 
;".- has elsewhere another dwelling in wliicli he resides, if he is at liberty to return to such 2 

house at any time and has not abandoned his intention of returning; 
F'- , 

(30) 'revenue district' means any local area which for the purposes of revenue 
administration is under the charge of a Collector. after e\cludirig tlierefiom all areas 

I included in- 
r* 

(a) the City of Madras; 

Nadu Act (b) tlie City of Madurai constituted under the Madurai City Municipal 
ref 1971. Colporation Act, 1971; 
I .  

mil Nadu (c) the City of Coilnbatore constituted under the Coirnbato-e City Mi~nicipal 
j of 1981. Corporation Act. 198 I : 

mil Nadu (d) the municipalities. town panchayats and industrial towr~sliips constituted 
' of 1920. under the Tarnil Nadu District Municipalities Act, 1920; and 
nl Act 11 
hf 1924. (e) the cantonments constit~~ted under the Cantonlnents Act. 1924. 

(3 1) 'Scheduled Castes' shall have the same meaning as in the Constitution; 
L 

(32) 'Scheduled Tribes' shall have the same meaning as in the Constitution; 



(33) 'State Election Commission' means the State Election Commission referred 
to in section 239; 

(34) 'State Election Comniissioner' means the State Election Coininissioner . 

referred to in section 239; 

(35) 'unreserved forest' means a forest not notified under section 4 of the Tamil Nad 

Tamil Nadu Forest Act, 1882 and includes unreserved land at the disposal of the *c* o f l  

Government; 

(36) 'village' met,,s any local area which is declared to be a panchayat village 
under sub-section ( 1 )  of section 4, and 'revenue village' means any local area which is 
recognised as a village in the revenue accounts of Government after excluding therefrom 
the areas, if any. included in- 

(a) the City of Madras; 

(b) the City of Madrrrai constituted i~nder thc Mad~~rai City M~inicipal Corporation 
Act, 1971; 

(c) the City of Coi~nbatore constituted under the Coimbatore City Municipal 
Corporation Act, 198 1 ; 

(d) the municipalities, town panchayats and industrial townships constituted 
under the Tamil Nadu District Municipalities Act, 1920; and 

(e) the cantonments constituted under the Cantonments Act, 1924; 

(37) 'village panchayat' means a panchayat constituted as a village panchayat 
under sub-section ( 1 )  of section 6; 

(38) "water-course" includes any river, stream or channel , whether natural or 
artificial; 

(39) 'year' means the financial year. 
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GRAMA SABHA. 

3. (1) There shall be a Grama Sabha for every village panchayat consisting of 
ersons registered in the electoral roll relating to tlie panchayat village, comprised 

within the area of the said village panchayat. ,k. . 
[F"? 

L . .. (2) Subject to the general orders of the Government, the Grama Sabha shall 
meet atleast thrice in a year but six months shall not intervene between any two 

F"meet ings .  If the village panchayat fails to convene the Grama Sabha. the Inspector 
? shall convene the Grama Sabha. 

1. (3) (a) The Grama Sabha shall.- 

(i) approve the village plan; 
K 

k, (ii) approve the village budget for the year; and 

(iii) review the progress of the implementation of all sclieries entrusted < to the village panchayat. 
/ .  . ,  

(b) The Government may, by notification, entrust to the Ciram#l Sablia sucll 
+:I,. other fi~nctions as may be specified. 
@ 1 

(4) The village pancliayat shall give due consideration to the recommendations and 
1: suggestions of the Grama Sablia. 

r' sv s (5) The quorum for a meeting of the Gra~na Sabha shall be one-third of the total 
&?' 6:' -, 

number of the members of the Gralna Sabha and the procedure f o r  convening and 
, conducting such meetings of tlie Grama Sabha shall be such as may be prescribed. 

(6) Every meeting of tlie Gralna Sabha sliall be presided 

k,. and in his absence, by tlie vice-president and in the absence of 
vice-president, by a member chosen by the members present 

Grama Sabha 



- 
CHAPTER 111. 

FORMATlON AND CONSTITUTION OF VILLAGE PANCHAYATS, 
PANCHAYA-I' UNION COUNCILS AND DISTRICT PANCHAYATS. 

VILLAGE PANCHAYATS. 

Formation of 4. ( 1 )  The Inspector,- 
panchayat 

villages. (a) shall, by notification, classify and declare every !ocal area comprising a 
revenue village or villages or any portion of a revenue village or contiguous portions of 
two or more revenue villages with a population estimated at not less than five hundred as 
a panchayat village for the purposes of this Act; and 

(b) shall, by notification, specify the name of such panchayat village. 

(2) (a) The lnspector may, by notification, exclude from a panchayat village 
any area comprised therein. provided that the population of the panchayat village after 
such exclusion, is not less than five hundred. 

(b) In regard to any area excluded under clause (a), the lnspector shall by 
notification under sub-section ( 1 )  declare it to be a panchayat village if it has a 
population of not less than five hundred or if its pbPL4'ltion is less than five hundred, 
include it in any contiguous panchayat village under clause (c) (i). 

(c) The lnspector may, by notification,- 
(i)  include in a panchayat village any local area contiguous thereto; or 

. (ii) cancel or modify a notification issued under sub-section (1); or 
(iii) alter the name of any panchayat village specitied under sub-section (1). 

(d) Before issuing a notification under clause (a) or under clause (b) read 
with sub-section (1) or under clause (c), the lnspector shall give the village panchayat 
or village panchayats which will be affected by the issue of such notification, a 
reasonable opportunity of showing cause against the proposal and shall consider the 
explanations and objections, if any, of such village panchayat or village panchayats. 

(3) Any rate-payer or inhabitant of such area or any village panchayat concerned. 
may, if he or it objects to any notification under sub-section (1) or sub-section (2), 
appeal to the government within such period as may be prescribed. 

(4) The lnspector may pass such orders as he may deem fit- 

(a) as to the disposal of'the property vested in a village panchayat which has 
ceased to exist, and the discharge of its liabilities ; 

(b) as to the disposal of any part of the property vested in a village panchayat 
which has ceased to exercise jurisdiction over any local area, and the discharge of the 
liabilities of the village panchayat relating to such property or arising from sucli local 
area. 

(5) An order made under sub-section (4) may contain such supplemental, 
incidental and consequential provisions as the Inspector may deem necessary, and in 
particular may direct- 

(i) that any tax, fee or other sum due to the village panchayat or where a 
village panchayat has ceased to exercise jurisdiction over any local area, such tax, fee 
or olhcr st1111 duc to the village panchayat as relates to that area shall be payable to 
such uutl~orities as niay be specified in the order; I 

(ii) that appeals. petitions, or other applications with reference to any such 
tax, fee or s i~m which are pending on the date on which the village panchayat ceased 

% 1 
to exist or, as the case may be, on the date on which the village panchayat cease to 
exercise jurisdiction over the local area, shall be disposed of by such authorities as 
may be specifi :d in the order. 
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them to the panchayat village or specified area therein. 

(3) Without prejudice to the generality of the foregoing provision, all references 
in the provisions so notified to a municipal council or the chairman or the executive 
authority thereof shall be construed as references to the village panchayat or the 
president or the executive authority of the village panchayat and all references to any 

6. (1) A village panchayat shall be constituted for cacli panchayat village consisting 
of such number of elected members, with effect from such date as may be specified in the 

. - notification issued in that behalf by the Inspector. 
(2) Subject to the provisions of this Act. the administration of the panchayat 

village shall vest in the village panchayat but the village panchayat shall not be entitled 
to exercise functions expressly assigned by or under this Act or any other law to its 
president or to any panchayat union council or the district panchayat or other authority. 

(3) Every village panchayat shall be a body corporate by the name of the 
panchayat village specified in the notification issued under section 4, shall have perpetual 
succession and a common seal, and subject to any restriction or qualification imposed 
by or' under this Act 'or any other law. shall be vested with the capacity of suing or 
SeI" sued in its corporate name, of acqiriring, holding and transferring property, 
movabi:: or immovable, of entering into contracts, and of doing all things necessary, 
proper or expedient for the purposes for which it is constituted. 

7. (1) The Government may alter any classification notified under sub-section ( I )  
. of section 4, if in their opinion the panchayat village satisfies or ceases to satisfy the 

conditions referred to in that sub-section. 
(2) Any decision made by tlie Government under this section shall not be 

questioned in a court of law. 

reference'to population of the panchayat village concerned. as ascertained at the 
t preceding census of which the relevant figures have been published. 

(2) The Inspector may, from time to'time, by notification, alter the total number 
f members of a village panchayat notified under sub-section (1). 

, (3) The number notified under sub-section (1)  or the number as altered by 
otification under sub-section (2) shall not be less than five or more than fifteen. 

9. ( 1 )  Every village panchayat unless sooner dissolved, shall continue for five years 
from the date appointed for its first meeting after each ordinary election and no longer. 

. . 

(2) Where a village panchayat is dissolved before tlie expiration of the said 

nce with the provisions of section 214 as soon as may be, and in any case 
he expiration of a period of six months from the date of such dissolution: 

rovided that where a villag'e panchayat is dissolved, within six I I, onths before 
ration of the said period of five years, it shall not be necessary to hold any 

Extension of 
provisions of 
Tamil Nadu 
District 
Municipalities 
Act, 1920 or 
of any rules 
made there- 
under. 

Constitution of 
village 
panchayats 
and their 
incorporation. 

Alteration of 
classification 
of panchayat 
villages. 

Strength of a 
village 
panchayat. 

Duration of 
village 
panchayats. 
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Election of 10. The members of tlie village panchayat shall be elected in sucli manner as may 
members of be prescribed: 

village 
panchayat. Provided that no person sliall be eligible to be elected under this Act as a 

member of more than one village panchayat. 

Reservation of 1 1  .(I) Seats shall be reserved for the persons belonging to the Scheduled Castes 
Seats. and the Scheduled Tribes in every village pancliayat and the number of seats so 

reserved shall bear as nearly as may be, the same proportion to the total number of 
seats to be filled by direct election in that village panchayat as the population of the 
Scheduled Castes in that village pancliayat area or of the Sclieduled Tribes in that 
village panchayat area bears to the total population of that area: 

Provided that for tlie first election for the village panchayat to be held immediately 
after the cornrnencelnent of this Act, the provisional population figures of the panchayat 
village as published in relation to 1991 census sliall be deemed to be the population of 
the panchayat village. 

(2) Seats shall be reserved for women belonging to the Scliedi~led Castes and 
the Scheduled Tribes from among the seats reserved for the persons belonging to the 
Scheduled Castes and the Sclieduled Tribes whicli sliall not be less than one third of 
the total number of seats rese~ved for the persons belonging to Sclieduled Castes and 
the Scheduled Tribes. 

(3) Seats sliall be reserved for women in the village pancliayat and the number 
of seats reserved for women sliall be. as nearly as may be, one third (including the 
number of seats reserved for women belonging to the Scheduled Castes and tlie 
Scheduled Tribes) of the total number of seats in the village panchayat: 

Provided that such seats reserved for women sliall be allotted by rotation to 
different wards in sucli a manner as tlie lnspector may. by notification. direct. 

(4) The reservation of seats under sub-sections(1) and (2) sliall cease to have . 
effect on the expiration of the period specified in Article 334 of tlie Constit~~tion. 

Division of' 12. For the purpose of election of members to a village panchayat. the Inspector 
I'anchayat may. after consulting the village panchayat. by notification. divide tlie panchayat 
village into village into w,lrds and determine the number of members to be returned by each ward 

wards. in accordance with such scale as may be prescribed. 

'Term of office 13.(1) The term of office of the members of every village pancliayat who are 
of members. elected at ordinary elections, shall. save as otherwise expressly provided. be five years 

from the date appointed for the first meeting of such village panchayat after ordinary 
election. 

(2) Ordinary vacancies in the office of an elected member of the village pancliayat 
shall be filled at ordinary elections whicli shall be fixed by the State Election 
Commissioner to take place on such day or days within six montlis before the 
occurrence of the ordinary vacancies, as lie thinks fit. 

(3) The member of a village panchayat elected in a casual vacancy sliall enter 
upon office forthwith, but shall hold office only so long as the me~nber in whose place 
he is elected would have been entitled to hold office if the vacancy Iiad not occurred. 

Electoral roll 1441) Subject to the provisions of sub-section (2). the electoral roll of the panchayat 
for village uni0.1 council for the time being in force in a panchayat village sliall be deemed to be 

panchayats. the electoral roll for such village panchayat. 
(2) No amendment, transpcsitiori or deletion of any entry in the electoral roll of 

the panchayat union council made after the last date of making nominations for an 
election in any village panchayat ward and before tlie ndtification of the result of sucli 
election, sliall form part of the electoral roll for sucli election for the purpose of this 
section. 

(3) The executive authority of the village panchayat shall maintain in the 
prescribed manner, an electoral roll for each ward of the pancliayat village. 



PANCHAYAT UNION COUNCILS. 

(a) to declare any local area forming a development block for tlie purposes 
of tlie National Extension Service Scheme or Community Development. to be a panchayat 
developnient block; and 

(b) to constitute for every sucli pancliayat development block a pancliayat 

(2) Any inhabitant of a local area in respect of which any s~lcli notilication has 

cation to tlie Government \vitIiin six weeks from the publication of tlie notification 
lie Government sliall take all s~lcli objections into consideration. 

(3) After tlie expiry of six weeks from tlie publication of the notification and 
er considering the objections, if any. \vliicli have been submitted. the Government 

(a) declare the local area to be a panchayat developlnent block; , 

(b) declare the said pancliayat developtnent block to be a pancliayat union; 

' (c) specify tlie name of tlie panchayat union. 

(4) TIie Government may. by notification-- 
(i) exclude from a panchayat development block any area or village coniprised 

(ii) include in a pancliayat development block any area contiguous to it. or 
(iii) cancel or modify a notification issued under sub-section (3). or 
(iv) alter tlie name of a pancliayat union. 

(5) 13et'ore isstling a notification undcr sub-section (4). the Governnient shall 
consult tlic clistsict panchay:~t conccr~~ecl arid givc 111c panclloyal union council or 
pancllayat illlion coitncils and the village panchayat or village pclncha!at!; \vhich will be 
affected by the issue of sirch notification. a reasonable opportunity for sho\cing cause 

, . against tlic proposal and shall consider their explanations. and objt:ctions. if any. 

(6) The Government may pass such orders as they ]nay deem fit-- 
(a) for tlie disposal of the assets of. or institutions belonging to, tlie pancliayat 

union co~lncil which Iias ceased to exist. ancl for the discharge of the liabilities. if any. 
'o f  such pancllayat i~nion coi~ncil relating to such assets or institutions. or 

(b) for tlie disposal of any part of the assets of: or instit~~tion:; belonging to. 

union C O L I I ~ C ~ ~  relating to s~lcli assets or institutior?~. 

(7) An order made under sub-section (0) may contain :;t~cIi supplemental. 
incidental and consequential provisions as [lie Government Inay clcem necessary. ancl 
in particular may direct-- 

disposed of by such authorities as may be specified in the ordcr. 

I.'ornintion ol' 
panchayn t  
union. 
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Constitutio~l of , 16.(1) A pancl~ayat union council shall be constituted for each panchayat union 
panchayat with effect from such date as may be specified in the notification issued in that behalf 

union councils by the Government. 
and their 

incorporation. (2) Subject to the provisions of this Act, the ad~ninistration of the panchayat 
union shall vest in the panchayat union council but the panchayat union council shall 
n3t be entitled to exercise functions expressly assigned by or under this Act or any 
other law to its cl~airrlan or the co~nlnissioner or to the village panchayat or district 
panchayat or any other authority: 

Provided that if and so long as there is no village panchayat in any part of a 
panchayat union, the panchayat union council shall exercise all the powers including 
the power of taxation. discharge the duties. perform the functions and be credited 
with the receipts and debited with the charges of the village l~anchayat. and the 
chairnlan and the commissioner of the panchayat union co~~nci l  shall esercise tlie 
powers, discharge the duties and perform the function of the president and the 
executive authority, sespecti\/cl, , in such part of the p~incl~ayat d~velop~nent block. 

(3) Every panchayat uniorl council shall be a body corporate by the name of the 
pancllayat ilnion specified in the notification issued i~ndcr section 15. shall have 
perpe!ual succession and a conimon seal, and. subject to any restriction or qiralification 
i1np3sed by or under this Act or any other law, shall be vested with llic copacity 01' 
suirg or being sued in its corporate name, of acquiring. holding and transferring 
property, ~novable or immovable, of entering into contracts. and of doing all things 
necessary, proper or expedient for the purposes fop which i t  is constituted. 

Composition 17. (1) A panchayat union council constituted for any panchayat union, sliall consist 
and strcngth of of- 

panchayat 
union council. (a) the elected members as notified under section 19; 

(b) the members of the tlouse of People and the members of the State 
Legislative Assembly representing constiti~encies whicli co~nprise wholly or partly of 
the pnchayat i~nion; 

(c) the members of the Council of States who are registered as'electr-r 
within the panchayat union; 

td) such numbcr of presidents of village panchayats chosen in the manner 
specified under sub-section (2). 

(2) The nurnber of presidents to be elected to the panchayat union council shall 
be one fifth of the total nurnber of elected members as notified under section 19, 
elected by sucll presidents in accordance with such procedure as may be prescribed. 

(3) The members of'the House of People. the State Legislative Assembly, the 
C:ouncil of States and the presidents of village panchayats referred to in ,clauses (b), 
(c) and (d) of sub-section (1). shall be entitled to take part in the proceedings of, and 
\rote at the meetings of, the panchayat union council. 

Duration 01. 18.(1) Every panchayat union council unless sooner dissolved shall continue for 
panchayat fivc years from tlie date appointed for its first meeting after each ordinary election and 

union council. no lor ger, 

(2) Where a panchayat i~nion council is dissolved before the expiration of the 
said period of five years. election to reconstitute such panchayat union council shall be 
coinpleted in accordance with the provisions of section 21 5 as soon as [nay bc. and in 
any case, before the expiration of a period of six months from the date of such 
clissoluliori: 

Provided that where a panchayat union council is dissolved within six months 
before the expiration of the said period of five years it shall not be neccessary to hold 
any election to such panchayat 1.1nion council. 

Election of' 
tnembers of 

19. The elected members of a panchayat ilnion council shall consist of persons 

panchayat elected from the wards in the panchayat union, as lnay be notified from time to time 
,,,,iolr cc,uncil. by the Government at the rate of one member for every five thousand population of 



relevant figures have been published : 

Provided that no person sliall be eligible to be elected under thir;, Act as a lnernber 
of more than one panchayat union council. 

20. (1) Seats sl?all be reserved for the persons belonging to the Scheduled Castes 
and tlie Schednled Tribes in every panchayat union coi~ncil and tlie n i ~ ~ n l ~ e r  of seats so 
reservcd shall bear as nearly as may be, tlie same proportion to tlie total number of 
seats to be filled by direct election in that pancliayat iiniori co~~ncil  as the population of 
the Scheduled Castes in that pancllayat union area or of tlie Scheduled Tribes in that 
panchayat union area bears to tlie total popillation of that area: 

Provided that for the first election for tlie pancliayat union c:oi~nc:il to bc held 
immediately after tlie commencement of this Act, the provisional population figures of 
tlie pancl~ayat union as published in relation to 199 I census sliall be dec:med to be the 
population of that panchayat ~~n ion .  

(2) Seats shall be reserved for women belonging to the Sclleduled Castes and 
the Scheduled Tribes from among tlie seats reserved for tlie perso~~s belonging to the 
Scheduled Castes and tlie Sclieduled Tribes which sliall not be leis than one-third of 

and the Scheduled Tribes. 

(4) The reservation of seats under sub-sections (1) and (2) shall cease to have 
effect on the expiration of the period specified in Article 334 of the Constitution. 

2141) For the purpose of election of ~ne~iibcrs lo 11ic panchayat union council, the 
Inspector sliall, after consulting the panch.ayat union council. by notification, divide 
the pancliayat union area into wards. and determine the nun~ber of members to be 
elected i n  accordance with such scale as may be prescribed. 

(2) Only one member shall be elected from each ward. 
22. ( 1 )  Except as otherwise provided in this Act, members of the pancliayat.union 

council elected at an ordinary election, sliall hold office for a tern1 of five years. 
(2) The term of office of the members elected at an ordinary election shall 

colnmence on tlie date appointed for the first meeting of tlie pancl~ayat union council 
after ordinary election. 

23. (1) Subject to t!ie provision of sub-section (2). the electoral roll of the district 
panchayat for the time being in force for such part of the panchayat union shall be 
deemed to be the electoral roll for such panchayat union council. 

(2) No amendment. transposition or deletion of any entry in the electoral roll of 
the district pancllayat made after last date for making no~ninations for an election in 
any pancliayat union coi~ncil ward and before tlie notification of the result of such 
election. shall form part of the electoral roll for such election, for tlie purpose of this 

(3) The Com~nissioner of panchayat union council shall maintain in the prescribed 
manner. electoral roll for each ward in the pancliayat union. 

1)ivision of 
panchnynt 
union into 
\\.ards. 

Electoral roll 
for panchayat 
union council. 
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DISTRICT PANCI-JAYATS. .%. 
I'or~nation and 24.(1) The Governlnent may. by, notification. constit~~te for each district with 

incorpomtion effect from such date as may be prescribed in tlie said notification. a district,panchayat 
ol. district . having jurisdictionrover the entire district excli~ding such portions of the district as are 

pallclln~ill. included in a 111unicipality or town panchayat or industrial township or under the 
autllority of a mi~nicipal corporation or a cantonment. 

(2) Every district panchayat shall be a body corporate by the name of the 
district, shall have perpetual succession and a colnlnon seal and subject to such 
restrictions as are ilnposed by or under this or any other enactment. shall be vested 
with the capacity of suing or being sued in its corporate name. of acquiring. l~olding 
and tra ~sferring property. lnovable or immovable. whether uithout or within the limits 
of the area over which i t  has authol-ity. of entering into contracts and of doing all 
tlirngs. necessary. proper or expedient for the purpose for which it is constitr~ted. 

C'onstitulion ol' 25. (1) Every district pancliayat shall consist of,-- 
dislricl (LI)  the elected ~ne~iibers as cleterniinctl under section 27: 

panchn) al. (h) the melnbers of the t Io~rse of People and the ~nelnbers of the State 

1,cgislative Assc~nbly reprcscnting a part or wliole of  the district wllose co~~s t i t~~encies  
lie within rhc districr: 

(c) tlie member of the Coi~ricil of States \vIio is registered as elcctor nilhin 
tlte district: 

(4 sucll nulnber of chair~nen of panchaqat ilnion councils chosen in the 
manners specified under sub-seclion (2) 

(2) The number of cliairmen to be elected to the district panchaja! shall be one 
fifth of the total number of elected members as determined under section 27 elected 
by such chainnen in accordance with such procedure as niay be prescribed. 

(3) The mcrnhers of the Ilousc of People, the State Legislative Assembly. 
Coi~ncil of States and the chairmen of pancllayat union councils referred to in clauses 
(h),  (L;I and (4 of sub-section ( 1 ) .  shall be entitled to take part in the proceedings. and 
vote at the meeting of the district pancliayat. 

I :lcclion of 26. The numbel. of elected members of a district panchayat shall consist of-  
lllcrlll'ers. persons elected fro111 thc wards i n  the district pancliayat. as may be notilied 1Eom time 

to lime by the Government based on tlie population of the district as ascertained at the 
last preceding census. : 

Provided that no person shall be eligible to be elected i~nder this Act as member of 
niore than one district panchayat 

I)ctclrnllnatio~~ 27. Upon the pilblication of the figures for each censtls. the number of elected 
ofclcctcd members of a district pancllayat shall be determined in accordance with such scale as - 

mcmbc.rs 'lflcr mag be prescribed on the basis of tlie population of the district as ascertained at the 
ccl~sllh. last preceding census: 

Provided that the determination of the members as aforesaid. shail not affect the 
then composition of the district panchayar until the c ~ p i r ~  of the term of office ol'the 
elected members then in office: 

Provided fi~rther that for the first election to the district panchayat to be held 
i~nlnediarely after the commencement of this Act. the provisional population figures of 
the district pancl~ayat as published in relation to 1991 census. shall be deemed to be 
the population of rlie district panclinyat as ascertained in that census. 

I)clIimitation o i  28. The Government shall. by notification.- 
tcrrkorral 

\v;~rds. 
fu) divide the area. within the jurisdiction of every district panchayat. for the 

purpose of elec:ion to s ~ ~ c l l  district panchayat into as many single member territorial 
wards as the nunlbcr of members reqllired to be elected under section 26; 

(17) determine the estent of each territorial ward which shall be a panchayat 
village or panchayat union or part of a panchayat village or panchayat i~nion; and 



I 

-e reserved for the 

29. ( I )  Except as otherwise provided in this Act, liiembers of a district panchayat 
elected at an ordinary election. shall liold office for a term of five years. 

(2) The term of office of the members elected at an ordinary election shall 
commence on tlie date appointed for the first meeting of the district panchayat after 
ordinary election. 

(3)  The member of a district panchayat elected in a casual vacancy, shall enter 
upon the office fortIi\vitli but shall hold office only so long as tlie member in wliose 
place he is elected would have been entitled to liold office. if the vacancy had not 

30. (1) The electoral roll of a district panchayat shall be the same as tlie electoral 
roll of tlie Tatnil Nadu 1,egislative Asselnbly prepared and revised in accordance with 
the provisions of the law for the time being in force in the district and as revised, 
modified, up-dated and publislied in accordance with the provisions of sub-section 

(2) Subject to the superintendence, direction and control of the State Election 
Co:nmission, the electoral roll shall be revised, modified. up-dated and publislied by 
suc l~  officer as may be des~gnated by tlie State Election Cotiimission in this behalf in 
the prescribed manner. 

purpose of this section. 

3 1 .  ( 1 )  Every district pancliayat constitilted under this Act ilnless sooner dissolved, 
all continue for five years from tlie date appointed for its first meeting after each 
dinary election and no longer. 

(2) Wlicre a district poncliayat is dissolved before the expiration of tlie said 
period of' live years, electioti to reconstitute such district panchayat sliall be completed 
as soon as may be, and in any case. before tlie expiration of a period of six tnontlis 
from tlie date of such dissolution: 

Provided that where a district pancliayat is dissolved within six months before the 
expiration of the said period of five years. it shall not be necessary to hold any election 
to sucli district pancliayat. 

32. (1) Seats sliall be reserved for the persons belonging to the Scheduled Castes 
nd the Sclieduled Tribes in every district panchayat and the number of seats so 

reserved shall bear as nearly as may be. the same proportion to tlie total number of 
seats.to be filled by direct election in that district panchayat as the pop~llation of the 
Scheduled Castes in that district panchayat area or of the Scheduled Tribes in that 

rict pancliayat area bears to the total popillation of that area: 

of that district pancliayat area. 

(2) Seats sliall be reserved for women belonging to the Schetluled Castes and 
the Scliedi~led Tribes from among tlie seats reserved for the persons belonging to the 
Sclieduled Castes and the Scheduled Tribes which shall not be less than one-third of 
tlie total number of seats reserved for the persons belongirlg to the Scheduled Castes 
and the Scheduled Tribes. 

Term of office 
of members. 

Electoral roll 
for district 
panchayat. . 

Duration of 
district 
panchayat. 

Reservation of 
seats. 
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(3) Seats shall be reserved for wolnen in the district panchayat and number of 
seats reserved for wolnen shall not be less than one-third (including the number of 
seats reserved for women belonging to the Scheduled Castes and the Scheduled 
Tribes) of the total number of seats in the district pancl~ayat: 

Provided tliat such seats reserved for wolnen shall be alloted by rotation to different 
territorial wards in such manner as the Government may, by notification. direct. 

(4) The reservation of seats under sub-sections (1) and (2) shall cease to have 
effect on the expiration of the period specified in Article 334 of the Constitution. 

(5) Reservation of seats under this section, section 1 1  and section 20, shall be 
made by thc Government or by any officer autliorised by the Government in this behalf. 

(6 )  While determining the number of seats in village panchayats, Panchayat 
union councils and district panchayats under this section, section 1 1 ,  and section 20 
for the purpose of reservation. any fraction thereof shall be disregarded. 

QUALIFICATION. DISQUALIFICATION, ETC.. OF MEMBERS. 

Qu ~lif cation 33. No person shall be qualified for election as a member or president or cliairmnn 
of candidates. of a panchayat unless- 

( i )  his name appears on the electoral roll of the concerned pancliayar; and 
(ii) he has completed his twenty-first year of age. 

Disqua]ifiwtion 34. ( I )  No Village Administrative Officer. or village servant and no other officer or 
of ofticers and servant of the State or Central Govern~nent or of a village panchayat. panchsyat union 

scrvants 01' council, district panchlyat. municipal council or the lnunicipal corporation of Madras. 
Chvcrnmcnt or of Madur'li or of Soimbatore or of any other ~nunicipai corporation tliat niay be 

and local ccnstituted under any law for the time being in force or of any industrial township or 
bodics. ctc. of cantonlnent or  of any b ~ d y  corporate. owned or controlled by the State or Central 

Government, shall be qualrfierl for election as a rnernber or for holding office as a 

(2) If any q~~estion arises either before or after an  election whether any person 
is or is not disqualified under this section, the question shall be referred to the 
Government whose decision shall be final. 

(3 )  Before taking any decision on any such question. the Governlnent sl~all 
obtain the opinion of the State Election Commission and shall act according to such 
opinion. 

Disquali licalion 
* sons of pcr. 

convicted of 
clcction 

offences. 

L 

Disqualification 
of voters. 

35. Every person convicted of an offence punishable under sections 58 to 71 of CCIIII 
this Act or under Chapter IX-A of tlie Indian Penal Code. or is so dis,lualified by or X1.v 
under any law for the time being in force for the purposes of election to the Legislative 
Asse~nbly of the State or is disqualified by or under any law for the time being in 
force, shall be disqualified from voting or from beirig ~iected in any election to ivliich 
this Act applies or from holding the office of president or member of a \/iilage 
panchayat or of the office of cliairman or member of a panchayat union council or a 
districi panchayat. for a period of five years from the date of his conviction. 

36. No person who is of unsound mind and declared so by a competent court and 
no person who is disqualified under section 35 shall be qualified to vote so long as the 
disqualification subsists. 

Disquali tication 37. ( I )  A person who has been sentenced by a criminal court to imprisonment for 
of candidates. any offence involving moral delinquency (such sentence not having been reversed) 

shall be disqualified for election as a member while undergoing the sentence and for 
five years from the date of the expiration thereof. 

1 

(2) A person convicted of an offence punishable under the Protection of Civil Central hah 
Rights Act. 1955 . shall be disqualified for election as a member for a period of five XXlI "f19JS' 
years from the date of such conviction. i 



(a) of unsound mind, or a deaf-mute: 
(b) an applicant to be adjudicated as an insolvent or an i~ndiscliarged insolvent: 
(c) interested in a subsisting contract made with or any work being done 

- 

for, any panchayat except as a share holder (other than a director) in a company; 
(d) employed as paid legal practitioner on hehalf of tlie panchayat or as legal 

practitioner against the pancliayat: 
(e) already a rne~nber of a panchayat, whose term of' office will not expire 

before his fresh election can take effect or has already beer, elected as a member of a 
ncl~ayat wliose term of office has not yet commenced: or 

(0 in arrears of any kind due by liim (otherwise than in a fiduciary capacity) 
a pancllayat i~pto and inclusive of the pfevious year. 

(a) is serttenced by a cri~iiinal court to such punishment and f ~ r  such offence 
as is described in sub-section ( I )  of section 37: 

(b) is convicted of an offence punishable ~ ~ n d e r  the Protectiorl of Civil Riglits 

(c) k c o ~ n e s  of ~~rlsoi~rid tilitid or of deat'mute: 
(d).applks to be adjudicated, or is adjudicated. as an insolvent: 
(e) acquires any interest in any subsisting contract made with or work being 

done for any panchayat except as a shareholder (other than a director) in a company 
or except asApermitted by rules made under this Act: 

(t) is employed as paid legal practitioner on behalf of any pancllayat or accepts 
e~nploy~nent  as legal practitioner against any panchayat: 

(g) is appointed a< an officer or servant under this Act: 
(11) ceases to reside in the \/illage. the panclia?at i~nion or the district. as tlic 

case may be: 
(i) fails to pay arrears of any kind due hy him (other\.~isc than in a fiduciar\ 

capacity) to any panchayat within three months after such arirears be(-ame due: or 
(j) absents himself from the meetings of the pancllayat for a period of tliree 

consecutive months reckoned from tlie date of the  commence^-~ent of his term of 
office, or of the last meeting ~vliich he attended, or of his restoration to office as 
member ~ ~ n d e r  sub-section (1) of section 39. as the case ma! be. or if within the said 

consecutive nieetings held after the said date: 

(i) due notice of that meeting ~ ' ~ 7 s  not give11 to him: o r  
(ii) the meeting was held after giving sliol-ter noticc ~lian tliat prescribecl for an 

ordi~qary meeting: o r  
(iii).zIie meeting was Iield on a req~~isition of mc~nbcrs. 

39, (I):Wixre a person ceases to be a member irncler section 35 or clause (a) or 
clause <b) of ; . s t ion  38, such person sliall be restored to office for sucli portion of 
the per iod . f~r .~wI~ic l~  such person was elected. as may remain i~nexpired at tlie date of 
suchi.mtoration, if and when the conviction or sentence is annulled on appeal or 

. revision:,;and any person elected to fill tlie vacancy in the interim. sliall on such 
restoratinn, vacate office. 

(2):Where a person ceases to be a member i~ndcr clause (j) of section 38. the 
executive~authority or the commissioner or tlie chief esecutive officer as the case liiay 

Disqualification 
ol' mcmhcrs. . 
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be, shall. at once intimate the fact in writing to silcli person and report the same to the 
panchayat concerned at its nest meeting. If such person applies for restoration suo 
rlro~o to tlie panchayat concerned on or before 'Ile date of its next meeting or within 
fifteen days of the receipt by him of such intimation, such panchayat !nay at the 
~neeting next after tlie receipt of such application restore him to his officc of member: 

Provided that a member shall not be restored more than twice during his term of 
office. , 

Oath or 40. (I ) Notwithstanding anything contained in the OEILI 13 Act'. 1969. every person who ccntril\ 
altirlnation to is elected to be a member or who becollies a melnber shall. before taking his seat, ~.-?lre. 0s IO(,O 

be made at a meeting of the panchayat an oatli or af'fir~nation in the following fonn. namely:- 
members. "I, P .B, having been elected a member/having become a member of this village 

panchayatlpanchayat union coi~ncil/district panchayat do swear in tlie name of God/ 
solemnly affirm that I will bear trite faith and allegiance to tlie Co~istit~tion of lndia as 
by law established. that I will uphold the sovereignty and integrity of lndia and that I 
\,vill faitlifillly discharge the duty upon \vhich 1 am about to enter". 

(2) Any person who, having been elected to be a member or ~klio. having 
become a member. fails to make within three months of the date on which his teml of 
office colnlnences or at one of the first three nieetings held after the said date. 
whichever is later. the oath or affirmation laid down in sub-section ( I ) ,  shall cease to 
hold his office and his scat shall be deemed to have become vacant. 

( 3 )  Any person who has been elected to be a member or MIIO has become a 
Inember shall not take his seat at a meeting of tlie panchayat or do, aljy act as sucl~ 
tne~nber ilnless he lias made the oath or affirmation as laid down in g~lh- ' es~ion ' (~) .  , , , I  $.Y:,,, I 

(4) Notwithstanding anything contained in sub-section (3). ,the presld:nt ?r  the 
chairnian of a panriuyat or the member of a co~nmittee constituted ~inder th'is Act. 
who lias not lnadc ile oath or affirmation a? a member, shall be entitled to act'as such 
~jresident. chairni.~li or member provided he makes the oath or affirrnation *and takes 
his seat at the t iw illeeting of the panchayat which lie attends \vitIiin two months after 
Irc is elected or appointed a\. or bcco~nes elititled to esercisc the filnctions of. the 
president. chairman or n~clnber, as the case may be. 

E.ypIurl~rlron - 1-or the purposes of this section- 
(i)'president'incli~des a \ ice-president exercising the tilnctions of the president 

under sub-section ( 1 )  or sub-section (3) of secti ~n 47 and tlie temporary president 
appointed ~lnder sub-section (3) of that section; and 

(ii) 'chairman' includes vice-chairman exercising tlie filnctions of the chairman 
under sub-section ( I )  or sub-section ( 5 )  of section 54 or a revenue divisional officer 
\vho is ex-officro chairman ~rnder sub-scction (2) of that section. 

Authority to 
dccidc 

cli~cstions ol' 
ili~qualilication 

ol'msmhcrs. 

41. ( 1 )  Whenever it is alleged that any person who has been elected as a melnber 
of a pancliayat or who becomes a melnber of a panchapt is not qilalified or has 
become disqualified under sections 33. 35. 37, 38 and 30. the executive authority or 
the com~nissioner or tlic chief esecutive officer as the case may be. shall. by notice in 
writing inform s i ~ h  member of the allegation and place the matter at the nest meeting 
of the panchayat concerned. If before the date of the expiry of two months froin the 
date of receipt of sucll notice. such ~nembcr does not apply to the prescribed judicial 
authority ilnder sub-section (2). he shall become not qualified or disqualified,from 
S L I C ~  date of expiry of the said two months. 

i') 
(2) The executive authority or the co~nniissioner or the chief executive affioer. 

as the case may be. if so d'rected by the pancliayat or by the St f e  Election 
Co~nmissioncr. shall. or any si~cll member of any other member lnay 7 t 'pply to'tlie 
prescribed judicial authority \\hose dccision on sucji allegation shall be finak 

(3) Where an application has been made under sub-section (2), the lnelnber 
shall, pending dccision on silcli application be entitled to act as if he is qualified or was 
not disqualilicd. * > I ?  , I *  



- 

. section 39. 

PRESIDENT AND VICE-PRESIDENT OF VILLAGE PANCHA YAT. 

42. There shall be a president and a vice-president for every village panchayat. 

43. (1) (a) Tlie president shall be elected by tlie persons whose rial-ies appear in 
the electoral roll for the village panchayat from among themselves in acc50rdance with 
such procedure as may he prescribed. 

(b) If at an ordinary or cas~lal election. no president is elected, a fresli 
election shall be held: 

stand for election as a member: 

eligible to stand for election as president: 

I ,  1 I 8 

(3)  Tlle term of office of the president who is elected at an ordinary election 
shall. sqve as otherwise expressly provided in. be five years beginning at noon on the 
day on whiili tl;k ordinary vacancy occurs. 

(4),Any ,casual vacancy in the office of the president shall be filled by a fresh 
election,and a person elected as president in any such vacancy shall enter upon office 
forthwith and hold office only so long as the person in whose place he is elected 
would have been erititlcd to hold office, if the vacancy had not occurred. 

(5) lJnlcss tlie State Election Co~nlnissioner otherwise directs, no casual vacancy 
in the office of the president sliall be filled within six months before the date on which 
the ordinary election of tlie president under sub-section (1 )  is due. 

(6) Tlie provisions of sections 34 to 4 1 (both inclusive). shall. as far as lnay be. 
apply in relation to the office of tlle president as they apply in relation to the office of 
an elected lnernber of the panchayat. 

(7) The president sllall be an e.x-offcio ~nernber of tl-te village pancllayat and 
shall have all the rights and privileges of an elected member of the village panchayat. 

44. ( 1 )  The vice-president shall be elected by the village pancllayat from among its 
elected members in accordance wit11 such procedure as ma) be prescribed. 

( 2 )  If at an election held under sub-section (I). no vice-president is elected. a 
fresl~ election sliull be held for electing a vice-president. 

45. The president or vice-president shall ccase to hold office as sucli- 
(a) in the case of  tlie president, on his becoming disqualiliecl Ihr holding tllc 

office or on his rctnoval from office or on the espiry of his term of office or on liis 
otherwise ceasing to be a president; 

(b) in the case of the vice-president, on the expiry of his tertn of office as a 
~neniber or on his otherwise ceasing to be a member. 

(la) convene the meetings of tlie village panchayat; 

1 1  ( (c) discharge all the duties specifically ilnposed and exercise all the powers 
onferred on the president by this Act. 

['resident and 
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(2) Nr, ol'lici:~l i * o ~ ~ r c $ j i o ~ ~ ~ l o ~ ~ r c  I>clwcc~i Il~c villngc poncllilyill ant1 tllc (iovclnmcnl 
sl1;lll hc conducted csccl~l tl~rongl~ l l~c  I I ~ V \ ~ C I L ' I I I .  ' I  I I C  I ~ ~ C S ~ ~ C ' I I I  511:111 Ijc h ~ ) \ ~ ~ \ t l  lo 

' 

t r ;~~ls~ni t  cc)~nl~l~~rl ic ;~l io~l \  ~ I ~ ~ I ~ c s s c ~ I  11lroi1g11 Ili~n h y  tho cxccutivc aulhorily to lllc 
( ; O V L * I I I I I I C I I I  01 I)y I I I ( *  ( I C I V L ~ ; - I I I I I ( + I I I  I O  I I I C  c s ~ * u l ~ ~ i v c  i ~ ~ ~ ~ l ~ o r i l y .  

I ) L ! V ~ ~ I I J I I I ~ J I  i1111l 47. ( I )  W ~ I C I I  l l~c  c~ l l~cc  ( 1 1  1,1~4idc11l ii V I I I ~ I I I ~ .  I I I C  vicc-llrcvitlv~~i ~ I I I I I I  C X C I ' C I % L (  l l l ~  
thl~gilli~ll 01 lilllCtj(jn\ I ) l ' t I 1 ~  pr~sidc11I ~ l l l l i l  l l c ~  p~c\itlclll i j  t lc~l i l r~t l  cbcIctl i111d iISStIIIlCS illlice. 

prc>idcnlt\ (2)  11' the prcsitll hns been continuoi~\ly rtbscnt liom juristliction for more 
llll~~1111114 ;11111 

lIl1111g 1111 1 1 1  
I I ~ ; I I I  ~ I I ~ I I Y  ~ I ; I Y \  01 i $ ,  I I I L ; I ~ I ; I C ~ I ; I I C ( ~ ,  l ~ i \  I ' I I I I ~ I ~ O I ) $  (li~ri~lp, S I I C ~ I  ~ I I I S C ~ I C C  o r  i~lcapacity 

v i l c i l l l c l  I \ I I , I I I .  cxccpt ill  strcl~ c11ci11115ta11ccs as I I I ; I ~  OC ~)rcs~riOctI. tlcvolvc 0 1 1  I ~ I C  V ~ C C -  

thc 01 licc of pl csidcnt. 
~~rc'sidcnl (3 )  Wlloll : l~c  of'licc of prcsidcnt i s  vacant or thc presjdcnt has been continuously 

, I I , . , ~ I I ~  1io111 j ~ ~ ~ ' i \ O l i  l i o ~ ~  101 I I I ~ I ' ~  111i111 1l1i1ly (I;lys or i \  i l ~ ~ i ~ j ~ l ~ ~ i l i ~ f ~ ~ l  a11(1 tllcrc is cilllcr 
a v;lcallcy i l l  lllc ollicc 0 1  V ~ C C . I ) ~ ' C $ ~ ~ I C I I I  01. 1111' vice-pl.chidclll I ~ ; I s  ~ C C I I  ~ 0 f l l i l l 1 1 0 ~ 1 ~ I ~  

absent ti-om jurisdiction for mbtc than thirty clays or is incapacitated. thc lilnctions ol' 
the president shall devolve on a member of the village pancllayat appointed by the 
Inspector in this behalf. and if  no member of the village panchayat is available for s ~ ~ c h  
appointment. on such person as ma) be appointed by the Inspector in this behalf. 

The mcmhcr of tlie villagc pancllayat or tlle person so appointed (who sllall be 
~ d l e d  (I?  I I I P  I ~ . J I I I J I ~ ) I F I I ~  1 1 1 k ~ ~ , i t I t j 1 1 1 )  * ~ I I ( I I I  I I V I  I ~ I I I I I  tlw I ' I I I I C ~ ~ I ~ I I ' ~  o t ' l l ~ ~  I I I ~ ~ $ ~ ( ! P I I I  % I I I I I L * ~  I 
to sucl, rcstriclions ant1 condil~ons as may he prescribed, unli l  a new presldan~ 111 

vice-presiticnt i 4  cloclarcd clcctcil and nssumcs office, or eitliec tlie prcsidalt or 111c 
\ I C L ~ - I U V \ I , I L ~ I I I  11~1111111 10 / I I I / ~ ~ ~ ~ , ~ I ~ I \ I I  111 I G ~ * I I ~ ( I I U  1/11111 1114 i l tcqi~~tI t$~ 119 . I I \P  . C!I~O I I ~ I I ~  
he. 

' ' "'i 
(4)  A I I ~  \l;~c:~~lcy i l l  thc oflice of prcsiclcn~ sllall Ill: rcporlcd to tllc State I;lcclioll 

Cornrnisio~rrr ly 411~11  1 ~ 1 4 1 ) 1 \  t111tl \ \ / I I ~ I I I  4\1cl1 little 11s Irlny he ~rrcqrtibcd nlrtl lltc 
State Election Com~nissioner shall arrange for the election of the president. 

(5) The pre~idcnt shall havc power to control and revise t l~e  exercise or discharge 
of any l i~nc~ io~ l s  devolving on the vicc-pl.csidcll( undcr suh-scclio~t (3). 

I>clcgat~c~n ol' 48. Sub.jcct to such restrictions and control as may be prescribed. tlie president 
l L r l r O n  may by a11 order in writing dclcgate any of his fi~nctions as s i l~l i  to the vicc-president 

prcs~tlc~lt. and in the absence of the vice-president to any other member, provided that the 
exercise or discharge of any fi~nctions so delegated shall be subject to such further 
restrictions and c~nditions as may be laid down by tlie president and shall also be 
s~~b jec t  to his colitrol and revision: 

Provided that he shall not delegate any functions ~ ~ l i i c l i  the village pancllayat 
expressly prohibits liin to delegate. 

CflAIRMAN AND VICE-Cf-IAIRMAN. 

Chair~nnn i ~ n d  49. 'There sliall be a chair~nan arid a vice-chair~nan for every pancliayat union 
vice-chairman counci 1. 
of panchnyat 

union coun;il. 

Election of 50. ( I )  The chairman shall be elected by (lie pancllayat uniorl coilncil from among its 
cilainllan elected mernbers in accordance with S L I C ~  procedi~re as ]nay be prescribed. 

panchay at 
union counctl. 

I 

(2) If at an election held under sub-section ( I ) ,  no chair~nan is e,lected, a fresh 
election shall be held for electing a chairman. - - ,  - 

I'tcctioi oS 5 I .  ( I )  The vice-chairman shall be elected by the panchayat union council from 
vicccllnirnlm arnong its elected members in accordance with such procedure as ,nay be p, .scribed, 
01' pnnchayat 

~~nion council. (2) If at an election held under sub-section (1). no vice-chairman is elected, a 
fresh election shall be held for electing a vice-chairman. 



(a) convene the meetings of the panchayat urlion council. and 

(b) discliarge all tlie duties specifically irnposecl and exercise all the pocvcrs 
conferred on the chairman by tliis Act  and tlie rules made tliereuntler. 

(2) TIie cliairriiari sliall have fill1 access to all the records of tlie pancliayat 
union council and no official correspondence between the council and tlie Governnient . -  
shall be conducted except through the chair~nan. I lie chairman shall be bound to 
transmit com~nunications addressed through hi111 by the commissioner to thc Governnient 
or by tlie Government to the conl~nissioner. 

53. The cliair~nan and vice-chairman shall cease to hold office as such- 
(a) in the case of the cli~irman of a parichayat union coi~ncil on liis beco~iiing 

(b)..in tlie case of the vice-cliairnian, on tlie expiry of his lerm of office as a 
er of tile panchayat union council or on his otlier\visc ceasing to be a member of 
ncliayat itnion council. 

' 54. (1) WIien the office of cliairnian is vacant, tlie vice-chairman sliall exercise the 
functions of tlie cliair~nan ilntil a new cliair~nan assullies office. 

(2) When, the office of cliaisman is vacant and tlierc is either a vacancy in the 
office bf v'i'ie-cliairman, or tlie vice-cliairman Iias been co~itin~tously absent fro111 

d tliereunder, be C.Y-ofiicio ~neniber and cliairnian of tlie pancliayat irnion council. 

(4) The chairrnan may, by an order in writing, delegate any of his filnctions to 

Provided that lie sliall riot delegate any fi~nctions cvliich the panchayat trnion 
ncil expressly forbids him to delegate. 

(6) If tlie vice-chairman also has been continuously absent fro111 jirr.isdiction' for 
rnord than thirty days or is incapacitated or if the oflice of' vice-chninn:~n is vacant. 
the cliair~nan may. by a n  order in writing, delegate any of liis fi~nctions to any ~iienibw 
of 11.le pancliayat union cnt~ricil who sliall be called "cllairman delegate" during tlie 
period of delegation: 

Provided that- 

(i) when an order ol'clelcg:ition rnade under this sub-section is i n  force. no 
fi~rtlier orders of delegation of any fi~nction sliall bc made in i'avour of :lny nle~nber 
other than tlie member in whose favour the order in  force was ~natle; 

(ii) no delegation ~rnder tliis sub-section sliall be matte for an!! period exceeding 
in the aggregate ninety days in any year without tlie special sanction of the panchayat 
union council; and 

(iii) every order 11iadc t111dcr this sub-sectio~i s I ~ ; I I I  I>c C ~ I : I I ~ L I I ~ ~ C ; I ~ C C !  I 0  t l l ~  

pancliayat union council at its nest meeting. 
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(7) The exercise or discharge of' any functions delegated under this scction 
sttall be subject to such restrictions, limitations and conditions as may be laid down 
by the chairman. 

Chairman and 
vice-chairman 

. of district 
panchayat. 

Election of 
chairman and 
vice-chairman 

of district 
panchayat. 

Reservation of 
seats in the 

ofticc of 
president, 

chairman, etc. 

55. There shall, be a chairman and a vice-chairman for every district pancliayat. 

56.(1) The elected lne~nbers of the district panchayat sliall as soon as may be, 
clect two members from among tl~emselves, to be respectively the chairman and vice- 
chairman. 

(2) The provisions of sections 52. 53 and 54 shall as far as rnay be, apply in 
relation to the office of tlie chairman and vice-(hairman of district pancliayat. as they 
~ g p l y  in relation to the office of tlie chair~iian and vice-chairman of panchayat iinion 
co~nci l  and any reference to panchayat union council or corn~nissioner in the said 
sections shall be deemed to be a reference to the district panchayat or chief executive 
afficer as the case ]nay be, in so far as it applies to tlie office of chairman and vice- 
?hairman of district panchayat. 

57.(1) Office of tlie presidents of village pancIlay~1~~~. chairmen of pancliayat union 
councils and chairmen of district panchayats, shall be reserved for tlie persons bclowing 
to the Scheduled Castes and the Scheduled Tribes and the number of seats so reserved 
shall bklar as nearly as may be, the same proportion to the total number of offices in 
the State as the population of the Scheduled Castes in tlie ~tzite of tlie Scheduled 

' 11 i,d/l I ,.,I[> 
Tribes in the State bear to the total population of the State: 

, I t f  , 119~~ , , 
Provided that no, less than one third of tlie total nulnber of oftic~.,qf the 

presidents of village panchayats. chairmen of the panchayat union councils and the' 
chairmen of district panchayats in the State. shall be reserved for women: 

* Provided further that the offices reserved under this section, shall be allotted by 
rotation to different panchayats at each level in s~lcli manner as rnay be prescribed. 

- (2) Reservation of the offices of the presidents of village panchayats, chairmen of 
panchayat union councils and chairmen of district panchayats, sliall be made by tlie 
Government or by any officer authorised by the Government in this behalf. 

13) The reservation of tlie offices of presidents of the village pancliayats. chairmen 
of the panchayat union councils and chairmen of the district panchayats made under 
sub-section ( I )  in respect of the persons belonging to tlie Scheduled Castes and the 
Scheduled Tribes shall cease to have effect on tlie expiration of the period specified in 
Articile 334 of the Constitution. . 

(4) While determining the number of offices of presidents of village panchayats.- 
chairmen of panchayat union councils and chairmen of district panchayats. under sub- 
section (1) for the purpose of reservation, any fraction thereof sliall be disregarded. 



OFFENCES REl-ATING TO ELECTIONS. 

59. Notwithstariding anything contained in section 17 1 -r of t l~c  Indian Penal Code. 
any person who ; t i  connectiari with an election irnder this Act commits an offence of 
personation punishable under tliat section shall be punishable with itnprisonment for a 
term wliicli sllall not be less than six months and not inore than two years and with 

60. Any person wlio in connection \\it11 an  election under this Act promotes or 
attenipts to proniote on grounds of religion. race. caste. community or language, 
feelings of enmity or lintred between different classcs of the citize~rs of India shall be 
pilnishable with imprisonment for a term wliicli rnay estend to ttirce years or with 
fine. or with both. 

61,. (f ) Np, person shall convene. Iiold or attend any pirblic  neet tin: in any local 
area compiised in a panchqat within forty-eight hours before the date of terrnination 

(2) Any person who contravenes the provisions of cub-section (1) shall be 
punishable wit11 tine ~lliicli may extend to two Ilundred and fifty rupees. 

62. ( 1 )  Any person who at a pi~blic mecting to which this scczion ~pplies acts or 
incites others to act, i n  a dicorderly manner fhr the purpose of preverrting tlie trarisaction 
ofthe bitsirless fhr \iliicli tlie meeting Lvas called shall be punishable \tit11 line which niay 
extend to t\co Iiundretl and filiy rupees. 

suspects l i~m of giving a false name or aJdress. tlie police officer !nay arrest him without 

63. ( I )  No person shall print or publish or cause to be printed or published. any 
election pamphlet or poster wllicli does riot bear on its face the nanies and address of 
the printer and the publislier tlicreof. 

(2) No puson shall print or cause to be printed any election pamphlet or poster- 

(a) unless a declaration as to the identity of thc piihlisher ~licreof signed by 
and attested by t h o  persons to whoni he is personally known, is delivered by him 

to the printer in duplicate; and 

(b) unless, within a reasonable time, after the printing of the document, one 
copy of the declaration is sent by tlie printer together with one copy of tlie doc~rrnent 
to the executive authority or coinmissioner or tlie chief' execl~tive officer. as tlie case 
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(3) For the purposes of this section-- 

(a) any process for niultiplying copies of a document, other than copying it 
by hand, sliall be deemed to be printing and the expression 'printer' shall be construed 
accordingly; and 

(b)"election pamphlet or poster" means any printed pamphlet. fLand-bill or other 
docu~nent distribured for tlie purpose of promoting or prejudicing the election of a candidate 
or group of candidates or any placard or poster having reference to an election. but does 
not include any hand-bill. placard or poster merely announcing the date, time. place and 
other particulars of an election meeting or routine instructions to election agents or workers. 

(4) Any person who contravenes any of the provisiol~s of sub-section ( 1 )  or 
sub-section (2) stiall be punisl~able witli imprisonnlent for a term \~liicli niay extend to 
six months. or with tine \\,hich may estend to trio thousand rupees. or with botli. 

Olliccr-s. ctC.. 
at clcclions not 

to act li>r 
candiciatcs or 

10 inllucncc 
voting. 

I'roliibition of 
canvassing in 

or  near polling 
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64. ( 1 )  No person \vlio is a returning officer, or an assistant returning ofticer or a 
presiding or polling ofliccr at an clcction, or an ofliccr or clerk appointed b) the 
returning officer or the presiding officer to perform any duty in connection with an 
election sliall in tlic concluct or tlie management of the election do any act (other than 
tlic giving of vote) li>r tlie Sttrthcrancc of the prospects of the electiorl of a candidate. 

(2) No such person as aforesaid, and no member of the police force, sliall 
endeavour- 

(a) to persuade any person to give his vote at an electior. or 

(b)  to dissuade any person from giving his vote at an election. orzi 

(c) to i~itluence tlic voting.of any person at an election in any 1.nanner. 

(3) Any person wlio contravenes the provisioris of sub-section ( I )  or sub- 
section (2) shall be punishable witli ilnprisonment for a term which !nay estend to six 
months or wit11 fine. or witli botli. 

65. ( 1) No person shall. on the date or dates on which a poll is taken at any polling 
station. coln~nit any of tlie following acts within the polling station or in ally public or 
private idace within a distance of one hundred metres of tlie polling station. namely:- 

(a) canvassing for votes; or 

(b) soliciting tlie vote of any elector; or 

(c) persuading any elector not to vote for any particular candidate; or 

(d) persuading any elector not to vote at the election; or 

(e) exhibiting any notice or sign (other than an official notice) relating to the 
election. 

(2) An, person wlio contravenes the provisions of sub-section (1) sliall be 
punisliable \vitl~ fine wliicli may extend to two hundretl and fifty rupees. .. 

( 3 )  An offence punishable under this section shall be cognizable. 

1'cn;llty lis 66. ( 1 )  No per5on shall. on the date or dates on which a poll is takencat any polling 
disorilcrly station.,-- 

conduct 111 (.:. 

ncar polling (a) use or operate within or at the cntrance of tllc polling statirin;) or in any 
station, public or private place .n the neighbourliood thereof. any apparatus for amplyfying or 

reproducing the human votce. si~cli as a megaphone or a loudspeaker, or. 

(h) shout. or other\vise act i n  a disorderly rnanner within or at rhe entrace of 
thc pc~lling station or in an? pithlic or pri\latc place in tlic neigl~hourhood thereof. so as 



to cause annoyance to any person visiting the polling station for the poll. or so as to 
interfere with tile work of tlie officers and other persons on di~ty at the pcllling station. 

shall arrest him. 

(4) Any police officer may take sucli steps, and i~sc  suc11 orce, as may be 
reasonably necessary for preventing any contraventionof the povisions of sub- 
section ( I )  and may seize any apparatus used for sucli contravention. 

E.upl~matiorr.-- In tliis section. the ex?ression "polling officer" riieans tlie polling 
officer of a polling station or if [!>ere is a presiding officer at the polling station. such 
presiding officer. 

67. ( 1 )  Any person \\I10 during the Iio\!rs fixed for the poll at any polling station 
misconducts himself or fails to obey the l a w f ~ ~ l  directions of the polling officer may be 
re~novetl from the polling station by tlie polling officer or by any police officer on duty 
or by any person authorised in this behalf by such polling officer. 

(2) The powers conferred by sub-section ( I )  sliall not be exercised so as to 
prevent any elector who is otherwise entitled to vote at a polling station from having 
opportunity of voting at that polling station. 

( 3 )  If any person who has been so removed from a polling station re-enters tlie 
polling station without the perniission of the polling officer. he sliall be punishable with 
imprisonnient for a term which may extend to three months or with fine. or with both. 

(4) An offi'fi:nce pi~nishable under sub-section (3) sl~all be cognizable. 

E.xplarrurion.-- In tliis section. the expression "polling officer" has the same 
meaning as in section 66. 

68. (1) No candidate or his agent or any otlier person \vitli the consent of a 
candidate or his agelit shall hire or procure whether on payment or otherwise any 
veliicle or \~essel for the conveyance of any elector (otlier than the candidate I~imself, 

members of his family or his agent) to or fro111 any polling station: 

Provided that nothing in tliis sub-section shall apply to-- 
I electors at tlieir 

(b) the use of any public transport veliicle or vessel or any railway carriage 
by any elector at his own cost for the purpose of going to or coming from the polling 

Explanation.-- In tliis sub-section. the expression "vehicle" rneans any veliicle 
used or capable of being used for tlie purpose 01' road transport whether propelled by 
mechanical power or otherwise and whether used for drawing otlier vehicles or 

( 1 )  If any person to wliom this section applies is without reasonable cause 
f any act or o~nission in breach of llis official duty. he shall be punishable with 

hich may extend to live hundred rupees. 
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(2) No suit or other legal proceedings shall lie'against any such person for 
damages in respect of any sucli act or olnission as aforesaid. 

(3) Tlie persons to whom tliis section applies are the returning officers, assistant 
returning officers, prcsiding officers. polling officers and any other person appointed 
to perforin any duty in connection witli the receipt of nominations or withdrawal of 
candidatures, or the recording or counting of votes at an election; and the expression 
"official duty" sliall for tlie purpose of tliis section be constriled accordingly, but sliall not 
include duties imposed otherwise than by or under this Act. 

I<cmovalo~. 70. (1) Anv person wlio at any election fraudulently takes, or attempts to take. a 
ballot papcrs ballot paper o ~ ~ t  of the polling station. or wilfi~lly aids or abets the doing of any such 
fioln polling act, shall be punishable witli imprisonment for a term tvhicli may extend to one year 

sta l io l l  to be or with fine khicli may extend to five hundred rupees, or with both 

(2) If the presiding officer of a polling station has reason to believe that any 
person is committi.ig or has colnlnitted an offence punishable under sub-section ( I ) .  
such ofticer may. beforc such person leaves the polling station. arrest or dirccl il 

police officer to arrest sucli person atid may search such person or cause hini to be 
searched by a policc oflicer: 

Providcd thar when i i  is ncccssnry to C ~ L I S C  a \vo~iin~i 10 11~' se:ircI~cd. IIic SC;II.CII 
sliall be made by another wornan witli strict regard to decency. 

(3) Any ballot paper found upon the person arrested on search shall be made over 
for safe custody to a police officer by the presiding officer or when the searcli is made by 
a police officer, shall be kept by such officer in safe custody. 

(4) An offence punishable under sub-section ( I )  sliall be cognizable. 

Olhcr ollknces 
and penalties 

tlicrefor. 

7 1. ( I )  No person at an election shall-- 
(a) fraudulently deface or fraudulently destroy any nomination paper; or 
(b) fraud~~lently deface, destroy or remove any list. notice or other document 

affixed by or ilnder tlie authority of a returning, ( OYcer; or , 

(c) fraudulently deface or fraudulently destroy any ballot paper or tlic official 
mark on any ballot paper; or 

(d) witliout due authority supply any ballot paper to any person or receive 
any ballot paper from any person or be in possession of any ballot paper: or 

(e) fraudulently put into any ballot box anything other than the ballot paper 
which he is autliorisecl by law to put in; or 

(0 without due authority destroy. take. open or otherwise interfere with an! 
ballot box or ballot paper then in use for the pi~rpose of the election; or - 

(g) fraudulently or without due authority. as the case may be, attempt to do 
any of tlie foregoing acts or wilfully aid or abet the doing of any such acts. 

(2) Any person wlio contravenes tlie provisions of sub-section ( I )  shall-- 
(a) if lie is a returning officer or an assistant returning officer or a presiding 

officer at a polling station or any other officer or clerk employed on official duty in 
connection witli the election. be punishable with imprisonment for a term which may 
e)tend to two years or with tine. or with botli: 

(b) if Iic is any other person. be punishable with ilnprisonlnent for a term 
wliicli may estend to six months or with fine. or witli botli. 

(3) For the purposes of this section. a person shall be deemed ro be on official 
duty if Iiis duty is to take part in the conduct of an election or part of an election 
including the countins of votes or to be responsible after an election for the used ballot 
papers and other documents in connection with such election, but the expression 
"ofisid d q  ' sMl nor incluje a~7) dutj imposed othensise than by or under dzis Act 



(4) An offence punishable under clause (b) of sub-section (2) shall be cognizable. 

REQUISIT[ONING CF PROPERTY FOR ELECTION PURPO~ES.  

3. (1) If it appears to the Government, tliat in connection with an election under 

(a) any premises other than residential buildings actually occupied are needed 
likely to be needed for the purpose of being used as a polling station or for the 

(b)'any vehicle. vessel or animal is needed or is likely to be needed for the 

or otlier person for performance of any duty in connection with such election, 
~nent  may, by order in writing, requisition sucli premises, or such veliicle, 

el or aninial. as tlie case may be and may make sucli further orders as may appear to 
n to be necessary or expedient in connection with the requisitioning: . 

Provided that no vehicle, vessel or animal which is being lawfully used by a 
idate or 1iis agent for any purpose connected with the election of such candidate sliall 
quisitioned under this sub-section until tlie coinpietion of the poll at such election. 

(2) The reqi~isition shall be effected by an order in writing addressed to the person 
ed by the Government to be the owner or person in possession of the property, and 
order shall be served on the person to wllo~n it is addressed. 

. (3) Wlienever any property is requisitioned under sub-section ( I ) ,  the period of 
requisition sliall not extend beyond the period for which such property is required for 

'(a) 'premises' means any land, building or part of a building and includes ahut, 
r other structure or any part thereof; 

(b) 'vehicle' means any vehicle used or capable of being used for the purpose of 
road transport, whether propelled by mechanical power or otherwise. 

74. ( 1 ) Wl~enever in p~;rsuance of section 73, the Government requisition any premises. 
tlie persons interested. sliall be paid by the Government, an amount which shall be 
determined by the Government by taking into consideration the following, namely:- 

( i )  the rent payable in respect oftlie prernises or if no rent is so payable the rent 
payable for similar premises in the locality: 

Provided tliat the rent payable in respect of the premises to which the provisions of 
the Tamil Nadu Buildings (Lease and Rent Control) Act. 1960 apply shall be the fair rent 

. payable for the premises under that Act. 

( i i )  If in consequence of the requisition of the premises, the person interested is 
co~npelled to change his residence or place of business. the reasonable experlses if any. 
incidental to such change: 

Provided tliat where any person interested, being aggrieved by t'ne amount so 
determined rnakes an application to the Government within one month from tlie date 
of service of the order determining the amount, for referring the matier tc an arbitrator, 
the alnount to. be paid shall be such as the arbitrator appointed by the I Government may 
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Provided filrtlier that where tliere is any dispi~te as to the title to receive the 

amount or as to tlie apportionment of the amount, it shall be referred by the Government 
to an arbitrator appointed in this behalf by the Government for determiriation and shall 
be'determined in accordance with the decision of such arbitrator. 

E,rplu,ytion:-- In this sub-section, the expression "person interested" means'the 
person who was,in actual possession of the premises requisitioned under section 73 
irnlnediately before the requisition. or where no person was in such actual possession. the 
Gwner of SLICII premises. 

(2) Whenever in pursuance of section 73. tlie Government requisition any vehicle, 
vessel or animal. there sliall be paid by the Government to the owner thereof an amount 
c\/hich shall be determined by the Government on the basis of the fares or rates prevailing 
in the locality for tlie hire of such veliicle, vessel or animal: 

Provided that where the owner of such veliicle, vessel or animal being aggrieved by 
tlie amount so determined makes an application to the Government within one month from 
the date of service of tlie order determining the amount for referring the matter to an 
arbitrator. tlie amount to be paid shall be sucli sum as the arbitrator appointed in this 
behalf by the Government  nay detemiine: 

Provided further that where i~nlnediately before tlie requisitioning, tlie vehicle or 
vessel was by virtue of a hire purcl~ase agreement in the possessiori of a person other 
than tlie owner,,the total amount determined under this sub-section payable in respect 
of the requisition sliall be apportioned between that person and tlie owner in such 
manner as they may agree upon. and i n  default of agreement. in such manner as an 
arbitrator appointed by tlie Government in tliis behalf may decide. 

75. The Government may, with a view to requisitioning any property i~nder~section 
73 or determining the amount payable under section 74, by order, require any person 
to filrnisli to sucli authority as lnay be specified in the order such infor~nation in his 
possession relating to si~cli property as may be so specified. 

76. ( 1 )  Any person autliorised in tliis behalf by tlie Government may enter into any 
premises and inspect sucln premises and any veliicle. vessel or animal therein for the 
purpose of determining whether and if so in what manner, an order under section 73 - 
sl io~~ld be made in relation to sucli premises, veliicle. vessel or animal or with a view to 
securing compliance with any order made under that section. 

(2) In this section, the expressions 'premises' and 'vehicle' sliall have the same meaning 
as in section 73. 

77. (1) Any persoli remainir;g in possession of any requisitioned premises in 
contravention of any order made under section 73 may be si~~nlnarily evicted from the 
premises by any officer empowered by tlie Governnient in this behalf. 

(2) Any officer so empowered may, after giving to any woman not appearing in public, 
reasonable warning and facility to withdraw, reniove or open any lock or bolt or break 
open any door of any building or do any other act necessary for effecting such eviction. 

78. (1) When any preniises requisitioned under section 73 are to be released from 
requisition. the possession thereof shall be delivered to the person from whom possession 
was taken at the time when the premises were requisitioned, or if there were no sucli 
person, to the person deemed by the Government to be the owner of such premises and 
such delivery of possession shall be a full discharge of the Government frotn all liabilities 
in rcspcct of  SLIC~I dclivcry. but shall not prejudice any rights in respect of the premises 
which any other person may be entitled by due process of law to enforce against tlie 
pcrson lo \vIiom possession of tlie premises is so delivered. 



I to be affixed on some conspicuous part of such prernises and p~tblish the notice in the 
District Gazette concerned. 

' 
(3) When a notice referred to in sub-section (2) is published in the Disfrict 

Gazette, the premises specified in such notice shall cease to bc si~bject to requisition 
on and from the date of such publication and be deemed to have been delivered to the 
person entitled to possession thereof, and the Governinent shall not be liable for any 
claim in respect of such premises for any period after the said date. 

79. The Government may, by notification, direct that any power confel.red or any, 
duty imposed on the Government by any of the provisions of sections 73 to 78 shall. 
under sucll conditions, if any, as may be specified in the direction, be exercised or 
discharged by such officer or class of officers as inay be so specified. 

80. If any person contravenes any order made under section 73 or sec:tion 75. he 
shall be punishable with irnprisoninent for a term which may extend to one year 01- 

wit11 fine, or with both. 

MEMBERS. 

81. ( 1 )  Any member may call the attention of tlie executive authority or the 
commissioner or the chief exec~ttive officer, as tlie case may be, to any n~:glect in the 

. execution of panchayat work, to any waste of panchayat property or to the wants of 
any locality, and may suggest any improvement which may appear d,esirable. 

subject to such rules as may be prescribed. 

82. No president, vice-president, chairman. vice-chairntan or member shall receive, 
*. ' or be paid from the funds at the disposal of or under the control of the panchayat. any 

salary or other remuneration for services rendered by him whether in his capacity as 
such or in any other capacity. 

, 
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CHAPTER-V. 

POWERS AND DUTIES OF THE EXECUTIVE AUTHORITY. 

Executive 
authority of 

village panchayat 
Functions of 

executive 
authority. 

Commissioner. 

83. In the case of every village pancliayat, there sliall be appointed by the Govern- 
ment a secretary, subject to sucli rules as may be prescribed, to perform the functions 
of the executive authority. 

84. The executive authority shall.- 

(a) :arry into effect the resolutions of the village panchayat: 

Provided that where the president considers that a resolution has not been 
legally passed or is in excess of the powers conferred by this Act or that, .if carried 
out, it is likely to endanger human life or health or the public safety. the exec~~tive 
authority shall refer the matter to the Government for orders and their decision shall be 
final; 

(b)control all tlie officers and servants of the village panchayat; 

(c) discharge all tlie duties specifically imposed and exercise all the powers 
conferred on thc executive authority and subject to all restrictions and conditions 
imposed, by or under this Act, cxcrcisc tlic execiltive power for thc purpose of 
carrying out the provisions of this Act and be directly responsible for the due fillfilment 
of the purposes thereof. 

THE COMMISSIONER 

85.(1) A commissioner shall be appointed by tlie Government in [lie case of each 
panchayat union council. Such co~nliiissioner shall ordinarily be the Developtnent 
Officer appointed in pursuance of the National Extension Service Scheme of Conimu- 
nity Development for the panchayat development block. 

(2) No recovery shall be made from the panchayat iinion council towards the 
salary and allowances paid to any conimissioner or towards his leave allowances. 
pension and provident fund. 

(3) The Government shall have power to regulate tlie method of recruitment. 
conditions of service, pay and allowances and discipline and conduct of the 
commissioner appointed under sub-section (I). 

(4) The commissioner shall- 
(a) have the right to attend tlie meetings of the panchayat union council o r  

of any committee thereof and take part in tlie disc1 --;ens thereat, but without the right 
to move any resolution or to vote; 

(b) attend any meeting of tlie panchayat union coilncil or of any committee 
thereof if required to do so  by the chairman; 

(c) carry into effect the resolutions of the panchayat union council; 

(d) furnish to the panchayat union council such periodical reports regarding 
the progress made in carrying out the resolutions of that body and in the collection of 
taxes as the council may direct; 

(e) control all the officers and servants of the pancliayat union council; 

(f) perform all the duties specifically imposed ~ " d  exercise all the powers 
conferred on the commissioner by this Act and subject, whenever it is hereinafter 
expressly so provided, to the sanction of the panchayat union council and subject also 
to all other restrictions. limitations and conditions hereinafter imposed, exercise the 
executive poiver for the purpose of carrying out the provisions of this Act and be , 

diixzJ). m~p~nsiblz f l ~ r  the due fulfilmen1 of the purposes of this Act. 



(5) Notwitlistanding anything contained in sub-section (2) of section 16 and 

be in conformity with the terrns and conditions of such entrustment. 

(6) Subject to any directions given or restrictions imposed by the Govcrnlnent 
or the panchayat union council, tlie co~iimissioncr may. by & order in writing, 
delegate any of his fitnctions to any officer or servant of tlie panchayat union council 
or to any servant of the Government. The exercise or discharge of any functions so 
delegated shall be subject to such restrictions. liniitations and conditions as may be laid 
down by the cotnmissioner and shall also be subiect to his control and revision. 

86. The executive authority or tlie comniissioner niay in cases of emergency direct 
the execution of any work or the doing of any act which requires the sanction of the 
village panchayat or the pancl~ayat union council, as the case may be. and tlie imme- 
diate execirtion or doing of whicli is, in his opinion, necessary for tlie health or safety 
of the public, and niay direct that the expenses of executing such work or doing such 
act shall be paid from the Village Panchayat Fund or the Panchayat Union Fund, as the 

Provided that- 

(a) he shall not act under this section in contravention of any order of tlie 
village panchayat or the panchayat union co~~ncil  prohibiting the execution of any 
particular work or tlie doing of any particular act, and 

(b) he shall report the action taken under this section and the reasons therefor 
to tlie village panchayat or the panchayat union council at its next meeting. 

Tl-IE CHIEF EXECUTIVE OFrlCER 

87. (1) The Governtnent shall appoint an officer not below the rank of Joint 
Director of Rural Development as cliief executive officer of the district panchayat. 

(2) Tlie Government shall have power to rcgulatc the ~netliod of recr~~it~nent 
and conditions of service, pay and allowances and discipline and conduct of thc cliief 
executive officer appointed iuidcr sub-section (1) .  

88. ( 1 )  The cliief executive officer shall- 

solution or to vote; 
(c) attend any meeting of the district panchayat or any committee thereof if 

equired to do so by the chairman; 

(d) carryout the resolutions of tlie district panchayat: 

( f )  control the officers and servants of tlie district pancliaqat; 

(g) exercise such other powers and discharge such othcr functions as niay be 

Ilmergcnc! 
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(2) Notwiths:anding anything contained in sub-section (I). the district pancliayat 
sl~all have power to issue such specific direction as it may think fit regarding the perfoniiance 
by the chief executive officer of any of tlie functions assigned to him under this Act. 

(3)  Subject to any directions given or restrictions itnposed by tlie Government 
or the district pancliayat. tlie chief executive officer may. by an order in writing, 
delegate any of his firnctions to any officer or servant of the district panchayat or to 
any servant of the Government. The exercise o r  discharge of any function so 
delegated shall be subject to such restrictions, limitattons and conditions as may be laid ~ 
down by the chief execiltive officer and shall also be sitbject to liis control . nd I 

I 

revision. 

(4) The chief executive officer sliall within fifteen days from the date of the 
meeting of the district panchayat or of any of its committee, submit to the Govern- 
ment every resolution of tlie district panchayat or any of its committee wliicli in liis 
opinion is inconsistent w ~ t h  the provisions of this Act. or any other law and it shall not 
i~ i~ple~nent  SLICII rcsol~tioti olllertvis~' flint1 as decidcd by the Governnienl. 
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CHA PTER-VI 

PROCEDURE. 

89. ( 1 )  Every meeting of a pancliayat shall be presided over by the president or tlie 
$ -. chairman, as the case may be, and, in his absence by the vice-president or vice- 
@ chairman, as the case may be, and in the absence of the president, chairman, vice- 

* president and vice-chairman. by a member cliosen by tlic ~iiembers present at tile 
meeting to preside for the occasion. 

*P - 
, , 

(2) Tlie president or tlie chairman. as the case may be. shall preserve order and 
decide all points of order arising at or in connection with meetings. There sliall he no 
discussion on any point of order and the decision of the president or chairman. as t11c 

? "  case may be, on any point of order shall be final. 

@ (3) A vice-president, a vice-chairman or ~iiember presiding for the occasion 
S 
E. sliall, for that meeting and during the period lie presides over it. have all the powers of 
Y the president or ellairman, as tlie case may be. 

. - 
h ,  90. Every panchayat shall meet at sucli times and places and shall. subject to the 

ii: provisions of section 89. observe sucli rulcs of procedure in regard to transaction of . ,. b"usiness at its meetings (including the quorum at meetings) as tilay be prcscrihccl: 
. I 

Provided that not more than sixty days shall elapse between any t\vo meetings of 
'fhe panchayat. ws:, I .  

* . 1 '  $ T,F, 91.(1) No member sliall vote on. or take part in the discussion of, any questinn 
coming up for colisideration at a meeting of the pancliayat or any con~mittee if tlie 

7 question is one in which. apart t'rom its general application to tllc public he has any 
p b i r e c t  or indirect pecuniary interest by lii~nsell. or his partner. 

(2) I'lie president or chairman. as tile case ma\: hc. tilay proliibit any member 
from voting or taking part in tlie discclssion of  any ~nnltcr in ~vliich hc I>elicvcs such 
member to liave sucll interest. o r  111. n u ) ,  roq11ir.c suc.11 ~llcmbcr io absent Ililnscll' 
during the discussion. 

., 7 

+ (3) Silcll member may challenge tlie decision of the president or cllairmati. who 
sliall tliereilpon put the question to the meeting. Tlie decision of tht: meeting shall be 
final. 

I (4) 11' the president or chairman is believed b j  any memher ~ircsc~it at the 

p. meeting to have any such pecuniary interest in any ~ n a ~ t c r  ~rnc-lcr tlisctrssion. he 111ay. i f  
a motion to that efl'ect is carried. bc reat~irccl lo ;tl,scn! hi111~cll' li.o~ll llic ~ i i ~ ~ t i n g  
during such discussion. 

(5) 'I'he ~nembcr concerned sliall not he cntilled to \'otc on the cluc~lion rcli'rrccl 
to in sub-section (3) and the prcsidcnt or chairman concerned sliall not be entitled to 
vote on tlie motion referred to in sub-section(4). 

Exp1uiwrioiz.-The terms "president" and "chairman" in this section ircli~de a vice- 
%. president, vice-chairman or member presiding for the occasion. 

92. A copy of tlie ~iiiniltes of the proceedings of evcry niceting of a pancliayat as 
t .. well as of all minutes of dissent in respect of such proceedings ~,cceived 1io1n any 

member present at the meeting. within forty eight hours of the thereof, shall be 
submitted by the president or chair~nan. as the case ma\ be, three days of the 
date to tlie meeting to tlie Inspector: 

6 Provided that the Inspector [nay direct that s~lch minutes submitted either 
b 

behalf. 
generally or in any specified classes of cases to any officer by him in this 
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, j  requirc the executive autl~ority or the commissioner or the 
xiis the case may be. to produce any document which is in his 
s~tbject to S L I C ~ I  rules as lnay be prescribed.' co~nply with every 

e proceedings of every panchayat. and of all committees thereof shall 
rules as may be prescribed and by regulations. not inconsistent 

ovisiolls of this Act. made by the panchayat with the 

'Z (2) The lnspector mcry remit for reconsideration and re-submission any regulation 
'\.. /or part thereof to tlie pancliayat : 

Provided that it shall be competent for the lnspector to add to. omit or alter 
any regulation which contravenes the provisions of this Act or tlie rules made 
thereunder. 

Ap~ointment 95. ( 1  ) A pancliayat may. and if scl required by the Inspector, shall. join with one. 
"f.i"int or tnore that1 one. other local ai,thority in constituting a joint cornmittee for any 

conitniltccs. purpose for whicli they are jointly responsible. 

(2) The consititiition. powers and procedure of a joint committee and the 
method of settling differences of opinion arising in  connection with the cornmittee 
between the local authorities concerned shall be in accordance with such rules as may 

1 

be prescribed. 
1 , I ! ,  , I ,  ) I :  

Committees. 96. (1) (a) There shall be an Appointments Committee for evecy pancbgyft ~~n ion .  
which sliall be composed of the chairman of the panchayat union co,y~jj l ,  the 
commissioner and one member elected annually by tlie panchayat union-council. The 
chairman of the pancliayat union council shall be the chairman of the committee. 
Subject to the provisions of section 102 and to si1c1-1 rules as may be made by the 
Government in this behalf. appointments to all posts under the panchayat union council, 
the pay of which is debitable to the funds of the pancliayat union council shall be 
made with the prior approval of the cornmittee. 

(b)(i) There shall be an Agriculturtal Production Committee for every panchayat 
union. which shall be composed of the chairman of tlie panchayat union coirncil who sliall 
be the chairman of that co~nmittee, the commissioner and three persons nomintated by tlie 
panchayat union council. 

(ii) No person sliall be nominated under sub-clause (i), if- 

(A) he is not ,? ~netnber of tlie pancl~ayat union council; or 

( D )  in the opinion of the panchayat ~~rlion council. he does not possess 
tdequate knowledge of. and experience in. agriculture. 

(c) Tliere sliall be an Education Committee arid a General Purposes Cotnlnittee 
in every panchayat union. The panchayat union co~~nci l  may, and if so required by the 
(iovernment. shall appoint such other com~nittees as may be necessary for the effi- 
cient performance of its duties and functions anc'cr this Act. Each of the colytniltee 
constituted ilndcr this clause shall consist of such number of members as be 
specified by thc coi~ncil and shall include the chairman ex-officio. The members of 
each comniittee constituted under this clause, other than the chairman. shalilrbe elected 
by the panchayat tinion council from among its elected members. , < I  ,, ' z  , 

<:Ip. /a 1 
(2) Subject to si1c11 rules, as lnay be made by t l l i ,  Government in this beh$f,,the 

panchayat itnion council shall have power, by regulations made from time to time. to 
determine the powers and duties of every committee constituted undeir sub- 
section (I). 1 I ~ I :  
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97(1) (a) For the pttrpose of assisting the district panehayat in euercisilig sucli of 

(i) food and agriculture: 

(ii) industries and labour; 

(iii) public \vorks: 

(v) health and welfare including proliibition: 

(b) a district panchnyat may constitute adtlitional standing comlnittees for 
such purposes as it thinks fit. 

(2) Each standing com~~ii t tee  cliall consist of sucli nuniber of persons not 
exceeding five including t l ~ e  cliairman as specified b) tlic district pan:liayat ancl 
elected by tlie district pancliajat from among its elected members. 

(3) The chairman of the district pnncliayat sliall be the cs-officio lncmbcr in all 
the standing committees constituted by tlie district pnnchnyat 

two staiding cotiimittee.;. 

ADMINISTRATION R1,I'ORTS. 

98. ( 1 )  Every village pancliayat sliall submit to tllc pancha\at irriion council a 
report on its administratio~i for eacli \car as soon a\ maj  he after the close of sucll 
year and not later than tllc prescribctl dntc. i n  \i~cli li)rm. \bit11 sucli clctails and 
through SLICI I  ai~tl~ority as nlay be prescribed. 

(7 )  The report sliall be prepared by the execirtive authority and the village 
panchayat sliall consider it and for\\ard the same to tlie pancl1a)at ur~ior~ co~~ricil  \bit11 

its resolution thereon. 

99. ( 1 )  Every panchajat union council shall suh1111l to tlie d i s t ~ ~ c t  pcincIla>at a 
consolidated report on its administration arid on tlie adlninistration of all village 
pancliayats in tlie panclinyat union for encli \car as soon as n1nj be aftcr the close of 
such year and not later than the prescribed date. in \i1c11 form. with such details ant1 
through sucli authority as [nay be prcscribcd. 

(2) TIic report sliall bc prcparctl by 11ic c o ~ i i ~ i i i s s ~ o ~ ~ c r  ancl ~ I I C  p;incli;~>al ~11iion 
councffr shall consider it and fornard the same to tlie disrr~cr pn11cIia)at \\it11 its 
resoliit'i'6n thereon. 

The report and resolution thereon sIia11 be pi~blislicd in sucli manner as the 
rnment rnay direct. 

' . *  



VALIDATION OF PROCEEDINGS. 

Acts of'villngc 100. No act of a village pancliayat or of a pancliayat union council or of a district 
panchayat, pancliayat or of a committee thereof or of any person acting as president, vice-president, 
Panchayat chairnian. vicr-cliainnan or Inember of sucl~ village pancliayat or panchayat union cbwcil 

union council e: district pancliayat or committee, shall be deemed to be invalid by reason only of a 
and d~strict  

pnnchaqat. clc. defect in tlie establisliment of such panchayat or committee. as the case may be. or on 

not to the ground that the presidebit. vice-president. cliair~nan. vice-chairman or member of 
i,,,xlld,,tcd by S L I C ~  village pancliayat 01. panchayat union council or district panchayat or chairman 

infirn~it)  or inember of a colnlnittee was not entitled to hold or continue in sucli office by 
vacancy. ztc. reason of any disqualification or by reason of any irregula'rity or illegality in his election 

or by reason of sucli act having been done during the period of any vacancy in tlie 
office of president, vice-president, chairman. vice-chairman or lnelnber of such village 
pancliayat, pancliayat ~lnion council or district panchayat or committee. 

. I .  . ;r4>. ~q ;st 

:, 1 

C I '  Ci 



CHAPTER VlI. 

ESTABLISHMENT, POWERS AND FUNCTIONS OF PANCHAYATS. 

101. ( I )  The sanction of the panchayat shall be obtained for all proposals for fixing 
or altering the number, designations and grades of its officers and servants and the 
salaries, fees and allowances payable to them. 

(2) Such proposals shall be taken into consideration by the pancliayat. only at 
the instance of the executive autl~ority or the cotnlnissioner or tlie chief executive 
officer, as tlie case may be. and the panchayat may sanction the proposal with or 
without modifications: 

Provided that no proposal adversely affecting any officer or servant of a panchayat 

(3) Notwithstanding anything contained in sub-sections ( 1 )  and (2). tlie Gov- 
ernment in tlie case of panchayat union councils and district panchayats and the 
Inspector in the case of village panchayats shall have power to fix or alter the number. 
designations and grades of, lnd the salariis, fees and allowances payable to the 
officers and servants of any village pancliayat or panchayat union council or the 
district pancliayat or any class of suc11 officers and servants and it shall not be open to 
the village.panchayat or panchayat union council or the district panchayat to vary the 
number, desginarions, gradcs, salaries, fees or allowanccs as so fixed or altcrcd cxcept 
with the previou's sanction of the Government in the case of panchayat union councils 
and district panchayats and of the Inspector in the case of village panchayats. 

d allowances, discipline and conduct and conditions of service of such officers and 

(2) Subject to tlie provisions of this Act and any rules which the Government 

may be, may frame regulations in respect of tlie officers and servants on the 
of the panchayat union council or the district panchayat,-- 

(a) fixing the amount and nature of tlie security to be fi~rnished; 
(b) prescribing educational and other qualifications; 
(c) regulating the grant of leave, leave allowances. acting allowances and 

(d) regulating the grant of pensions and gratuities; 
(e) establishing and maintaining provident funds and making c:ontributions 

(f) regulating conduct; and 
(g) generally prescribing conditions of servicc : 

Provided- 

(i) that the grant of any leave, leave allowances, travelling allowances. pension 
or gratuity provided for i n  SLICII regulations shall in no case, without the special 
sanction of the Government exceed what would be admissible in the casc, of Govern- 
ment servants of similar standing and status; 

* .  5 a t  
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(ii) that flie conditions under wliicli sucli allowances are granted or any 
leave, superannuation or retirement is sanctioned shall not 11 itliout similar sanction. be 
more favourable tlian those for tlic time being prescribed for st~cli Government ser- 
vants. 

(3) A rule may be made unclcr sub-section ( I )  in  so far as it relates to officers 
and servants of village pancliayats and pancliayat union councils. so as to liave 
retrospective effect on and fi.0111 a date not earlier tlian tlie date of commcl.rcement of 
tliis Act. 

Appoitlt~ncnt 103. Two or ~iiore village panchayats or t\\o or more panchayrtt  ini ion councils 
ofcommon may. subject to sucli rules as may be prescribed. and shall if so required by any 

olliccrs. authority empo\iered in tliis behalf b> rules. appoint tlie same ofticer or servant to 
exercise or discharge any po\\ers or duties of a siniilar nature for both or all of them. 

TransIkr 01' 104. ( 1 )  Any ofliccr or scr\.ant of a village panchnj.at may bc translkrrcd to tlic 
olficcrs and ,service of any panclia!.at i~nion council or any other \,illage pnnchnyal hy tlie Inspector: 
servants ol' 

\,illngc Provided that no ofliccr or servant shall be so transferred except after consulting 
panclla!,ats tlic conlmissio~ cr or tlie csccuti\,c ai~tliorit! conccrncd: 

and po~lcha!'itt 
~ l ~ i i o ~ l  cot~~icils. Provided further Illat i n  ~iiakirig a transkr i~ndcr this sub-section. tlie Inspector 

may issue sucli general or special tlircctions as Ilia). in Iiis opinion be necessary for tlie 
purpose of giving due effect to sucli transfer. 

(2) ~Jotwitlista~idin anlthing contained in tliis Act or tlie Tamil Nadu District 
Municipalities Act, 1920. any ofliccr or servant of a panehayat union co~~nci l  (including 
the conimissiorier) [nay I Y  transferred by tlie Government to tlie services of any other 
pancliayat union council or any municipality constituted under the Tamil Nadu District 
Municipalities Act. 1030 : 

' k  Provided that no oi'licer or senant (other than the comniissioner) sliall be so 
transtimed yxcept aftcr consulting tlic pancliqat union councils 01. nii~riicipal councils 

- concerned : 

Providccl fi~rtlicr that thc C;ovcrnmcnt \chile making a transfer i~nder tliis sub- 
section may issue such general or special directions as rnay in rlicir opinion he 
necessary for tlie purpose of' giving dc~c effect to S L I C I I  transfer. 
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105. ( 1 )  Notwitlistatitling an>tliing contained in  tliis Act or in tlie Tamil Nadu 
District Municipalities Act. 1920. the (iover~iment shall liave po\\/er.- 

(a) to iranskr an! ofliccr or scrvarlt of' tlrc L : i s t r i~~  p;tri~liaya~ (including 111c 
chief executive ofticcr) to tlie service of any  other district pancliaiat or f n  an> 
mu~iicipality constitilted under the Tamil Nadu District Municipalities Act. 1920; 

(b)  to issue general or special direction as they may think necessary for tlie 
pilrpose of giving due ef-fecl to any transfer made under clause (a)  

106. Subject to su:h control as niay be prescribed. tile esecutive at~tliority. tlie 
co~nmissioner or tlie c h i e f ' ~ s e c i ~ t i v ~  of'ficer may censure. fine. \vithl~old increments or 
pro~notion from. or reduce to a lower rank in tlie seniority list, or to a lower post or 
time-scale or to a lower stage in a ti~iic-scale. suspend. remove or dismiss any officer 
or servant in tlie service of village panchayat or panchayat union coi~ncil or t l i ~  
district pancliayot. as the case may be. for ilnj breach of departmental rules or 
discipline.or for;carelcssness. t~ntitncss. neglect of duty or other misco~iduct. 

107. Sub.ject oo tlie provisions of section 109. tlie provisions of sections 10 1 to 106 
shall also apply to tlie public Iiealtli cstablishmcnls of' panchayats. notwitlis~n~idi~ig 
a1 ytliing contairjcd in tlie l'amil Nadu Ptrblic tlealth Act, 1939. 
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108 (I)  Notwithstanding anything contained in this Act or in any other law for the l'cachcl.s 

time being in  force, on and from the 1st .June 1981, all teachers (including incllldinr! 

headmasters)and basic servants in the panchayat ~lnion S C ~ O O ~ S  in the State of Tamil hc"d'n"s'"" 

Nadu shall become whole-tinie Government servants. and basic 
scr\ ant5 in thc 

(2) Notwithstanding anything contained in sub-section ( I )  of section 96 or in ~ ~ l ~ ~ ~ ~ ~ > ~ ~ ~ t  

any other provisions of this Act and subject to tlie provisions of Article 3 1 I of the L'nii"l schh"DI" 
to be Constitution, tlie Government may make rules regulating tlie conditions of service of (iovcmmcnt 

tlie teachers (including headmasters) and basic servants in tlie pancliayat union schools. sc,,an,, - 

109 (1)  Notwithstanding anything contained in tliis Act or in any other law for the 
time being in force, on and from the 1st October 1982, all health assistants. auxiliary 
nurses. mid-wives arid maternity assistants in the public health establislilnents of 
pancliayat union councils, in tlie State shall become wliole-time Government servants. 

(2) Notwithstanding anything contained in sub-section ( I )  of section 96 or in 
any other provisions of tliis Act and subject to the provisions of Article 3 1 1  of the 
Constitittion. the Government rnay make rules regulating the conditions of service of 
the healtli assistants, the auxiliary nurses, mid-wives and maternity assistants i n  the 
public health establishments of pancliayat union councils. 

Ilcalth 
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Duty O S  viliilgc 
panchayat to 

I ' ~ \ v c ~  01. 
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pro\ idc t i ~ r  
corlain ollicr 

nlattcrs. 

FIJNC'TIONS, POWERS AND I'ROPERTY OF VIL,I,AGE PANCHAYATS, 
PANC t lAYAT lJNlON COUNCI1,S AND DISTRICT PANCHAYA'TS. 

1 1  0. ~ i ~ b j e c t  to the provisions of this Act an -I the rules, made thereunder. it shall be 
the duty of village panchayat. within the liln~tb of its funds, to make reasonable 
provision for carrying out the reqilirements of the panchayat village in resb--t of tlie 
following matters. namely :- 

(a) thc construction. repair and maintenance of all vil,lage roads, that is to say, 
all pilblic roads in the village (otlier than those classified as Naticnal Highways. State 
Highways. ma-jor district roads and panchayat iinion roads) and of all bridges, culverts, 
road-dams and causeways on such roads: 

(b) the lighting of piiblic roads and pilblic places in built-LIP areas; 

(c) the construction of drains and the disposal of drainage water and siillage not 
including sewage; 

(d) the cleaning ofstreets. the relnoval ofri~bbisl~ hcaps, jungle growth and prickly- 
pear. the filling in of disused wells, insanitary ponds, pools, ditches pits or l~ollows and 
other improvements of tile sanitary condition of the village; 

(e) the provision of public latrines and arrangements to cleanse latrines whether 
pilblic or private: 

(f) the opening and maintenance of burial and burning grounds; 

(g) the sinking and repairing of wells. the excavation. repair and maintenance of 
ponds or tanks and the construction and maintenance of water-works for the supply of 
water for washing and bathing purposes; and 

(11) SLICII  other duties as thc Government may. by notification. impose. 

I 1 1. Sub.jcct to thc provisions of this Act ancl tllc rules made theretlnder a village 
pancllayat may also ~nake such provisions as it tllirlks lit for carrying out the require~nents 
of the village in rcspect of the following matters, namely:- 

(a) the planting ancl preservation of trees on the sides of all pilblic roads in the 
village sclb.ject to ~ntitually agreed terms and conditiolis between the village panchayat and 
tlie ai~thority \vliich maintains the road in case the road is not maintained by the village 
panchayat itselt 

(b) the lighting of pi~blic roads and pilblic places in areas other than built-LIP areas; 

(c) tlie opening and maintenance of pi~blic markets othcr than niarkets \\ihicli arc 
classified as pancha~at ur~ion niarkets; 

(d) the co~itrol of fairs ancl festivals otl.ler than tliose classified as panchayat union 
fairs and festivals: 

(e) the opening and ~naintenance of p~~blic  landing places. halting places and cnrt- 
stands and of pl~blic cattlc-sheds: 

(1) the opening and maintenance o f  public slaughter-houses; 

(g) the opening and maintenance of reading rooms; 

(11) the establishment and maintenance of \vireless receiving sets. playgrourlds, 
parks. sports clubs and centres of physical culture; 

(i) the opening and maintenance ol'literacy centres and centres for imparting social 
education; and 

(j) thc construction of  works of pilblic utility and the provisions of' other 
facilities for the safet}.. health, comfort. convenience. culture or recreation of the 
inhabitants of the village: 
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Provided that nothing in this clause shall apply to water suppl for non-irriga- 

tion purposes and to sewerage. i 
112. Subject to the provisions of this Act and the rules made there 

the duty of a panchayat union council, within the limits of its funds, to 
provision for carrying out the requirements of the panchayat union 
following matters, namely:- 

(a) the construction, repair and maintenance of all public roads in the panchayat 
union which are classified as panchayat union roads and of all bridges, culverts, road- 
dams and cause ways on such roads; 

(b) the establishment and maintenance of dispensaries and the payments of subsidies 
to rural medical practitioners; 

(c) the establishment and maintenance of maternity and child welfare centres, 
including the maintenance of a thai service and offering advice and assistance to mothers 
in family planning; 

(d) the construction and maintenance of poor houses, orphanages,shops, stalls, 
plinths, the training and employment of vaccinators, the removal of congestion of population 
and the provision of house-sites; 

(e) the opening and maintenance and expansion or improvement of elementary 
schools, including the payment of grants to private managements in respect of elementary 
schools; 

(f) preventive and remedial measures connected with any epidemic or with malaria; 

(g) the control of fairs and festivals classified by the panchayat union council as 
those reserved for control by it; 

(h) veterinary relief; 

(i) the extension of village-sites and the regulation of building; 

(j) the opening and maintenance of public markets which are classified as 
panchayat union markets; 

(k) the maintenacz of statistics relating to births and deaths; 

(I) the establishment and maintenance of choultries; 

(m) improvements of agriculture, agricultural stock and the holding of agricul- 
tural shows; 

(n) the promotion and encouragement of cottage industries; and 

(0) such other duties as the Government may, by notification, impose. 

113. The Government shall as soon as may be after the constitution of a panchayat 
union council for a panchayat development block under this Act entrust to the panchayat 
union council subject to such conditions and restrictions as may be specified by the 
Government, the execution in the panchayat development block of the National Extension 
Service Scheme of Community Development, including in particular, all measures relating 
to the development of agriculture, animal husbandry and village industries organised on 
an individual or co-operative basis. 

114. (1) Save as otherwise provided in section 113, the Government may, subject 
to such conditions and restrictions, as may be specified, entrust all or any of the 
schemes, programmes and activities for economic development, whether such schemes, 
programmes and activities are to be executed or implemented either by the Govern- 
ment or by any statutory body or other agency to the panchayat union council for its 
execution or implementation. 
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(2) The panchayat 1.1nion council may, if so notified by the Government, review 
thc schemes, prograrnmcs and other activities executed by the Government or by any 

a :i 
statutory body or other agency within the panchayat union. > 

t 

115. Subject to the provisions of this Act and the rules made thereunder, a 
panchayat union council may. within the limits of its funds, make such provision as it , 
thinks fit for carrying out the requirements of the panchayat union in respect of 

I 

'I 
measures of public utility other than those specified in section 112. calculated t~ 
promote the safety, health, comfort or convenience of the inhabitants of the panchayat 

4 
union: :$I 

'i 

Provided that nothing in this section shall apply to water supply for non- 
i 1 

irrigation purposes and to sewerage. 

116. Subject to the provisions of this Act and the rules made thereunder, two or 
more village panchayats; 

(i) may construct and maintain water-works for supply of water for washing 
and bathing purposes from a common source and may also provide a common burial 
and burning ground. and 

(ii) may entrust to the panchayat union council with its consent and on such 
terms a<, may be agreed upon. the management of any institution or the execution or 
maintenance of any work. 

1 17. Notwithstanding anything contained in clause (b) of section 1 1 1, the Government 
may, by general or special order, direct any village panchayat or panchayat union 
council to provide for the lighting of public roads and public places within its jurisdiction 
and it shall be the duty of the village panchayat or panchayat union council to provide 
for such light : 

Provided that where such a direction is given, the Government shall make such 
provision for the cost of lighting as they rnay consider reasonable and the decision of 
the Governme:lt shall be final. 

118. Subject to the provisions of this Act and the rules made thereunder. two or 
more panchayat union councils rnay establish and maintain common dispensaries. 
child welfare centres, and institutions of such other kind as may be prescribed. 

119. ( 1 )  The panchayat union council may, subject to such control as may be 
prescribed, by notification declare that any immovable property vested in itself shall 
vest in any village pancliayat in the same panchayat union and such property shall, 
from the date specified .n tlie said notification, vest accordingly. 

(2) Subject to such rules as may be prescribed, the Government, Commissioner 
of Land Administration, the Collector or Revenue Divisional Officer, the district 
panchayat, the panchayat union council or the chief executive officer, the commissioner, 
or any person or body of persons, may transfer to the village pancliayat, with its 
consent and subject to such conditions as may be agreed upon, the management of 
any institution, or the execution or maintenance of any work, or the exercise of any 
power or the discharge of any duty, whether within or without tlie village, and 
whether provided for in  this Act or not. 

120. ( 1 )  (a) All unreserved forests in the village at the commenc?ment of this Act 
shall vest in the village panchayat and be administered by it for the benefit of such 
village. 

(b) in respect of every forest so vestc ' the village panchayat shall, if so 
required by the Collector, pay to the Government such rent as the Collector may, from 
time to time, subject to the control of the Commissioner of Land Administration, fix in 
this behalf. 

(2) (a) If the Revenue Divisional Officer is of opinion that a village panchayat is 
not administering properly a forest vested in i t  under sub-section ( I ) ,  he may by order, 

/, 8 / 
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withdraw such forest from the control of the village panchayat for such period as may 
be specified in the order, not exceeding the period, if any, prescribed in this behalf. 
He-may in respect of such forest direct that it be vested in the panchayat union council 
and be administered by it. 

(b) The Revenue Divisional Officer may, from time to time, by order, 
' extend'the period specified in any order issued under clause (a), subject to the period 

prescribed in this behalf. 

(c) Before issuing an ot'ger under clause (a) or (b), a reasonable opportunity 
shall be given to the village panchayat to show cause against such issue. 

(d) When an order is issued under clause (a) or (b), the village panchayat 
concerned may, within three months of the service of the order, appeal against it to the 
Collector and the Collector may confirm, modify or reverse the order. 

(3) The Commissioner of Land Administration may, at any time, either suo motu 
or on application, call for and examine the record of any order issued by the Revenue 
Divisional Officer or the Collector under sub-section (2) for the purpose of satisfying 
himself as to the legality or propriety of such order, and may pass such or~der in reference 
thereto as he thinks fit. 

121. (1 )  If in the opinion of the Government any unreserved forest vested i,n a village 
panchayat under section 120 is required for any public purpose, they may, by n~tification, 
resume the possession and administration of such unreserved forest and upon such 
resumption by the Government, all rights and interests created in or over such unreserved 
forest before such resumption shall as against the Government cease and determine. 

(2) Whenever the possession and administration of such unreserved Sorest is resumed 
by the Government under sub-section (I) ,  there shall be paid to the village panchayat 
concerned compensation for any improvement made by such village panchayat in such 
unreserved forest, as determined in the manner hereinafter provided tly the Collector 

.within whose jurisdiction such unreserved forest is situate. 

Explanation.- For the purposes of this sub-section, 'improvement' means any 
work or product of a work which adds to the value of the ~~nreserved forest or is 
suitable to it and consistent with the purpose for which it was vested in the village 
panchayat and shall include the following works or the products of srtch works- 

(a) the erection of buildings or any other structure, the lconstruction of I tanks, wells, channels, dams and other works for the storage or supply of water for 
agricultural or domestic purposes; I 

(b) the preparation of land for irrigation; I 
(c) the reclamation, clearance, enclosure or permanent impr vement of land 

for agriciiltural purposes; P 
(d) the renewal or reconstruction of any of the foregoing works or alter- 

ations therein or addition thereto; 

(e) the planting or protection and maintenance of fruit trees, timber-trees 
and other useful trees and plants. 
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(3) The compensation payable in respect of the improvements referred to in 
clauses (a) to (d) of the Explanation to sub-section (2) shall be the actual value of 
such improvements as on the date of resumption of the unreserved forest by the 
Government which shall include actlial cost of the labour, supervision thereof, and of 
the materials, together with other expenditure, if any, which would be required to 
make such improvements, less a reasonable deduction on account of the deterioration, 
if any, which may have taken place from age or other cause. The compensation 
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payable inrespect of mprove~nent referred to in clause (e) of the Explanarion to sub- 
section (2) shall be such sum which the trees or plants might reasonably be expected 
to realise if sold by public auction to be cut and carried away at the time of resumption 
of the unreserved forest t v  the Government : 

Provided that in computing the actual value of such improvements, the value of 
the unreserved forest to which such improvements have been made shall not be taken 
into account: 

Provided further that if any grant for the purpose of making such ilnprove~nents 
has been paid by the Government to the village panchayat concerned, then, the amount 
01' S L I C I ~  grt1111 pt~id sI1:lll [)c ~ C ~ U C I C ~  fro111 the a~nount of compensation payable in 
respect of such improvements: 

Provided also that in the case of trees and plants in the unreserved forest which 
are of spontaneoi~s growth, the compe~~satio~~ payable in respect of such trees and 
plants shall be the proper cost of protection and maintenance of such ~rees and plants. 

(4) The amount of compensation referred to in sub-section (2) shall be given to 
every village panchayat, at its option- • 

(a) in cash in such annual lnstalments with interest at such rates as may be 
prescribed, or. 

(b) in saleable or otherwise transferable promissory notes or other securities 
or stock certificates of the Government, or 

(c) partly in cash or partly in such securities specified in clause (b), as may 
be required by the village panchayats. 

(5) The option of the village panchayat referred to in sub-section (4) shall be 
exercised by such village panchayat before the expiry of a period of three months 
from the date of resumption of the possession and administration of the unreserved 
forest by the Government and the option so exercised shall be final and shall not be 
altered or rescinded after it has been exercised. Any village panchayat which o~nits or 
fails to exercise the option referred to in sub-section (4) within the time specified 
above shall be deemed to have opted for payment in securities and stock certificates 
referred to in clause (b) of sub-section (4). The amount of compensation payable in 
instalments shall be paid, and the securities and stock certificates referred to in clause 
(b) of sub-section (4) shall be issued, within sixty days from the date of receipt by the 
Government of the option referred to above or where no such optivn has been 
exercised from the date before which such option ought to have been exercised. 

(6) Any village panchayat aggrieved by an order relating to compensation under 
this section may appeal to the Commissioner of Land Administration within such 
period and in such manner as may be prescribed. The order of the Commissioner of 
Land Administration on such appeal and where no appeal is preferred, the order which 
has not been appealed against, shall be final and shall not be called in question in any 
court of law. 

122. (1) (a) Subject to the control of the Government, the Commissioner of Land 
Administration may, by notification, make over to a panchayat union council, with its 
consent, the management and superintendence of any charitable endowment in respect 
of which powers and duties attached to the Commissioner of Land Administration 
under the provisions of the Tamil Nadu Endowments and Escheats Regulation, 18 17; 
and thereupon all powers and duties attached to the Commissioner of Land 
Administration in respect thereof shall attach to the panchayat union council as if it 
had been specially named in the said Regulation, and the panchayat union council shall 
manage and superintend such endowment. 

(b) ?'he Commissioner of Land Administration may, of his own motion and 
shall on a direction from the Government, by notification, resume the management and 
superintendence of any endowment made over to a panchayat union. council under 



clause (a) and upon such resumption, all the powers and duties 1 attached to the 
panchayat union council in respect of the endowment shall cease and determine. 

(2) The Government may assign to a panchayat union council with its consent, 
a charitable inam, resumed by the Government or any other authority, provided that 
the net income from such inam can be applied exclusively to any purpose to which the 
funds of such panchayat union council may be applied; and may revoke any assignment 
so made. 

(3) The management and superintendence of any charitable erldowment which 
immediately before the constitution of a panchayat union council for any pancl~ayat 
development block under this Act was vested in a district board under the Tamil Nadu 
District Boards Act, 1920 shall, on such constitution, vest in the panchayat union 
council exercising jurisdiction over the place where the endowment is situated. 

123. Subject to such rules as may be prescribed, the Government, the Commis- 
sioner of Land Administration, the Collector or Revenue Divisional Officer or any 
person or body of persons may transfer to the panchayat union council with its 
consent and on such terms as may be agreed upon, the management of any institution 
or the execution or maintenance of any work, or-the exercise of any power or the 
discharge of any duty whether within or w.ithout the panchayat union and whether 
provided for in this Act or nct. 

124. A panchayat may accept donations for, or trusts relating exclusively to, the 
furtherance of any purpose to which its funds may be applied. 

125. (1) All public roads in any village (other than roads which are classified by the 
Government as National Highways or State Highways or as major district roads or as 
panchayat union roads) shall vest in the village panchayat together with all pavements, 
stones, and other materials thereof, all works, materials and other things provided 
therefor, all drains, drainage works, tunnels and culverts whether made at the cost of 
the' village panchayat or otherwise, in, alongside or under such roads, and all works, 
materials and things appertaining thereto. 

(2) The Government may, by notification, exclude from the operation of this 
Act any such public road, drain, drainage work, tunnel or culvert and may also modify 
or cancel such notification. 

- 126. ( 1 )  All public roads in any panchayat union which are classified as panchayat 
union roads shall vest in the panchayat union council together with all pavements, 
stones and other materials thereof, all works, materials and other things provided 
therefor, all drains, drainage works, tunnels and culverts, whether made at the cost of 
the panchayat union council or otherwise, in, alongside or under such roads, and ail 
works, materials and things appertaining thereto. 

(2) The Government may, by notification, exclude from the operation of this 
Act any panchayat union road, drain, drainage work, tunnel or culvert and may also 
modify or cancel such notification. 

127. Where any public road has been excluded from the operation of this Act 
under sub-section (2) of section 125 or sub-section (2) of section 126 and placed 

'under the control of the Highways Department of Government (hereinafter referred to 
as the Highways Department), the village panchayat may and if so required by the 
Government shall make provision - 

(a) for the watering and maintenance of thk drainage of such road; 

(b) for the provision, maintenance and repair of the drains in, alongside or 
under such road; 
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(c) for the provision, maintenance and repair of foot-ways attached to such 
road: 

Provided that where in carrying out of the above provisions it is necessary for 
the village panchayat to open and break up the soil or pavement of any such roiyl,'tlie 
village pancliayat shall obtain the previous consent of such officer of the Highways 
Department as the Government may, by general or special order, specify: 

Provided further that in cases of emergency the village panchayat may, without 
such consent, open and break up the soil or pavement of any such street. but shall, as 
far as practicable restore sucli soil or pavement ro the condition in wliich it was 
immediately before it was opened and broken up; and a report of the action so taken 
and the reasons therefor shall be sent forthwith to the officer specified under the 
foregoing proviso: 

Provided also that where the execution of any work is required by the Government. 
the Government shall make provision for tlie cost thereof. 

128. (1) If any structure adjoining a public road vested in a panchayat union 
council or a village panchayat appears to the commissioner or the executive autliority, 
as the case may be, to L= in a ruinous state and dangerous to the passers by, the 
commissioner or evecutive authority may, by notice require the owner or occupier to 
fence off, take down, secure or repair such structure so as to prevent any danger 
therefrom. 

(2) If immediate action is necessary, the commissioner or executive authority 
shall himself, before giving such notice or before the period of such notice expires, 
fence off, take down, secure or repair such structure or fence off a part of any road 
or take such temporary measures as lie may think fit to prevent danger, and the cost 
of doing so shall be recoverable from the owner or occupier in the manner hereinafter 
provided. 

129. (1) If any tree or any branch of a tree standing on land adjoining a public road 
vested in a panchayat union council or village panchayat appears to the commissioner 
or executive authority to be likely to fall and thereby endanger any person using, or 
any structure on such road, the commissioner or executive authority may, by notice, 
require the owner of the said tree to secure, lop or cut down the said tree so as t o  
prevent any danger therefrom. 

(2) If immediate action is necessary, the colnlnissioner or executive authority 
shall himself, before giving such notice or before the period of such notice expires, 
secure, lop or cut down the said tree or fence off a part of the public road or take 
such other temporary measures as he thinks fit to prevent danger and the cost of so 
doing sliall be recoverable from the owner of the tree in the manner hereinafter 
provided. 

130. Where a public road is vested in a panchayat union council or village pancliayat. 
the commissioner or executive autliority may, by public notice, require the owner or 
occupier of any building or land near sucli road to- 

(a) fence the same to the satisfaction of the commissioner or executive authority; 
(b) trim or prune any hedges bordering on such road so that they may not 

exceed such lieiglit from the level of the adjoining roadway as the colnlnissioner or 
executive authority may determine; or 

(c) cut and trim any hedges or trees overhanging sucli road and obstructing it 
or the view of traffic or causing it damage; or 

(d) lower an enclosing wall or fence which, by reason of its height and 
situation, obstri~cts tlie view of traffic so as to cause danger. 

131. (1 )  No person sliall, except as permitted by rules made under this Act and 
except in accordance with the conditions imposed by any licence made requisite by 
such rules- 

(a) build any wall or erect any fence or other obstruction or projection or make 
any encroachment whatsoever, whether perlnanent or temporary, in or over any 
public road; 
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(b) make any hole or deposit any matter in or upon any public road; 

(c) work a quarry in or remove stone, earth or other material from any place 
within twenty metres of a public road or of other immovable property vesting in or 
belonging to a village panchayat or a panchayat union council, provided that nothing in 
this clause shall be deemed to apply to any work which, in the o inion of the r Inspector, is done in connection with a bonapde agricultural operation, 

(d) erect any building over any drain or any part thereof; 

(e) plant any tree orl any public road or other property vesting in or belong- 
ing to a village panchayat or a panchayat union council; or 

(f) fell, remove, destroy, lop or strip bark. leaves, or fruits from. or other- 
wise damage, any tree which is growing on any such public road or other property or 
on any poramboke land, the use of which is regulated by a village panchayat under 
section 134 or section 135 and the right to which has not been estnblishcd by such 
person as vesting in or belonging to him. 

(2) it shall be the duty of the Village Administrative Officer of (:very revenue 
village to report on encroachments on properties vested in village panchayats or 
panchayat union councils to the executive authority or the commissior~er concerned 
and to the officer of the Revenue Department, and it shall be the duty of the executive 
authority or the commissioner concerned to institute proceedings under this Act and 
secure the removal of the encroachments within such time as may be specified by the 

Nadu Government by general or special order. If the removal of the encroachments has not 

111 of been secured within the period specified in such order, the officers of the Revenue 
1905. Department shall institute proceedings under the Tamil Nadu Land Encrc)acliment Act, 

1905 and secure such removal. 

132. Any property or income including any fishery right which hy custom belongs 
to, or has been administered for the common benefit of the inhabitah of the village or 
of the holders in common of village land generally or of the ho~bers of lands of a 
particular description or of tlie holders of lands under particular s urce of irrigation 
shall, if so declared by the Government, vest in tlie village panchayat nd be administered 
by it for the benefit of the inhabitants or holders aforesaid. I 133. ( 1 )  Subject to such conditions and control as may be prescribed, the 
Government may transfer to any village panchayat or to any panchayat tinion council 
the protection and maintenance of any irrigation work, the management of turns of 
irrigation, or the regulation of distribution of water from any irrigation work to the 
fields depending on it. 

(2) The village panchayat or the panchayat union council shall have power, 
subject to such restrictions and control as may be prescribed, to execute kudimaramat 
in respect of any irrigation source in the village and to levy such fee and on such basis 
for the purposes thereof as may be prescribed : 

Provided that nothing contained in this section shall be deemed to relieve the 
Act 1 village community or any of its members of its or his liability under the Tamil Nadu 
'858. Compulsory Labour Act, 1858, in respect of any irrigation source in the village in case 

the village panchayat makes default in executing the kudimararnat in respect of that 
irrigation source. 

(3) Where the maintenance of any irrigation work, is transferred under this 
section, the fishery rights of Government in such work shall be transferred to and be 
vested in the village panchayat or the panchayat union council, as the case may be. 
subject to such terms and conditions including terms and conditions regarding the 
utilisation of the income, as may be specified by the Government. 
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Village 134, (1 )  The provisions of this section shall apply ollly in ryotwari tracts, 
pnnchnynt lo 
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trai'ts+ porambokcs are at the disposal of' tlie Govcrn~ncnt. 

(3) The Collector, after consulting the village panchayat, may, by notilication, 
cx:.lutlc from thc opcr;~fiol~ of this Act, any por;~nibokc rcfcrrcd lo in sill>-scction (2), aliil 
1 1 1 . 1  y r~lt,o ~l~o(lily 01' ( s i ~ ~ ~ ~  1 . 1  *,IIC:II ~ io l i l i~ i~ l io~~ ,  

(4) '1'1ic vill;~lrc l),lrlcllayat sliall also Iiirvc powcr, subj,:ct to sucli rcslrictions ant1 
control as may be prescribed, to regulate thc use of any other pora~nboke which is at 
the disposal of the Government, if the village panchayat is authorised in that behalf by 
an order of the Govcrnr~,ent. 
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(5) 'l'l~c vill11l1,c I I ; I I I C I I ~ I Y ; I I  I ) I ; I ~ ,  sttl)jc~I lo : , I ICI I  reslricliolr~ urld conlrol as nriry 
I ~ I c ~ ~ c I I I ~ c ~ I ,  ~ \ I I I I I I  lr(vQ-, 0 1 1  i111y ~ ) O I I I I I I I ) O I , ( ~ ,  I I I Y  I I * , L +  ol'wl~icl~ ill ~ ~ ~ I I I ; I I ( ! ( I  by i t  trnd{+r 

sub-section (2) or sub-scclion (4). 
135. (1) In cstarcs govcl.ncd by rllc 'T'ilmii Nndu Esratcs Land Act. 1908, not- 

withstanding nnylliing conlaincd in tliiit Act. Ihe villagc pnncl~nyc~t slli~ll havc powcr 
sllbj00t tu ~lik!i\ l eh l l  i~!~it\li!i k \ t \ ~ I  ~ ! O l l ~ l d  ad li\ay I ~ I O a C l  i I W t 1  - 

(a) to regulate the use of lands which are set apart for any of the purposes 
referred to in item (b) of clause (16) of section 3 of the said Act, namely, tlircsliing 
~IOOI*A, t!al(I~-~ta~\tl, \~illogo-~it~-a { i t i ~ l  t t t l \ c + v  latit19 3il11a(od 111 I I I Q  i~ll loqt* \ \ ~ l i l ~ + l ~  ~ I I Q  wl 
apart for the comlnoli use of tlie inhabitants of such village; 

(b) to exercise the powers vested in the Collector by section 20-A of the 
said Act. nanxly. to dircct that any land rcfcrrcc' *,. in clnusc (a) which is no longcr 
required for its original purpose shall be used for any other specified colnrnunal 
purpose, provided that the sanction of the Collector is obtained therefor; and 

(c) to plant trees on any land the use of which is regulated by the village 
pancbiayat under clause (a): 

Provided that nothing contained in clause (b) shall be dce~ned to affect in 
any way the operation of the provisos to sub-section (I) of the said section 20-A. 

(2) After an estate ceases to be governed by the Tamil Nadu Estates Land Act, 
1908, the provisions of sub-section ( I )  shall apply to the lands referred to in that sub- 
section, to such extent and with such modifications, as may be prescribed. 

- 136. All rubbish, filth and other matter collected by a village panchayat under this 
Act shall belong to it. 7 -- 

137. Any immovable property which any village panchayat or panchayat union 
council is authorised by this Act or any rules made thereunder to acquire may be 
acquired under the provisions of the Land Acquisition Act, 1894, and on payment of 
th: compensation awarded under the said Act, in respect of such property and of any 
other charges incurred in acquiring it, the said property shall vest in the village 
panchayat or panchayat union council, as the case may be. 

138. Where a mosque, temple, mutt or any place of religious worship or instruction 
or any place which is used for holding fair or festivals or for other like purposes is 
situated within the limits of a village or in the neighbourhood thereof and attracts either 
throughout the year or on particular occassions a large number of persons, any special 
arrangement necessary for public health, safety or convenience, whether permanent or 
temporary, shall be made by the village panchayat; but the Government may after 
consulting the trustee or other person having control over such place require him to 
make such recurring or non-recurring contribution to the funds of the village panchayat 
as they may determine. 



139. In the event of the prevalence of any dangerous disease within a panchayat 
development block or a village, tlie commissioner may by notice require the owner or 
occupier of any building, boot11 or tent used for purposes of public entertainment to 
close the same for such period as they may fix. 

140. No person being the parent or having tlie care or charge of a minor who is or 
has been suffering from dangerous disease or has been exposed to infection therefrom 
sliall, after a notice from the co~nmissioner or any person duly appointed by such 
commissioner in this behalf that the minor is not to be sent to ~~1 ioo1  or college.\, 
permit such minor to attend scliool or college without having procured from the 
co~n~nissioner or such person or a registered medical practitioner a certificate that in 
Iiis opinion such minor may attend without risk of conimunicating such disease to 

Explanation.-In this section and in section 139 "dangerous disease" means an 

141. The panchayat union council shall enforce vaccination througliout the 
panchayat union and it may enforce revaccination throughout the panchayat union or 
in any part thereof. in respect of such persons, to such extent. and in such manner, as 
may be prescribed. 

142. Where an inmate of any dwelling place is suffering from smallpox or cholera, 
the liead of the family to which the inmate belongs and in default the occupier or 
person in charge of si~cli place, shall give intimation of the fact to the commissioner or 
the Village Administrative Officer with the least possible delay. 

143. ( I )  If any tank, pond. well. hole, stream, dam, bank or otlier place appears to 
him to be, for want of sufficient repair, protection or enclosure, dangerous to the 
public health or safety, the commissioner or executive authority may with the approval 
of the panchayat union council or village panchayat, as the case may be, by notice 
require the owner to fill in, remove, repair, protect or enclose the same so as to 
prevent any danger therefrom. 

(2) If immediate action is necessary. he sl~all, before giving sucli notice or 
before the period of notice expires, l~i~nself take such temporary measures as he thinks 
fit to prevent danger, and the cost of doing so shall be recoverable from the owner in 
the manner hereinafter provided. 

,144. ( 1 )  The cornrnissioner or executive authority may by notice require the owner 
or occupier of any building or land which appears to Iiim to be in a filthy or 
unwholeso~ne state or overgrown with any thick or noxious vegetation. trees or 
undergrowth injurious to health or dangerous to the public or offensive to the 
neighbourhood, or otherwise a source of nuisance, to clear, cleanse or otherwhe put 
the building or land in proper state or to clear away and remove sucli vegetation, trees 
or under growth or to take sucli otlier action as may be deemed by tlie commissioner 
or executive authority necessary to remove such nuisance within such period and in 
such manner as may be specified in tlie notice. 

(2) If it appears to tlie commissioner or executive authority necessary for 
sanitary purposes so to do, lie may by notice require the owner or occupier of any 
building or land to cleanse or lime-wash the same in tlie manner ancl within a period to 
be specified in tlie notice. 

145. (1) When the commissioner or executive autl~ority takes down any str~~cture 
or part thereof or cuts down any tree or hedge or shrub or part thereof in virtue of his 
powers under this chapter, the commissioner or executive authority may sell the 
inaterials or things taken down. cut down or removed and apply the rroceeds in. or 
towards payment of the expenses incurred. 
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(2) I f  after a reasonable enquiry it appears lo the commissioner or executive 
authority that lhcrc i s  no owncr or occupier fa whom norice can be ylvcn under any 
section in thin chapfer, ! c tnay l~iinxdf take such order with the property mentioned in 
such section as may appear to him to be necessary and may recover the expenses 

portion thereof. 

Limitation of 146. No person shall be entitled, save as otherwise expressly provided, to 
compensation. compensation for any damages sustained by reason of any action taken by the authorities 

under this chapter. 

Public 147. (1) The panchayat union council may, after obtaining the previous written 
markets. perlnission of the Inspector, provide places for use as public markets and, with the 

sanction of the Inspector, close arly such market or part thereof. 

(2) Subject to such rules as lnay be prescribed. the village panchayat or panchayat 
union council may after obtaining the previous written permission of the Inspector, levy 
any one or more of the following fees in any public market at such rates. not exceeding the 
maximum rates. if any, prescribed in that behalf as the panchayat union co~lncil or village 
panchayat may think fit:- 

(a) fees for the use of. or for the right to expose goods for sale in such market; 

(b) fees for the use of shops, stalls, pens or stands in such market; 

(c) fees on vehicles including motor vehicles as defined in the Motor vehicles 
Act. 1988 or pack animals bringing, or on persons taking into s~~chmarket any goods for ,r. 1988 
sale; 

(d) fees on animals brought for sale into or sold in such market; 

(e) licence fees on brokers. commission agents, weighrnen and measurers 
practising their calling in such market. 

Licensing of 148. (1) No pel son shall open a new private market or continue to keep open a private 
private market unless he has obtained a licence from the village panchayat or panchayat union 

markets. council, as the case may be, to do so. Such licence shall be renewed every year. 

(2) (a) The village panchayat or panchayat union council, as the case may be. 
shall grant the licence applied for subject to such conditions as it may think fit as to 
supervision and inspection, sanitation, weights and measures to be used, rents and 
fees to be charged and such other matters as may be prescribed. 

(b) The village panchayat or panchayat union council, as the case may be, 
may. modify the conditions of licence to take effect from a specified date. 

(c) The village panchayat or panchayat union council, as the case may be, 
may at any time, suspend or cancel any licence granted under clause (a) for breach of 
the conditions thereof. 

(d) Any person aggrieved by an order of the village panchayat or panchayat 
union council under clauses (a), (b) or (c) may appeal against such order; to the 
Inspector who may. if he thinks fit, suspend the execution of the order pendipg the 
disposal of the appeal. 9 c 

(3) (a) Any person clai~ning to levy in a private market lawf~llly estaMished prior 
to the coming into force of the Madras Local Boards Act, 1884 fees of the nature of 1884 
specified in sub-section (2) of section 147, shall apply to the Inspector for A certificate 
recognizing his right in that behalf; and the Inspector shall pass orders on such 
application after giving due notice to the village panchayat or panchayat union council, 

I I 

as the case may be, and considering any representations made by it. 

c 
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(b) Any person aggrieved by an order of the Inspector refusing, to grant a 
certificate under clai~se (a) may, within six months from tlie date of comtn~-nication of 
sucli order, institute a suit to establish the right claimed by him, and sul~ject to the 
result of such suit, tlie Inspector's order sliall be final. 

(4) When a licence granted under sub-section (2) does not pennit the levy of 
any fee, it sliall be granted free of charges; but when such permission is given, a fee 
not exceeding fifteen per cent of the gross income of the owner from tIi12 market in 
the preceding year sliall be charged by tlie village pancliayat or panclmyat union 
council, as tlie case may be, for such licence. 

(5) The village pancliayat or pancliayat union council, as the case may be, or 
any officer duly autliorised by it may. close a private market which is unlicenced or 
the licence for wliicli has been suspended or cancelled, or wliicli is Iicld clr kept open 
contrary to the provisions of this Act. 

149. If any question arises as to whether any place is a market or not, tlie village 
panchayat or panchayat union council, as tlie case may be, shall make a refer~wce thereon 
to the Government and their decision shall be final. 

150. No person shall sell or expose for sale any animal or article- 

(a) in any public or licensed private market witliout tlie permission of 11ie executive 
authority or com~nissioner or licensee. as the case may be, or of any person autliorised by 
him, or 

j +  , ' s., J '  

(b) in any unlicensed private market. I 

15 1. The esecutive authority or commissioner may, with tlie 
pancl~ayat or pancllayat union council, as the case may be. 
licence or regulate the sale or exposure for sale of any 
public road or place or part thereof. 

152. The Governrnent shall have power to classify public and private markets 
situated in a pancliayat development block as pancliayat i~nion markets and village 
panchayat market, and provide for the control of any sucli market, and for tlie 
apportionment of the income derived tlierefrom between thc pancliayat i~nion coi~ncil 
and tlie village panchayat or the payment of a contribution in respect thereof to tlie 
village pancliayat or the panchayat union, as the case may be. 

It sliall be open to the Government to revise from time to time tlie apportionment 
of income ordered or tlie contribution directed to be paid under this section if sucli 
revision is rcco~nlnended by tlic district pancliayat. 

153. (1) A pancliayat union council (nay acquire tlie riglits of any person to hold a 
private ~i~arket  in any place i n  a pancliayat development block and to levy fce therein. The 
acquisition sliall be made under tlie Land Acquisition Act. 1894 and such rights sliall be 
deemed to be land for tlie purposes of that Act. 

(2) On paynient by tlle pancliayat union corrncil of tlie co~npensation awarded under 
tlie said Act in respect of such property arid any other charges incurred in acquiring it. the 
riglits of sucli person to hold a private market and to levy fees tliercin sl?all vest in tlie 
panchayat union cou\ncil. 

154. Subject to such rules as !nay be prescribed, the village pancliayat may- 

(a) provide public landing places, halting places and cart-stands (which last 
expression includes stands for animals and vehicles of any description including motor 
vehicles) and levy fees for their use; and 
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(b) where any such place or stand has been provided, prohibit the use for the 
same purpose by any person, within such distance thereof of any public place or the 

Inspector, specify. 

155. ( I )  No person shall open a new private cart-stand or continue to keep open a 
private cart-stand unless lie obtains from the village panchayat a licence to do so. Such 
licence shall be renewed every year. 

(2) The village panchayat shall. as regards private cart-stands already lawfully 
established, and may at its discretion as regards new private cart-stands, grant the licence 
applied for, subject to such conditions as the village panchayat may think fit as to supervision 
and inspection, conservancy and such other matters as may be prescribed; or the village 
panchayat may refuse to grant such licence for any new cart-stand. 

(3) The village pancliayat may modify the conditions of the licence to take effect 
from a specified date. 

(4) The village panchayat may at any time suspend or cancel any licence granted 
under sub-section (2) for breach of the conditions thereof. 

(5) The village panchayat may levy on every grant or renewal of a licence under 
this section, a fee not exceeding two hundred rupees. 

156. A village pancli.lyat may provide places for use as public ~ l a ~ ~ h i e r " i o u s e s  and 
charge rents and fees for their use. , ,,(clef, 

157. The Government shall have power to make rules for- ' ' " '  '' "-' ' 

(a) prohibiting or regulating .he slaughter. cutting up or skinning of animals specified 
in the rules on all occasions not excepted therein, at places other than public slaughter- 
houses; 

(b) licensing persons to slaughter animals specified in the rules for purposes of sale 
to the public; and 

(c) the inspection of slaughter houses and of the meat therein and the payment of 
remuneration to the officers employed for such inspection. 

158 ( 1 )  In any area to which this Act applies, such authority as may be prescribed in 
this behalf, may cause a number to be affixed to the side or outer door of any building or 
to some place at the entrance of the premises. 

(2) With the approval of the Government, the villakc; panchayat or the panchayat 
union council shall give name to new village road or panchayat union road, as the co. - 
may be, and shall also give name to park, playground, bus-stand, arch or new property 
belonging to, or vesting in, village panchayat or panchayat union council and may, subject 
to the approval of the Government, alter the name of any such road, park, play- 
ground, bus-stand, arch or property. 

(3) No person shall, without lawful authority, destroy, pull down-or deface any 
such number. 

(4) When a number has been affixed under sub-section (I), ' the ,b$ier  6.l. the 
building shall be bound to maintain such number and to replace it if removed br dd4cid; 
and if he fails to do so, the authority referred to in sub-section (I)  may by notice tequire 
him to replace it. 

(2) The panchayat union council in the case of panchayat villages may, wjh the 
previous approval of the prescribed authority, notify that no place within the limits of 
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any panchayat village in the panchayat development block or within the limits of such 
panchayat village or villages as may be specified in the notification shall be used for 
any of tlie purposes specified in the notification ~ssued under sub-section ( I )  without 
a licence and except in accordance with the conditions specified in such licence. 

(3) No notification issued under sub-section (1) or sub-section (2) shall take 
effect until sixty days from the date of its publication. 

(4) The commissioner shall be the authority competent to grant the licence or to 
refuse to grant it in the case of panchayat villages. 

160. No person shall, without the permission of the panchayat union council in panchayat 
villages and except in accordance with the conditions specified in such permission.- 

(a) construct or establish any factory, workshop or workplace in which it is proposed 
to employ steam power, water power or other mechanical power or electrical power, 
or . 

(b) install in any premises any machinery or manufacturing plant driven by any 
power as aforesaid, not being machinery or manufacturing plant exempted by the 
rules. 

161. ( I )  The Government may make rules- 

(a) prohibiting or regulating the grant or renewal of licences under section 
159 auj,,the. 9,eriod . .. for which such licences shall be valid; 

(b) as to the time within which applications for such licences or renewals 
thereof shall be made; and 

, ,(c) prohibiting or regulating the grant of permissions under section 160. 

(2) Rules made under clause (c) of sub-section (1) may empower the panchayat 
union council in panchayat villages and panchayat unions to set apart specified areas 
for industrial purposes and provide for the refusal of permissions under section 160 in 
respect of any factory, workshop, workplace or premises outside such areas and also, 
subject to the sanction of the prescribed authority for the removal to such areas, of 
any factory, workshop or workplace which has been already established at any place, 
or any machinery which has already been installed in any premises, situated outside 
such areas: 

Provided that no such rule shall authorise the removal of any facto~y, workshop 
or workplace or machinery installed in any premises, in the occupation or under the 
control of tlie Central or the State Government or of a market committee established 
under the Tamil Nadu Agricultural Produce Marketing (Regulation) Act, 1987. 

(3) The Government may either generally or in any particular case, make such 
order or give such directions as they deem fit in respect of any action taken or omitted 
to be taken under section 159 or section 160. 

(4) The income derived from fees on licences under section 159 and on 
permission under section 160 shall, if received by the panchayat union council, cred- 
ited to the funds of the village panchayat concerned. 

irlf@. Notwithstanding anything contained in the Tamil Nadu Places of Public Re- 
sort Act, 1888, when the Government extend that Act to any village, 01 part thereof- 

' > "  I 

! ,:,(a),;hq authority to whom application shall be made for a licence ander the Act 
in respect of any place or building to be used exclusively for purpclses other than the 
holding of cinematograph exhibitions, and who may grant or refuse such licence, shall 
be'the commissioner in the case of panchayat villages; 

(b) the appeal from the order of the commissioner granting, refusing, revoking 
or sdpending a licence, shall lie to the panchayat union council; 
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(c) thc income derived from fees on lic~nces under this section shall, if rc- 
ceived by the panchayat union council be credited to the funds of the village panchayats 
concerned. 
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163. (1) The district panchayat shall advise the Government 011 all matters con- 
cerning the activities of village panchayats, pancliayzt union councils in the district as 
well as on all matters relating to tlie development of tile econolnic resources of the 
district and the services maintained therein for promoting the culture and weIfalc 2f 
the inhabitants of the district. 

(2) In particular, it shall be the duty of the district panchayat to perform the 
following functions, namely :- 

(a) advising the Government on all matters relating to the services maintained 
by and all development schemes undertaken by all village panchayats and panchayat 
union councils in tlie district as well as those agencies in the district, which are under 
the administrative control of the Government ; 

(b) watching the progress of the measures undertaken by the Government. 
village panchayats, panchayat union councils and departmental agencies in respect of 
the services and development schemes aforesaid; 

(c) advising the Government on matters concerning the implementation of 
any provision of law or any order specifically referred to by the Government to the 
distri :t panchayat such as - 

(i) classification of markets as village panchayat market5 ycj ppq~hayat 
union markets and fixing rates of contribution payable by one authority to t e~tl;le,r; 

(ii) classification of fairs and festivals as village panchayat fairs. village 
panchayat festivals and pancliayat union fairs and panchayat union festivals; 

(iii) classification of public roads (other than roads classified by the 
Government as National Highways, State Highways and major district roads) as panchayat 
union roads and panchayat village roads; 

(d) advising tlie Government on all matters relating to development of road 
transport. 

164. For tlie purpose of efficiently performing its functions under this Act. every 
district panchayat may. within the limits of its jurisdiction,- 

(a) undertake such measures as it deems necessary; 

(b) collect such data as it deems necessary; 

(c) publish statistics or other information relating to the various aspects of the 
regulation or development of the activities of panchayat union councils and village 
panchayats in the district; 

(d) require any panchayat union council or village panchayat to furnish such 
information as may be required by it in relation to the measures undertaken by that 
panchayat union council or village panchayat for tlie regulation or develop~nent of its 
activities and such other matters as may be prescribed. 

165. (1) The district panchayat shall prepare in such form and at such time each year 
as may be prescribed, an annual report giving a true and full account of its activities 
during the previous year and copies thereof shall be forwarded to the Government. ' 

(2) The Government shall lay on the table of the Legislative Assembly all~such 
reports together with their colnments thereon. i, 

166. Every district panchayat shall furnish to the Government such returns, reports, 
statistics and other informations with respect to its activities as the Government may from 
time to time require. 



Nndu 
1864% 

TAMIL NADU GOVERNMENT GAZETTE EXTRAORDINARY 
- 

CHAPTER IX 

TAXATION AND FINANCE 

167. (1) There shall be levied in every panchayat development block, a local cess 
at tlie rate of one rupee on every rupee of land revenue payable to tlie Government in 
respect of any land for every fasli. 

E.~pla~zation.- In  tliis section and in section 168. 'land revenue' means public 
revenue duc on land and includes water cess payable to tlie Governme~~t for water 
supplied or used for tlie irrigation of land, royalty, lease amount or ollier :;urn payable 
to the Governlnent in respect of land held direct from the Coverrirnent on lease or 
licence, but does not include any other cess or the surcharge payable ~111der section 
168, provided that land revenue remitted shall not be deemed to be land revenue 
payable for the purpose of tliis section. 

I 

(2) The local cess payable under sub-section ( I )  shall be dee ed to be public 
revenue due on all the lands in respect of which a person is liable to ay local cess and 
all tlie said lands, the buildings upon the said lands and their products shall be regarded 
as security for tlie local cess. i 

(9).~hS"/(rdvisions of the Tamil Nadu Revenue Recovery Act, '1864, shall apply 
to the pi)ment'gdd rkcovery of the local,cess payable under this Act just as they apply 
to the payment and, recovery of the revenue due upon the lands in respect of which 
tlie local cess under this Act is payable. 

(4) Out of tlie proceeds of the local cess so collected in every panchayat 
development block, a sum representing twenty percent of the proceeds shall be 
credited to the Panchayat Union (Education) Fund. 

(5) The balance of tlie proceeds of the local cess collected in the panchayat 
developlnent block shall be credited to the funds of the panchayat union council. 

168. Every pancliayat union council may levy on every person liable to pay land 
revenue to the Government in respect of any land in the panchayat union, a local cess . 
surcharge at such rate as may be considered suitable as an addition to the local cess 
levied in the panchayat development block under section 167 provided that the rate of 
local cess surcharge so levied shall not be less than five rupees and not more than ten 
rupees on every rupee of land revenue payable in respect of such land. 

169. The Government mall make rules not inconsistent with this Act for regulating 
the collection of the local cess. the payment thereof to the village panchayats, panchayat 
union councils and district panchayats and the deduction of any expenses incurred by 
the Government in the collection thereof. 

, r >, 

lifd.'~he Government shall pay to each panchayat union council a sum representing 
one rupee for each individual of the population of the panchayat development block 
concerned frbm out of the total land revenue (including water-cess) collected in the 
State during that year. The sum thys credited to the panchayat union council shall be 
referred to as the Land Revenue Assignment of that block. 

t $, 

17 1 i ( I )  Every village panchayat shall levy in the panchayat village a house-tax and 
a vehicle tax. 

1,ocal ccss. 

Local ccss 
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Rules 
regarding 
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by village 
panchayats. 



(2) A duty shall also be levied in every panchayat village on certain transfers of 
property in accordance with the provisions of section 175. 

(3) Subject to sucli rules as may be prescribed and with the sanction of the 
Inspector and subject to such restrictions and conditions. if any, as inay be imposed 
by hirn either at the time of granting sanction or later, the village panchayat lnay also 
levy in thc village a tax 0 1 1  agricultural land for a specific purpose. 

tlousc-ta. 172. ( 1 )  Tlie house-tax shall be levied on all houses in every panchayat village on 
tlie basis on which sucli tax was levied in the local area concerned immediately before 
the commencement of this Act or on the basis of classified plinth area at the rates 
specified in Scliedul: I, as the village pancl~ayat may adopt subject to the provisions of 
sub-section (3). 

(2) The house-tax shall, subject to the prior payment of the land revenue, if 
any, due to the Government in respect of the site of tlie liouse. be a first charge upon 
the house and upon the movable property. if any, found withjn or upon the same and 
belonging to the person liable to such tax. 

(3) The Government sliall, by notification. determine in regard to any panchayat 
village or any class of panchayat villages whether the house-tax shall be levied every 
half-year or year and in so doing have regard to the following matters, namely:- 

(a) the classification of the local areas under section 4; 

(b) the annual receipts of the village panchayat; 

(c) the population of the panchayat village and the predominant occupation 
of sucli population; and 

(d) slicli other matters as may be prescribed. 

(4) The Government may make rules providing for- 

(a) the persons who shall be liable to pay the tax and the giving of notices of 
transfer of liouses; 

(b) the grant of vacancy and other remissions; 

(c) tlie circumstances in which, and the conditions subject to which, houses 
constructed, reconstructed or demolished, or situated in areas included in. or excluded 
from the panchayat village during any half-year or year, sliall be liable or cease to be 
liable to tlie whole or any portion of the tax. 

( 5 )  If the occupier of a house pays the house-tax on behalf of the owner 
thereof, such occupier shall be entitled to recover tlie same from the owner and may 
deduct tlie same from the rent then or there~fter due by him to the owner. 

Veh~cle-tw 173. The veliicle tas shall, subject to such rules as may be prescribed including 
rules relating to exemptions and restrictions, be levied every half-year on all vehicles 
kept or used within the panchayat village at such rates as may be fixed by the village 
panchayat not being less tlian the minimum rates and not exceeding the maximum 
rates prescribed. 

&plunutrotr.- In this section. "vehicle" means' a conveyance suitable for use on 
roads and includes any kind of tram-car, carriage, cart, wagon, bicycle, tricycle and 
rick haw. but does not include a motor vehicle as defined in the Motor Vehicles Act, 
1988. 
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174. An appeal shall lie to such authority and within such time, as may be pre- 
scribed, against any assessmerlt of tax made' in pursuance of sections 171 to 173. 

175. (1) The duty on transfer of property shall be Ievied- 

(a) in the form of a surchage on the duty imposed by the lndian Stamp Act, 
1899, as in force for the time being in the State of Tamil Nadu, on every instrument of 
the description specified below, which relates to immovable property situated in the 
area under the jurisdiction of a village panchayat; and 

(b) at such rate, as may be fixed by the Government. not exceeding five per 
centum on the amount specified below against each instrument:- 

(i) Sale of immovable property. The market value of the property as set 
forth in the instrument, and in a case 
where the market value is finally deter- 
mined by any authority under section 
47-A of the Indian Stamp Act, 1899, the 
market value as so determined by such 
authority. 

(ii) Exchange of immovable property. The market value of the property of the 
greater value as set forth in the instrument, 
and in a case where the market value is 
finally determined by any a~lthority under 
section 47-A of the Indian Stamp Act, 
1899, the market value as so determined 
by such autliority. 

(iii) Gift of immovable property. The market value of the property as set 
forth in tlie instrument, and in a case 
where the market value is finally 
determined by any authority under 
section 47-A of the Indiarl Stamp Act. 
1899, the markct valuc as so determined 
by such authority. 

(iv) Mortgage with possession of The amount sec~lred by t l~e mortgage 
immovable property. as set forth in the instrument. 

(v) Lease in perpetuity of An amoi~nt eq~lal to on,: sixth of the 
immovable property. whole amount or value of the rents 

which would be paid (or delivered in re- 
spect of the first fifty yean; of the lease, 
as set forth in the instrument. 

(2) On the introduction of the duty aforesaid- 
(a) section 27 of the said Indian Stamp Act shall Se read as if it specifically 

required the particulars to be set forth separately in respect of property situded in tlie 
area under the jurisdiction of village pancliayat and in respect of prol~erty situated 
outside such area; 

(b) section 64 of the said Act shall be read as if it referred to the village 
panchayat as well as the Government. 

(3) The amount collected in the panchayat village in the panchayat development 
block as surcharge on the duty on transfers of property under this section shall be 
pooled every year for the entire block and distributed among all the villa;;e pancl~ayats 
in the block in proportion to the land revenue of the pat~chayat village. 

I (4) The Government may make rules not inconsistent wit11 tl- is Act for regulat- 
ing-the collection of the duty, the payment thereof to the village anchayat and the 
dedu~tion of any expenses incurred by the Government in the coll ction thereof. e 
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176. No exemption from rhe pqrnenr of an! surcharge or tax specified in section 
168 or 171 shall be granted by the village panchayat or the panchaqat union council 
except in accordance with suc I rules as may be prescribed: 

Provided that in an) part~cular case. sucli exemption may be granted ~vith the 
previous sanction of the Government. 

177. Subject to such rilles as may be prescribed, tlie esecutive authority or the 
colnrnissioner shall have power to require the staff of the Larid Revenue Depafiment to 
prepare at quinqi~innial intervals a House-tas Assesslnent Register in such form as [nay 
be prescribed and to collect any tax or fee due to tlie village pancliayat or panchalVat 
~ ~ n i o n  council on payment of such remuneration not exceeding 6 114 per cent of the 
gross sum collected as tlie Collector may, by general or special order. determine. 

178. Subject to sucli restrictions and control as  nay be prescribetl. a village 
pa~lcliayat or panchayat union council may write-off any tab, fee or other amount 
wl~atsoever due to it, whether under a contract or otl-erwisc. or any sum pnynblc i n  
connection tllerewitIi, if in its opinion such tax. fee. arllj,.nt or sum is irrecoverable : 

Provided that ~vlicre tlie Collector or any of his s~~bordinates is responsible .' . 
the collection of any tax. fee or other amount due to a village panchayat or panchayat 
union council the power to write-off such tax, fee or amount or any sum payable in 
connection therewith, on tlie ground of its being irrecoverable, shall be exercised by 
tile Cornmissiolier of Land Administration or subject to Iiis control, by the Collector or 
any officer autliorised by him. 

179. Tlie Government shall pay annually to every pancl~ayat union council a Local 
Education Grant the alnount of which shall be calcirlated as follows:- 

The total alnount of espenditure approved by tlie Government for being debited to 
ilie Panchayat Union (Education) Fund shall be divided into slabs in the manner specitied 
below:- 

So lnucli of the expenditure as may be equal to the land revenue assignment ofthe 
bloch referred to in section 170 shall constitute the first slab. 

So much of the expenditure as [nay be in excess of the first slab subject to a 
maximum of 250 paise for each individual of the popnlation of the panchayat de :elopnient 
block concerned sliall constitute the second slab. 

To each panchayat ~ ~ n i o n  council. the Government sliall makc a Local Ed~rcation 
Grant which sliall be a proportion of the second slab not less than frftj1 per cent and not 
niore than eighty per cent as ma! be specified by the Government in respect of that block. 

180. The Governrncnt sliall pay every >ear to the panchayat union council a Local Cess 
Surcharge Matching Grant. which sliall be a sun1 calc~~lated at such percentage as may bc 
prescribed of the proceeds of the local cess surcharge levied in the panclia>at development 
block. 

18 1. For the p~lrpose of sanctioning grants to panchayat union councils. the Government 
may classify pancliayat development blocks in such manner as they may deem fit once in 
every five years and i t  5liall be open to the Goverriment to sanction grants at varying rates 
for tlie different classes of panchayat development blocks. It sllall also be open to the 
Government to revise the classification of pancliayat development blocks once in every 
fivc year. 

182. The Government shall pay every year to evcry pancllayat union council 11 I.occ~l 
Roads Grant, which sliall be such sum as may be fixed by the Government for each 
individual of the estimated population in the pancllayat development block to be earmarked 
:~ncl spent on the nlaintenance of roads in its area and such surn sliall be in lieu of the 
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amounts payable before the conimencernent of this Act, ~vith reference to section 10 
( 1 )  of the Tamil Nadil Motor Vehicles Taxation Act. 1974: 

Provided that in calculating the sum to be paid to the pancIi(3yat union council 
by way of Local Roads Grant under this section, tlie Governmt,nt sliall take 'into 
account the length and nature of roads lying in the pancliayat development block. 

183. On every rupee of house-tax collected by a village panchayat, an equal 
amount shall be paid by tlie Government as grant wliich shall be called :he Pancliayat 
Villagc I lousc-tax Matcliirig Grant. 

184. Where tlie pancliayat union council undertakes a work of common benefit for 
more than one village pancliayat. it may apportion the cost of sucl'i work among the 
different village panchayats benetitted thereby. In such a case. th parichayat union 
council shall be entitled to recover the share of such cost from the villa e pancliayat out of 
the amounts payable to tlie village panchayats under sections 167 an 175. i 

185. There shall be constituted- I 
(a) for each panchayat i~nion, a Pancliayat Union (General) ~ u r i d  and a Pancliayat 

Union (Education) Fund; 

(b) for each village pancliayat, a Village Panchayat Fund. 

186. The receipts which shall be credited to tlie Pancliayat Union (General) Fund 
shall include- 

(a) such part of the local cess collected in the pancliayat development block as 
remains after crediting to the Patichayat Union (Education) Fund and the Village Panchayat 
Fund under section 167; 

(b) the local cess surcharge collcctecl in the panchayat dcvclopment block undcr 
section 168; 

(c) the 1,ocal Cess Surcl~arge Matching Grant paid by the Government under 
section 180: 

(d) the Local Roads Grant paid by the Government under section 182; 

(e) fees on licences issued and permissions givcn by the panchayat union 
councils; 

(f) fees levied in public markets classified as panchayat union markets after 
deducting tlie contribution. i f  any, paid by the panchayat union council to the village 
panchayat on the scale fixed by tlie Government; 

(g) the contribution paid to the panchayat i~nion council by village panchayats in 
respect of niarkets classitied as village pancliayat markets; 

(hj  fees for tlie temporary occupation of roads or road margins; 

(i) fees for the use of choultries; 

(i) receipts from dispensaries maintained by the panchayat union council; 

(k) income from endowments and trilsts under tlie management of the panchayat 
union council; 

(I) the proportionate share of the proceeds of the entertaintnents tax received by 
tlie pancliayat illlion council i~nder scctiori 13 of tlic 'I'amil Nadu Entertainments 'I'ax 
Act, 1939; 

/ 
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(m) contributions from Government. other panchayat union councils, munici- 
palities, other local authorities and persons in aid of every institution or service main- 
tained or financed from panchayat union funds or managed by the panchayat union 
council; 
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(11) sale-proceeds of tools and plants, stores and materials and of trees and 
avenue produce appertaining to pancliayat union roads; 

(0) income from panchayat union ferries and fisheries; 

(p) interest on loans and securities; 

(q) interest on arrears of revenue; 

(r) income from and sale-proceeds of. buildings. lands and otlier property 
belonging to the panchayat union council; 

1 

(s) unclaimed deposits and other forfeitures: 

(t) fines and penalties levied under this Act by the panchayat union council or at 
its instance or on its behalf; 

(11) all sums otlier than those enumerated above or in section 187 which arise 
out of. or are received in aid of. or for espenditure on. any institutions or services 
maintained or financed from the panchayat irnion funds or managed by the panchayr~t 
union council; 

(v) ail other ,norieys received by the pancliayat ~ ~ n i o n  council. 

Panchayat 187. The receipt wliicll shall bc credited to the Panchayat Union (Education) Fund 
IJnion shall include- 

(Etlucation) (a) twenty per cent of the local cess collected under section 167; Fund. 
(b) the land revenue assignment paid by the Government under section 170; 
(c) the Local Education Grant paid by the Government; 

(d) S L I C ~  contribution from the Panchayat Union (General) Fund as the Govern- 
ment may decide to be necessary in any year in order to balance the budget of the 
fund for that year; 

(e) all fines and penalties levied within the jurisdiction of the panchayat union 
council under the provisions of the Tarnil Nadu Elementary Education Act, 1920; 

( f )  all income derived from any endowments or other property owned or 
managed by the panchayat union council for the benefit of elementary education; 

(g) all other sums which [nay be contributed or received by the panchayat 
union council for the purposes of elementary education. 

Villagc 
Panchayat 

Fu~td. 

188. The receipts wllich sllall be credited to the village panchayat fund shall 
include- 

(a) tlie house-tax. the vehicle tax and any otlier tax or any cess or fee, levied 
under sections 17 1 to 173. 

(b) the profession tas levied by village panchayats under the Tamil Nadu Tax on 
Professions, Trades, Callings and Etnployments Act, 1992; 

(c) the proceeds of tlie duty on transfers of property levied under section 175. 
(d) :lie share of the local cess under section 167; 
(e) in respect of village panchayat fund,'the Village House-Tax Matching Grant; 

(0 the taxes and tolls levied in tlie village under sections 117 and 118 of the 
Tamil Nadu Public Health /,ct, 1939; 

(g) fees levied in public markets classified as village panchayat markets after 
deducting the contributions, if any, paid by the village panchayat to the panchayat trnion 
council on the scale fised by the Government; 

(11) the contribution paid to the village panchayat by panchayat union councils in 
respect of markets classified as panchayat union markets; 



TAMIL NADU GOVERNMENT GAZETTE EXTRAORDINARY 

(i) fees for the temporary occupation of village sites. roads and other similar 
public places 01. parts thereof in the panchayat village; 

(i) fees levied by the village panchayat in pursuance of any provision of this Act 
or any rule or order made thereunder; 

(k) income from endowments and trusts under the management of the village 
panchayat; I 

I 

(I) the net assessment on service inami which are resr~med by the Government; 

Nadu (m) tlie proportionate share of the proceeds of the entertainments tax received 
X of by tlie village panchayat irnder section 13 of tlie Tamil Nadu Entertainments Tax Act, 
1939. - 1939; 

(n) income derived from panchayat village fisheries; 

(0) income derived from ferries ~ ~ n d e r  tlie management of tlie village pancliayat; 

(p) unclaimed deposits and other forfeitures; 

(q) a sum equivalent to the seigniorage fees collected by the Government every 
year from persons permitted to quarry for road materials in the pancliayat village; 

(r) all income derived from poralnbokes tlie user of whicli is vested in the 
village pancliayat; 

(s) where the panchayat village is in a ryotwari tract, all income derived from 
trees standing on porambokes although tlie user of tlie porambokes is not vested in the 
village panchayat; 

(t) income from leases of Government property obtained by the village panchayat; 

(u) fines and penalties levied under this Act by the village panctlayat or at tlie 
instance or on behalf of the village pancliayat; 

(v) all sums otlier than those enumerated above which arise out of, or are 
received in aid of or for expenditure on any instit~ltions or services ~naintained or 
financed from the village pancliayat fitnd or managed by the village panchayat; 

(w) all other moneys received by tlie village panchayat. 

189. (1) There sliall be constituted for each district panchayat. a District Panchayat 
(General) Fund and the following sliall form part of. or be paicl into. the District 
Panchayat (General) Fund, namely :- 

(a) The aniount transferred to the District Panchayat (Generid) F.md by appro- 
priation from out of tlie Consolidated Fund of tlie State; 

(b) all grants, assignments, loans and contributions made by the Government; 

(c) all rents from lands or other property of the district panchayat; 

(d) all interests, profits and otlier moneys accr~~ing  by gift. grant!;. assignments 
or transfcr from private individc~als or institutions; 

I 
(e) all proceeds of land. security and otlier properties s tld by tlie district 

panchayat; 

(f) all fees and penalties paid to or levied by or on be1 alf of the district 
panchayat under this Act; I 

(g) all s ~ ~ ~ n s  received by or xln behalf of the district panchayat by virt~le of this 
Act. 

District 
I'nnchayat 
(General) 
I-und. 

(2) The Government shall make a grant to every District Panchayat (General) 
Fund. to cover the expenses of establishment at sucli scale as may be determined 
by it. 



Application of 190. All moneys received by the panchayat union council and the village panchayat 
lnoneys shall be applied and disposed of in accordance with the provisions of this Act and, 

received and other laws : 
expend~ture Provided that the panchayat union council or the village panchayat shall Iiave from funds. 

power subject to such rules as may be prescribed to direct that the proceeds of any 
tax or additional ta ;  levied under this Act shall be earmarked for the purpose of 
financing any specific public improvement. A separate account shall be kept of the 
receipts from every such tax or additional tax and tlie expenditure thereof. 

Expenditure 191. (1) The pllrposes to which the funds of the panchayat union collncil or of the 
from Village village pancliayat may be applied include all objects expressly declared obligatory or 

I'anchayat discretionary by this Act or any rule5 made thereunder or by any other laws or rules 
Fund and the funds shall be applicable thereto within the pancliayat development block or 

Panchayat the panchayat village. as tlie case may be, subject to snch rilles or special orders as 

to provide for tlie payment of- 

(a) any amount falling due on any loans contracted by it; 

(b) the salaries and allowances and thi: pensions, pensionary contribiltions 
and provident fund contributiol~s of its officers and servants; 

(c) sums due under any decree or order of a court; and 

(d) any other expenses rendered obligatory by or under this Act or any other 
In%. 

(3) A panchayat union council or village pancli',, l t  may, with the sanction of 
- the Government, contribute to any fund for the defence of India. 

( A )  A panchayat union council or village panchayat may, with the sanction of 
the Inspector also- 

(a) contribute towards the expenses of any public exhibition, ceremony or 
entertainment in the panc+ayat developlnent block or panchayat village; 

(b) contribute to any cl~aritable fund. or to the funds of any institution for. 
the relief of the poor or the treatment of disease or infirmity or the reception of in- 
disposed or infirm persons or the investigation of the causes of disease; and 

(c) defray any other extraordinary charges. 

Preparation 192. ( I )  The executive authority of the village panchayat and the commissioner. 
and sanction shall in each year frame and place before the village panchayat or the panchayat union 

of hudgcts council, as the case may t;e, a budget showing the probable receipts and expenditure 
duriflg the following year. 

(2) The budget of a village panchayat or panchayat union coiincil sllall after 
preparation by the executive authority or the commissioner, be submitted on or before 
such date and to such officer as may be prescribed, and if the prescribed ofticer is 
satisfied that adequate provision has not been made therein for the performance of any 
necessary service or services, lie shall liave power to return tlie budget for modifica- 
tion in such manner as may be necessary to secure silch provision. 

(3) The village panchayat or the pancliayat union council, as the case may be, 
shall sanction the budget with such modification as it thinks fit. If there is a difference 
of opinion between the officer referred to in sub-section (2) and the village pancliayat 
and the pancliayat union council, as the case ma\ be, the budget shall be referred to 
the Inspector in the case of village panchayat and the Government in the case of the 
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panchayat union council. The Inspector or tlie Government, as the case may be. shall 
Iiave power to modify the budget in si~cli  manner as lie or they may consider 
necessary. 

(4) If in the course of a year, a village pancliayat or panch'ayat union council 
finds it necessary to alter the figures shown in tlie budget witli regkrd to its receipts or 
to the distribution of the atnoilnts to be expended on the different dervices undertaken 
by it. a si~pple~nental or revised budget may be framed. sanctiored. submitted and 
~nodified in the rnanner provided in sub-sections (1) and (2). pro ided that no such 
alteration sliall be given effect to except with the consent of the p escribed officer. i 

(5)  On or before sucli date in each year as may be rescribed. every 
co~n~nisssiorier shall submit to tlie Government through sucli o 'ficer and in such P forms as may be prescribed a budget for the ensuing financial, year showing tlie 
income and expenditure relating to the Pancl~ayat Union (Education) Fund. 

(6) Tlie Government may pass such orders as they think fit in respect of tlie 
budget referred to in sub-section (5) and tlie panchayat union council concerned sliall 
be bound to carry out all sucli orders. 

(7) Tlie accounts of tlie Pancliayat Union (Education) Fund sliall be exalnined 
and audited by an auditor appointed by the Government under scction 193, and tlic 
panchayat i~nion coi~ncil concerned sliall carry out any instruction which the Govern- 
ment may issue on tlie audit report. 

193. (1) The Government shall appoint auditors for the accounts of tlie receipts 
and cxpenditure of tlie fi~nds of' tlie panchayat. Such auditors shall be deenied to be 
"pnblic servants" within the meaning of section 21 of the lndisn Penal Code. 

(2) No contribution sliall be recovered by tlie Govern~nent fiom tlie panchayat 
towards the pay and allowances of such auditors or towards any other expenditure 
involved in the audit of the acco~~nts  of tlie panchayat. 

194. If the espenditi~re incurred by the Governnient or by any pancliayat union 
council or by any village panchayat or by any other local ai~tliority in the State for any 
purpose authorised by or under tliis Act, is sucli as to benefit tlie inhabitants of tlie 
pancliayat union or pancliayat village. tlie pancliayat union council or the village 
panchayat, as the case may be. may. with the sanction of the Inspector, and shall, if 
so directed by him. make a contribution towards such expenditure. 

195. (1) Notwithstanding anything contained in tlie Local Authorities Loans Act, 
19 14 tlie Government may-. 

(a) by order direct any person having custody of tlie funds of tlie pancliayat 
i~nion council or tlie village panchayat to pay to them in priority to any other charges 
against such fund. except cliarges for tlie service of autliorised loans, any loan or 
advance made by them to the pancliayat union coi~ncil or the village pancliayat for any 
purpose to which its funds may be applied i~nder tliis Act; 

(b) recover any such loan or advance by suit. 

(2) Tlie person to whom the order referred to in clause (a) of sub section (1) is 
addressed sliall be bound to comply with si~cli order. 

196. The provisions of sections 190.191. 192. 194 and 195 (both inclusive) shall. 
in as far as may be. apply in relation to tlie district panchayat as they apply in relation 
to villa@ pancliayat and pancliayat union council. 

197. (1) It sl~all be la\vful for tlie Government froin time to time to direct by 
notification that.- 

(a) any of tlie powers and fi~nctions of the village panchayat or pancliayat 
i~nion council or of the Governme'nt; or 

(b)  any road, bridge, channel. building or other property movahle. or 
i~n~novable which is vested in the viliage pancliayat or the pancliayat union council or 
tlic Government and which is situated in tlie district, 
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shall with tlie consent of the district panchayat and subject to such exemption and 
conditions as the Government may make and impose, be exercised oi placed under the 
control and administra ion of the district panchayat for the purposes of this Act and 
thereupon such powers and functions and such road, bridge, channel, building or 
other property, shall be under tlie control and administration of the district panchayat, 

' 

subject to all exceptions and to all charges and liabilities affecting the same. , 

(2) It shall be competent for the Government by notification, to resume any of 
the powers and functions or property, placed under the control of the district panchayat 
under sub-section ( l ) ,  on sucli terms as the Government may determine. 

198. (1) The Govercor shall as soon as may be, after the commencement of this 
"%. 

I'inance Act, but not later than 24th April 1994 and thereafter at tlie expiration of every fifth * 
y ~ a r ,  constitute a Finance Commission referred to in Article 243-1 of rlie Constitution 

1 p to review the financial position of the pancliayats, and to make recommendations to ; g 
tlie Governor as to- " 7  

4 
(a) the principles which should govern,- 

( i )  the distributiorl between the State and panchayats of the net pro- 
ceeds of the taxes, duties, tolls and fees leviable by the Government whicll may be 
divided between them and allocation between the district panchayats, panchayat union 
councils and village panchayats of their respective shares of such proceeds; 

(ii) the determination of the taxes, duties, tolls and fees which may be 
assigned to or appropriated by tlie panchayats; 

(iii) tlie grants-in-aid to the panchayats, from the Consolidated Fund 
of tlie State; 

(b) the measures needed to improve tlie financial position of the panchayats ; 
(c) any other matter referred to the Finance Cotn~nission by the Governor in 

tlie interest of sound finance of the pancliayats. 
(2) Tlie Finance Commission shall consist of a chairrnan and four other members. 1 
(3) The chairman and members of Finance Commission shall possess such 

qualifications and sliall be appointed in such manner as may be prescribed. 
(4) Tlie Finance commission sliall determine their procedure. 
(5) The chairman or a member of the Finance Commission may resign his 

office by writing under his hand and addressed to the Finance Secretary to the 
Government, but lie shall continue in office until his resignation is accepted by tlie 
Governor. 

(6) The casual vacancy created by tlie resignation of the member or chairman 
under sub-section (5) or for any other reasons may be filled by fresh appointment and 
a member or chairman so appointed, sliall hold office for the remaining period for 
whicli tlie member or chairman in whose place he was appointed would have held 
office. 

(7) The Finance Commission shall have the following powers in the perfor- 
mance of its functions, namely:- 

(a) to call for any record from any officer or authority; 

(b) to summon any person to give evidence or produce records; and 

(c) such other powers as may be prescribed. 

(8) The Finance Commission shall prepare a report on the activities of the * i; 
Commission-and submit the same to the Government at the end ,of each financial year. i 

(9) The Governor shall cause every reeommendation made by the Finance s 

Commission under this section together with an explanatory memorandum as to the 
action taken thereon to be placed in the table of the Legislative Assembly. 
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CHAPTER-X. 

CONTROLLING AUTHORITIES. 

199. (1) The Government may appoint such officers as may be required for the 
purpose of inspecting or superintending the operations of all or any of tlie panchayats 
constituted under this Act. 
- (2) The Government shall have power to regulate by rules made under this Act, 
the classifications, methods of recruitment, conditions of service, pay and allowances 
and discipline and conduct of the officers referred to in sub-section (1) and of the 
members of their establishments. 

200.(13 The Inspector or the Collector or any officer appointed iinder section 199 
or any other officer or person wlioln the Government or the Inspector or the Collector 
may empower in this behalf, may- 

(a) enter on and inspect any immovable property, or any work in progress, 
under the control of any panchayat or any executive authority or comlnissioner or chief 
executive officer; 

(b) enter any school, dispensary, vaccination station or cl~oultry r~iaintained by 
or under the cogtrol of anyganchayat or any other institution maintained by or under the 
control of any panchayat and inspect any records, registers or other documents kept in any 
such institution; 

(c) enter the office of any panchayat and inspect any records, registers or other 
documents kept therein. 

(2) Village panchayats and their presidents, executive authorities, panchayat union 
councils and their chairmen , commissioners, district panchayats and their chairmen, chief 
executi.de officers and the officers and servants of panchayats shall be bound to afford to 
the officers and persons aforesaid, such access, at all reasonable times. to pancliayat 
property or premises and to all docunients as may, in the opinion of such officers or 
persons. subject to such rules as [nay be prescribed, be necessary to enable them to 
discharge their duties under this section. 

201. The Inspector or any officer or person whom the Government or tlie Inspector. 
may empower in this behalf may,- 

(a) direct the village panchayat or panchayat union council or the district 
panchayat to make provision for and to execute or provide any public work or amenity, or 
service of the description referred to in sections 1 10, 1 12 and 163; 

(b) call for any record, register or other document in the 
the control, of any pancliayat or executive authority, or 
officer; 

(c) require any panchayat or executive authority or or the chief 
executive officer to furnish any return, plan, estimate, 

(d) require any panchayat or executive authority or c mmissioner or the I 
chief executive officer to furnish any information or report on any matter connected 
Gith such panchayat; 

(e) require any panchayat or executive authority or the commissioner or the 
chief executive officer to obtain his previous sanction before giving up a claim or 
closing down any institution which is a source of income; 

(f) record in writing for the consideration of any panchayat or executive 
authority or commissioner or the chief executive officer, any observations in regard to 
its or his proceedings or duties. 
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Power to 202. (1) The Inspector may, by order in writing,- 
suspend or 

cancel (i) suspend or cancel any resolution passed, order issued, or licence or permission 
resolution, etc. ' granted, or 
under the Act. 

(ii) prohibit the doing of any act which is about to be done or is being done, 
in pursuance or under colour of this Act, if in his opinion,- 

(a) such resolution, order, licence, permission or act has not been legally passed, 
issued, granted or authorised, or 

(b) such resolution, order, licence, permission or act is in excess of the powers 
conferred by this Act or any other law or an abuse of such powers or is considered by the 
Inspector to be otherwise undesirable, or 

(c) the execution of such resolution or order, or the continuance in force of such 
licence or permission or the doing of such act is likely to cause danger to human life, 
health or safety, or is likely to lend to a riot or an affray: 

Provided that nothing in this sub-section shall enable the inspector to set aside any 
election which has been Iield. 

(2) The Inspector shall, before taking action on any of the grounds referred to in 
clauses (a) and (b) of sub-section (I ) ,  give the authority or perspn concerned an opportl~nity 
for explanation. 

(3) The powcr conferred on the lnspector under clause (c) ofsub-kectibn (I) may be 
exercised oy the Collector in accordance with the provisions oflhat cl8\\s'&)" ' 

. ,,, *:l;lt 

i Emergent) 203. Subject to such control as may be prescribed. the Inspector or the Collector may. 
powers of in cases of emergency, airect or provide for the execution of any work, or the doing of any 

1 Collector and act which a pancl~ayat or ex:cutive authority or comtnissioner or chief executive officer is 
1; Inspector. empowered to execute or do, and tlie immediate execution or doing of which is in his 

opinion necessary for the safety of the public, and may direct that the expense of executing 
such work or doing such act shall be paid by the person having the cirstody of the Village 
Panchayat Fund or the Panchayat Union (General) Fund or the District Panchayat 

I 
(General) Fund in priority to any other charges against such Fund except charges for 
the service of authorized loans. 

h w e r  to take 204. (1) If at any time it appears to the lnspector that a village panchayat. president 
don in or executive authority or that a panchayat union council or its chairman or commissioner 

of a or a district panchayat or its chairman or chief executive officer. bas made default in vlllage 
panchayat, performing any duty imposed by or under this or any other Act, he may, by'order in  

p r s s i ~ c n t  or writing. fix a period for the performance of slrch duty. 
executive 

authority, etc. (2) If such duty is not performed within the period,so fixed, the Inspector may 
appoint some person to perform it. and may direct that the expense of perfon;-:"g i t  shall 
b~: paid by the person having the custody of the Village Panchayat Fund or the Panchayat 
Union Fund or the District Panchayat (General) Fund as the case may be. in priority to 
any other charges against such Fund except charges for the service of authorised 
loans. 

.I> . 
(3) If on a representation in writing made by the president, the Inspector is 

satisfied that due to the non-eo-operation of the members with the preside&t. the 
village panchayat isanot able to function, the lnspector may, by notification, autllorise 
the president to perform, subject to the control of the Inspector, such d f  thk'duties 
imposed upon tlie village panchayat by law and for such period not exceeding six 
months as may be specified in such notification. During the period for',wl~icl~ the 
president is so autliorised, there shall be no meeting of the village panchayat. ; 

(4) If on a representation in writing made by the chairman, the Governm'ent are 
satisfied that due to the non-co-operation of the members with the chairman. the 
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I pancliayat ~lnion council or tlie district pancliayat. as the case may b . is not able to 
function. the Government may. by notification, authorisc the cliairt a n  to perforni. 
srlbject to tlie control of the Government or any officer authorised by t ie Government 
in this behalf, S L I C ~  of the duties iriiposed Lipon tlie pancliayat union council or tlie 
district pancliayat. as tlie case may be, by law and for such period n t exceeding six 
niontlis as may be specified in sucli notification. During tlic perio for which the 
cliairtnan is so autliorised, there shall be no meeting of tlie pancliayat union C O L I I I C ~ I  or 
the district pancliayat. 

205. ( 1 )  Tlie Inspector- 
Removal of' 

(a) of his own tnotion, or prcsidcnt. 

(b) on a representation in writing signed by riot less than two-thirds of the 
sanctioned strengtli of the village pancliayat containing a statement of' charges against tlie 
president and presented in person to the lnspector by any two of tlie nielnbers of tlie 
village pancliayat, 

is satisfied tliat tlie president wilfully omits or refitses to carry out or disobeys any 
provision of this Act. or any rille. by-law, regulation. or la\+ fill order rnacle or iss~lcd ~ttider 
this Act or abuses any power vested in him, tlic Inspector sliall. by notice in nriting. 
require the president to offer within a specified date. liis explanation \villi respect to his 
acts of o~iiission or commission riientioned in tlie notice. 

(2) If the explanation is received within the specified date and tlie lnspector considers 
that tlie e.xpl~nati&t . c .> . is satisfactory, Ile may drop firrtlier action wit11 respect to the notice. 
If no explanation IS received witliin tlie specified date or if tlie explanation received is in 
liis opirrien not satisfactory, lie shall forward t.0 tlie Talisildar of the taluk a copy of the 
notice referred to i n  sub-section ( I )  arid the expianation of the presidcrit if received within 
tlie specified date witli a proposal for tlie removal of tlie president for ascertaining the 
views of tlie village pancliayat. 

(3) I'hc Tasl~ildar sliall tllen convene a tneeting for the corislderation of the notice . 
and the explanation, if any. and the proposal lbr tlie removal of thc president. at tlie ollice 
of the village pancliayat at a tinie appointed by the Tasliildar. 

( 4 )  A copy of tlie notice of the meeting sliall be caused to be delivered to the 
presiclerlt arid to all the mcmbcrs of the village pancliayat by tlic 'I'alisilclar at lcast 
seven days before tlie date of tlic meeting. 

(5)  Tlie Tahsildar sliall presidc at tlie meeting convened under this section and 
no otlier person shall preside tliereat. II; \vitliin lialf an hour appointed for the meeting. 
tlie Talisildar is not present to prcside at the ~neeting, tlie meeting sliall stand adjoirrned 
to a time to be appointed and notified to the melnbers and tlie president by tlie 
Talisildar under sub-section (6). 

( 6 )  If tlie Tahsildar is unable to preside at the meeting, lie may, after recording 
liis reasons in \vriting, acljourri tlie meeting to sircli otlier titile as lie niay appoint. The 
date so appointed sliall be riot later tliati thirty days from tlie date so appointed for the 
lneeting unclcr sub-section (3). Notice of not less than seven clear days shall be givcn 
to the members and the president of tlie time appointed f c ~  tlic ad.journed meeting. 

1; ' (7) SW; as provided in sub-sections (5) and (6). a tneeting convened for tlic 
. purpose;,of considering tile notice and the explanation. if any, and tlie proposal for tlie 

removal .'of tlie president under tliis section sliall not for any reason. be adjourned. 

(8) As soon as the meeting convened under tliis section is commenced. the 
Tahsildar, sliall read to the village pancliayat the notice of tlic Inspector and tlie 
explanation, if any, of the president, for the consideration of u~liicli it has been 
convened. 

f9) Tlie Talisildar shall not speak on tlie merits of tlie notice or explanation nor 
sliall Iic be entitled to vote at the meeting. 
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(10) The views of the village panchayat shall be duly recorded in the minutes of 
the meeting and a copy of the minutes shali forthwith on the te-mination ,of the 
meeting be forwarded by the Tahsildar to the Inspector. 

- .  (1 1) The Inspector may, after considering 'he views of the village panchayat in 
this regard, in his discretion either remove the pres~dent from office by notification 
with effect from a date to be specified therein or drop further action. 

! (12) The Government shall have power to cancel any notification issued under 
sub-section (1 1) and may, pending a decision on such cancellation, postpone the date 
specified in such notification. 

(13) Any person in respect of whom a notification has been issued under sub- 
section (1 1) removing hiin from the office of president shall, unless the notification is 
cancelled under sub-section (12). be ineligible for election as president until the date on 
which notice of the next ordinary elections to the village panchayat is published in the 
prescribed manner, or the expiry of one year from the date specified in such notification as 
postponed by the order, if any, issued under sub-section (12) whichever is earlier. 

Removal of 206. (1) If in the opinion of the Inspector, the vice-president wilfully omits or refuses 
vice-president. to carry out or disobeys any provisions of this Act, or any rule, by-law, regulation, or 

lawful order made or issued under this Act or abuses any power vested in him, the 
inspector shall by notice in writing, require the vice-president to offer within a specified 
date, his explanation with respect to his cases of oraission or commissior) m~ntioned in the 
notice. 

.I t 3ri:f ( 
(2) The provisions of sub-sections (2) to (13) (both inclusive) dfseq!oa !?bh I C  shall. I 

as far as may be, apply in relation to the removal of the vice-presidsnt :as !hayapply 
in relation to the removal of the president by the Inspector on his own motibn. 

Removal of 207. (1) If the Government,- 
chairman of (a) of their own motion, or 

panchayat , 

union council. (b) on a representation in writing signed by not less than two-thirds of the 
strength of the panchayat union council containing a statement of charges against the 

t chairman of the panchayat union council and presented in person to any officer appointed 
i by the Government in this behalf by any two of the members of the panchayat union 
! council. 

are satisfied that the chairman wilfully omits or refuses to carry out or disobeys the 
provisions of this Act, or any rules, by-laws, regulations or lawful orders issued thereunder 
or abuses the powers vested in him, the Government shall. by notice in writing, require 
the chairman to offer within a specifed date, his explanation with respect to his acts of 
olnission or commission mentioned in the notice. 

(2) I f  the explanation is received within the specified date and the Government 
consider that the explanation is satisfactory, the Government may drop further action 
with respect to the notice. If no explanation is received wit hi^^ the specified date or if 
the explanation received is in their opinion not satisfactory, the Government shall 
forward to tlrc Revenue Divisional Officer of the division concerned, a copy of the 
notice referred to in suh-section ( I )  and the explanation of the chaiqan with a 
proposal for the removal of the chairman from office for ascertaining the viewqiPf the 
pancl~ayat union council. 

(3) The Revenue Divisional Oficer shall then convene a meeting 6 r  the 
consideration of the notice and the explanation. if any, and the proposal for the 
removal of the chairman at the oflice of the panchayat union council 'at a time 
a~pointed by the Revenue Divisional Officer. 

(4) A copy of the notice of the meeting shall be caused to be delivered to the 
concerned chairman and to all the members of the panchayat union council -py the 
Revenue Divisional Officer at least seven days before the date of the meeting:' ' 
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I 

(5) The Revenue Divisional Officer shall preside at the meeting convened under 
this section and no other person shall preside thereat. If within half an hour appointed 
for the meeting, the Revenue Divisional Officer is not present to preside at the 
meeting, the meeting shall stand adjourned to a time to be appointed and notified to the 
members by the Revenue Divisional Officer, under sub-section (6). 

(6) If the Revenue Divisional Officer is unable to preside at the meeting, he A .r L => : . 
: - :** may, after recording his reasons in writing, adjourn the meeting to such other time as - r * a  ,* y. 

he may appoint. The date so appointed shall be not later than thirty days from the date > . 
appointed for the meeting undyr sub-section (3). Notice of not less than seven clear 
days shall be given to the members of the time appointed for the adjourned meeting. 

(7) Save as provided in sub-sections (5) and (6), a meeting convened for the 
purpose of considering the notice and the explanation, if any, and the pro~osal for the 
removal of the chairman under this section shall not, for any reason, be adjourned. . 

(8) As soon as tlie meeting convened under this section is commenced, the Revenue 
Divisional Officer shall read to the panchayat union council the notice c~f the Government 
and tlie explanation, if any, of the chairman for the consideration of ~wliicli it has been 
convened. 

(9) There shall be no debate in any meeting under this section. I 
(10) The Revenue Divisional Officer shall not speak on the merits of'the notice or 

I 

explana~iori nor'shall he be entitled to vote at the meeting. 
I ~ 

(J?) The yiews ,of the panchayat union council shall be duly recorded in the 
minhe: qf'ihe meeting and a copy of the minutes shall forthwitli on the termination 
of the meetin'g be forwarded by the Revenue Divisional OfGcer to the Government. 

(1 2) The Government may, after considering the views of tlie panchayat union 
council in this regard in their discretion either remove tlie chairman from office by 
notification with effect from a date to be specified therein or drop further action. 

(13) Any person in respect of whom a notification has been issued under sub- 
section (12) removing him from the office of cliairman shall be ineligible for election as 
chairman and for holding any of those offices until the date on which,notic:e of the next 
ordinary elections to the panchayat union council is published in the prescribed manner 
or the expiry of one year from tlie date specified in the notificaiion whichever is 
earlier. 

208.(1) If, in the opinion of the Government, the vice-chairman of the panchayat 
union council wilfully omits or refuses to carry out or disobeys any provisions of this 
Act. or any rules, by-laws. regulations or lawful orders issued thr eunder or abuses 

omission or commission mentioned in the notice. 

I any power vested in him, the Government shall, by notice in writing, require the vice- 
chairman to offer within a specified date, his explanation with respect to his acts of 

(2) The provisions of sub-sections (2) to (13) (both inclusive) of section 207 
shall, as far as may be, apply in relation to the removal of the vice-chairman as they 
app'ly fn reldtioii to the removal of the chairman of the pancllayat union council by the 

' ,,' , 
~ovefdment  on their own motion. 

205).(l) If the Government,- 
)' & of their own motion, 

1 ,  ' I  

or 
' 

(b) on a representation in writing signed by not less than two-thirds of the 
strenit11 of the district panchayat containing a statement of charges against the chairman 
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of the district panchayat and presented in person to any officer appointed by the 
Government in tliis behalf, by any two of tlie members of the district panchayat. 

are satisfied that tlie cliair~nan wilfi~lly omits or refuses to carry out or disobeys 
tlie provisions of tliis Act, or any ri~les. by-laws. regulations or lawfi~l orders issued 
thereunder or abuses tlie powers vested in him. the Government sliall, by notice in 
writing. require the cllairman to offer tvithin a specified date, his explanation wit11 
respect to his acts of omission or co~nmission mentioned in the notice. 

(2) The provisions of sub-sections (2) to (13) (botll inclusive) of szction 207 *id 
shall, as far as [nay be. apply in  relation to the removal of the chairman of district +LP 
panchayat as they apply in relation to the renioval of the chair~nan of pancllayat union I'r 
council by tlie Government on their own motion. Y 

[<emoval of 2 1 O.( 1 ) If. in the opinion of the Government. the vice-chairman of district panchayat, 
"icc-chairm;ul wilfi~lly omits 01 refi~ses to carry out or disobeys any provisions of this Act, or any 

ofdis t r ic '  rules, by-laws, regulations o- la\cfi~l orders issi~ed thereunder or abuses any power 
panchap1 vested in hini. the Government shall. by notice in \vriting. require the vice-chairman of . I 

district panchayat to of'fkr within a specified date. his esplanation with respect to his 
acts of o~nission or commission mentioned in the notice. d 

(2) The pro~,isions of sub-sections (2) to (13) (both i~iclusive) of section 207 t 

sliall. as tar as may be. apply in relation to the removal of the vice-chairman of district i 

pancl.ayat. as they apply in relation to tlie removal of the chairman of panchayat union ' f 
; f 

council. by the Government on their own motion. ~, . \ ' I I  - 

Molial  ol.110 2 I I .(I) Si~h.ject to tlie provisions of this section. a motion ex$idsdiirg~ \hint of 
I 

contidwcc in confidence in the vice-president of a village panchayat may be mqde in a c ~ ~ r d a n c e  # 
\~cu-prcsidc.nc with the procedure laid down herein. i 1 
of panchayat. 

(2) Written notice of intention to nlake tlie motion. signed by members of the 
village panchayat not less in number than one-half of the sanctioned strength of the village 

* 1 
pancliayat, togetller with a copy of tlie motion which is proposed to be made. and a written 
statement o" tlie charges against tlie vice-president. shall be delivered in person to the 
Talisildar of the taluk by an) two of tlie members of the village panchayat signing tlie 
notice. 

(3) A copy of the statement ofcharges along with the notice of tlie meeti~ig shall be 
caused to be de'ivcred to tlie vice-president concerned by the Talisildar. and the vice- 
president shall be required to give a statement in  reply to the charges within a week of the 
receipt of the notice by the vice-p:.esident. 

(4) Tlie Talisildar sliall, aftcr the espiry of the period of tlie notice issued under 
sub-section (3) convene a ~neeting for tlic consitleratio~i ofthe motion. at tlie oftice of the 
village panchayat at a time appointed by hini. 

(5) Tlie 7'ahsildar shall give to the members notice of not less than fifteen clear 
days of sircli ~necting arid of tlic time appointed therefor. 

( 6 )  Tlie Tahsildar sliall preside at tlie meeting convened under this section, and no 
other person sliall preside thereat. If witli'n half an hour after tlie time appointed for the 

' meeting. the 'l'alisildar is not present to preside at the meeting, the meeting sliqjl stand 
adjourned to a time to be appointed and notified to the members by the Tahsildq5 under 
sub-section (7). , ,  ,. 

., , (7) I f  the Tahsildur is unable to preside at the meeting. he may. after yecording his 
reasons in \\ ritin~. adjourn the meeting to sucl ether time as he may appoint.'~hedate so 
appointed shall not be later than thirty days from the date appointed for the meeting under 2 

sub-section (4). Notice of not less than seven clear days shall be given to the . 3mbers. of 
h e  time appointed for the adjourned meeting. 

1 

1 
2 



(8) Save as provided in sub-section; (6) and (7), a meeting convened for the 
purpose of considering a motion under this section shall not for any reason be 

(9) As soon as the meeting convened under this section has commenced, the 
Tahsildar shall read to the village panchayat, the motion for the consideration of which 
it lias been convened, tlie statement of charges and the written statement, if any, of 
the vice-president in reply to the said charges. 

(10) There sliall be no debate on any motion under this section. 

(I 1 )  The Tahsildar sliall not speak on the merits of the motion, nor sliall lie be 
entitled to vote thereon. 

(12) A copy of the minutes of the meeting together with a copy of tlie motion and 
the result of the voting thereon shall forthwith on the termination of the meeting be 
forwarded by the Tahsildar to tlie Inspector. 

(13) If the motion is carried with the support of not less than two-thirds of the 
sanctioned strength of the village pancliayat, the Inspector shall, by notification, remove 
the vice-president of the village panchayat. . 

(lT5)' NO 'hotice of a motion under this section shall be received witliin six 
inontlis of tlie assumption of office by the vice-president. 

212.(1) Subject to the provisions of this section, a motion expressing want of 
confidence in the vice-chairman of a pancliayat union council rnay be made in 
accordance with the procedure laid down herein. 

(2) Written notice of intention to make the motion, signed by members of tlie 
panchayat union council not less in number than one-half of the sanctioned strength of the 
panchayat union council. together with a copy of the motion which is proposed to be made 
and a written statement of the cliarges against the vice-chairman sliall be delivered in 
person to tlie Revenue Divisional Officer of the division by any two of the members of tlic 
panchayat union council signing the notice. 

(3) A copy of the statement of cliarges along with the motion sliall be caused to be 
delivered to the concerned vice-chairman by the Revenue Divisional Officer arid the vice- 
chairman shall be required to give a statement in reply to tlie cliarges witliin a week of the 
receipt of the motion by the vice-cliairtnan. 

(4) The Revenue Divisiorral Officer sliall then convene a meeting for the consideration 
of the motion at the office of the pancliayzt union council at a time appointed by him. 

(5) The Revenue Divisional Officer sliall give to the members notice of not less 
than fiftqen clprdays of the meeting and of the time appointed therefor. 

(by The Revenue Divisional Officer shall preside at the meeting convened under 
this s4cardn. and no other person shall preside thereat. If within half an hour alter the time 
appointed for the meeting. the Revenue Divisional Officer is not present to preside at the 
meeting; ,the meeting shall stand adjourned to a time to be appointed and notified to the 
rnemder? by the Revenue Divisional Officer under sub-section(7). 

(7) If tlie Revenue Divisional Officer is unable to preside at the meeting, he may, 
after redording his reasons in writing adjourn the meeting to such other time as he may 
appoint. The date so appointed sliall not be later than thirty days frcv the date 
appointed for the meeting under sub-section (4). Notice of not less than seven clear 
days shall be given to tlie members of the time appointed for the adjournc:d meeting. 
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(8) Save as otherwise providcd in sub-sections (6) and (7) ,  a meeting convcned 
for the purpose ol'consitlcring u  notion iln~lcr Illis sectio~i sliall not for tiny rcasoli bo 

( ' I )  / \ I ;  1,rrolr , I # (  1 1 0  t t r r l r , l r t r j ~  ( r , ~ r v r ~ r r l ~ / l  ~rlrrlr~ ( I I / $  r ; ( ~  ( ~ O I I  I I ; I ' ,  r r~ltr~l~(*rl~drl, l l r ~ '  
I(cvcr~uc I)ivisior~;~l Olllcc~ sl1i111 ~catl lo ll~c ~ ) a ~ ~ ~ l ~ a y a l  ~ I I ~ O I I  cou~lc~l  ll~c rr~oliorl 101 

t l~c  considcri~tior~ ol' wl11c11 i t  I~as bccn c o ~ ~ v c ~ ~ c t l ,  tlic stulc~nc~lt of clial.gcs ilrltl lllc 
\tatcmcnt, if any, of' lllc vicc-cllais~na~~ ill  rcply Lo l l~c said cllasgus. 

(10) There shall be no debate on any motion uncler this section. 

(I I) The 1lcvc1111c Ilivisional Officer shall not speak on the merits of the 
lll~ll~oll, l l 0 l 1  9llllll I l k 4  1 1 1  ~~lllil!l+~l 10 V O I i *  l l ~ ( ~ l ~ ~ l l l l ,  

(12) A copy of llic rninules ol'lhc lnccling logctlier with a copy of Ihe motion 
iuld the result of thc vo~ing Lhcrcon shall li)rlllwitll on tllc tcrt~lination of the nlccting 
bc forwarded by the Revenue Divisional Officer to the Government. 

(13) If the motion is carried with the support of not less than two-thirds of the 
, ; ~ ~ ~ c l i o ~ l c d  strc~igtli 0 1 '  ~ l l c  ~)oncIi:~yal 11nion coirncil, Llic Govcrnmcnt shall, by 
~~c\lil ic~llio~l,  rc~llovc 1111. vicc-clli~irl~i~~l of Il~c par~chayat union council. 

(14) 11' I I I C  111oIior1 is  I I U I  curtpicd by 3i1cI1 [I 111iijorily :IS :tli~rcsi~i(l, o r  if ffrc 
meeting cannot be held for want of the quorum referred to in sub-section ( I - , ) ,  no 
notice of any subsequent motion expressing want of confidence in the same vice- 
chai~man shall be received until afler the expiry of six months from the date of the 

( I S )  No notlcc ol d Ir1dtlori ulldt?~ ~lrh  s c u ~ l o ~ ~  bllall be rtt~t?Ivt)d \ v I I I I I I ~  ~ l r t  
months of the assumption of office by the vice-chairman. ' 

MoliolrurI\o, 21% A ~llt)liu~\ ~xlweti~itig \VAIII  01. cottliclet~ce i l l  ~ I I C  vicc-cl~air~~~tl~l  or u di911.icl 
confidcncc in panchayat may be made in accordance with the procedure specified in sub-sections 
vice-chairman 

of district (2) to (15) (both inclusive) of section 212, subject to tlie ~nodification that the 

pullchllyul, reference to Revcnuc Divisional Officer in the said sub-sections shall be construed as 
a reference to Collecrolq. 

Dissolution of 214.(1) If, in the opinion of the Government, a village panchayat is not competent 
villnpc to pcrform or pcrsistcnily makes default in performing the duties imposed on it by 

~nncllnyi~t, lnw, or excecds or abuses its powers, they may, by notitication, direct that the villngc 
pilnchayat be dissolved with effect from a specified date and reconstituted with effect 
from a specified date which shall be within a period of six months from the date of 
such dissolution. 

(2) Before publishing a notification under sub-section (I), the Government shall 
communicate to the village panchayat, the grounds on which they propose to do so, 
fix a reasonable period for the village panchayat to show cause against the proposal 
and consider its explanations and objections if any. 

(3) On the date fixed for the dissolution of a village pancliayat under sub- 
section ( I ) ,  all its members as well as its president and vice-president shall forthwith 
be deemed to have vacated their offices as s ~ ~ c h  pnd thereupon the provisions contained 
in tlie proviso to sub-section (2) of section 16 shall apply. 

(4) In case the president of a village panchayat which is dissolved under this 
section is a member of a panchayat union council, he shall, with effect on and from 
tlie date of the dissolution, be deemed to.have vacated his office as such member 
not\vitlistanding anything contained in section 22. 

(5) On the reconstitution of the village panchayat after the dissolution, the 
Government may pass such orders as they deem' fit as to the transfer to the viJJage 
pch3yat from the pw-icha~ar union council of the assets or i n s t i ~ i o n s  which were 
= q u i d  b: t ic  ~;t ' )ch> ar union council during rhe prriod of disso1ution on behalf of 
r k  \<I&? p. 5 q . z  z-d zs ID d~ d k h m  oi rhe liabilities if any9 of suzh svi.if&@ - 
,--=r -=k+f r :cL ~~~ .x 5 * = r  

&-I 

I 



TAMIL NADU GOVERNMENT GAZETTE EXTRAORDlNARY 1~ . .::' 
..- .;Fip 

I .. < ..~ 
- .  (6) In the case of a village panchayat reconstituted after dissolution, the elected - - a .  *:;-! 

member including the president slirill enter upon their offices on the date fixed for its . 
-$@ reconstitiltion and shall hold their offices only for the remainder of the period for -,*it ' 

which the dissolved village panchayat would have continued under sub-section (1) o f '  
section 9, had it not been dissolved. 

215. (1) If, in tlie opinion of tlie Government a panchayat union council is not [)issolution ()I. 

competent to perform or persistently makes default in perforniing the cluties imposed pancha\nt 
on it by law or exceeds or abuses its powers. they may. by notification- 111iio11 C O I I I I C ~ I .  

(a) dissolve tlie pancliayat union council from a specificti clate: atid 

(b)  direct that tile pancliayat union council be reconstitutcd it11 effcct from 
a date which shall not be larcr tlian sis riiontlis fro111 tlic tlafc of tlissol~.rtion. 

(2) Beibre publishing a notification ilndcr sub-section ( 1 ). tlit: C;o-b~ernmc~it sliall 
communicate to the pancllayat union council tlie grounds on wliich tlicy propose to do 
so, fix a reasonable period for tlie panchayat union council to slio\v catlse against the 
proposal and consider its explanations and objections. it'any. 

, 
(3) On tlie date fixed for the dissolution of a panchayat i ~ ~ ~ i o n  council under 

sub-section ( I )  all its members as well as its chairriian arid vice-chairman sliall 
forthwith be deemed to have vacated their offices as such. I 

(4) During the interval between tlie dissolution and tlie reconstitution of a 
pancliayat union council. tliglnspector  nay appoint a person to exercise tlie powers 
and discharge the duties of tlie panchayat union council and of its,chair~nan: 

I 

Provided that any person to be appointed under the provi~ioris of this S L I ~ -  

section sliall be a person i n  the service of the Government tiot b>lo\v the rarik of a 
Talisildar or a corn~nissioner. I 

(5) The Government rnay direct that the panclia!xt i~nion cil be reconstituted 
before the date fixed for its reconstitution under clairse (b)  

(6) The ~nenibers as well as tlic chairman and vicc-cliairma~li of a rcconstit~rted 
pancliayat i~nion council sliall enter upon their olfices on the clate fiscd for its 
reconstitirtion and they shall hold their offices only for the remainder of thc periotl for 
which the dissolved pancliayat union council woilld have continued under sub-section 
( I )  of section 18. had it not been dissolved. 

(7) When a pancliayat union cotrricil is dissolved under this section. the 
Government until the date of tlic reconstitution of the pancliayat union council ancl the 
reconstituted pancliayat union coirncil thereafter sliall be entitled to all tlie assets and 
be subject to all tlie liabilities of tlie pancliayat imion council as on the date of the 
reconstitution respectively. 

1 

216. ( 1 )  If, in the opinion of tlie Government. a district pancliayat is not competent I)i,sollltion ,,,. 
to perform or persistently makes default in perforniing the dutics imposed or1 i t  by Ia\bl disrrict 
or exceeds or abuses its powers. they rnay, by notification- panch:r\ at. 9 ~ 

(a) dissolve tlie district panchayat froin a spccified date; and 

(b) direct that the district panchayat be reconstituted with effect from the 
date. wliich sliall not be later than six months from tlie date of dissolution. 

(2) The provisions of s~rb~section (2) to (7) (both inclusjvc) of section 215 
shall, as far as may be, apply in relation b the dissolution of a district panchayat as 
they apply in relation to the dissolution of a panchayat union council. 



f'nwcrs of ;! 17, 'The Government, the Inspector or any other person lawfully taking action on 
officers acting 

on bcl,alf ol- behalf, or in default, of a panchayat under this Act, shall have such powers as are 
panchayat and . necessary for the purpose and shall be entitled to the same protection under this Act as the 

liability panchayat or its officers or servants whose powers are exercised; and compensatiorrshall 
' 

payment of 
compensation. be recoverable from the Village Panchayat Fund or the Panchayat Union Fund or the 

District Panchayat (General) Fund by any person suffering damage from the exercise of 
such powers to the same extent, as if the action had been taken by tlie panchayat or their 
offrcers or servants. 

. Delegation of 218. (1) The Government may, by notification. authorize any authority or officer 
po\+ers. not below the rank of a Collector to exercise in regard to any panchayat or any class w A& 

of panchayats in any area or all panchayats in any area, any of tlie powers vested in 
them by this Act except tlie power to make rules and may in like manner withdraw 

-ti 
sucli authority. 

(2) TIic Inspector or thc Collector may by notification authorise any officer not 
below the rank of'a licvenne Divisio~lal Ot'ficcr to esercise in respect of any panchayat 
union council or any class of panchayat union councils or all panchayat union coi~ncils 
in the area under the jurisdiction of such officer, any of the powers vested by this Act 

I 
on tlie lnspector or the Collector as tlie case niay be and may in like manner withdraw 
such authority. . 

(3) The ,nspector or the Collector may, by notification, authorise any officer 
not below the rank of a commissioner to exercise in respect of any village panchayat 
or any class of villagc panchayats or all village panchayatsJn the panchayat development 
block any of the powers vested by this Act on the lnspector or the Collector as the 
case may be anc may in like manner withdraw such authority. 

(4) The exercise of any power delegated under sub-sections (1) to (3) shall be 
subject to sucli restrictions and conditions as rnay be prescribed or as [nay be 
specified in the notification and also to control and revision by the delegating authority, 
or where sucli authority is tlie Government by such officer as may be empowered by,  
the Government in this behalf. The Government sliall also have power to control and 
revise the acts or proceedings of any officer so empowered. 

(5) The exercise of any power conferred on the lnspector or the Coljectqr by 
any of the provisions of this Act including sub-sections (2) to (4) of this s ec t i~n  shall 
whether such power is exercised by the Inspector or the Collector himsqlf.'oi3ty any,! 
officer to whom it has been delegated under sub-section (2) or (3) be s&ject to such 
restrictions and conditions as may be prescribed and also control by the' Gvernment 
or by such officer as may be empowered by them in this behalf. ThelGovernment 
shall also have power to control the acts or proceedings of any officer so empowered:< 

Reviaion. 219. (1) The Government may, after consulting the Inspector,~Gollec~or or such 
other officer or authority as they may deem fit, at any time, either, suo,mo{rc, or,on-. 
applicatior , call for and examine the record of any order passed or. pro,ceeding recqpjed, 
under the provisions of this Act by- 

(a) the lnspector or the Collector or any officer authorised by the lnspector 
or the Collector under sub-section (2) or (3)  of section 218; or 

(b) i ny officer authorised by the Government under sub-section ( I )  of that 
section or any officer empowered by them under sub-section (4) of that section; or 

(c) any other autliority or officer; 
for th? purpose of satisfying themselves as the legality or propriety of 

such order. or as to the regularity of such proceeding and pass such order in reference 
tl~c~\*tir as tllc?. rhink fit .  

(:\ TIh- 3-\433 '-5 :k ns:a;.= ~ = f e ~ d  IO in sub-=tion ( 1 )  ma> also be 

- % 
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CHAPTER XI. 

GENERAL AND MISCELLANEOUS. 

1,ICENCES AND PERMISSIONS. 

220. (1) Save as otherwise expressly provided in or may be prescribed under this 
Act, every application for any licence or permission under this Act or any rille, by-law 
or regulation made thereunder, or for tlie renewal thereof, shall be made not less than 
thirty and not more than ninety,days before the earliest date with effect from whicli, 
or the commencement of the period (being a year or such less period as is mentioned 
in the application) for which the licence or permission is required. 

(2) Save as aforesaid, for every such licence or permission, fees may be 
charged on such units and at such. rates as may be fixed by the panchayat, provided 
that the rates shall not exceed the maximum, if any, prescribed. 

(3) Save as aforesaid, if orders on an application for any such licence or 
permission are not communicated to the applicant within thirty days or such longer 
period as may be prescribed in any class of cases after the receipt of the application 
by the executive authority of the village panchayat or the commissioner or the chief 
executive officer. The application shall be deemed to have been allowed for the 
period, if any, for which it would have been ordinarily allowed and subject to the law, 
rules, by-laws and regulations and all conditions ordinarily imposed. 

(4) The acceptance of the pre-payment of tlie fce for any such licence or 
permission shall not entitle the person making such pre-payment.to the licence or 
permission, but only to a refund of the fee in case of refusal of the licence or 

(5) If an act, for which any such licence or permission is necessary, is done 
without such licence or permission, or in a manner inconsistent with the terms of the 
licence or permission obtained, then- 

(a) the executive authority of the village panchayat or the commissioner or 
the,chief executive officer may by notice require the person so doing such act to alter, 
rimdve, or as far as practicable restore to its original state, tlie whole, or any part of 
any property, movable or immovable, public or private affected thereby, within a time 
to be specified in the notice; and f~irther, 

, , , (b.) if no penalty has been specially provided in this Act for so doing such 
act.the personaso doing it shall be punishable with fine not exceeding fifty rupees for 
such .offence.# 

! (6)'Whenever any person is convicted of an offence in respect of .he failure to 
&thin ally such, lic6fice or permission, the Magistrate shall, in addition to any fine 
v r ~ i ' o h : h ? ~ ~  bbd irrkp~t;'ed, recover summarily and pay over to the panchayat the amount 
of the fee chargeable for the licence or permission, and may, in his discretion, also 
recover summarily and pay over to the panchayat such amount, if any as he may fix 
as the costs of the prosecution. 

Explanation:- The recovery of the fee for a licence or permissinn under this 
sub-section shall not entitle the person convicted to the licence or perm~ssion. 

221 Nothing in this Act or in any rule, by-law or regulation made thereunder shall 
be construed as requiring the taking out of any licence or the obtaining of any 
permission under this Act or any such rule, by-law or regulation in respect of any 
place in the occupation or under the control of the Central or the State Government or 

,il of a market committee established under the Tamil Nadu Agr;cultural Prod~lce Marketing 
A C ~  27 of (Regulation) Act, 1987, or in respect of any property of the Central or the State 

1989. Government or of any property belonging to such market cornmince. 

s,h, 1114)- I.rs 
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POWER TO ENFORCE NOTICES, ORDERS. ETC. 

I i~iic fi)~ 222. ( 1 )  Wlicncvcr by an) riotice. requisition or order under this Act, or under any 
colllp')irlp rule. bye-law or regulation ~iiade thereuncier, any person is required to execute any . 

I\ ith nolice. work. to take any measures or to do anytlii~lg. a reasonable tilne sllall be namid in orc'cr. ctc, and 
po\rfcr to S L I C ~  notice. requisition or order ~vithin ~ + h ~ c k  the work shall be executed, the measure 

: c,lli,rcc taken or the thing done. 
tl'!l;lull. (2) I f  sue 11 notice, recl~~isition or order is not complied with within the time SO 

named:- 

(a) tlic exec~~tive authority oftlie village panchayat or tlie co~n~nissioner or 
the cliief executive oflicer. as tlie case Iiiay be, 11iay cause sucli ~ o r k  to be executed. 
or may tnkc any mlbasure or do or1!thing \\hich may. in his opinion, be necessary for 
giving duc clfkct to tlic noticc. rccluisition or ordcr. and 

(b) if n o  penalty has bcc~l specially provided in this Act for failure to co~liply 
with such notice. reqi~isi~ion or order. the said person shall be punishable wit11 fine not 

w 
exceeding tifiy rupees for cvery such offence. 

I'OWER 01: ENTRY AND INSPECTION. 
, 

i'occcr or  cn~rj 223. (1) Subject to such restrictions and conditions as may be prescribed. the 
and i~lhpcctron exec~ltivc authority or tlie comnlissioner or the chief executive officer or any person 

authorised by him may enter on or into any place, building or land. with or without 
! assistarits or worhmen in order - . 

(a) to ~nahe an) enquiry. inspection. tcst. examination, survey, lnessurelnent 
or valuation or to esecute any other work. which is authorised by the provisions of 
this Act or of any rule. by-law. regulation or order made under i t  or which i t  is 
necessary to make or execute for any of the purposes of this Act or in pursuance of  
any of the said probisions. or 

(b) to satisfy hiniself that nothing is being clone in such prace. h~ilding or 
land for \\Iiich a licence o r  pcr~nission is required irnder any of tlie said provisions. 
\vitllo~~t S L I C I I  licence or pcrrnission or other\vise than i l l  confirmity with the terms of , 

the licence or per~iiission obtained. 

(2) No  clain shall lie against an! person for any damage or inconvenience 
nccessaril) causcd h\ llic esercisc of poners i~rlder sub-section ( I )  or tlie use of ally 
force necessary for effecting an entrance under that sub-section. 

rc.sting of 
t ~ c ~ g l ~ h  i111d 

224. 'I'hc esecuti\ie authority or the commissioner or the chief executive officer or 

Illcil.s,,rc.~. any person al~tlioriscd by him. ma) csaminc and test tlie weights and measures used in 
thc ~narkets and sllops in the pariclia~~at village or the panchayat union or the district 
pancllayal area as Ihc casc nin) he, with a view to the prevention and punisl~ment of C t m d  A. 

olfknccs relating to siicli \\eights and lneastrres under Chapter X l l l  of the Indian x l *V~ f l i  

I'cnal Code. 

I'o\tcr 10 cnll 2 2 5 .  'T'he executive authorit> or the coln~nissioner or the chief executive officer 
( 1  may. bq an order i n  ttriting. rccluirc the Village Adlninistrative Officcr of any revenue 

fioln i l l i l f c  villagc comprisecl \\ ithin tlic juriscliction of tlic villagc piu~chayat or paiicl~ayat union 
Adrnini\~rati\. c co~~nci l  or district panchayat to furnish liiln with information on any matter falling 

I lflicsr 
nithin such categories as may be prescribed in respect of such village or any part 
tlicreof or an! person or property therein. 

- 

(3) The order shall specify tlie period within which it may be complied with but 
the csccuri\lc nutliorit>, or the commissioner or the chief executive officer. may. from 
t i~ne to time. e\tend such period. 
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LIMITATION. 

226. No distraint sliall be made, no suit shall be instituted and no prosecution shall 
be commenced in respect of any tax or otlier sum due to a panchayat under this Act 
or any rule. bye-law. regulation or order made under it after the expiration of a period 
of six years from the date on which distraint might first have been made, a suit might 
first have been instituted or prosecution might first have been con~n~enccd as thc casc 
may be, in respect of such tax or sum. 

PROSECUTIONS, SUITS, ETC. 
227. Save as otherwise expressly provided in this Act, no person shall be tried for 

any offence against this Act or any rule or bye-law made tltere~~nder unlejs co~nplaint 
is made within three months of the commission of the offence by the police, the 
executive authority. the panchayat union council, the commissic~ner, tlie district 
panchayat, the chief executive officer or a person expressly authorised in this behalf 
by tlie village panchayat, panchayat union council, district pancliayat, executive authority 
or commissioner or the chief executive officer but nothing herein sl1all affect tlie 
provisions of the Code of Criminal Procedure, 1973 in regard to the power of certain 
Magistrates to take cognizance of offence upon information received or upon their 
own knowledge or suspicion: 

Provided that failure to take out a licence or obtain permission under tliis Act shall, 
for the purposes of tliis section, be deemed to be a continuing t ffence until the 
expiration of the period, if any, for which the licence or permission s required and if 
no period is specified, complaint may be made at any time within tw .lve months from 
the commencement of the offence. 

22F. Tlie executive authority or the comlnissioner or the cliief executive officer 
may, subject to such restrictions and control, as may be prescribe , compound any 

be declared compoundable. 

1 
offence against tliis Act or any rule or by-law made thereunder, which may by rules 

229. ~ v e r ?  prosecution instituted or offence co~npounded by tlie executive authority 
or the commissioner or the cliief executive officer shall be reported by Iiim to the 
village pancliayat or panchayat ~lnion council or the district panchayat, as the case 
may be, at its next meeting. 

230. (1) When the president or the executive authority or  the chairman or vice- 
cliairman of a panchayat union council or district panchayat or the commissioner or 
the chief executive officer or any member is accused of any offence alleged to have 
been committed by him while acting or purporting to act in the discharge of his 
official duty, no court shall take cognizance of sucli offence except with the previous 
sanction of the Government. 

(2) When according previous sanction ~ ~ n d e r  sub-section (I), it shall be open to 
tlie Government to direct by order that the president. executive authority, chairman. 
vice-chairman or com~nissioncr or the chief executive officer, as thc case may be. 
sliall not discharge his duties as SLICII  until tlie disposal of the case. 

23 1. ( 1 )  Subject to tlie provisions of section 232, no sitit or otlier legal proceeding 
shall be brouglit against any village panchayat or its president or executive authority or 
any pancliayat union cour~cil or its cliairman or the conimissioncr or the district 
pancliayat or its chairman or the chief executive officer or any member, officer or 
servant thereof or against any person acting under the direction of sucli village 
pancliayat, president, pancliayat union council or its chairman, district panchayat or its 
chairman, executive authority, commissioner, cliief executive officer, member, officer. 
or servant, in respect of any act dope or purporting to be done under this Act or in 
respect of any alleged neglect or default in the execution of this Act or any rule, by- 
law, regulation or order made under it until the expiration of two months next after 
notice in writing, stating the cause of action, the nature of the relief sought, the 
amount of compensation claimed and the name and place of residence of the intended 

Limitation for 
recovery of 
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villl~ge 
panchayat, etc. 
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plaintiff has been left at the office of the village panchayat or panchayat union council 
and if the proceeding is intended to be brought against any such president, executive 
authority, chairman, ccmmissioner, chairman of district panchayat, chief executive 
officer, member, officer, servant or person, also delivered to him or left at his place of 
residence. 

(2) Every such proceeding shall, unless it is a proceeding for the recovery of 
immovable property or for a declaration of title thereto, be commenced within six months 
after the date on .which the cause of action arose or in case of a continuing injury or 
damage, during such continuance or within six months after the ceasing thereof. 

(3) If any village panchayat, panchayat union council, or district panchayat or 
person to whom notice is given under sub-section (I),  tenders amount to the plaintiff 
before the proceeding is commenced and if the plaintiff does not in such proceeding 
recover more than the amount so tendered, he shall not recover any costs incurred by him 
after such tender and the plaintiff shall also pay all costs incurred by the defendant after 
such tender. 

Protection of 
chairman, 

president and 
officers acting 
in good faith. 

Injunction not 
to be granted 

in election 
proceedings. 

Liability of the 
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executive 

authority and 
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or 
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232. No suit or other legal proceeding shall be brought against the chairman, 
commissioner, president, executive authority, chief executive officer or any member, officer 
or servant of a panchayat or any person acting under the direction of a panchayat or of 
such chairman, commissioner, president, executive authority, chief executive officer, member, 
officer or servant in respect of any act done or purporting to be done under this Act or in 
respect of any alleged neglect or default on his part in the execution of any act under this 
Act, or any rule, by law,regulation or order made under it, if such act was done, or such 
neglect or default occurred in good faith; but any such proceeding shall, so far as it is 
maintainable in a court, be brought against the panchayat execept in the case of suits 
brought under section 234. 

233. Notwithstanding anything contained in the Code of Civil Procedure, 1908, or 
in any other law for the time being in force, no court shall grant any permanent or 
temporary injunction or make any interim order restraining any proceeding which is 
being or about to be taken under this Act for the preparation or publication of any 
electoral roll for the conduct of any election. 

234. (1) The president, executive authority and every member of a village panchayat 
and the chairman, commissioner and every member of a panchayat union council and 
the chairman, chief executive officer and every member of a district panchayat shall 
be liable for the loss, waste or misapplication of any money or other property owned 
by or vested i,i the village panchayat or panchayat union council or the district 
panchayat if such loss, waste or misapplication is a direct consequence of his neglect 
or misconduct; and a suit for compensation may be instituted against him in any court 
of competent jurisdiction by the panchayat or panchayat union council or the district 
panchayat with the previous sanction of the Inspector. 

(2) Every such suit shall be commenced within three years after the date on 
which the cause of action arose. 

235 (1) No assessment or demand made, and no charge imposed, under the 
authority of this Act shall be impeached or affected by reason of any clerical error or 
by reason of any mistake (a) in respect of the name, residence, place of business or 
occuption of any person, or (b) in the description of any property or thing, or (c) in 
respect of the amount assessed, demanded or charged, provided that the provisions of 
this Act have in substance and effect been complied with and no proceedings under 
this Act shall, merely for defect in form, be quashed or set aside by any court of law. 

(2) No suit shall be brought in any-court to recover any sum of money 
collected under the authority of this Act or to recover damages on account of 
assessmer~t or collection of money made under the said authority: 

Provided that the provisions of this Act have in substance and effect been 
complied with. 

Central AQ f 
of 1908 j 
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(3) No distraint or sale under this Act shall be deemed unlawful, nor shall any 
person making the same be deemed a tress passer, on account of any error, defect, or 
want of form in the bill, notice, schedule, form, summon, notice of demand, warrant 
of distraint, inventory, or other proceeding relating thereto, if the provisions of this 
Act, and of the rules and by-laws made thereunder have in substance and effect been 
complied with: 

Provided fhat every person aggrieved.by any irregularity may recover satisfaction 
for any special damage sust~ined by him. 

236. All roads, markets,~wells, tanks, reservoirs and waterways vested in or 
maintained by a panchayat shall be open to the use and enjoyment of all persons, 
irrespective of their caste or creed. 

237. A panchayat shall have power to farm out the collection of any fees due to it 
under this Act or any rule, by-law or regulation made thereunder for any period not 
exceeding three years at a time, on such conditions as it thinks fit. 

238. (1) When a dispute exists between a village panchayat or a panchayat union 
council or a district panchayat and one or more other local authorities in regard to any 
matter arising under the provisions of this or any other Act and the Government are of 
opinion that the village panchayat or the panchayat union council or the district 
panchayat and the other local authorities concerned are unable to settle it amicably 
among themselves, the Government may take cognizance of the dispute, and- 

(a) decide it themselves, or 

(b) refer it for inquiry and report, to an arbitrator or a board of arbitrators or 
to a joint committee constituted for the purpose. 

(2) The report referred to in clause (b) of sub-section (1) shall be submitted to 
the Government who shall decide the dispute in such manner as they deem fit. 

(3) Any decision given under clause (a) of sub-section 0 )  or under sub-section 
(2) may be modified from time to time by the Government in such manner as they 
deem fit, and any such decision with the modifications, if any, made therein under this 
sub-section may be cancelled at any time by the Government: 

Provided that any such decision or any modification therein or cancellation thereof 
shall be binding on the village panchayat, the panchayat union council, the district 
panchayat and each of the other local authorities concerned and shall not be liable to 
be questioned in any court of law. 

(4) Where one of the local authorities concerned is a cantonment authority or 
the port authority of a major port, the powers of the Government under this section 
shall be exercisable only with the concurrence of the Central Govr:rnment. 

239. (1) The superintendence, direction and control of the preparation of electoral 
rolls for, and the conduct of all elections to the village panchayats, panchayat union 
councils and district panchayats shall be vested in the State Electior: Commission 
consisting of a State Election Commissioner to be appointed by the Governor under 
Article 243-K of the Constitution. 

(2) (a) No person shall be qualified for appointment as State Election 
Commissioner unless he is or has been an officer of the Government not below the 
rank of Secretary to the Government. 

(b) The State Election Commissioner shall hold office for ;I term of two 
years and shall be eligible for reappointment for two successive terms : 

Provided that no person shall hold the office of the State Election Commissioner 
for more than six years in the aggregate : 

Provided further that a person appointed as State Election Comrr~issicner shall retire 
from office if he completes the age of sixty-two years during the term of his office. 

Public roads 
markets, wells, 
tanks etc. to be 
open to all. 

Power to farm 
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of disputes 
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(3) Subject to the provisions of sub-section (2), the conditions of service and 
tenure of office of the State Election Commissioner shall be such as the Governor may 
by tules determine: 

Provided th3t the State Election Co~n~nissioner shall not be removed from his 
office except in like manner and on the like grounds as a Judge of a High Co61-t and 
conditions of service of the S ate Election Commissioner shall not be varied to his 
disadvantage after his appointment. 

(4) The Governor shall, when so requested by the State Election Cornmission 
make available to the State Election Comlnission such staff as may be necessary for 
the discharge of the functions conferred on the State Election Commission by sub- 
section (1). 

240. ( 1 )  Every village panchayat shall prepare every year a development plan for 
the panchayat village and submit it to the panchayat union council before such date 
and in such form as niay be prescribed. 

(2) Every panchayat union council shall prepare every year a develop~nent plan 
for the panchayat union after including the development plans of the village panchayats 
and submit it to the district panchayat before such date and in such form as may be 
prescribed. 

(3) Every district panchayat shall prepare every year a development plan for the 
district afler including the development plans of the pancliayat union councils and submit 
it to the District Planning Committee constituted under section 241. 

241. ( I )  The Government shall constitute in every district a District Planning 
Committee (hereinafter in this section referred to as the Committee) to consolidate the 
plans prepared by the district panchayats, panchayat union councils, village panchayats. 
town panchayats, municipal councils and municipal corporations in the district and to 
prepare a draft development plan for the district as a whole. 

(2) The Committee 3hall consist of,- 
(a) tlie members of tlie House of People who represent the whole or part of 

the district; 
(b) the members of the Council of States who are registered as electors in 

the district; 
(c) chairman of tlie district panchayat; 

t (d) Mayor of the municipal corporation or chairmen of the municipal councils 
having jurisdiction over the headquarters of tlie districts; 

(e) such number of persons, not less than four-fifth of the total nlllnber of 
members of the Committee as may be specified by the Government. elected in the 
prescribed manner from amongst the members of the district panchayat, town 
panchayats and councillors of the municipal c o ~  P... ?tion and the municipal councils in 
the district, in proportion to the ratio between the population of the rural areas and of 
the urban areas in the district. 

(3) All the members of the Tamil Nadu Legislative Assembly whose constituencies 
lie within the district. 

(4) The secretary of the Committee shall be appointed by the Government in 
such manner and fcr such period as may be prescribed. 

(5) The Chair-person of the Committee shall be chosen in such manner as may 
be prescribed. 

(6) The Committee shall consolidate the pfans prepared by the district panchayat. 
panchayat union councils. village panchayats, town panchayats, municipal councils 
and the municipal corporation in the district and prepare a draft development plan for 
the district as a whole. 
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(v) as to the interpellation of the chairman and vice-chairman by the members of 
a panchayat union council or the district panchayat and of the president of a village 
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(7) Every Committee shall, in preparing the draft development plan,-- 

(a) have regard to,- 

(i) the matters of common interest between the district panchayats. 
panchayat union councils, village panchayats, town panchayats, municipal corporations 
and municipal councils in the district including spatial planning, sharing of water and 
other physical and natural resources, the integrated development of infrastructures and 
environmental conservation; 

(ii) the extent and type of available resources whether financial or 
otherwise; 

(b) consult such institutions and organisations as the Governcx may. by 
order. specify. 

(8) The chair-person of every committee shall forward the development plan, 
as recommended by such Committee to the Government. 

RULES 

242 (1)  The Government shall in addition to the rule making powers conferred on I'ower of 
them by any other provision contained in this Act, have power to make rules generally Government to 
to carry out the purposes of this Act. make rules. 

(2) In particular. and without prejudice to the genarality of the foregoing power, 
the Government may make rules - 

(i) as to the principles to be followed in regard to the exclusion of any local 
area from or the inclusion of any local area in a village under sub-section (2) of 

(ii) providing for - 
(a) the adjudication of disputes arising out of election by the district 

ln~lnsif s court and of appeals in such cases to the subordinate judge having jurisdiction, 
or if  no subordinate judge has such jurisdiction. to the district judge having jurisdiction; 

(b) all matters relating to electoral rolls or elections, not expressly provided 
for in tliis Act. including deposits to be made by candidates standing for election and the 
conditions under which such deposits may be forfeited, and the conduct of inquiries and 
the decision of disputes relating to electoral rolls: 

(iii) as to the determination of the population for the purposes of this Act; 

(iv) as to the resignations of chairman, vice-chairman and members of panchayat 
union councils and district panchayats and of the presidents, vice-presidents and members 
of village panchayats and the date on which such resignations shall take effect; 

C%+Y rAlb)- 7 
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(vi) as to tlie constitution of comvittees of tlie panchayat and the inclusion 
of outsiders therein and the delegation of functions to such committees; 

(vii) providing for the procedure to be followed at meetings of tlie panchayats 
and at committees thereof and for the conduct of business and the number of members 
which shall form a quorum at any meeting; 

(viii) providing for the classification -' -esolutions of panchayats as those 
involving financial implications or otherwise and for laying down tlie proportion of tlie 
sarictioned strength of pancliayats with whose support such resolution shall be carried: 

(ix) as to tlie powers of the panchayat union council and district panchayats. 
its chairman and co~nmittees thereof with respect to the incurring of expenditure and 
the povvers and duties of tlie commissioner and chief executive officer; 

( s )  provid~ng for tlie travelling and other allowances of the chair~nan. vice- 
chairman and other members of tlie pancliayat union council. district panchayat and of 
members of tlie corn~nittees of the panchayat union co~~nci l  and district panchayat; 

(xi) as to the delegation of any function of a panchayat to the president, 
chairman. member. any officer of the pancliayat or any servant of tlie Central or State 
Government; 

(xii) for the lodging and investment of the moneys of the panchayats and for 
the manner in which such moneys may be drawn upon; 

(xiii) as to the transfer of allotments entered in the sanctioned budget of n 
panchayat from one head to another; 

(xiv) as to tlie estimates of receipts and expenditure, returns, statements and 
reports to be submitted by panchayat: 

(XV) as to tlie preparation of plans and estimates for works and the power of 
pancliayat and of servants of the Central or State Government to accord professional 
or administrative sanction to esti~nates; 

(xvi) as to the accounts to be kept by pancliayat. the audit and publication of 
si~cli accounts and the conditions under which rate-payers rnay appear before auditors. 
inspect books and accounts, and take exception to items entered or omitted; 

(xvii) as to the powers of auditors to disallow and surcharge itenis. appeals 
against orders o'f disallowance or surcharge and recovery of s i~ms disallowed or 
surcharged: 

(xviii) as to the powers of auditors, inspecting and superititending officcrs 
and officers autliorised to hold inquiries. to summon and examine witnesses and to 
cornpel the production of documents. and all other matters connected with audit. 
inspection and superintendatice: 

(xix) as to the conditions on \vhicli property may be acquired by a panchayat 
or on which property vested in or belonging to a panchayat may be transferred by 
sale. mortgage. lease, exchange or otherwise; 

(XX) as to the conditions on which and tlie mode in which contracts may be 
made by or on behalf pf panchayat; 

(xxi) as to the assessment of taxes under this Act and tlie revision of 
assessments: 

(ssii) as to !he acceptance in lie11 of any t a s  due under this ~ c t  of any 
scnrice b>. \vay of labour. cartage or otherwise; 
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(xxiv) as to the realisation of fees due in respect of the use of cart-stands 
and the like, whether by the seizure and sale of the vehicle or animal concerned or any 
part of its burden or otherwise ; 

(xxv) as to the form and contents of licences. permissions and notices 
granted or issued under this Act, the manner of tlieir issue or the method of their 
service, and tlie modification, silspension or cancellation thereof; 

(xxvi) as to the powers of executive authorities, commissioners, chief 
executive officers to call for information on any matter, to summon and examine 
witnesses, and to compel thk production of documents; 

(xxvii) for the use of the facsimiles of the sjgnatilres of the executive 
authorities, commissioners, chief executive officers and officers of panchayat; 

(xxviii) as to the grant to the public of copies of any proceeding or record of 
the panchayat not relating to any matter classified as confidential by the Government 
or any authority empowered by them, and the fees to be levied for the grant of such 
copies; 

(xxix) as to the opening, maintenance, management and supervision of 
elementary schools; 

(x,xx) regulating contracts between the panchayat and the owners or occupiers 
of private premises for the removal there from of rubbish or filth, or any kind of 
rubbish or filth; 

(xxxi) as to the provision of burial and burning grounds; the licensing of 
i 

private burial and burning grounds; the regulation of the use of all grounds so provided 
or licensed; the closing of any such grounds; and the prohibition of the disposal of 
corpses except in such grounds or other permitted places; 

(xxxii) as to the licensing of pigs and dogs and the destructio7 of unlicensed 
pigs and dogs; 

(xxsiii) as to the regulation or restriction o f  builcling and tlie i~sc of sites for 
building; 

(xsxiv) for tlie removal of encroachments of any description from public 
roads vesting in ,pancliayat and tlie repair of any damage caused to sucli roads by the 
person causing the damage or at his expense; 

(xxxv) for tlie determination of any claim to trees growing on public roads 
or other property vesting in or belonging to pancliayat or on porambc'kes or on lands 
the use of which is regulated by them under section 134 or 135; and for the presumptions 
to be drawn as regards the ownership of such trees; 

(xxxvi) as to the imposition and recovery of penalties for the unauthorised 
occupation of public roads or other land vesting in or belonging 1.0 panchayat and the 
assessment and recovery of compensation for, and damage caused by, such occupation. 

(xxxvii) as to the powers which may be exercised by the panchayat or the 
executive authority or the cornmissioner or tlie chief executive officer in respect of 
any public or private market or tlie user thereof. and tlie enforcement of any orders 
issucd in pursuance of sucli powers; 

(xxxviii) for colnpelling owners of cattle to stall tliem in cattle-sheds provided 
by the panchayat and the fees leviable in respect thereof; i 

i 
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(xxxix) as to the disposal of houseliold and farniyard waste in the village. the 

acquisition of land h> tlie pancliayat or laying out plots for digging pits in which such 
waste may be thrown. the assignment of any of those plots to persons in the village. . 
and the conditions subject to which such assignment may be made, including the' rent 

I 

to be charged; 

(xi) as to the duties to be discharged by officers in relation to pancllayats and t 

their executive authorities. their chairmen, co~nnlissioners and chief executive officers; 

(xli) as to appeals against orders (including orders granting or refusing licences 
or permissions) passed under this Act. and the time within which appeals whetl~er 
allowed by this Act or by rules or otlienvise should be presented; 

(slii) as to tlie classification of public roads and fairs and festivals as appertaining 
to tlie panchayat; 

(xliii) for regulating the sh;-ring between local authorities in the State of tlie proceeds 
of any tax or income levied or obtained under this or any other Act; 

(xliv) for tlie decision of disputes between two or more local autllorities of which ," 8. 

one is a panchayat; 1 
" 2 

I (xlv) regulating the principles in accordance with wliicli grants and contributions 
may be )aid by tlie Government to the panchayat; 

(xlvi) as to the accounts to be kept by owners. occupiers and farmers of private 
markets and tlie audit and inspection of such acco~~nts; 

(xlvii) as to the manner of pl~blication of notifications or notices to the public 
i F' .i L $I 
!$ under this Act. I 
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CIHAPTER - XI1 

PENALTIES I 

243. In making any rule under this Act. tlte Government may provicle that a breach . 
l'ciii~lt~es for thereof shall be punishable with line which may extend to one lii~ndred rupees. or in case 

of a contin~~ing breach, with fine not exceeding fifteen rupees for every dzq during \\/hich 
,.Lilt, 

the breach continues after conviction for the first breach. 

244. ( 1 )  Si~bject to the provisions of this Act and o f i q  other Ian and to such rules as ,3!-12,,b, 
may be prescribed, a pancllayat may, with the approval of the Inspectix, make by-laws for pcn , l~ , lcc  lo, 
carrying out any of the purposcs for \vhicli it is constituted. 11ic1r hrcacti , 

(2) In making a by-law. tlte panchayat may provide that any person who colnmits a 
breach thereof shall be liable to pay by way of penalty such sum 
pancltayat not exceeding fifteen rupees or, in case of a continuing b not exceeding 
five rupees for every day during wltich the breach continues after a 
for the first breach. 

(3) The Government shall have power to make rules regarding he procedure for the 
making of by-laws, the publication thereof. and the date on which shall come into 
effect. 

provisions , 
(a) contravenes any of the provisions of this Act specified in the first and r,,,r,li,g 

second columns of Scltedule 11; or pcnaItics 

(b) contravenes any rille or order made i~ntler arty ofthc provisions so spccified: s ~ c " i l i c d  i n  
tile Schcdulcs. 

(c) fails to colnply with any directions lawfi~lly given to him. or any requisition 
lawfi~lly made L I ~ O I I  him under or in pursuance of any of tlte said provisions. 

shall be punishable with fine whicli may extend to the amount mentioned in that 
behalf in the fourth column of tlte said Schedule. 

(2) Whoever after having been convicted of- 

(a) contravening any of the provisions of this Act specified in the first and 
second colutnns of Schedule Il l ,  or 

(b) contravening any n~ le  or order made under any of the provisions so specitied, or 

(c) failing to comply with any direction lawfi~lly given to him or any requisition 
lawfillly made upon Iiim under or in pursuance of any of tlte said provisions. continues to 
contravene tlie said provision or the said rule or order. or continues to fail to co~nply with 
the said direction or requisition. 

shall be pi~nisltable for each day after the previous date of conviction during 
which he cont in~~es  so to offend, with line which lnay extend to the amount mentioned 
in that behalf in tlte fourth column of the said Schedule. 

Explanation.- Tlte entries in the third column of Sclled~~les I1 and 111 headed 
"Subject" are not intended as definitions of the offences described in the provisions 
specified in the first and second colu~nns thereof, or even as abstracts of those provisions. 
but are intended merely as references to tlte subject dealt with therein. I'cnaltv I'or 

246. ( I )  Whoever acts as a member of a panchayat or panchayat union council or acting as 
mcmher. 

district panchayat knowing that. under this Act or the rules made thereunder. he is not president or 
entitled or has ceased to be entitled to hold office as such, shall be punishable with fine vice-president . 
not exceeding two Itundred rupees for every such offence. of n ;illage 

panchayut or 
(2) Whoever acts as the president. temporary president or vice-president of a as member. 

village panchayat, or exercises any of his functions including where he is also the executive chairman or 

authority. any of his frinctions as such and whoever acts as the chairman. temporary \'ic"ch"inan 
ol' a panclinynt 

chairinan or vice-chairman of a panchayat union council or district panchayat or as ,,ion council 
or district 
pmchayat wllen 
disqualified. 
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commissioner or chief executive officer or exercises any of his functions as such. 
knowing that. under this Act or the rilles made thereunder, he is not entitled or has 
ceased to be entitled to hold office as such, or to exercise such fitnctions, shall be 
punishable with fine 2ot exceeding one thousand rupees for (.very such offence. 

Penalty for 
acquisition by 

an officer or 
servant of 
interest in 

contract work. 
I 

W r o n g f u l  
restraint of 
e x c c u t i v c  
authority or 
commlsslonrr or 
chief executive 
officer or his 
delegates. 

prohibition 
againsl 

obstruction of 
panchayats. 

Prohibitio 1 
against rclnov; l 
of obliteratior~ 

of notici:. 

Pcnnlly litr no! 
givirg 

inlormation c i  
giving lalse 

information. . 

(3) Any person who having been the president, temporary president or vice- 
president of a village panchayat, or tlie chairman, temporary chairman or vice-chairman 
of a panchayat union cour~cil or district pancl~ayat fails to hand over any documents 
of, or any moneys or other properties vested in or belonging to the village panchayat 
or panchayat union council or district panchayat which are in or have come into his 
possession or control. to his successor in office or other prescribed authority- 

(a) in every case as soon as his term of office as such president. temporary 
president or vice-chairman or as such chairman. temporary chairman or vice-chair~nan 
expires; 

(b) in the case of a person who was tlx vice-president also on demand by the 
president; and 

(c) in the case of a person who was the vice-chairman also on demand by the , 

chairman, 
, j 

I 

shall be punishable with tine not exceed~ng one thoitsand rupees for every 
such offence. t 

247. If any officer or servant of a panchayat knowingly acquires. directly or indirectly C:cntral 
by himself or by a partner. employer or servant, any personal share or interest in any 
contract or employment with, by or on behalf of, the panchayat, he shall be deemed to 
have coinlnitted an offerce under section 168 of the Indian Penal Code: 

Provided that no person shall, by reason of being a shareholder in, or member of. any C '  
company, be held to be interested in any contract entered into between such company and :I 
the panchayat unless he is a director of such company. 

248. Any person who prevents the executive authority or the cotntnissioner or the 
chief executive officer or any person to whom the exec~ltive authority or the cc 
commissioner or the chief executive officer has lawfully delegated his powers of XI, 
entering on or into any place, building or land from exercising his lawful power of 
entering thereon or there into shall be deemed to have committed an offence ~tnder 
section 341 of the Indian Penal Code. 

249. Any person obstructing or lnolesting the president, or the executive authority 
or the chairman or tlie cotnmissioner or the chief executive officer or a member of the 
panchayat, or any person employed by the panchayat or any person with whom a 
contract has been entered into by or on behalf of the panchayat in the discharge of 
their duty or of anything which they are empowered or req~lired to do by virtue or in 
consequence of this Act or of any rule. by-law. regulation or order made thereunder, 
shall be punished with fine which may extend to fifty rupees. 

250. Any person who. without authority in  that behalf removes. destroys, defaces 
or otherwise obliterates any notice exhibited or any sign or mark erected by. or under 
the orders of, a panchayat or its executive authority, or by the commissioner or by the 
chief executive officer shall be punishable with fine which may extend to fifty rupees. 

25 1. Any person required by this Act or by any notice or other proceedings issued 
thereunder to fur~iish any information, who omits to furnish such infonnation. or knowingly 
furnishes false information. shall be punishable with fine not exceeding one hundred 
rupees. 
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CHAPTER - Xlll 

MlSCELLANEOUS 

252. In the application of any law. rule, by-law. regulation, notification. scheme, ~ , ~ , ~ ~ ~ ~ ~ i ~ ~  
form or order to any area, in the absence of an intention to the contrary appearing in of rcfcrence to 
this Act and unless the Government otherwise direct. any reference to a "pancliayat" : t rchaya t .  

or a "pancliayat union council" or a "panchayat village" or a "pancfiayat union" $& sliall be deemed to include also a reference to the village panchayat o r  a pancliayat * -,$% . '" y 'l 
union council or a district pancliayat or a panchayat village or a panchayat union * g+g . = 

constituted under this Act. " t 

253. (1) The provisions of this section shall apply when a pancliayat is constitilted 
Spccial for the first time under tliis Act. nrovisions 

(2) When a pancliayat is newly constitilted under tliis section. tlie State Election '. relating to 
Co~n~!iissioner sliall make arrangements for the election of members and of the president nc"\') 

constituted or tlie chairman. as the case lnay be. so that the member and tlie president or the 
pmcl,ay,ts. 

chairman, {nay come into office on the date specified in tlie notification issued for the 
constitution of such pancliayat. 

(3) When a pancliayat is constitilted under this section, the Government may 
appoint a special officer not below the rank of  a Talisildar, for si1c11 period not 
exceedins six nionths as the Government may, by order. specify. to exercise tlie 
powers, discharge tlie duties and perform the functions of tlie panchayat, its president 
or chairman as the case lnay be. 

(4) The special officer sliall exercise the powers. discharge the duties and 
perform tlie functions of the panchayat, its president or cliair~nan. until tlic menibers 
of  tlie pancliayat have come into office and a president or cliainnan has been elccted. 

254. In the application of any law. rule. by-law, regitlation. notification, scheme. ~~~~~~~~~i~~ 
form or order to any pancliayat af'tcr tlie constitution of a pancliayat ~11ider this Act. in ,)rrcli.rrncc to 
Llie absence of an intention to the contrary appearing in tliis Act and i~nless tlie "loc:~l 

Government otherwise direct- hoards". 
Madras I ,ocnl 

(i) any reference to a village or local area shall be deemed to be a reference to lloards ,jc,. 

a pancliayat village, pancliayat dcvelopment block or a pancliaynt i117ion or a pancliayat 1020 cic.. 
district as the circilmstances may require; 

(ii) any reference to local boards sliall hc deemed to be a reference to district 
panchayats. panchayat union councils or village panchaqats as the case may be: 

( i i i )  atiy reference to tlic Madras 1,ocal Boards Act. 1920. sli~,ll be deemed to bc 
a reference to the Tamil Nadu District Boards Act. 1920. thc .rani1 Nadu Village 
Panchayats Act. 1950. the Tamil Nadu Panchaqats Act. 1958 and the Tamil Nadu 
Pancliayats Act, 1994: 

(iv) any reference to the Ta~riil Nadu District Boards Act, 192C or the Tamil 
Nadu Village Panchayats Act. 1950, or the Tamil Nadu Pancliayats Act, 1958. sliall be 
declned to be a reference to the Tamil Nadu Panchayats Act, 199il; an'j 

(v) any reference to a district boards or its president shall be deemed to be a 
reference to the panclinyat ~triion council having jurisdiction or i.s cliairnian. as the 
case may bc. I 

I 

2.55. ( I )  'flie 7'amil Nridu Pancliayats Act, 1058 (I~ereinalicr refel-red ro in tliis I<cpcal and 

section as the said Act) is liereby repealed. I SI\ i ~ i p  

(2)  The repeal. by sub-section ( 1). of tlie snid Act shall not affect - 

(a) the previous operation of the snid Act or anytlii~ig or dal? s~~f fe rcd  
tlierei~nder: or 



(b) any right, privilege, obligation or liability acquired, accrued or incurred 
under the said Act; or 

(c) any penalty, forfeiture, or punishment incurred in respect of any offences 
committed against the said Act; or 

(d) any investigation, legal proceedings or remedy in respect of any such ' 
right, privilege, obligation, liability, penalty, forefeiture or punishment as aforesaid and 
any such investigation, legal proceedings or remedy may be instituted, continued or 
enforced and any such penalty, forefeiture or punishment may be imposed as if this 
Act had not been passed. 

(3) Subject to the provisions of sub-section (2) anything done or any action 
taken, including any appointment, or delegation made, notification. order. instruction 
or direction issued, or any rule, regulation or form framed, certificate granted or 
registration effected. under the said Act shall be deemed to have been done or taken 
under this Act and shall continue to have effect accordingly. trnless and until superseded 
>y anything done or any action taken under this Act. 

P o \ w  to 256. (I)  If any difficulty arises in giving effect to the provisions of this Act, tlle 
remove Government may, by order published in the Ta~nil Nadu Govern~nertf Gclzeue, make such 

difficulties. provisions, not inconsistent with the provisions of this Act and to be in conformity 
-with the provisions of the Constitution (Seventy-third Amendment) Act. 1992 as 
appear to it to be necessary or expedient for removing the difficulty: 

Provided that no such order shall be made after the expiry of a period of two 
years from the date of commencement of this Act. 

(2) Every order made under this section, shall. as soon as may be. after it is 
made, be placed on Lhe table of the Legislative Assembly. 

Power, 257. Save as otherwise provided in this Act. the Government may. by notification 
and and subject to such conditions and restrictions as may be specified therein, entrust to 

responsibilities 
of panchayats. a panchayat or any other committee constituted under this Act with such powers and 

responsibilities with respect to the preparation of plans for economic development and 
social justice and also with such powers and authority as may be necessary to enable ; 
them to carry out the responsibilities conferred upon them including those in relation 
to the metters listed in Schedule-IV. 

DISPUTES REGARDING ELECTIONS. 

Election 258. ( I )  No election of a president or a chairman or a member shall be called in 
petition:.. question except by an election petition presented to the district judge of the district in 

which the panchayat is situated, within fifteen days fro111 the date of the publication of 
the result of the election under this Act. 

(2) An election petition calling in q~lestion any si~cll election may be presented 
on one or more of the grounds specified in section-259 by any candidate at such 
election, by an: elector of the ward concerned or by any member. 

(3) A petitioner shall join as respondents to his petition all the candidates at the 
election. 

(4) An election petition - 

(a) shall contain a concise statement of the material facts on which the petitioner 
relies; 

C 

(b) shall, with sufticient particulars, set fotjh the g r o ~ ~ n d  or grounds on which 
thc clcction is cnllcd in qucstlon; and 

(c) shall be signed by the petitioner and verified in the manner laid down in the cc,, 
Code of Civil Procedure. 1908 for the verification of pleadings. 
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(b) that any corrupt practice lias been coinrnitted by a 
his agent or by any otlier person with the consent of a returned 
or 

259. (1) Subject to tlie provisions of sub-section (2). if tlie ~ i s t r j c t  Judge is of 

(c) that any nomination paper has been improperl~ rejected. or 

opiniow- 

(a) that on the date of- 16s election a returneh candidate was 
was disquaiitied, to be chosen as a member under this Act. or. 

(d)  that tlie result of tlic election in so far as it concerns a retitrned candidate 
has hcen lnaterially affected- 

not qlalified or 

(i) by the improper acceptance of' ariy nomination. or 

( i i )  by any corrupt practice coliitnittcd in the interests of tlie returned' 
candidate by a person ollier than tliat candidate or his agent or a person acting \bit11 

tile collserit of such candidate or agent. or 

(iii) by tlie improper acceptance or refi~sal of any vote or reception of 
any vote which is void; or 

(iv) by the non-compliance with the provisions of tliis Act or of any 
rules or orders made thereunder. the court shall declare tlie election of the returned 
candidate 20 be void. 

(2) If in the opinion of the court, a reti~rned candidate lias beeri guilty by an 
agent of any corrupt practice. hiit tlie court is satisfied- 

(a) tliat no sucli corrupt practice 'ivas com~nitted at the electioli by tlie 
candidate. and every sucli corrupt practice was com~nittccl contrary to tlie orders. and 
without the consent of the candidatc; 

(b) that the candidate took all reasonable Incans for prevc*iting tlie commission 
of corrupt practice at the elecriol~; and 

(c) jl;at in all otlier respects  lie election was free from any corrcrpt practice on 
the part of the candidate or any of his agents. 

' 

then, tlie court may decide that the election oftlle retclnied candidate is not void. 

260. Tlir following shall be dee~iied to be corrupt practice for tlic purposes of this 
Act:- 

( I )  Bribery as defined in clause ( I )  of scction 123 ot'tlic Representation of tlie 
People Act, 195 I .  

(2) Undue influence as defined in clause (2) of tlie said section. 

(3 )  The systematic appeal by a candidate or his agent or by any otlier person to 
vote or refrai'n from voting on grounds of caste. race. community or religion or the 
use of or appeal to, religioils symbols. or. tlie use of or appeal' to, national sy~nbols 
such as the national flag or tlie national embleln. for tlie fi~rtlicrancc of the prospects 
of that candidate's election. 

Corrupt 
practices. 

(4) The publication by a candidate or his agcnt or by any other person OF any 
statement of fact wliicli is false. and \vliicli Ile either believes to be false or does not 
believe to be true, in relation to tlie qersolial character or cond~~c t  of any candidate.or in 
relation to the candidate, or witlidra\val from contact of any candidatc being a statement 
reasonably calculated to pre-judicc tlie prospects 01' that candidate's election. 
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tf3 
( 5 )  The hiring or procuring whether on payment or otherwise of any vehicle or 

vessel by a candidate or his agent or by any other person for conveyance of any 
elector (other than the candidate himself, and the members of his family or liis agent) 
to or from any polling station provided in accordance with the rules made under this 
Act: 

Provided that the hiring of a vehicle or vessel by an elector or by several 
electors at their joint costs for the purpose of conveying him or them to or for any 
such polling station shall not be deemed to be a corrupt practice under this clause if 
the vehicle or vessel so hired is a veliicle or vessel not propelled by mechanical power: 

I: 
Providec' further that the use of any public transport vehicle or vessel or any 

tram, car or railway carriage by an elector at liis own cost for the purpose of going to 
or coming from any such polling station shall not be deemed to be corrupt practice 
under this clause. I 

Explanation. In this clause tlie expession "Vehicle" weans any vehicle used or 
capable of being used for tlie purpose of road transport wlietlier propelled by mechanical 
power or otlierwise and whether used for drawing other vehicles or otherwise. 

(6) The holding of any meeting in wliich intoxicating liquors are served. 

(7) The issuing of any circular, playcard or poster Iiaving a reference to 
election wliich does not bear the name and address of the printer and publisher 
thereof. 

Transitory 
provision. 

Rules, 
notitications 

and orders to 
be placed 
before the 

I,egislative 
Assembly. 

- ' $ I ,  , 
(8) Any other practice which the Government may by rul,es, .., , specify to be 

corrupt practice. , 
l) i  !' 

26 1. ( I )  Notwithstanding anything contained in this Act, or in any other law for the 
time being in force. the Government may, by notification. if necessary, appoint special 
officers to exercise the powers and discharge the functions of the village panchayats, the 
panchayat union councils, or the district panchayats, as the case may be, until the day 
on which the first meetings of the village panchayats, panchayat union councils, or tlie 
district panchayats as the case may be, are he -' after ordinary elections to the 
said panchayats after tlie colnlnencenlent of this Act. 

(2) The Special officers appointed under sub-section I , shall hold office & 
for nine months from the date of*commencement o f  thisHAct nd no longer. 3 

262. (1) All rules, notifications and orders made or issued under this Act except the 
notifications issued ~tnder sections 3, 5, 7 read with section 4. 11, 12. 20. 21, and 32 
shall be published in the Tamil Nadu Goverilnlent Gazette and unless they are expressed 
to come into force on a particular day. sliall come into force on the day on which they 
are so published. 

(2) All notifications issued under sections 3, 5, 7 read with section 4, 1 I, 12. 
20, 21 and 32 sliall be published in the District Gazette concerned and unless they are 
expressed to come into force on a particular day, sliall come into force on the day on 
which they are so published. 

(3) Every rule, notification or order made or issued by the Governmeh'f hnder 
this Act shall, as soon as possible after it is made or issued, be placed on tlie table of 
the Legislative Assembly, and if, before the expiry of the session in which3it is so 
placed or the next session, the Legislative Assembly agrees in making a.~y,modjfication 
in any such rule, notification or order. or the Legislative Assembly agrees-that the jule. 
notification or order should not be made or issued. the rule. notification a m d c r  shall, 
thereafter have effect only in such modified form or be of no effect. as the c'&eCinay 
be, so, however. that any such modification or annulment shall be without preji~dice to 
the validity of anything previsously done urider that mle, notification or order.! ,' 

. t 
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SCHEDULE-11. 
OKDINAKY PI.NAI.TIES. 

[See section 245 ( 1  ).I 

Slrhjecr. Fine which 
.Srrb-.secrion nlay he i~nposed 

or cllnr.sc.. 
(3) (4) 5i 

(2) 

(I)  Failure to obey requisition to fence off, take down, secure or repair Five hundred rup 
dangerous stri1cti11 e. :q 

(I)  Failure to obey requisition to secure, lop or cut down dangerous trees. Fifiy rupees. 

Failurc to obey requisil a n  to fence building or land or trim, prune or cut Fifty rupees. .-g 

licdgcs and trccs or lojvcr ,in enclosing \vnll. 

( I )  (<I) Unlawli~l building of ivall or erecting offence, etc., in orover public One hundred q q l  4 

road. 1 
( I )  (11) UnIa\vfuI of matter in or upon public road. /:;ti). rupeo. a 

a. 

( 1  ) (c) Unla~vful q u a r ~ i n g  in any place near public road. etc. 1;if'ly f u p m  :d 
(I)  (4 Unlawful erection of buildingovcrdrain. 'I 'WO 

( I )  (e) Planting of trees ~vithout permission on any public road o r  othcr Two 
property vested in a panchayat or panchayat union council. 

(1) (f) Felling, etc., without permission of trees growin: -11 public road or other _ - 
4 property vested in a panchayat or on a pora~nboke or land the u s e q L  

1 * 
which is regulated by it under section 134 or section 135. 

Fail1 re toclose place ofpublic entertainment. :a 

( I )  Failure to obey rcqi~isitioti to fill in, etc.. tank or other PI 
public health orsafcly. a%) 

Sale or exposure for sale in public or private market of any 
article \vithout permission. 

Sale, etc., of articles in public roads or places after prohibition or 
b& 

\vi thout licence or contrary to regulations. 

(b) Using any public place or road side as a landing or halting placeoras a cart- ~ i f t y :  
stand within prohibited distance. . qj 

( I ) Opening a private cart-stand or continuing to keep open a private cart-stand Two h~ 
without licence or contrary to licence. 

la) Slaughtering, cutting up or shinning, etc., of animals outside public Two hundm 
slaughter-houses in contravention ofrules. 



Str1,jccl. Fine which 
nloy he iniposed. 

(4) 

Slaughtering animals for purposes ofsale without licence or c0ntrar.i Twenty rupees. 

Five rupees. 

'Twenty rupees. 

Using a place for offensive or dangeroos trade aithout licence or One hundred rupees. 
contrary to licence. 

Unlawful erection of factory, workshop. etc. One thousand rupees. 

Obstructing a person in the use or enjoyment of a public road, One hundred rupees. 

market, well, tank, etc. 

, .13{ : 71) 1 ,  

- -  . - 7  -. ?1 7 -  , 7 - . ' , " - .  7 - -  - - - -  4-ulp7lr------  - - 
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section 245 (2).] 

S2/l,jcc/. 

(3) 

Fine which 
may be ittipose 

(1) Failure to obey requisition to fence off, take down, secure or Fifty rupees. 
repair dangerous structure. 

(1 ; Failure to obey requisition to secure, lop or cut down dangerous trees. Ten rupees. 

I'ailure to obey reql~isition to fence building or land or trim, prune or cut Ten rupees. 
hcdgcs and lrccs. or lo\vcra~l onclosing \\call. 

(I)(r/) Unla~vfnl building or\vall orcrectingoffence, etc., in or over public road. Twenty rupe 

(1)('1>) Unlawfill nlakingofholeordepositing of~natter in or upon public road. Ten rupees 

(1)fc) LJnlawful ql~arrying in any place near public road, etc. 

(I)'c1) Unlawfi~l erection ofbuilding over drain. 

Failure toclose placeofpublic entertainment. 

( 1 )  Failure to obey requisition to fill in. etc., tank or other place dangerous Ten rupees 
to public health or safety. 

to 
ate 

obey r 
or o v a  

GAZETTE EXTRAORDINARY 

ion to clear or cleanse. ctc., building or land in Ten rupees 
with noxious vegetation. 

(1') Keeping open a private market without licence or contrary to licence. One hund 

(3) Ixvy of fees in private market without a certificate. Fifty rupees, 
&$ 

Sale or esposilre for sale in public or private market of animal or article Ten rud 
without permission. 

(1) Keeping open a private cartstand without licence or contrary to Twenty nrpc 
licence. 

Using a place for an offensive or dangerous trade without a licence or Twenty mpr 
contrary LO licence. 

Unlawful erection of factory, work-shop, etc. One hundm 
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SCHEDULE-IV 

(See section 257) 

;riculture, includingagricultural extension. 

provement, implementation of land reforms, land consolidationand soil conserval 

igation, water management and watershed development. 

idj 
\nimal husbandry, dairyingand poultry. 

c'ial forestry and farm forestry. 

)rest produce. 

iall scale industries, including food processing industries. 
B&g : 
t*i 

&i,-village and cottage industries. 

. - 
41 and fodder. 

;ids, ctilverts, bridges. Waterways and other means of communication. 
ki", .: 

28 - 

hlelectrification, includingdistributionofelectricity. 
F: -. . 
R6onventional energy sources. 

,*, * .  
I" 

<rty alleviation programme. 6 
lucation; including primary and secondary schools. 

l&ical training and vocational education. 
-&kt p- : 
"and non-formal education. 

ries. - 
6 

kl activities. 

+ s .4 ( 

-and fairs. 

nitation, including hospitals, primary health centresand dispensaries. 



2 . j.c; 

342 ' *  TAMIL NADU GGVERNMENT GAZETTE EXTRAORDINARY 
.& 

-- -- - 
. 3 -  

c ,'.: ". 
The follswing Act of the Toodl Ned11 Lc~i*h!ivc sso1n51y ro:oive? the assent , 

. y - .  - .- . t t e  Goverlior on tile , , 23th Nowmbcr 1994 awl is hcro5y p~biishod for pller:~! 
information :- 

ACT No. 51 OF 1 9 ~ 4 .  

Y 

,In Act to  cimend the Twnil Nndlc P(odravats Act, 1991. 

it enacted by the Legislative Asse~nbly of! the State 01 Taqil Nadu ah 
ip the Forty-fifth Year of the Republic of India as follows :- 

1. ( I )  This Act n ~ a y  bc called the Tamil Nadu Panchayats NAmendmnent) Short co~irncn~emc~~r .  title )nu 
' 

Act, 1994. 

. , , ,  .. (2) It shall come inlo force at o ~ c e .  
', . ! ' " , + f %  

m i l  Nadu Act 2. In section 261 of the Tnn~il Nndu Panal~iiynts Act, 1994. in sub-section (2). *m~:c;:lp! 
Of lw4' for the words "only for nine 1r~ont.h~ irom the date of thq $wmencerne!~t 01 ,, 

this Act ", the e~pression "upto the 31st day of December 1995" shall be subst~tuted. 
' 

' , 

(By order of tile Governor,) 

M. MUNIRAMAN, 
Sp'cr.~.tnr-y to Government, Law Department 

; 6 :  - . :  : - - *sz:) ,<,? ., * " 2 . ,;::<,;Bx.i,. 2,,;, 

- 



assent of the Govemer on the 1 s t  December 1995 and is hereby 
publlhed for general tnformatr'on f- 

ACT NQ. 29 OP 19%- 

An rfcr,fiu.rher to fllnem! tltc Tfljiu'! Nadtt Pmtchuyuts Act, 19PI. 

Bfi. it enacted by the Lagislative .4%ot1&ly of tho State of Tamil Nadu in the Forty- 
sixth Yoar of the Republic of India as fotloslls :- 

Sjr3rt t#tts I .  ( I )  Thiq Act ~ n a y  b3 called t lie Tamil Nadu Paach3)1;rts (Amcud~nent)Act, 1995. 
. d COrTf- 

anbnw-. 
(2)  I t  silall b3 cleernud to J I L V O  c;oult' 11110 forcr~ 011 tho 20th day of S3pteinbx 1995. 

Atncudmernc 3 In socriol~ 171 of thf: Tttlnil Ysdu Pwcit~ya!$ As! ,  1991 (hsrein3Ftet reTorrd I? 
ofsmjot? to a , ~ l ~ e p r i ~ ~ c i p n l  Act), cn sub.sc~liol~ (I),ths ward$ " nlld n v:hicle-tzx '\hat1 b> o:nittocl. 

171. 

...i issjon tf 7. St3ctiotl 171 of  t \ ~ c  priiicip:~! Act chnll bs onlittad, 
*astion 17 3. 

,\~~~t?nd~n~itk 4. I t i  \octioil 174 vT 1112 l > r l i ~ c ~ p i ? !  4~1, li ,r t ~ t o  o x p t o s s i t t r k  " scclio~t\ 171 to 173 ", 
crf s&jo., tllc t Y ~ ~ C ' ; ' ; I O I I  '' S C C ~ I O I I \  17 1 R I I ~  171 " s1i;~Il b0 s i~l~l i t i l ted.  
1 ?4. 

~cteudm  ti^: 5 Ill foztron 183 of thc prinzrp~f lkcf, l'ot' ~1911i.2 ('I), rhe following ciduao ;ii?nll be 
of *tion s~bstjtt~tcd, 11:i111(:1> :- -- 
ISS. 

" ( a )  t l~t .  h o u r . - - ~ i . c  i ~ t l c i  r J 1 Y  ,)!It:r t.hu)o:. i r - i j  c i , ,  u: SG:, l ~ \ , i c J  under \:ctiorls 171 
:;lid I -2 ; ". 

9 :coal a<. . , u I ( 1  I T I  \ I P I  : I 1 1  I I )  i 1 ,  1995 IS liereby Ptmri N 
.?arfng rejwz,~;~tt. 

(2) Nutuiriist~nding >uch rrl)eaI, ai~yl\.tlti% dofie or ally action takcn under the 
princi;wl Act, as nlnondod by the wid C~rdinance, shall be deemed to liav: been dono or 
taken un<lct itre rrinicipal .kc(. ;I \  anrcnded 11s thib Act. 

(1L: o r , L i  of t I > ,  < j ~ ~ \ L ; i i o !  ) 

f 

, - 
M. MUXIRIIAIAY. 

\ (~cr- . ' f~ry In ( ; ( iv(  r m c c t ,  - .  - 
I.~rtr fR~ ,~ i t  rittcrr;. 



ACT No 30 o l t  1 9 , q .  
1 

4 ~ 1  , f i ~ t h ~  to trmeftti tiicr 7nnul il'itdu ~ ~ ~ , l c . / i ~ , ) s ~ , ,  T 1994. 

BL i t  ~~ilacted by the Legislative Assembly of the State of Tarnil Nadu in 
the I-arty-sixth Ye'u of the Republic of Itldia as f o l l o~s  :- 

1 .  (I) Thin Act may be ~al fed  the T ~ n l j l  ~ a d ~ ,  fitni;1la~ats ~ ~ O I L  titk aud 
(SCCO:I! Amendment) Act, 1995. cornin~os~~nent. 

C 

(ii) : Sub-sections : (q) and (4) of &ion 12 rball be deemed to have 
come into force on the 7th August 1995. ! 

#h I 
I 

2 .  In section 2 of the Ta111il Nadu Pa11chayt5 Act, 1994 (hereinafter h - r r t . ~  el-, 03 
referred to a i  the principai Act), for clauue ( I ) ,  the follo~ing clauses s h d  be scction2. 
substituted, wdmely :- 

T i  
'' (1) Backwiird Cl:l*ses ulcitrrm. ' rllrll l~avc the SHrne ineaning a* clefiwci 

jn clau,c (a) of sec:ion .3, of the Tamil W1du Backward Classes, Scllcduled : t 

Caste? and Scl~edulcd   ELI^^ (R13bc1.valion of seats iu Edilcatioual Instjtutions . t 

and of appointments or posts in the Services gnder the State) Act, 1933 
(Tamil Nadu Act 45 of 1994) ; ! 

A " building" includes a l~ouse, out-housc, tent, stable, Iafriue, 
shcd. hut, wall (other than a boundary wall not exceeding 2.5 metres in heighx) 
alld any other such structure, whether of masonry, bricks, wocd, mud, metd 
or any other rn~teri~l whA1borve~ ; >. 

3; l n  becliou LO "1% Llkc pf~ l~c~ l t , r l  Act.. after lllc proviso, thc followinft ~mcedmont of I '  2 

proviso\ shall bc added, tlamely :- seftlon 10 

r of a drstrict panchayat : 
( .  . -  

I ,. I ? %  - .- * - --t 

-...- - 

-2.- - . 
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nendment of 4. :n sectioll ! I  of the principal Act,- 
ct i ~ n  11. 

t t )  after sub-sectioll (2), the following sub-sections shall bc inserted, 
nnmel: .-- 54 

t' (2-A) Seats :,hall be rewrved for the persons belonging to tire Back. 
~ d r d  Classes of c i t i ~ c ~ ~ s  111 every village pawhayat atid the nunibcr of scats 
,o rc\crvcd sllnll be, a, ne~rly a4 may be, Clfty pcr cent of the total number 
ol' scat, i l l  the viil,\~!c: ~ ~ i ~ i c i ~ : t y ~ t  : 

Provided ihal ill case \v11e1.c the poprrlrrlion of tllc Scheti~ilcu C ' s h k >  

'~nd the Schedu1l:d ' ribes in a village panchayitt area is Illore than fifty per 
cent of the total pc pillation of that village pdnchayat area, the i~umber of i scats reserved for tll,t: persons belofigil~p to the Rackwhrd Classes ol' citizzns,. 
sllall bear, as 11i:arly i as lliay be: the szl~ie proportion to the total n~inibcr ot 
seats to be filled by direct election in t1ir;t vilfuge panchayat as the popula- 
lion of thc 12acl<.wal-tl C:l;~sses of cilizens in that village panchayat area bears 
to tbc total po;~uIation of that area. 

(2-8) Seats shall be reserved for women belonging to the Backward 
Classes of citize 1s li'om among the seats reserved for the persons belonging to 
the Backward Classes of citizens which shall not be less thrtn one-thirtf of the 
total number o; se>.ts reserved for the persons belonging to the Backward 
Cl,uscs of c i t i~~ ,~~u . "  ; I 

( 2 )  in s~lb-,ccrion (j), Ibr till: ~ X ~ ~ C S S ~ O I I  ' ' ( i n ~ l i ~ d i ~ ~ g  Ll~e nu~nbcr of 
scats reserved lor women belonging to the Scheduled Castes and Scheduled 
Tribes) ", the csprc!,sion " (including the llumber of scats reserved for women 
belonging to the Scheduled Castes, the Scheduled Tribes and the Brzckward 
Classes of citiz:1;1s) " sliall be substituted. 

fi mendmcnt of 5. bl section 19 of the principal ,'Act, after the proviso, j:the following 
wction 19. prov~sos sllall bc ntlded, namely :- B 

'\ "Provided further that a person who stands for election as a member 
of a. pancl~aya' union council shall not be eligible to stand for election as a 
tne~nbsr of a villagi: p~nchnyat, president of a village paucllayat or a ~nember 
of a district panchayat : hs:&i mam 

Provided also that no ine~liber of a patichayat uniou council shall be 
eligible to stand for election as a member of a village panchayat, president 
of s village panchayat or a member of a district panchayat."\ 

; 8 - .- &, : 3i 
g6. In section 20 of the principal ~ c t , -  

~cnendmerrt ofd 
rectbe 20. (1) after sub-section (2), the following sub-sections:Lshd& beTjnserted, 

nac:ely :- . . - ) . I  

" (2-A) Seats shall be reserved for the persons belonging to the Back- 
ward Classes of citizens in every panchayat union council and the number of 
seat% so reserved shall be, as nearly as may be, fifty per cent of the totar 
number of seats in the panchayat union council : 
IB 35'  . 

Provided that in case where the population af the Scheduled Castes smd; 
the Scheduled Tribes in a panchayat union area is more than fifty per cent of: 
the total opulation of that panchayat union area, the number of seats F reserved or the persons belonging to the Backward Classes of citizens shall. 
bear, as nearly as. may be, the same proportion to the total number of seats 
to be filled by d~rect election in that panchayat union as the population o f  
the Backward Classes of citizens in that panchamt union area bears to the 
total population of that area. 

(2-B) Seats shall be reserved for women belonging to the Backward 
Classes of citizens from among the seats reserved for the persons belonging 
to the Backward Classes of citizens which shall not beless than one-third OF 
the total nurlber of seats reserved for the persons belonging to the Baokward 
Classes of citizens." ;/I + 

, . 
"'(2) f n ' 'sub-section (3), for the expression " (including the number of 

seats reserved for women belonging to the Scheduled Castes and the Scheduled 
Tribes)", the expression "(including the number of seats reserved for women 
belonging to the Scheduled Castes, the Scheduled Tribes and the Backward 
CIasses of citizens)" shall be substituted. 



"Pi-ovidd further that a person who stands for election as membr 
a district pa~lchayat shall not be eligible to stand for election as a member 
a village panchayat, president of a village panchayat or a member of a 

nchayat union council : 

Provided also that no member of a district panchayat shall be eligible 
for election as a member of a village p~nc:lny:t, ptesident of a village 
t or a rnernbs of a panchayat tlnion council". I 

8. In  section 28 of the principal Act, in clause (c), after the words 
" Scheduled Tribes ", the words " persons belonging to the Backward Classes cctjon 28. 
sf citizens " shall be inserted. 

9. In section 32 of the principal Act,- Amendment of 
section 32. 

(1) after sub-section (2), the following sub-sections shall be inserted, 

(2-B) Seats shall be reserved for women belonging to the Backward 
Classes of citizens from among tile seats reserved for the perajons belonging 
to the Backward Classes of citizens wl~iclz shall not be Icss t l~an one thii'd 
of the total of scats reserved for the persons belcnging to the Back- 
ward Classes of citizens."; I 

(2) i n  sub-section (3), for the expressicn "(including the number cf seats 
rescrvcd for women belonging to the Sclzedulcd Cnstcu and tl,c Sch~ du!eci Tribe) ", 
tlle eup -ession "(including the number of seats rexrvcd for woltlcn bclorlging to 
thc Sclledul@d CCaes. the Sc4cduled Tribcs and thc ~,lckw,l~.d Cl:\c$cs o -  citi~ens)" 
sl1,rll t)c ~ ~ 1 0 ~ l i l u t i . t l  

"Provided that a person who stands for election as president shall not be eligible 
to stand for election as a member of a village panchayat, a member of a pnnchaydf 
union council or a member of a district pnnchayat : 

Provided further that no piesident sllall be eligible to stand for election as a 
member of a village panchayat, a memb-r of a pancl~ayat union r:ouncil or a 
member of a district panchayat.". , 

Amendment 11. In scction 57 of the principal Act, - of section 57. 

(1) in sub-section (I ) ,  both tlze provisos shall be omitted ; 

r 1 q )  I V - 2  E <, (57 7) -" 
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Atcpul and 
m a .  

\ (1-B) c)@ccs of presidellts of village panchaydts, chairmen of panchayat 
coullc~ls arid cl~au Inel: of d~strict panchayats shall be reserved for persons 

bL longing to the HacLwdrd Ciasscs of citizen\ and the nunlkr- of offices so reserved 
sllli!l be, a\ I,carl!r b\ may be, fifty per cent of the total number of offices of the 
p..csldcnt\ of'viI1,~;;c j),t~l~'t~~~yrttS, ~ i~~* i l*men  of p'~nc11ayat union councils and chairmen. 

&strict paqchayats III the State. 

(I-C) Ofices of the pre5idents of village pancllayats, chairmen of panchayat 
uSion counc~ls and chairmen of dlstrict panchayats shall be reserved for women. 
b,'longing to the Backward Classes of citizens from among the ofices reselved for 
tlfe persons belorlglng to the Backward Classes of cltlzens which shall not be less 
t$an one thirti of tile total number of offices reserved for the persons belonging to 
t:iq Backward Classes of c~tizzns. 

I 
(1-D) Ofices of the presidents of village panchayats, chairmen of panchayat 

union counc.ils and chairmen of district panchayats in the State shall be reserved 
for women which shall not be less than one third (including the number of offices. 
reserved fol women belonging to the Scheduled Castes, the Scheduled T~ibes and 
the Backward Classes of citizens) of the total number of' such offices in the State ; 

Provided that the offices reserved under this section, shall be allotted by 
rotation to different panchayats at each level in such manner, as may be prescri- 
bed.". 

12. (1) The Tamil Nadu Panchayats (Amendment) Ordinance, 1995 is hereby ~ a m i l  N 
repealed. 

(2) Notwithstanding the repcal under sub-section (I), anything done ,or 
any action taken under the principal Act, as amended by the said: Ordinance, w ~ t h  
effect from the 21st July 1995, sllrtll be deemed to have been done or taken under 
th.: principal Act, as amended by this Act. 

(3) The Tamil Nadu Panchdyats (Second Amendment) Ordinance, 1995 is TamilNa 
hereby repealed. 

(4) Notwithstanding the repeal under sub-section (3), anything done or any 
action taken under the principal Act, as amended by the sdd Ordinance, with 
effect from the 7th August 1995, shall be deemed to have been done or taken 
under the principal Act, as amended by this Act. 

I , 

I 

q 

(By c 1dc.r of tae Gnverni r.) 

M. M U N I  RAMAN,. 
Secretcrry ;to Governn~elzt 

Law D~y>arfmctzt. 



152 - 
_Cr__--. 

The folh,wLng Act of the Tamil Nadu Legislative Assembly received the assent of the 
\?overnor on the 30th December 1995 and is hereby published for ge,neral information :- 

ACT No. 45 OF 1995. 

,4n Actjurther to amend the Tamil Nadu Panckayats Act, 1994. 

BE it enacted by the Legislative Assembly of ths State of Tamil Nadu in tht 
GG-Zxth  Year of the Republic of India a9 follows :- 

Short title ana 1. (1) This Act may be. called the Tamil Nadu Panchayats (Third Amendment) 
c~mmtncement; Acf 1995. 

(2) It shdl come into forca at ancz. 

Amendment , f 2 In section 261 of the Tamil Nadu Paaohayats Aot, 1994, in :sub-section (2)i: Tamil 
section 261* for the expression .'upto the 31st d'ly ot Decembx 1995", the expression "upto 

the 30th day ot June 1996" shall be substituted. 

(By ordci of the Governor.)' 

M. MUNIRA~AN, 
Secrc.t(~ry to Go ver nmcnf, Law Depadmen;; 
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The Jollowit~g Act of the Tatnil Nadu Legislative Assembly receivec! the assent of 
the Governol- on the 25thEJune 1996 and is hereby ptrblisltec! joi. general 
informatioil :- 

A 

ACT No. 14 OF 199 F~ G y y  
An Act further to anzend the Tarvlil Nudu Punclzayuts Act, 1994. 

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Forty- 
seventh Year of the Republic of India as follows :- I 

1. (1) This Act may be called the Tamil Nadu Panchayats (Amendment) Act, Short title ant 
1996. ' commence~nenr 

(2) It shall come into force at once. 

2. In section 261 of the Tamil Nadu Panchayats Act, 1994, in sub-section (21, Amendment go 
& 21 of 1994. for the expression " upto the 30th day of June 1996 and no longer ", the expression section 1261. 

" upto the 31st day of December 1996 or for such shorter period as the Government 
may, by notification, specify in this :behalf" shall be suostituted. 

(2 j ,;5r of the Governor) 

M .  M U N W A N ,  
Secretary to Government, 

h w  Department. 

(A Group) IV-2 E x .  (?O l r-2 
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The following Act of the T m i l  Nadu Legislative Assembly received the assent oj 

the Governor on the 25th June 1996 and is hereby published jor general 
inforatation :- 

ACT No. 15 OF 1996. 

An Act further to amend the Tamil Nadu Panchayats Act, 1994. 

I 

WHEREAS under Article 243-D of the Constitution of India, the Legislature of 
the State have been e,npowerec! to make suitable provision for the reservation of 
seats in any panchayat or offices of chairpersons in the Panchayats at any level, in 
favour of Backward Classes of citizens. 

AND WHEREAS a policy decision was taken by the Government 04 Tamil Nadu 
, 8 . .  to provid ereservation for Backward Classes of citizer s in the panchayats of this State; : 
e . 

AND WHEREAS to give effect to that policy decision, provisions were made in the 
4 J~,s*!,,., 

Taniil Nadu Panchayats Act, 1994 by the Tamil Nadu Panchayats (Second 5~ ' 1 . .  

Amed ment) Act, 1995 (Tamil Nadu Act 30 of 1993, providing reservation of ~Tty 
per cent of the wards at each level of pancliayats and of the bffi ces of presidents of 
village paqchayi~ts, chairmen of panchayat union councils and chairmen of district 
pGn&ayats in this State for Backward Classes of citizens ; 

AND WHWEAS the reservations so made ynder the provisions of the T a d 1  
Nadu Pal-chaya ts Act, 1994, as amended by Tamil Nadu Act 30 of 1995, had been 
chaliengec: in the High Court, Madras ; 

AND W ~ R E A S  the High Court, Madras, in its judgment dated the 3rd I . . t i  

April 1996 in W. P. No. 14637 of 1995, etc., has struckdown the provisions of the :p j ,  

said Act providing reservation for Backward Classes of citizens and all notifications 
issued under the said Act effecting reservation in favour of Backward Classes 
of Citizen? ; 

AND WHEREAS the elections to the patlchavats in this State could not be held 
now with reservation for Backward Classes of citizens because of legal difficulties ; 

. AND WHEXEAS the State Government have taken a policy decision to conduct 
the dections for the panchayats at the earliest possible time ;. 

AND WHEREAS in order to complete the process of elections to all the pancha- 
yats in the State, there is no other alternative except for the time being, to omit 
the provisio:is relating to the reservation for Backward Classes of c t ~ ~ ~ e n s  in the 
panchayats ; 

AND WHJZRBAS to give effect to the above proposal, it is considered lnecessary 
and expedient to amend the said Act suitably; 

BE it e~a-ted by the Legislative Assembly of the State of Tamil Nadu in the 
Forty-seventh year of the Republic of India as foUows: - 

mi Nadu 
t l l  of 1994. 

1 . (1) T ,is Act may be called the Tamil Nadu Panchayats (Second Amendment) Short title 
,4ct, 1996. aad tmmme~ 

(') I t  c'l:lll come into force at once. 

2 .  111 s:: t i>l2 oft1eTanilNnIuPa~c'1ayat~Act,I9~4 (.'\qZt( 
as t!le princip:~l \st), clause ( I )  shall be omittcci. 

:. 11.1 sectio:~ 1 I of the pri,icipal Act,- 

[ I 1 1 1 1 1 1  
& 1 1 1 1 1 1  1  ( ' ,\ ) 4 1 * l l l  ( ) 1)) 411,11) 11,. ,,,,, Ill,.,) 



(2) in sub-section (3), for the expression "(including the number of sents 
reserved for women belonging to the Scneduled C<rstes, the Scheduled Tribes and tile 
Backward Classes of citizens)", tne expression "(including the number of seats 
reserved for wornell belonging to the Scnedulcd Castes ancl the Scheduled Tribes)" 
shall be substituted. 

4. In section 20 of the principal Act,- 

(I) sub-sections (2-A) and (2-B) shall be omitted ; 

(2) in sub-section (3), for the expression "(including the number of seats 
reserved for women belonging to the Scheduled Castes, the Scheduled Tribes and 
the Backward Classes of citizens)", the expression "(including the number of seats 
reserved for women belonging to the Scheduled Castes and the Scheduled Tribes)" 
shall be substituted. 

Amendment of 5. In section 28 of the principal Act, in clause (c), the words "persons belonging 
section 28. to the Backward Classes of citizens" shall be omitted, 

i 
A~n~dmmt  6. In section 32 of the principal Act,- r 
of saotim 32. 

ill sub-sections (2-A) and (2-8) shall be omitted ; 

(2) in sub-section (31, for the expression "(including the number of seats 
reserved for women belonging to the Scheduled Castes, the Scheduled Tribes and 
the Backward Classes of citizens)", the expression "(including the number of seats 
resmed for women belcnging to the Schc;i~::< CIS'F and the Scheduled Tribes)" 
shall be substituted. 

&cuhent ot 7. In section 57 of the principal Act,- 
d o n  57. 

(1) sub-sections (I-B) and (1-C) shall be omitted ; 

(2) in sub-section (1-D), for the expression  including the number of offices 
reserved for women belonging to the Scheduled Castes, the Scheduled Tribes and the 
Backward Classes of citizens)", the expression "(including the number of oBws 
reserved for women belonging to the Scheduled Castes and the Scheduled Tribes)" 
shall be substituted. 

(By order of the Governor) 

M. MUNIRAMAN, 
Secretary to Governmenb. 

Law Department. 
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cC: " ; - The jollowlng Act of the Tmnil Nadu Legislaf ive Assembly received the aunt  o j  
. . 

the Governor on the 13th Allgust 1996 md is hereby publLrhed for general 
@formation:-- 

ACT No. 21 OF 1996 
5 

2 , ' 
zAn A C ~  further & mzmd llte T q i l  AT& Pmchoyots MI, 1994. 

' *@ 
8 1 : r)r 

Bs it,eoaotedby the Ugislative Assembly oithe S t ~ t  eof Tamlil Nadu in t b ~  F& 
seventh Year ofthe RepubIic of India as follow:; :- w f 8 '  

fl 
, * 

I .  (fj Act may be called thr T:-;nil Mer. 1)sncha)ats flkird Amendmeet) &. title* 
1996. 

.I I , . ,* ,X oj;itqrnenoet~ * '  

i i2) It ahdl come into fcrcc atance, 

Tamif Na& 2. In section 2 of the 'L'arnil Nadu Panchny~r~ ,  l ick, 1994 (kreinafter referred to as Amerldment 
Act 21 of 1994 tbe principal Act), for clgcse ( 1  I), the ffcrllow iog clause shall be substituted, section 2. 

namely.? . 
y(l1) 'axecutive autllority' means a person notifid as sach by the G ~ v a -  

m a t  under section 83 f'. 

3, In section 10 of the principal Act, for tl!e Erst proviso, tho following pro- Amendment6 
niso ahall be substitute I, i amely :- sedion 10. 

''Provided that no persoh shall be eligi! la to be elected as a membr of mom 
thaa one ward in the same villago paqchayat or 2s a member of more than one village 
p€uldmy&.'*. 1 

4. For section 17 of the t?qbaciyal Act, t 'ie following section shall be subti- Substitutioa 
I tuteb, namely :- 

*17. Strength of a panehayat union courtci1.-A panchayat union omcil 
d W  for any panchayat uqion, shall col&s;st of the elected membm as nod61ed 
d a c  d o n  19.". 

!!bTx&uiion of 5. For section 19 of the prir.cipal Act, t t e  following section shall be substituted, 
~ C t h 1 9 .  P-*- 

"19. filectbn of members of punchayat irnion council.-Every panohayat 
union council shall consist of persois elected from the wads ia the paachayat union, 
as maybe aotifieJ from time to tiinc by t5e Goyer~ment at thqrate of one menzber, 
as n d y  as may be, for every five thousa.zd population of the pa,?chayat union area 
as ascertained in the last preceding ce~lsus of waich the relevant figures have been 
published. Such a ward of the panchayat uqion area may either comprise a fuli 
ward or one or more wards of the village panchayais: 

P-nvided that no person shall be eligible to bo elected as a member of more -- 

than one ward in the satne panchayat union or as a member of more than one 
pauchayat union cornoil under this Act: 

Provided further that a pemon who ataads for election as a member of a pan- 
chayat union council shall not b W b l e  to stand for election as a member of a vibge 
panchayat, president of a village pauchayrrt or a member of a district pan&- 
yat: 

Provided also tha no member of a mchayat  union council shall be eligih 
to aPod for election Ja member of a villago panchayat, prasidut of a vilbge pan- 
h y a t ,  or a member of a district panchayat.". 

S&&Wim of 6. For .dm 25 of the principal Act, the following section shall be substi- 
@on 25. tuted, namely :- 

1 5 .  Con~tltution of d ~ k c t  $anc&yat.+l) Every d is ic t  panc&kt'&d~~ 
~ s i o t  of- 

(a) all the ebctd me111h:r.i as d-ir,ed under section 27; 



TAMIL NADU Ci OVk hBMENT GAZETTE EXTRA~RDI NARY 
L P--- 

99 
- - -  - 

(b) the members of the House of People and the members of tbe State 
Legislative Assembly represe~ting a part or whole of thedistrict whose constituencies 
lje within the district; 

i U 
(c) the member of the Council of States who is registered as elector within 

fk. district. 

(2) Members of the House of People, the State Lepslative Assombly and 
the Council of States, referred to in clauses (b) and (c) of subsection (I), shall ba 
entittad to take part in the proceedings but shall not have the right to vote in the 
meetings of the disbict : a, icl~ayat.". 

of 7. In section 26 of the principal Act, for the first proviso, tho foUowing ptoviso 
shall be substituted, na~ncly : - I 

-.**I ' - 

"~rbvided that no person shall be eligible to bo elected as a member of more 
thrn one ward in the seme district panchrryat or as a member of mom than onedis- 
trfst panchayat.". 

of 8. In section 13 of the principal Act, the axpressien "or chairman" shaU be 
omitted. 

of 9. For section 83 of tlze px iccipal Act, the following section shall bo srrbsti- 
pited, namely :- 

"83. Executive At:z,'Iotiry of Village P6nchayat.-The Governmaat may, 
by notification, aproir~t ar,y It rsor., w1.o shall, subject to suck rules as may be p m  
oribed, exercise tii9 roTj ers ar (1 rerfo~m the Fnnctio~s of tht executive authority of a 
village panchayat.". 

M. In section 242 of the 1:rincipal Act, in sub-saction (21, in clause (ii), for snb Amadllp(~t. d 
.' c f i w  (a), the foBowinl, sub-clause shall be substituted, namely:- 

"(a) the adj~iicatior; of dis~utes arisjrp cut of election by the d i d @  
i u d ~ e  having jurisd ~ctic~n ;". 

(Fj order 9f the Gover~~orl 
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'Ihe ~ollr*w~ng Act of 3Uie Tamis1 Nadu Legislative Hssmbly received the assent of 
the Governor on the lSth Febmaq 1997 and is hereby published for generzl 
information:- 

ACT No. 10 OF 19W. 

An Act further to amend the Tamil Nadu P~nchayats Act, 1994. 

BE it enacted by the Legislative Assembly of tbe State of Tamil Nadu in the 
Fortpeighth Year of the Republic of India ?s foflows :- 

1. ( I )  This Act may b~ @l!ee the Tamil Nadu Panchayats (Amendmr I t )  Sbort titlc and 
Act, 1997. commence- 

ment. 

(2) It shallbedeemed to h'aveconle into force on tbe 27th d a y  oi 
December 19%. 

2. J n  section 261 of the Tamil Nadu Pancnaaqats Act, 1994 (hereinafter AmenCment 
referred to as the principal Act), for svb-section (2), t be following sub-section of section 261. 
shall be substituted, name11 :- 

" (2) Tbe Special Officers appointed rnder suh.section (1) in respect of the 
village panchq yats and panchayat union co~*ncils specified in the Schedule 
shall hold oftlce up to the 3Othda) of June 1997 or tor srch shorter perioc' as the 
Oovernment may, b) notification, specif3 in this behalf.". 

3. Aft:r Schsdule 1V to the principal Act, the following Schadt~le shall be Addition of 
added, namely ;-- new Schedule. 

(A ~ r o u p )  N-2 Ex. (94)- 1. ( 33 ) 



The following Act of the Tamil Nadu Legislative Assembly received the assent of 
the Governor on the 1 7th May 1997 and is hereby published for general information:- 

Act No. 37 OF 1997. 

An Act Brther to amend the Tamil Nadu Panchayats Act, 1994. 

Br 11 c~:acted by the Legislative Assembly of the State of Tamil Nadu in the 
Fort -c~ghth Year of the Republic of India as follows:- 

1 \ ! ) T h ~ s  Act may be called the Tamil Nadu Panchayats (Second Amendment) short title and 

lA.ct. i 997 commence- 
ment. 

1 2 )  It shall comf: into force at once. 

- ~ W ~ ~ ~ ~ I L I I ~ . ~ C ~  21 2 In sccr~on 25 of the Tamil Nadu Panchayats Act, 1994 (hereinafter referred to Amendment of  

as the p r im pal Act), in sub-section (2), for the expression "but shall not have the right 25. 

to vote In the meetings of the district panchayat", the expression "and vote at the 
meetings of the district pailchayat" shall be substituted 

3 In section 11 0 of the principal Act, after clause (a), the following clause shall of 

be ~nserted. namely- section 11  0 

"(an) The extenston of village sites and the regulation of building;". 

4 In scction 1 1  2 of thc pr~ncipal Act, clause (i) shall be omitted Amendment o f  
sectron 11 2. 

5 For section 241 of tlic principal Act, the following section shall bc substituted, Sl'rbrtrrurron o f  
recmon 241. 

"24 1 ( 1 )  The Goven~ment shall constitute in every district a Distnct Planning Dr~rrlct Plann~ng 

C'onlrn~ttcc (hcrclnaficr In t l ~ s  scction referred to as the Committee) to consolidate the . comm'ttee. 

plans prepnrcd by the distrlct panchayats, panchayat mion councils, village panchayats, 
municipal councils and municipal corporations in the district and to prepare a draft 
development plan for the dtstrict as a whole. 

(2) The Cornmittce shall consists of,- 

(n) the Colleclor of the district; 

( h )  member: of the House of People who represent the whole 01 part of 
the dlstr~ct. 

(c) the members of the Counc~l of States who are registered as electors 
111 thc dlstrict , 

( c l )  a11 thc members of the Tam11 Nathi Legislative Assembly whose 
const~tucnclcs 11c ~thln tht district; 

( e )  th~: Mayor of the City Municipal Corporritroi~ and all chairmen of the 
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01 the chairman of thc district panchayat; 
- -  I 

(g) as ,*--rly as possible, one-fifth of the to:al number of cil:t~rlncn of 
town pamliayats and chairmen of the panchayat unicn councils in thc district 

f 
- 

respectively, to be notified by the Government, by rotation, every ycar, 

(h) such number of persons, not less than four-fifth of the total narnbcr 
of members of the Committee as may be specified by the Govemnlent, elect,d in the 
prescribed manner from amongst the members of thc district panchayat. town 
panchayats and councillors of tne municipal corporations and the municip,~i ct~unci Is 
in the district, in proportion to the ratio between the population of the rural arcas and 
of the urban areas in the district. 

(3) The Chief Executive Officer of the District Panchayat shall be thc 
Secretary to the Committee. 

(4) The Collector of the District shall be the Chairperson of the Conl~nittec 
and the Chairman of the District Panchayat shall bc the Vice-Chairman of the 
Committee. 

(5) The Committee shall meet at such place, at such interval and at such time 
and observe such rules of procedure in regard to transaction of business at its meetings 
(including the quorum at its meetings) as may be prescribed. 

(6 )  The Committee shall consolidate the plans prepared by thc distriG 
panchayats, panchayat union councils, village panchayats, town panchayats, nlunicipal 
councils and the municipal corporations in the district and prepare a draft development 
plan for the district as a whole. 

(7) Every Committee shall, in preparing the draft development plan,- 

(a) have regard to,- 

(i) the matters of common interest between the district panchayat. 
panchayat union councils, village panchayats, town panchayats, municipal councils 
and municipal corporations in the district including spatial planniug, sharing of watcr 
and other physical and natural resources, the integrated development of infrastructure 
and environmental conservation; 

(ii) the extent and type of available resources whether financial or 
otherwise; 

( h )  consult such institutions and organisations as the Governor may. b?, 
ordcr. spccif? . 

(8) The Chairperson of the Committee shall forward the devzlopmcnt plan to 
the Government along with the recommendations of the Committee regarding the 
resources available and the resources required for the in~plementation of the plans 
pr~~po~:d  



(By order of the Governor) 

A.K. RAJAN, 
Secretary to Government, I m  Department. 

-- 
/- , 
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- a l l ~ j ~  Y U ~ I ~  ACI v Explanation.-For the purposes of this section "town panchayat" and "municipal 
?f I920 

  on^:/ h'adu /tcr council", shall mean the town panchayat and the m-Jnicipal council constituted under 
rj0f1971 the Tamil Nadu District kIunicipalities Act, 1920, 'and ccmunicipal corporation" 

: J ' J , I J J ~  .\'od~( A c r  means the corporations constituted under the Madurai City Municipal Corporation 
:5 o j  1981 

-c7ir! .Vadrc .4c1 
Act, 1971 or the Coimbatore City Municipal Corporation Act, 1981 or the 

2 - of 199J Tiruchirappalli City Municipal Corporation Act, 1994 or the Tirunelveli City Municipal 
I : 4 Corporation Act, 1994 or the Salem City Municipal Corporation Act, 1994 or any 

l 4  other municipal corporation that may be constituted under any law for the time being - ! , I  ':o</lc ' lcr 
_90 ,  1994 ill force. as the case may be". 

4 
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The following Act of the Tatnil Nadu Legislative Assenlbly received the assent 
of the Governor on the I st Noc cinber 1997 and is hcreby publisl~ed for general 
information :-- 

ACT No. 54 OF 1997, 

An Act further to amend the Tamil Nadu Panchayats Act, 1994. 

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the 
Corty-eighth Year of the Republic of India as follows:- 

1.(1) This Act may be called the Tamil Nadu Pdnchayats (Third Amendment 
and Vdidation) Act, 1997. 

1 (2) It shall be deemed to have come into force on thc: 26th day of March 1997. 

mil Nadn 2. Section 188 of the Tamil Nadu Panchayats Act, 1994 (hereinafter referred to 
a 21 d 1994. as the principal Act) shall be renumbered as sub-section (1) of that section and after 

sub-saction (I)  as so renumbered, the following sub-sections shall be added, namely:- 

Short title and 
c o m ~ ~ t .  

i 
1 hadu i "(2) Notwithstanding anylhing contained in sub-section ( I ) ,  the Government 
4 of Iu71 ' may direct any villare panchayat to constitute separate funds to which shall be cre- 

dited such receipt a; nlay he snecified and such funds shall be applied and disposed 
of In such manner as ]nay be prescribed. 

(3) Subicct to such aeneral ccntrol as the village panchayzt may exercise 
froln time to time, ,111 cllequc~ for paylneilt fionl vilIagc panchayat fund or 
other funds constituted under sub-section (2) shall be signed jointly by the President 
and Vice-President and in the absence of the President or Vice-President, as the 
case may be, by the Vice-President or thc President and another member authorised 
by the Village Paishayat at a meeting in this behalf.". 

3. In section 242 of the principal Act, after sub-section (I) ,  the following sub- Amendment of 
section shall be ~nserted, na~neiy :-- section 242. 

"(I-A) A rule under section 188 may be made so as to have retrospective 
effect on and from a date not earlier than the 26th day of March 1997.". 

4. Notwithstanding anything contained in any law for the time being in torcc vabdation. 
(-, in any judgment, decree or order of any Court or other authority, all acts done 
or proceedings taken in respect of cases falling under section 188 of the principal 
Act on or after the 26th day of March 1997 and before the 19th day of June 1997, 
which are in conformity with the provision of section I88 of the principal Act as 
amended by this Act, shall, for all purposes be deemed to be, and to have always 
been, validly done or taken in accordance with law, as if section 188 of the principal 
Act ~s amended by this Act, had been in f o r e  at all material times when such acts 
or proceedings were done or taken. 

5 (1) The Tamil Nadu Panchayats (Third Amendment and Validation) Ordi- Repeal and 
nance, 1997, is hereby repealed. saving. 

(2) Notwithstanding socn repeal, anything done or any action taken under 
tBc principal Act, as amended by the said Ordinance, shall be deemed to have been 
done cr taken under the prinapal Act. as amended bv this Act. 

(By order of the Governor) 

A. K. RAJAN, 
Secretory to Governm ?nt,  Law Department. 
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The following Act of the Tamil Nadu Legislative Assembly received tho assent 
of the Governor on the 1st November 1997 and is hereby published fm general 
information :- 

ACI' No 55 .OF 1997. 

AN ACT FURTHER TO AMEND THE TAMIL NADU PANCHAYATS 
ACT, 1994. 

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the 
Forty-eighth Year of the Republic of India as follows :- 

1. ( 1 )  This Act may be called the Tamil Nadu Panchayats (Fourth Amendment) Short title and 
Act, 1997. commmce 

aitnt. 

(2) (a) The provisions of this Act, except sub-sections (3) and (4) of section 5, 
shall be deemed to have come into force on the 30th day of June 1997. 

(b) Sub-sections (3) and (4) of section 5 shall be deemed to have come 
into force on the 30th day of September 1997. 

Tamil Nadu 2. In section 241 .of the 'Tamil Nadu Panchayats Act, 1994 (hereinafter referred Amenbent of 
Act 21 of 1994. to  as the principal Ac't), in sub-section (I), after the expression "village panchayats,", section 241. 

the expression " town panchayats " shall be inserted. 

3. In section 261 of the principal Act, for sub-section (2), the following sub- Amendmenr of 
I section shall be substituted, namely :- section 261. 

- " (2) The Special Ofiicers appointed under sub-sectinn (1) ln respect of the 
vlliag panchayats specified in Schedule V shall hold office up L;, the 31st day of 
March 1998 or for such shorter period as the Government may, by notification, 
specify in this behalf.". 

4. For Schedule V to the principal Act, the following Schedule shall be sub- Subs-011 
stituted. namely :- of &hedale V. 

[See section 261 (2j.j 

a i d  Name of village panchayats. 
mumkr. 

(1) (2) 
1 S, Milayandipattinam. 
2 Kottakatchiyandal. 
3 Kcmipatti. 
4 Papapatti. 
5 Maruthanguc!i 
.6 Thandaaoor.". 
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Repeal and 5. (1) The Tainil Nadu Panchayats (Fourth Amendment) Ordinance, 1997, is 3 ainil Nadu 
saving. hereby repealed. Ordinance 6 of 

1997. 

(2) Notwithstanding the repkal undjer sub-section ( I ) ,  anything done or any 
action taken under, the. princ;ipal.Act, as ynended by the said Ordinance. with effect 
on and from the 30th day of Jude 1997, shall deemed to have her n done 01 taken 
under the principal Act, as ameiided by this Act. 

(3) The ~ a r n i l  Nadu Panchayats (Fifth Amcndrnentl Ordinance, 1997 i; Tamil Nadu 
hereby repealed. Ordinance 9 of 

1997. 

(4) Notwithstanding the repeal under sub-section (3), anything done or any 
action taken under tbe principal Act, as amended by the said Ordinance, with effect 
on and from the 30th, y cf September 1997, shall be deemed to have been done or 7 taken under the princ pal Act, as amedded by this Act. 

(By or&r of the GovornoY) 

A. K. &AN, 
Secretarv to Governmcni, LWJ Deparknent . 
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The following Act of' the Tamil Nadv Legislative Assembly received the assent 
of the Governor on the 6th November 1997 and is hereby published for general 
infor~nation :- 

ACT No. 62 OF 199;. 

/ i n  Act kurii~er to anlend the Tamil Nadu Panchagats Act, 1994. 

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Forty. 
eighth year of thc Rcpu1)lic of India as follows:- 

1. (1) This Act may bz called the Tamil Nadu Panchayats (Fifth Amendment) Short title and 
Act, 1997. commencement - 

(2) It shall come into force on such date as the State Government may, by 
notification, appoint. 

P. asfd.:nt's A ~ ~ I I I ~ I  Nadu 2. In section 175 of the Tamil Nadu Panchayats Act, 1994, in sub-section (I),  Amendment or 
5 1976 I 3-1 of 1994. in clause (b), after item (v) and the entries relating thereto, the following items and section 175. 

elltries shall be added, namely :- 

"(vi) Release of Benami right in 
favour o( persons excepted under 
sub-section (3) of section 4 of the 
Be~tczmi Transactions (Pro hibition) 

qtral Act 45 Act, 1988 of immovable property: 
1988. 
:ntral Act 11 
1899. 

(vii) Settlement of immovable pro- 
perty other than in favour of a 

:ntral Act I1 member or members of a family. 

.- 
1899. 

The market value of the property as set 
forth in the instrument, and in a case 
where the market value is finally deter- 
mined by any authority under section 
47-A of the Indian Stamp Act, 1899, 
the market value as so determined by 
scch authority. 

The market value of the property as set- 
forth in the instrument, and in a case 
where the market value is finally deter- 
mined by any authority ullder section 
47-A of the I n u ~ ~ . :  CItamp Act, 1899, the 
market value as so determined by 
such authority. 

:ntral Aot [I Explanation -For the purpose of this item, the word "family" shall have the 
1899. same meaning as in the Explartaafon to  item (i) of clause (a) of Art~cle 58 in Schedule 

I of the Indian Stamp Act, 1899, as amended by the Indian Stamp (Tamil Nadu 
mil Nadu Amendment\ Act, 1981 .". 
:t 42 of 1981. 

(By ordzr of the Governor) 

A. K. RAJAN, 
Secretrlry to Goveriu)tent, Law Departnzent. 

lrI.(rL; I F  D ',".'D I ' I ~ 1 3 1  I \ lff-D BY THE DIRECTOR OF !3TATIONERY AND PRINTING. CHEhW.41 ON BEHALF 
OF THF GOVERNMENT OF l A M l L  NADU. 



information :- 

ACT No. 4 OF 1998. 

An Act further to amend tlze Tamil Nad~r Pcnchuyars Act,-1994. 

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the 
Forty-ninth Year of the Republic of India as follows :- 

1. (1) This Act may be called the Tamil Nadu Panchayats (Amendmsnt) AcS Shon and title 

commencement. 
(2) It shall come into force at once. 

for the .expressions 
"State Blection 
Commksion" and 
"State Election 
Commisstoner' ' 
in Tamil Nadu 
Act 21 of 1994. 

(By order of the Governor.) 

A. K. RAJAN, 
Secretury to Government, Low Department. 
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ACT No. 5 OF 1998. 

c c V -  An Act further to amend the Tamil Nadu Panchayats Act, 1994. 

it enacted by the 
'ty-ninth Year of the 

Legislative Assen 
Republic of India 

I of the 
follows :a 

ate 'amil 1 the 

- - -- . , 1. (1) This Act may be called the Tamil Nadu Panchayats (Second Amendment) Short title and 
Act, 1998. commence- 

&: i. ment. 
@ x i  (2) It shall come into force at once. g:y 
I?hddu 2. In section 261 of the Tamil Nadu Panchayats Act, 1994, in sub-section (21, Amendment of 
df1994. for the expression "31st day of March 1998", the expression "30th day of September section 261. 

1998" shall be substitutsd. ig'? 
tj" 

,+5.:.s* I?@ : (By order of the Governor .) 

A. K. RGJAN, 
Secretary to Government, Law Department. 

-- - - A Y D  PUBLISHED BY TtIE DIRECTOR OF STATIONEltV A.ND PRINTING CBENNu 
ON BEEALF OF THE GnVERNMEm OF 'I'A.MIl. NADC 
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The following Act of the Tamil Nadu Legislative Assembly recaved the assent 
pf the v r n o r  on the 25th June 1998 and is hereby published for general -* * 3 -  - 
lnformatlon :- . a t # : ,  < 

ACT No. 28 OF 1998. 

AN ACT FURTHER TO AMEND THE TAMIL NADU PANCHAYATS ACT, 1994. 
, f I ; > - .  

BE ii enacted by the Legislative Assembly of the State of Tamil Nrdu in the 
Forty-ninth Year af the Republic of Indla as follows :- . ...*.... - .  el$: .- 

* 

1. (1) This Act may be called the Tamil Nadu Panchayats (Third Amend- Short title a& 
ment) Act, 1998. commnoemt. 

(2) . It s h d  come into force on such date as the State Government may, by 
noti&atrons appoint. 

a i.-:'fn: 
&:In section 2 of the Tamil Nadu Panchayats Act, 199-4 (hadnaner referred Arne-2 ofi . to as principal Act),-- w)oa 5iv '35. 

(1) clause (4) shall be omitted; 
4 I 

(2) after clause (32), the following clause shall be insmtkd, namely :- 

' ''(32-a) 'Secretary' means the Secretary of a district panchayat; ". . , 
#I, the pripcipal AC~,  for the expres4on "Chief Executive Offioer9'wwherever Substitutiilli' 61 

it' &curs, the expression " ~ m c t a r ~ "  shall be substituted. the axprdon 
. :- ' S W t a r y "  for 

the expression 
"Chid aeolrtive 

' , .  Qf3ar" in 
Tamil Nadu Act 
21 of 19%). 

d ' ~ a  stctfon 3 of the principal Act- Arm-4 d 
s c c h  3. 

(1) for sub-section (2), the following sub-secthns shall be substituted, namely :- 

"(2) Subject to the general orders of the Governnlent, the Grama Sabha shall 
n m t  at leest twice in a year but six months shall not intervene between any two 

(2-A) Every meeting of the Grama Sabha , shall 'be convened by the 
pmident of the Village Panchayat. If the president falls to canvene the meeting 
of the Grama Sabha, the Inspwtor shall convene the meeting," ; 

(2) in sub-section (3), in clause (a),- 
(a) in sub-clause Cii), the exptession "and" occ,~ning at the end shall 

be emitted : 

(b) after sub-clause (ii), the following sub-clause shz~ll be inserted, namely:- 
a approve the audit report on the village panck~ayat rccounts cf the 

previous year; and"; 
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T--)-.cI. /b a of the principal Act, for the enpluuion "any salary or other 
f M, tht erpmion "any salary or other remuneration, exce~t 
& 8. e g  allowaace, fixed monthly travelling allowance, daily ;rllowance and 

sitti- fees as may be fixed by the Government from time to time," shall be 
sub?tituted. 

/ 
.mendmmt &! In sec;tion 87 of the principal Act, in subsection (I), for the expression 
f "Joint Director of Rural Developmeiit", the expression "Divisional Dewlopment 
x t i o ~  87. Officer in the Tamil Nadu Pa~chayat Develogmz~~ 2:. ~ic:" shall be substituted. 

mendment 7. In swtion 101 of the principal Act, to sub-section (3), the following proviso 
fsection shall be added at the end, n'rmely : - . . 
Of. Ll 

*'Provided that the Inspector shall observe any guidelines issued by the 
Government in this regard.". 

.9meadment &.' In section 102 of the principal Act, in subsection (I), for the expression 
J +'Chief Exewtivr: Officers" in two plzcces where it occurs, the exprecsion "Secre- 
;cotion 102.. taries" shall be substituted. 

\mendme@ . In seation 110 of the principal Aat, in clause (g), for the expression " for 
of the supply of water for washing", the expression " for the supply of water for 
section 1 ~ Q I  drinking, washing" shall be substituted. 

Amendment 19. 19 seation 112 of the prinoipal&Aot, after clause (a), the followingid 
of alauae shall be inserted, namely :- 
sacti9 21% 

"(la) the cons~uction of water works for the supply of water for drinking, 
washing and bathing purposes:'. 

(By order,of the Gsveroor) 

A. K. RAJAN, 
Secretary to Government, Law Department. 



The following Aot of the Ta:nil Nadu Legislative Asse~nbly rewived the assent 
of the Governor on the 25th June 1998 and is hereby published for general 

ACT No. 29 OF 1998. 

An Act further to amend the Tamil Nadu Pancha yats Act,1994. 

BE it enacted by the Legislative Assembly of the State of Tamil Nadu In the 
4 . Forty-ninth Year of the Republic of India s folio ws: - 

(2) It shall come into force on such date as the State Government may, 
by notification, appoint. 

Provided that such village panchayat shall have no representation in the pan- 
chayat union council or the distnct panchayat, as the case may be, till such presi- 
dent and members of the village panchayat continue to hold office as such presi- 
dent and members., under this sub-section: 

(2) Subject to the provisions of sub-section (I),  tho provis~ons of  this ~ c t  
-and the rules made thereunder shall apply to the village panchayat referred to in 
sub-section (1): '. 

/ 

Short title and 
commence- 

ment. 

Insertion of ne r 
section 4-A. 



h e n b e n t  of 1 3 .  In section 6 of tho principal Act, after sub-section (3), the tollowing 
- d o n  6. sub- section shall be added, nhme1y:- 

(By order of the Governor) 

A. Kt. RAJAM, 
Swwtaq to Govc~amtnt, Law Dogartment. 



general information :- 

ACT No. 53 OF 1998. 

AN ACT FURTHER TO AMEND THE TAMIL NADU 
PANCHAYATS ACT, 1994. 

Be it enacted by the Legislative Assembly of the State of Tamil Nadu in the 
Forty-ninth Year of the Republic of India as follows :-- 

(2) It shall be deemed to have come into force on the 30th day of September 

2 .  In  section 261 of the Tamil Nadu Panchayats Act, 1994 (hereinafter referred 
94. to as the principal Act) , in sub-section (2), for the expression " 30th day of Sep 

tember 1998", the expression "30th day of September 1999" shall be substituted. 

3. For Schedule V to the principal Act, th; following Schodule shall be sub 
s%ltutad, namely : - 

"SCHEDZTLE V. 

[(See section 261 (2). 1 

Serial number. Nante of the village panchayats. 

(2) 

Keeripatti 

Papapat td 

Maruthangudi. " 

4. (i) The Tamil Nadu Panchayats (Fifth Amcndment) Ordinance, 19983 l e  
of hereby ropealed. 

(2) Notwithstanding such repeal, anything done or any action taken under 
the principal Art, as amended by the said Ordinance, shall be deemed to have beon 
done or taken under the principal Act, as amended by this Act. 

(BY order of the Governor,) 

A. K. RAJAN, 
Secretary to Government, 

Law Department. 

Short tltle and 
commencemed. 

Substltutlo n of 
SohaBule V. 

Repeal and 
saving.% 



The foflowing Act of the ~ a m i l  Nadu Legislative Assembly received the assent 
of the Governor on the 22nd December [I998 and is hereby pblished for 
general information :- 

ACT No. 54 of 1998. 

An Act further to amend the Tamil Nadu Panchayats Act, 1994. 

8B it enacted by the Legislative Assembly of the State of Tamil Nadu in 
the Forty-nlnth Year of the Republic of India as follows :- .. 

1. (1)  his Act may be called the Tamil Nadu Panchayats (Sixth Amend- Short title and 
ment) Act, 1998. Commencement. 

(2) It shall come into force at once. 

2. In section 37, of the Tamil Nadu Panchayats Act, 1994, after sub- Amendment of 
sectsection f3), the following sub-section shall be added, naniely :- Section 37. 

G 4 )  If the Tamil Nadu State Election Commission is satisfied that a 

(a) has failed to lodge an account of election expenses withill the time 
and in the manner required by or under this Act, and 

(b) has no good reason or justification for the failure, the Tamil Nadu 
State Election Commission shall, by order published in the Tamil Nadu Govern- 
msnt Gazette, declare him to be disqualified for being chosen as, anti for being, 
a:member or president, as the case may be, and any such person stlall be dis- 
quatifled for a period cf three years from the date of the order." -3) 

(BY order of the Governor,)- 

A. K. RAJAN, 
Secretary to Government, 

Law Department. 

IV 2 EX. (7 51)-5A 
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The following Act of the Tamil Kadu Legislative Assembly received the assent 
of the Governor on the 22nd December 1998 and is hereby published for 
general information :- 

ACT No. 55 of 1998. 

An Act further to amend the Tamil Nadu Panchayats Act, 1!394. 

Be it enacted by the Legislative Assembly of the State of Tarnil Nadu i n  
the Forty-ninth Year of the Repubhc of India as follows:-- 

1. (1) This Act may be called the Tamil Nadu Panchg.y!yats (Seventh 
Amendment) Act, 1998. : 

(2) It shall be deemed to have come into force on the I st day of 
October 1998. 

2. After Chapter IX of the Tamil Nadu Panchayats Act, 1994 (hereinafter 
referred .to as the principal Act), the following Chapter shall be inserted, namely :- 

"CHAPTER IX-A. L. 
Tax on profession, trade, calling and emplo!ment. 

I 

198-A. Definitions.-For the purposes of this Chapter,-- 
i (a) "employee" means a person employed on salary anti inc:ludes,- 
I 

(i) a Government servant receiving pay from the rev nue of the Central 
Government or any State Government: i 

(ii) a person in the service of a body whether incorporated or not, 
wsch is owned or controlled by the Central Government or qny State Govern- 
ment where such body opefates within the panchayat vlllage eventhough its 
headquarters may be outsrde that panchayat village ; and 

(iii) a person engaged in any employment by an employer, not covered 
by sub.clauses (i) and (ii); 

(b) "employer" in relation to an employee earning any salary on a regular 
basis under him means, the person or the officer who is responsible for dis- 
bursement of such salary and includes the head of the offlce or any establish-. 

< ment as well as the Manager or Agent of the employer; 

fc) "half year" shall be from the 1st day of April to the 30th day of 
September and from the 1st day of October to the 31st day of March of a year ; 

9 6 

(d )  "monthy' means a calender month ; 

(e) "person" means any person who is engaged actively or otherwise in any 
t.profession, trade, calling or employment in the State of Tamil Nadu and 
i! includes a Hindu Undivided Family, firm, company, corporation or other co~porate 

body, any society, club, body of persons or assoc~ation, so engaged, but does 
not include any person employed on a casual bas~s; 

(F) --taxM means the tax on profession ,trade, calling and employment 
levied under this Chapter. 

198-B. Levy of Profession Tax.-- 1) There shall be levied by the Village 
. Pmchayat a tax on profession, tra,e, d calling and employment. 

Short title and 
commencement. 
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now chapter 
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(2) Every company which transacts business 2nd every persoo, who is 
engaged actively or in any profession. trade, callll% Or eln~lo~ment 
within the Panchayat Village on thc frst day of iec ha!f ycar for which return 
is filed, shall pay hnlf yeetly tax at the rates sprcrfied In thf' Tall1(' FrlPr! in 
such mnnt~cr cis may ba ~rcscribed : - 

THE TABLE. 

Serial Average half-yearly income. Half-yearbf Tax. 
number. -- -- - - 

From To 
(1) (2) (3) (4) 

1. Upto 

Rs. 21,000 . . Nil. 

2. Rs. 21,001 Rs. 30,000 Rs. 60 

3. Rs. 30,001 Rs. 45,000 Rs. 150. 

4. Rs. 45,00! Rs. 60,000 Rs. 300. 

5. Rs. 60,001 Rs. 75,000 Rs. 450. I! 
6. Rs. 75,001 and above. Rs. 600. 

(3) The rate of Tax payable under sub-section (2) shall be publi\hcd by the 
Inspector in such manner as may be prescribed. 

(4) Where a company or person proves that it or he has paid the sum due 
on account ofthe tax levied under this Chapter or any tax of t h ~  nature of a profession 
tax imposed under the Contonments Act, 1924 (Central Act I![ of 1924) for the same 
half year to  any local authority or contonment author~ty In the State of TamiI 
Nadu, such company or person shall not be liable ,. by reason, merely of change of 
place of business, exercise of profession, trade, calling or em,3loyment, or residence, 
t o  pay the tax to  any other local authority or contonment authority. 

(5) The tax leviable from a firm, association or Hindu Undivided Family may 
be levied on any adult member of the firm. association or family. 

(6) Where a person doing the same business in the same name in one or more 
places within the Panchay~t Village , the income of such business in all places witllin 
the Panchayat Village shall be computed for the purpose of levy of tax and such 
person shall pay the tax in accordance with the provisions of this Chapter. 

(7) Where any company, corporate body, society, firm, body of persons 
or association pays the tax under this Chapter, any director, part,ler or member, as 
the case may be, of s u c ~  ccmpany, corporate body, society, firm, body of persons 
or association shall not be liable to  pay tax under this Chapter for the income derived 
by such director, partner or member from such company, corporate body, society, 
firm, body of persons or association : 

Provided that such director, partner or member shall be liable to pay tax under 
this Chapter for the income derived from other sources. 

I 

(8) Every person who is liable to pay tax, other than a person earning salary 
or wage shall furnish to  the Executive Authority a return in such form. for such 
period and within such date and i n  such manner as may be prescribed ; 

Provided that subject to the provisions of sub-sections (10) and ( l l ) ,  such 
person may make a self-asszssment on the basis of average h2lf yearly income of the 
previous l~nancial year and the return filed by him shall be accepted without calling 
for the accounts and without any inspection. 

(9) Every such return shall accompany with the proof of payment of the 
full amount of tax due according to  the return and a return without such proof of 
payment shall not be deemed to have been duly filed. 

3 
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(10) Notwithstanding anything contained in the provisio to sub-section (8), 
the Executive Authority may select ten per cent of the total number of such assess- 
ment in such manner as may be prescribed for the purpose: of detailed scrutiny 
regarding the correctness of the return submitted by a person in this connection 
and in such cases final assessment order shall be passd in accordance with the provi- 
sions of this Chapter. 

(11) If no reutrn is submitted by any person under sub-section (8) within the 
prescribed period or if the return submitted by him appears to the Executive Authority 
to be incomplete or incorrect, the Executive Authority shall, after making &such 
enquiry as he may consider necessary, assess such person to the best of his judgment 1 

Provided that before taking action under this sub-szction, the person shall be 
given a reasonable opportunity of proving the correctness or completeness of any 
return submitted by him. 

(12) Every person who is liable to pay tax under this section. other than 
a person earning salary or wage - 

(a) shall be issued with a pass book containing such details relating to such 
payment of tax as may be rescribed and if the pass book is lost or accidentsliy 
destroyed, the Executive 1 uthority may, on an application made by the person 
accompanied by such fee as may be fixed by the Village Panchayat issue to such 
person a duplicate of the pass book ; 

(b) shall be allotted a permanent accouat:'nurnber and such person shall- 

(i) quota such number in all his returns to or correspondence with the 
Executive Authority ; 

(ii) quote such numbcr in allchalans for thc paymcnt of any sum due 
under this Chapter. 

(13) The rate of tax specified under sub-section (2) shall be revised by the 
Village Panchayat once in every five years and such revision of tax shall be increased 
not less than twenty-five per cent and not more than thirty five per cent of the tax 
levicd immediately before the date of revision. 

198-C. Employers liability to deduct and pay tax on behalf of the employeess- 
The tax payable by any person earning a salary or wage shall be deducted by his 
employer from the salary payable to such person, before such salary or wage is paM 
to him in such manner as may be prescribed, and such employer shall irrespective 
of whether such deduction has been made or not when the salary or wage is paid 
to such person be liable to pay tax on behalf of such person : 

- ' I  Provided that if the employer is an officer of the State or t3entral Government, 
.the Government may, notwithstanding anything contained in this ahapter pres- 
cribe the manner in which such employer shall discharge the said liability. 

198-D. Filing of returns by employer. - . '  I 

(1) Every employer liable to ay tax under this Chapter shall file a return P to the Executive Authority, in such orm, for such period and by such date as may 
be prescribed, showing therein the salaries paid by him to the employees and the 

. amount of tax deducted by him in respect of such employees. 

(2) Every such return shall accompany with the proof of payment of the 
full amount of tax' due according to the return and a return without such proof of 
payment shall not be deemed to have been duly filed. 

198-E. Assessment of the employer. - 
(1) The Executive Authority, if satisfied that any rsturn field by any employer 

under sub-section (1) of section 198-D is correct and compb:te, shall accept the 
return : 
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(2) Where an employer has failed to fjle any ~ - ~ t u r n  undcr sirl, .A i i t ) t l  ( I  ) or  
section 198-D within the time or if the return flled by hrm appcars lo  ! hc Executive 
Authority to be incorrect or incomplete, the Executive Authority shall, after making 
such enquiry as he considers necessary, determine thc tax due and awes$ 'he elnployclr 
to the best of his judgement and issue a notice of demand for the tax s 2 ass:sscd : 

Provided that before asscssing the tax due, the Executive Authol.ity sllall give 
the employer areasonable opportunity of being heilrd. 

198-F. Penalty and Interest.- 
: (1) In addition to the tax assessed under sub-section (11) of icction 198-B 
or sub-section (2) of section 198-E, the Executive Authority shall dircct the person 
or employer to pay by way of penalty a sum,- 

Which sltall be, in the case of submission of incorrect or incoml~lcte return, 
one hundred per cent of the difference of the tax assessed and the tax paid as per 
return : 

Provided that no penalty under this sub-section shall be iinp~scd after the period 
of three years from the date of the order of the assessment under this Chapter and 
unless the person affected has had a reasonable opportunity of showing cause again3t 
such imposition. 

(2) On any amount remaining unpaid after the date specified for its payment 
the person or employer shall pay, in addition to the amount due, interest at such 
rate not exceeding one per cent per mensum of such amount for the entire period 
of default, as may be prescribed. 

198-G. Appeal.-- 
(1) Any person or employer aggrieved by any order or decision of the Exe- 

cutive Authority in relation to the payment of tax (including penalty, fee and interest) 
may, within such time as may be prescribed, appeal to the authority prescribed 
under section 174. 

(2) The decision of the authority referred to in sub-section (1) slLall be final 
and shall not be questioned In any -ourt of law : 

Provided that no such decision shall be mirde except after giving the person 
affected a reasonable opportunity of Ezing heard. 

198-H. Exemptions.- 

Nothing contained in this Chapter shall apply to ,- 
I 

(a) the members of the Armed Forces of the Union serving in any part of 
this State, to whom the provisions of the Army Act, 1950 (Central Act XLVI, of 195O), 

I 
I the Air Force Act, 1950 (Central Act XLV of 1950) or the Navy Act, 1957 
I 
I 

(Central Act 62 of 1957) applies ; 

(b) the members of the O ntral Reserve Police Force to whirm the Central 
Reserve Police Force Act, 1949 {Central Act XLVI of 1949) applies an serving 
in any part of this State; 

(c) physically dlsabled persons with total disability in one or botl, the . 
hands or legs, spastics, totally dumb or deaf persons or totally blind oersons : 

Provided that suck physical disability shall be duly certified by a Registered 
Meaical Practitioner in thc service of ?be Government not below the rank of a Civil 

198-1. Repeal and savings. - (1 1 7 he Tamil Nadu 1 ax on Profess~o~s, I radeb, - Callings and Employments Act, 1992 (Tzmt! Ejadu Act 24 of 1992) (hereafter in this 
:i section referred to as the 1992 Act), in its application to the Village Pancbyat, 1s 

bere by repealed. 



(i) the previous operation of the said Act or anything done or duly suffered 
thereunder; or 

(ii) any right, privileges, obligations or liabilities acquired, accrued or 
incurrccl under the said Act ; or 

(jii) any penalty, forfeiture or punishment incurred in respect any offence committed. 

(3) Notwithstanding the repeal of the 1992 Act, the rates of tar  of pofcsiions, 
traaes, calhngs and employments sprcifled iu the Schedule to  the said Act shall 
c?"lnue to apply for the period commencing on the 1st day of April 1992 and ending 
F h  the 30th day of September 1998 for the levy and collection of such tax for the 
said penod where the tans dueunder that Act has not been paid for the said period. 

(5) The arlears of tax under the 1992 Act shall be paid in six equal half 
yearly instalments in such manner and within such ~ r i o d  as may be prcas: . bza.". 2 

(BY order of the Governor.) 
A, K MJAN, 

Secretary to Government, 
Law Department. 
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m e  follovring Act of the Tamil Nadu legislative Assembly received the assent of the 
Governor on the 12th l\./erch 1999 and is hereby pubiislled for general information; - 

ACT No. 2 OF 1999. 

An Act ,r:~rrl~cr to anzend the T ~ m i l  Natiu P~:nchayats Act, 1994. 

Ba it enacted by the Legislative Assembly of the State of Tamil Nadu in the 
Fiftieth Year of the Republic of India as follows:-. 

I (1) This Act may be called the TamilNadu Par~chayatq (Amendment) Act, Short title and 
1999. commence 

ment. 

(2) It  shall come into force on such date as the State Government may, by 
notification, appoint. 

2. In section 37 of the Tamil Nada Panchayats Act, 1994 (hereinafter referred Amendment ol 
to as the Principal Act), in sub-section (3), after clause (d), the following clause shall section 37 
be inserted, namely : - 

" (dd) found that he does not belong to Scheduled Caste or Scheduled Tribe for 
contesting any seat reserved for Scheduled Caste or Scheduled Tribe in a Panchayat.". 

3. Tn section 3F of the Principal Act, after clause (0, the following clause Amendment o 
shall be inserted, namely:- sect;on 38 

" uf) is found that he does not belong to Scheduled Caste or Scheduled Tribe, 
but has been elected from the seat reserved for Scheduled Caste or Scheduled Tribe.". 

4. Insection 84 of the Principal Act, in clause (r), in the proviso, for the word Amendment o 
"president", the words " executive authority" shall be substituted. section 84. 

5. In section 205 of the principal Act,- Amondmcnt c 
section 205 

(I) in sub-section (S), after the expression "the explanation, if any, pf the 
president ", the expression " and the proposal for the removal of the prestdent". 
shall be inserted. .# 

(2) after sub-section. (S), the following sub-section shall I.J& inserted, nam1ey:- 

"(8-A) There shall be no debate in any 11;eeting under this section.". 1 
6. In section 207 of the principal Act, in sub-section (B), after the expression Amendment, 

"the explanation, if any, of the chairman", the expression "and the proposal for section 20: 
the removal of the chairman" shall be inserted. 

7. In section 227 of the princi~al ACt, after the expression "by the police", An@drbcnt . 
the expression "the village panchayat shall be inserted. scotion 22:- 

8. Insection 260 of the principal Act, in sub-section(4), for the word "contact", ~mandrnent I 
the word  contest" shall be substituted. section 26 

I 

(By ordei of theiGovernor) 

K . PARTHASAR ATHY, 
Secretmy to Government, Law Depart-?lent. 
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ACT No. 19 OF 1999.- 

An Act further to amend the Tamil Nadu Panchayats Act, 1994. 

Bs it enacted by the Legislative Assembly of the State of ?amil Nadu in the 
Fiftieth Year of the Republic of India as follows :- 

and cemm* 
ment. 

(2) It shall come into force on such date as the State Government may, By 
notification, appoint. 

2. In section 159 of the Tamil Nadu Panchayats Act, 1994,- Ammbment 
of d o n  169. 

(1) for sub-section (2), the ~ollowing sub-section shall be substituted, 

"(2) The village yanchayat may, with the previous approval of the prescrfb 
ed authority, notify that 110 place within the limits of the panchayat village shall be 
used for any of the purposes specified in the notification issued under subsection ,I) 
without a licence and except in accordance with the conditions specified in such 
licence." ; 

U(4) The villaget panohayat shall be the authmty competent to &nt theF 
licence or to refuse to grant it". 

(By order of tho Governor) 

K. PARTHASBRAPHBs 
Secretary 60 Oovmmm& 

Law DepWa~nt. 
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The following Act of the Tamil Nadu Legislative P,ssen~bly received t1;e assent of 
the Governor on the 17th June 1999 and is hereby published for general information:- 

ACT No. 29 OF 1999. 
I 

,in Act further to amend the Tan~il Nadu Panc11qvat.q Act, 1994. 

BF it enacted by the Legislative Assembly of the State of Tamil Nadu in the Fiftieth 
Year of the Republic of India as follo\vs:- 

1 .  (1) This Act inay be called the Tainil Nadu Panchayats (Third Amendment) Act, 
1999. 

(2) It shall come into force on such date as the State Government may, by 
notification, appoint. 

2 .  In section 45 of the Tamil Nadu Panchayats Act, 199~~.  (hereinafter referred to 
as the principal Act), in clause (b), after the expression "in the case of the vice- 
president", the espression "on 11;. her~minc! disqualified for holding the office or on his 
removal from office or'' shall be inserted. 

3. In section 46 of the principal Act, in sub-section (1). for clause (0). the following 
clausc shall be substituted. namely:- 

..(a) convene the meetings of the village panchapt and of the Grarna Sabha,;". 

4. In section 47 of thc principal Act, in the marginal heading. the expression "and 
delegation" shall be omitted. 

5. In section 53 of the principal Act, in clausc @), after the espression "in the case 
of the vice-chairmanw, the espression "on his becoming disqualified for holding the 
office or on his rcmoval from office or" shall be inserted. 

6. In section 56 of the principal Act, in sub-section (2). for the espression "sections 
52, 53 and 51", the expression "sub-section (2) of section 50. sub-section (2) of section 
51 and sections 52, 53 and 54" shall be substituted. 

7. In section 57 of the irincipal Act, in sub-section (4). for the expression "any 
fraction thereof shall be disregarded, the espression "any fraction which is less than half 
shall be disregarded and half and more than half shall be regarded as one" shall be 
substituted. 

8. In section 1 11 of the principal )ct,- 

(1) in clause (h), after the expression "wirclcss rccciving scls", tllc csprcssion 
"television sets" shall be inserted; 

(2) In clause 0). the proviso shall be omitted. 

9. In section 112 of the principal Act, after clause (aa),! the following clause shall 
be inserled. namely:- 

..(am) the constn~ction and maintenance ~Fcomprehensive water supply schemes 
for the sirpply of protected drinking water covering one or more village panchayats as 
may be notified by the Government": 

10. In section 115 of the principal Act, the proviso shall be omitted. 

1 1. In section 116 of the principal Act. in clause (i). for the espression "for sllpply 
of tvatcr lor washing", the expression ..for supply of water for drinking. wvashing" shall 
be substituted. 
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.\mendment of 12. In section 117 of thc principal Act. for the cvprcsslon "village panchayat or 
section 1117. panchayat union colincil" occurring in two places, the esprcssion "village panchayat or 

panchayat union council or district panchayat" shall be substituted. 

Amendment of 
section 119. 

Officer", thc espression "the Government, the Director of Rural Development or any 
other Head of Department or the Collector" shall be substituted. 

Amendment o f  14. In section 123 of the principal Act. for the espression "the govern met?^. the 
section 123. Comnlissioner of Land Adnl~nistration, the Collector or Revenue Divisional Officei'. the 

espression "the Government. the Director of Rural Development or any other Head of 
Department or the Collector ' shall be substituted. 

A ~ n ~ n d m e n t  ot 15. In sectlon 13 1 of the principal Act,- 
%c~.tlon 1.31 

(1) in sub-section (I) , -  

(i) in clausc (a). for the expression "in or over any public road". the 
espression "in or over any public road or any propert! vested in or belonging to or 
regulated or o~vncd by, a village panchayat or panchayat union council" shall be 
substituted: 

(ii) in clause ;b), for the expression "in or upon any public road". the 
expression "in or upon any public road or any property vested in or belonging to or . 
regulated or owncd by. a village panchayat or panchayat union council'' shitll bc 
substituted; 

(2) in sub-section (2). for the expression "it shall be the duty of the esecullve 
authority or the co~~iniiss~oner concerned to institute proceedings itnder this Act". the 
espression "it shali be the duty of the esec~~tive authority or the comn~issioner concerned 
either suo motit or on obtaining a report from the Village Adm~nistrati~e Oflicer in this 
regard to institute proceedings under this Act" shall be subs~ltuted. 

(By order of the Governor) 

K. PARTZIASARATIIY, 
Secretory to Governtnent, 

LOW Departtnen t 
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The following Act of theTamil Nadu Legislative Assembly received the assent of 
the Governor on the 17th June 1999 and is hereby published for general information:- 

I ACT No. 30 OF 1999. 

I An Actfiwther to amend the Tom11 Nadu Panchqvats Act, 1994. 

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Fiftieth 
Year of the Republic of India as follo\vs:- 

1.(1) This Act may be called the Tamil Nadu Panchayats (Fourth Amendment) Act, 
1999. 

(2) ( a )  Section 4, clause (2) of section 5 and clause (3) of section 7 sliall be 
deemed to have come into force on the 1st day of April 1997. 

(h) Sections 2 and 3, clause (1) of section 5, section 6 and clause (2) of section 
7 shall be deemed to have come into force on the 2nd day of May 1997. 

(c) Clause (1) of section 7 shall be deemed to have come into force on the 1st 
day of October 1998. 

trmi ~ a d u  A C ~  2. In section 167 of the Tamil Nadu Panchayats Act. I991 (hereinafter referred to 
21 of 1994, ;is the principal Act), for sub-sections (4) and ( 5 ) .  the following sub-section shall be 

substituted, namely:- 

"(4) The local cess so collected in every panchayat development block shall 
be credited to the village panchayat iiind concerned.". 

3. In section 169 of the principal Act, the expression "panchayat union councils and 
district panchayats" shall be omitted. 

4. Sections 180, 182, 183 and 184 of the principal Act shall be omitted. 

5 .  111 section 186 of the principal Act,- 

(1) clause (a) sl~all be omitted: 

(2) clauses (c) and (d) shall be omitted. 

6. In section 187 of the principal Act, clause (a) shall be omitted. 

7. In section 188 of the principal Act,- 

(1) for clause (b), the following clause shall be substituted. namely:- 

7 6 )  The profession tax levied by village panchayat under Chapter IX-A:": 

(2) in clause rd). tbe expression 'the Ehare of shall bc om~tted: 

(3) clause (e) shall be omitted. 

8. Notwithstanding anything contained in the principal Act or in any other law for 
the time being in force. all acts done or proceedings taken by any officer or authority 
under the principal Act during the period commencing on the 1st day of April 1997 or 
the 2nd day of May 1997 or the 1st day of October 1998. as the case may be, and ending 
with the date of publication of this Act in the Tanlil Nad~l Government Gnzettc which 
are in conformity with the provisions of the principal Act. as amended by this Act. shall. 
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at all material times ~ h e ] ~  such acts or proceedings were d o l l ~  or taken. 

(By order of the Goverilor) 

K. PARTHASARATHY, 
Secretan, to Go\~ernnrent. 

Law Deportrrrenr. 
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The following Act of the Tamil Nadu Legislative Assembly received the assent of 
the Governor on the 17th June 1999 and is hereby published for general information:- 

ACT No. 31 OF 1999. 

An Act further to amend the Tar~ril Nadu Par~chavats44ct, 1993. 

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Fiftieth 
Year of the Republic of India as follows:- 

1 .( 1) This Act may be called the Tamil Nadu Panchayats (Fifth Amendment) Act, short title and 
1999. commence- 

ment. 

(2) It shall come into force on such date as the State Government may, by 
notification. appoint. 

f I Nadu ) k t  2. In section 212 of the Tamil Nadu Panchayats Act, 1994 (hxeinafter referred to Amendment of 
2' of as the principal Act),- section 2 12. 

(1) including the marginal heading, for the expression "vice-chairman" wher- 
; ever it occurs, the expression "chairman or vice-chairman" shall be substituted; 

(2) in sub-sections (14) and (15). for the espression "six months", the expres- 
sion "one year" sllall be subsl.ituted. 

3. In section 213 of the principal Act including the marginal heading. for the Amendment of 1 
cspression '.vice-chairmanv. the expression .'chairman or vicechairman' shall be sub- 213. k 
stituted. I 

(By order of the Governor) 1 



TAMIL NADU GOVERNMENT GAZETTE EXTRAORDINARY 

The following Act of the Tamil Nadu Legislative Assembly received the assent of 
the Governor on the 17th June 1999 and is hereby published for general information:- 

ACT No. 32 OF 1999. 

An Act furthw to arrrend the Tcrt~il Nacitr Pnnchavats Act, 1994. 

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Fiftieth 
Year of the Republic of India as follows:- 

1. (1) This Act may be called the Tamil Nadu Panchayats (Sixth Amendment) Sl~ort title and 

Act. 1999. c o n l m e n c e -  
n~ent. 

(2) It shall come into force on such date as the State Government may. by 
notification. appoint. 

Y Nada Art 2. After section 172 of the Tamil Nadu Panchayats Act. 1994 (hereinafter referred ~nsertionofnew 
u .r 1994. to as the principal Act), the following sections shall be inserted, namely :- sections 172- 

A and 172-,B. 

" 172-A Levy arid collection of achjertisemenr tax.-Every person who erects, exhib- 
its fixes or retains upon or over any land. building. wall. hoardings or structure any 
ad\.ertise*nent. or who displays any advertisement to public view in any manner what- 
soever in any place whether public or private. in the panchayat village shall pay on 
every advertisement which is so erected, exhibited, fixed, retained or displayed to public 
view. a tas calculated at such rates and in such manner as the village panchayat may, 
determine in accordance with such n ~ l e  as may be prescribed: 

Provided that the rates shall be subject to the rates that may be prescribed by the 
Government and different rates may be prescribed for different village pancha~ats taking 
into consideration the location. the size of the advertisement board, the period and the 
types of advertisements: 

Pro~~ided further that no lax shall oe i e \ i ~ ;  i~,ider this section on any advertisement 
or a notice- 

(a) of a public meeting: or 

(h) of an election to the Legislative Assenlbly; or 

(c) of a candidature in respect of such an election: 

Provided also that no such tax shall be levied on advertisement which is not a sky- 
sign and which- 

a 

(a) is eshibited within the window of any building: or 

(b )  relates to the trade or business carried on. within the land or building upon 
or over which such advertisement is exhibited, or ti? any sale or letting of such land or 
building or any effects therein or to any sale, entertainment or meeting to be held upon 
or in the same ; or 

(c) relates to the name of the land or building upon or over which the 
advertisement is exhibited, or to the name of the owner or occupier of such land or 
building : or 

(d) relates to the business of any railway admihistration: or 

(e) is exhibited within any railway station or upon any wall or other property 
of a railway administration except any portion of the surface of such wall or property 
fronting any street. 

i5planation.-For the purpose of this action.- 

(i) the expression "structure" shall include any movatlle board on wheels 
used as an advcrtisernent or an advertisement medium : 
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(ii) tile espression "sky-sign" means any advertisement supported on or 
attached to any post, pole, standard, frame-work or other support wholly or in part upon 
or over any land. building, wall or structure which, or ally part of ~kv-sign which shall 
be visible against the sky from some point in any public place and includes all and every 
part of ally such post. pole, standard. frame-work or other support. The expression "sky- 
sign" shall also include any balloon, parachute or other sinlilar device elilployed uholly 
or in part or the purposes of any advertisement upon or over any land. building or 
structure or upon or over any public place but shall not include- 

(a )  any flag staff, pole vane or weather-cock. ~ ~ n l e s s  adopted or used 
wholl? or in part for he purpose of any advertisement. or 

(h) any sign, or any board, frame or other contrivance securely fised to 
or on the top of the wall or parapet of any building or on the cornice or blocking of 
any wall. or to the ridge of a roof: 

Provided that such board, frame or other contrivance shall be of one continu\ius 
face and not open work, arid does not estcnd in height more than one metre ab0i.c any 
part of the wall, or parapet, or ridge to, against or on. which it is fised or supported. 
or 

(c) any advertisement relating to the name of the land or building. upon 
or over whtch the advertisement is eshibited, or to the name of Ilic owner or occr~pier 
of such land or building; o r  

(4 anv advertisement relating euclusively to the business of a rnilivay 
adlnir~istration and placed wholly upon or over any railway. railway yard station. 
platform or station approach belonging to a railway admicistration. and so placed that 
cannot fall in any street or public; or 

( e )  any notice of land or building to be sold, or let placed upon such land 
or building; 

(iii) the espressioli "public place" nreans any pli~ce which is open to (he t~sc 
and enjoyment of the public whether it is actually used or e~i.joyed by the public or not: 

(iv) the espression "advertisement" shall riot inc;ludc any advertisement pub- 
lished in any newspaper. 

172-8. Prohihitior? of adsertisemerrls.-r:;i , A  :rfiseme~.t ~h911 after the levy of tax 
under section 172-A as determined by the Village Panchayat be erected. cshibited. fixed 
or retained upon or over any land, building, wall. hoarding or structure within the 
panchayat village, or jllall be displayed in any manner whatsoever in any place escepi 
in accordance with the rules made under this Act: 

Provided that the Village Panchayat shall regulate the l~eigl~r of the advertisenicnt 
in the Panchayat villqge and shall remove such objectionable advertisenlent in such 
manner as nlay bc prescribed: 

Provided hrther that the Government may, by notification, prohibit advertisements 
in any place within any panchayat village.". 

3. In section 174 of the principal Act, for the espression "sections 171 and 172". 
I the espression "sections 17 1, 172 and 1724" shall bc substituted. 

(By order of the Gojeernor) 

K PARTHASARATHY, 
Secretarv to Governlrrc!~ I ,  

Law Deparhnent. 
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- TheTollowing Act of the Tamil Nadu Legislative Assembly received the assent of 

the Governor on the 11th December 1999 and is hereby published for general 
, I& . ., infijrmation :- 

b I ACT NO. 44 OF 1999. 
I 

F I An Act further to mzrnd the Tomil Nndu Pancha~>ats Act, 1994. 

BB it enacted by the Legislative Assembly of the State of Tamil Nadu in the 
i r e  Fiftieth Year of the Republic of lndia zs fcllows :- 
;! J! 

&ort iitle and 1. (1) T h i ~  Act may be called tile Tar~i l  Nrdu Pdnchaydts (Seventh 
c+m=cement. Amendment) Act, 1 999. 

'1 ' I - (2) It shall be deemed to haye ccne into fc rce on the 31 st day of July 1999. 

Lendment  of 2. In section 253 cf the Tamil Nadu. Panchzyats Act, 1994 (hereinafter referred TamiI 
iectiijiiP53. 

* to as the principal Act), after st-ib-section (3), the fo1Ir wing sub-section shall be Act 22 
inserted, nsrmelv :- 

"(3-A) Notwr~hstanding anything Ccfitained in sub-section (3), the special 
officers appointed vnder that sub-section in respect cf the viIIa.ge panchayats arid . . -  a parfchayat union specified io Schedrlle IV-A s h ~ l l  hold office u p t ~  the 31st day ~f 
March 2000 cr for sach shorter ~ e r i o d  as the Government may, by notificaticn, 
specify in this bellalf.". 

Insertion of new 3. After Schedule EY to the pincipai-.$ct.$@s iyJfC$ng Pched~ile she11 be 
Schedule. inserted, namely :- .- ', ' - ''. - , . J  

&. :A "s&IET~~T~% NLA ,-y % $1 fimd' 
[See sectiod53 (3-A).] 

PART-A. 

Serial Number. Nanre o j  Village Panchayats. 
(1) (2) 
1 . ~ y q w u d ;  

2 , Manjahttai 

3 Vellaklcadai 
-. 4 ' Yelur . ,  - r 

5 N$gdur . , . - ,  

6 Semmanatham 

7 Valavanthi 

8 Tbalaisholai 

9 Maramangalam 

PART- B. 
Yercaud Panchayat Union.". 

4. (1) The Tamil NBdu Panchayats (Seventh Amendment) Ordinance, 1999 
is hereby repealed. 

(2) Notwithstanding such repeal, anything done or any action taken under 
the principal Act, as amended by the said Oidinance, shall be deemed to have be- 
done or taken under the principal Act, as amended by this Act. 

(By order o t the Governor) 

K. PARTHASARATHY, 
Secretary to Government, 

~ p e p a r b ~ t .  . -  1 

---. - - - ----- -___ _ __ _ _  - -- - - - .  - .  - -- -.- - -- _.-_ 

-Repeal and 
saving. 
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- < . a #  ' The following Act of the Tamil Nldu Legislative Assembly received tile assent 

.r' of the Governor on the L4th D:c;nlbt.r 1999 and is hereby published for general 
information :- I 

. . 

Short title and 
Qwzncs-.  

eat 

kiendnknt  of 
section 26 1. 

Substitution of 
Schedule 1'. 

Reqeal and 
SaVl ag. 

' I  

RE it enacted by the' Legislative Assembly of the State of Tamil Nadu in the Fiftieth 
Year of the Republic of India as follows :- 

I 
I .  (1) This Act may be called the Tamil Nadu Panchayats (Eighth Amendment) 

Act, 1999. - - 

( 2 )  It shall be deemed to have mmc into f o m  on th? 17th Jay of Ssptembcr 
1999. 
-" . , 

2. In Section 261 of the Tamil Nadu Panchaya ts Act, 1994 (hereinafter referred Tamil Nadu 
to as the principal Act), in sub-section (2), for tho exprcrsion 33th day of Ssptem- Act 21 of 19 
bcr 1999 0, the expression "31st day of March 2000 " shall be substituted. 

3. For Schedule V to the principal Act, the follo\ving Schedule shall be substi- 
tuted, namely :- 

&~SCHEDULE V. 
(See section 261 (2).) 

Serial .Number. Name of irillag~' panchay ats. 

(1) (2) 
' 4  , .  . . 

11 ' , Keeripatti . 
8 . . . . 

2 Papapatti .". 
I . . 

, ,. ' ' 
4. (1) T c Tamil ~adu~aicba~hayair ( ~ i ~ h f b  Amendment) Ordinance, 1999, Tamil 't, is ereby repealed. Ordina ot 

(2) ~o iwi th r taad in~  such repeal, anything done or any action taken under 
the principal Act, as amended by the said Ordinance, &all be d:cmsd to have been 
done or t a k a  under t14 principal Act, as amended by this Act; 

(By order of the Governor.) 

K. PARTHASARATHY, 
Secretary to Government, 

Law Department. 

. , 
t . .  " '  

- -  - ----I_-_ __ _ ._ _ -__ _._ 
- - -- - - - - -- -- ---- - - - - - 
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TIic follo\viog Acl of l l~c Ta~~i i l  Nadu Lcgisl:lli\c Assc~llbly rt:cci\.cd tllc asscril orlllc Go\~crr~orori 
llic 3 1st Marcli 2000 arid is Ilcrcby publislicd for gcrlcr;~l i~~forrn;~~iorl.- 

ACT No. S OF 2000. 

An Act furlher to anrentl the Tn~~ril hfntlu I'anc1rqvnl.s Act, 1994. 

BE it enacted by lllc Legislnlivc Assc~l~bly of the Slaw of Talliil Nadtr in ilic Fihy-first Ycar 
of [lie Republic of India as follows :- 

I .  ( I )  This Act rnay bc callcd tllc Tarnil N:ldu Pa~ricll:~yals (A~ucrid~ucnt) Act, 2000. sIlorl ,;tie and 
comt1lrncc- 

(2) 11 shall corllc illto forcc at oricc. rnenl. 

2. in scclion 26 1 of tire Tatnil Nndu Pqricliayals Acj. 1994, in sub-scclion (2), for the 
csprcssiol~ "3 1st dai  of Marc11 2000". tllc csprcssio~l "24111 day of October 200 1" shall bc 
subslitutcd. 

A ~ i i e ~ ~ d ~ ~ i c n l  
of section 
261. 

(By ordcr or llic Govcr~ior) 

K. PARTHASARATHY, 
Secretary to Go\terntttenf, 

s I .- 
Law Deparl~~ent .  
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The following Act of the Tam11 Nadu Legislat~ve Assembly received the assent of the 
Governor on the 12th June 2000 and is hereby published for general information.- 

ACT No. 23 OF 2000. 

An Act further to anlend the Tarnil Nadu Panchayats Act, 1994. 

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Fifty-first Year 
of the Republic of India as follows:- 

Short title and 1. (1) This Act may be called the Tamil Nadu Panchayats (Second Amendment) Act, 
commence- 2000, 

tllc'll t 

( 2 )  1 1  \hal l  conic. ~ n t o  force on such date as the State Government may, by 
n o t ~ f ~ c a t ~ o ~ i ,  ;ipp0111t. I 

/i 
I 
I lnsertlon of 2. After sect1 11 IS 1 of the 'Tamil Nadu Panchayats Act, 1994 (hereinafter referred to as I ,,,,,I ~~d~ , 

new secttons the principal Act), the followiilg sections shall be inserted, namely:- , Act 2 1 of 
181-A. 1994 

1x1-13, 181- 
C and 

I 
181-D  

"181-A beposrt o f j l n d  ofpunchuyat - Any panchayat having surplus fund shall. 
with the prior approval of the Inspector, depos~t  such surplus fund in any of the financial 
institutions specified by the Government: 

Provided that no such deposit shall be made when there is need to utilise this 
fund for administration or development work during the next twelve2months. 

181-B Grant or loan for sclreme or project.-(1) The Government may make grant 
or loan to a panchayat for the execution of specific scheme, project, programme or plan 
relating to aqy of the matters administered by such panchayat subject to such terms and 
conditions as may be prescribed. 

( 2 )  Such panchayat shall utilise such grant or loan only for the purpose for which 
such grant or loan is glven. 

(3) The provisions of the Local Authorities Loans Act, 1914 (Central Act IX of 
1914) shall .ipply in respect of the loan given by the Government under this section. 

181-C Uarslng of loan by panchayat -Every Panchayat shall be competent to raise 
loan in full or 111 part from any financial ~nstltutlon or agency or bank for any of the following 
purposes, subject to the conditions imposed by the Government in this behalf, namely:- 

((a) to carry out any of the works connected with the improvement and 
development of infrastructure in panchayat areas; 

( 6 )  to carry out relief works at the time of natural calamities; 

( c )  to undertake any measure in connection with, or  ancillary to, the above 
purposes; and 

(4 to carry out any of its other statutory functions 

181-0. Procedure for inter-panchayats lending.- (1) Any panchayat may raise loan 
from any other panchayat and any panchayat may sanction loan to another panchayat to carry 
out any of its statutory functions or for the creation of capital assets or income generating 
assets, with the prior sanction of the Inspector. 



procedure for the receipt, utilisation and repayment of the loan under this 
101  n - 1  1 1 1  bject to such terms and conditions, as may be agreed upon 

I C I ~ I  lnstltutron or agency or bank or lending panchayat, as the case may be, and 
U U U U W I ~ ~  panchayat. Every panchayat shall maintain in respect of the loan, such books 

of accounts, as may be prescribed. 

(3)  Every panchayat shall utll~se tlie loans only fur the purposes for wh~ch  such 
1 o a n ~ .  Z r P  hr>rrn*lrnA " 

ti. PARTHASARATHY, 
J'ecretaly to Government, 

Lnw Depnrtnzent. 
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The following Act of the Tamil Nadu Legislative Assembly rece~ved thf: assent of t i  

Governor on the 12th June 2000 and is hereby published for general 1nfi'ormaion:- i 

I 

f BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Fifty-first Year 

ACT No. 24 OF 2000. 

An Act further to amend the Tnmil Nadu Pnnchnynts Act, 

of the Republic of India as follows:- 

1994. 

[ 1. (1) This Act may be called the Tamil Nadu Panchayats (Fifth Amendment) Act, 2000. 

(2) It shall come into force on such date as the State Government may, by notification, 
appoint. 

Tarn11 Nadu 2. In section 241 of the Tamil Nadu Panchayats Act, 1994, for sub-section (4), the 
Act 21 of 

1994. following sub-section shall be substituted, namely:- 

"(4) The Chairman of the District Panchayat shall be the Chairperson of the Cornrnit- 
tee and the Collector of the District shall be the Vice-Chairman of the Committee.". 

(By order of the Governor) 

K. PARTHASARATHY, 
Secretary to Government, 

Law Department 

, I 
Short title and 
cornmence- 
ment. 

Amendment 
of section 
241. 



The following Act of the Tamil Nadu Legislative Assembly received the assent of the I 

President on the 25th ~ e ~ t e m b e r  2000 and is hereby published for general information:- 

ACT No. 27 OF 2000. 

An Act further to amend the Tamil Nadu Panchayats Act, 1994. 

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Fifty-first Year of 
the Republic of India as follows:- ! 

1. (1) This Act may be called the Tamil Nadu Panchayats (Third Amendmt:nt) Act, 2000. Short title 
and com- 
mencement. 

(2) It shall come into force on such date as the State Government may, by notification, 
appoint. 

J N d u  2. After section 13 1 of the Tamil Nadu Panchayats Act, 1994, the following section shall Insertion of 

r2l of be inserted, namely:- 
)L 

new section 
131-A. 

"131-A. Prohibition of erection of certain hoardings.-Notwit standing anything 
contained in this Act or in any other law for the time being in force,- ! 

1 
(a) (i) on or after the date of the commencement of the Tam I Nadu Panchayats 

(Third Amendment) Act, 2000 (hereinafter in this section referred to as the i endment Act), no 
person shall erect any hoarding (other than traffic sign and road sign) visiblelto the traffic on the 
road and which is hazardous and disturbance to safe traffic movement so as to adversely affect 
free and safe flow of traffic; 

(ii) where any hoarding is erected in contravention of sub-clause (i), it shall be 
- confiscited and removed by the executive authority without any notice; 

( b )  (i) where any hoarding (other than traffic sign and road sign) visible to the traffic 
on the road is hazardous and disturbance to safe traffic movement so as to adversely affect free 

RP m-21-IV-2 EX. (740)-1 [ 105 I 
I 



and safe flow of traffic and which is in existence immediately before the datelof the commence- 
ment of the amendment Act, the executive authority shall, by notice in writing, require the owner 

q or any person in possession of such hoarding, to remove such hoarding within such time as may 

:: be specified in the notice: 

Provided that such time shall not exceed fifteen days from the date of issue of such notice; 

(ii) where the hoarding referred to in sub-clause (i) -is not retnoved within the time 
specn5ed in the notice, the executive authority shall, without further notice, remove such 
hoarding and recover the expenditure for such removal as an arrear of land revenue. 

Explanation.-For the purpose of this section, "hoarding" means any screen of boards at 
any place whether public or private used or intended to be used for exhibiting advertisement 
including the framework or other support, erected, wholly or in part upon or over any land, 
building, wall or structure visible to public wholly or partly.". 

(By order of the Governor) 

K. PARTHASARATHY, 
Secretary to Government, 

Law Department. 

I 

PRINTED A.ND PUBLISHED BY THE DIRECTOR OF STATIONERY AND PRINTING, CHENNAI 
ON BEHALF OF THE GOVERNMENT OF TAMIL NADU 
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The following Act of the Tamil Nadu Legislative Assembly received the assent of the 
Governor on the 28th November 2000 and IS hereby published for general information? - 

ACT No. 30 OF 2000. 

An Act further to amend the Tam11 Nadu Panchayats Act, 1994. 

BE it enacted by the Leglslatlve Assembly of the State ofTamil Nadu in the Fifty-first Year 
of the Republic of India as follows:-- 

Short rrrle nnd 1. ( I )  This Act may be called the Tam11 Nadu Panchayats (Slxth Amendment) 
c o m m e n c e -  Act, 2000. 
ment 

(2) It shall be deemed to have come lnto force on the 23rd day of September 

Amendment o f  2. In section 241 of the Tamil Nadu Panchayats Act, 1994 (hereinafter referred 
secrron 241. to as the principal Act), for sub-section (2), the following sub-sectlon 

shall be subst~tuted, namely:-- 

"(2) (a)  The Committee shall consist of,-- 

(i) The Chairman of the district panchayat; 

(ii) the Mayor of the City Municipal Corporation in the district; 

(iii) the Collector of the district; 

(iv) such number of persons, not less than four-fifth of the total 
number of members of the Committee as may be specified by the 
Government, elected in the prescribed manner from amongst the 
members of the d~str lct  panchayats, town panchayats and 
councillors of the municipal corporations and the municlpai 
councils in the distr~ct in proportion to the ratio between the 
population of the rural areas and of the urban areas in the district. 

( h )  The following persons shall be permanent special invitees of the 
Committee:-- 

( i )  Members of the House of the people who represent the whole or 
part of the district; 

(ii) Members of the Council of States who are registered as electors 
in the district; 

(111) Members of the Tamil Nadu State Legislative Assembly whose 
constltuencles lie wlthln the district; 

(iv) All the Chairmen of the panchayat union councils in the dis tr i~t ;  

(v)  All the Chairmen of the municipal councils in the district; 

(vi)  A11 the Chairmen of the town panchayats in the district. 

(c)  The permanent special invitees referred to in clause ( b )  shall be 
entitled to take part in the proceedings in the meetings of the 
Committee.". 
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TnmrI  Nndrr 3. (1 )  The Tamil Nadu Panchayats (Sixth Amendment Ordinance, 2000 is Repent nnd 

01 t l r t r c i ~ i t  c 6 herphv r ~ n - 3  IDA 

(2) Notwithstanding such repeal, anything done or any ction taken under the 
principal Act, as amended by the said Ordinance, be deemed to have 
been done or taken under the principal Act, as amended by this Act. 

(By order of the Governor) 

K. PARTHASARATHY, 
Secretary to Government, 

Law Department. 



Part IV--Section 2 

Tamil N ~ d u  Acts and Ordinances. 

The following Act of r l ~ c  Taluil Nadu Legi~laticc Assembly rcccivcd the assent of thc 
- -  President on rllc Srll I;~nunr_r. 2170 1 i~ftd is Ilcrcb!. pi.iblisl~cd for gcrlcral ir~ohation:-" 

AU'I' No. 1 OF 2001. 

,417 ;Zct Jrrlller IO n ~ l ~ o t d  the l'orrril :\'oriri Pv'nncltqvnl.~ ACI, 199.1. 

BE it cnaclcd by Ihe bigisla tivc Assc~ubly of llic Srnrc or Tinnil Ni~du in ~ h c  Fifly-first Year of 
the Republic of India as follotrus:- 

1 .  I )  This Act m a y  bc called tl~e Ta111il Nndu Panehaya~s (Fourlh A~ncndment) Act, 2000, Short titla 
nnd 

(2) 11 sllall colnc into force on siicl~ datc as t l~c State Goycrnmenl may, by notification, cOmmoncm 

appoint. men[. 

T a r n i l  Nadu 2. In secrion 37 of llle Tamil Nadu Pancllilyals Acr. IY94 (I~crciuder rcfcrred to as the Amendment 

.?.CI 2 1 o f  principal Acl),- v f  Sectid. 
1994. 37. 

( I )  i i i  sub-section (1):- 

[n) for Ihe csprcssion "n'l~jlc undergoing rllc scnlencc". [be espression "while the 
1 

sentence i s  in force" shall hc subst ilulcd: 

6 (b)  h r  thc cxprcssion "fivc y~ars",  111c csprcssion "six years" sIlall be substituted; 

(2) in sub-scction (2), for the csprcssion"fivc ycars", 111e esprcssion "six yenrs" shall bc 
substituted. 

3 .  In section 172-A or the principal Act, in Llle sccond proviso. for clause (b), the following 
clause shall bc subslituted, namely:- 01' gect i  

172-A. 

" ( b )  of ar, election to thc Pnrliamcnt. Lcgi~laliv: Axcrnbly or a panchayar: or". 
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lcndmonr - 4. In  sccrion 258 oi thc principiil Acr. nncr  sub-section f4), tlic following sub-scc~ions shall 

" (5 )  ' 1 ' 1 1 ~  1ri:tI (11 ~ I I I  ~ : I C L ~ I ~ J I I  ~ J I ; I I ~ ~ ( I I I  sII:III. SO l i ~ r  ils IS pr:~ciic:~l)lc C ~ J I I S I S I C I I ~ I ~  \ v i l l ~  ~ I I C  
inlcrcsl of juslicc i n  rcspecl of (11c triai. hc olnli~iucd lro111 day-to-diiy until ils cunclusion, unless 
the district judge finds tlie ildjournnicn t of tlie [rial beyond lllc following day to be llecessary for 
msons lo be recorded. 

( G )  Every clcctio~~ pcrit ion sliiill he ~r i ed  ;is espediliously as possible aild endeavour sllaIl 
be made to conclude (he [rial lvi[llin sis ~ilor~llls rrom Llle datc or1 nll~ich tbc clccrion petilion is 
presented to the djstricr judge Tor trial.". 

(By ordcr of the Governor) 

K. PARTHASARATHY, 
Seurelc~r-v to Governmenr, 

Law Ueporlrtren!. 

- .  

. PRINTED AND PIJBLISI.1ED BY THE DIXECTOR OF STATIONERY AND PRINTING, CHENNM 
ON BEHALF OF THE GOVERNMENT UI-' TAMIL NADU 
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The following Act orthe Tamil Nadu Legislative Assembly r ~ c e i v c d  the asscnt of the 
Governor on the 25th Seplember 2001 and is hereby pbblishcd forgenc~dl information:- 

! ACT No. 18 OF 2001. 

RE it enacted by the Legislative Assembly of rhe State of Tamil Nadu in the Fifly-second 
Year or the Republic of India as follows:- 

1 .  (1) This Act may be called the Tamil Nadu Panchayats (Amendment) Act, 2001. Shor~  title 2nd 
comrncnce- 

( 2 )  It slial: come into force ar once. rncnt. 

:~W,;I F:!(!~I 2. I n  scction 258 of the Tamil .Gadu Panchayats Ac!, 1994, in sub-sec~ian (11, for the Amendment or 
:\CI 2 \ :I t '  cxprvsrion "fifiecn days", the expression "forty-five days" shall be subslitutcd. Section 258. 
1994.  

(By order of thc Governor) 

M. B A W ,  
Secrelary to Governmcnr, 

Law Depaciment. 
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$ 
I  he following Act of the TamilNadu Legislative Assembly reccived the asseat of the 

Governor on the 25th Sep~ember 200 1 and is hereby published for general information:- 

amil Nadu 
ACI 21 DI 

1994. 

Att Act ftrrther to amend [he Tamil Nadrr Panchayats Act. 1994. 

BE it  enacted by the ~ e ~ i s l a t i v e  Assembly of the State of Tamil Nadu in the Fifty-second 
Ycar of the Republic of India as follows:- 

1. ( 1 ) This Act may be called the Tamil Nadu Panchay ats (Second Amendment) Act, 
2001. 

(2) It shall come into force on such date as the State Government may, by 
notification, appoi~it. 

2. In section 193 of the Tamil Nadu Panchayats Act, 1994, for sub-section (Z), the 
following sub-section shall be substituted namely:- 

"(2) The Government may recover from the panchayal, the expenditure incurred 
by the Government i ; ~  :he ~ u d i t  cf +h- ?rcnl~vfs  of such panchajat, at such percentage, of 
[he expenditure as may be fixed by the ~overnhent." .  

(By order of the Governor) 

Short title and 
commenct- 
mtnl ,  

Amendment .of  
section 193. 

. MBAUlUH, 
Secretary to Government, 

Law Department. 
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Short title 
and 
commence- 
ment. 

Insertion of 
new 
section 
9-A. 

Amendment 
of section . 
261. 

Addition of 
Schedule- 
VI. 

Repeal and . 
saving. 

The following Act of the Tamil Nadu Legislative Assembly received the assent of the 
Governor on the 18th April 2002 and is hereby published for general information:- 

ACT No. 3 OF 2002. I 
An Act -further to amend the Tamil Nadu Panchayats Act. 1994. 

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Fifty-third Year of 
the Republic of India as follows:- 

1. (1) This Act may be called the Tamil Nadu Panchayats (Amendment) Act, 2002. 

(2) It shall be deemed to have come into force on the 25th day of October 2001. 

2. After section 9 of the Tamil Nadu Panchayats Act, 1994 (hereinafter referred to as the 
principal Act), the following section shall be inserted, namely- 

"9-A. Appointment of special officers in certain circumstances.-( 1) Notwithstanding 
anything contained in this Act, 01 in any other law for the time being in force, in respect of village 
panchayts specified in Schedule-V1, which cannot be constituted on the 2 b h  day of October 
2001 even after resorting to election process, the Government may, by notification, appoint 
special officers to exercise the powers and discharge the functions of the village panchayats, 
until the day on which the first meeting of the village panchayats are held after elections to the 
said village panchayats. 

(2) The special officer appointed under sub-section (1) shall hold office only for six 
months from the date of his appointment or for such shorter period as the Government may, by 
notification, specify in this behalf.". 

3. In section 261 of the principal Act, in sub-section (2), for the expression "24th day of 
October 2001", the expression "24th day of April 2002" shall be substituted. 

4. After Schedule-V to the principal Act, the following Schedule shall be added, namely:- 

"SCHEDULE-VI 

[Sez section 9-A(l).] 

Serial Name of the village panchayat. 
number., 

(1) (2) 

1 Kottakatcbiyendal. 

2 h4elasathalnbur. 

3 %  Nattarmangalam.". 

5. (1) The Tamil Nadu Pa ~chayats (Third Amendment) Ordinance, 200 1 is hereby repealed. 

(2) Notwithstanding such iepeal, anything done or any a c t i o ~  taken under the principal 
Act, as amended by the said Ordinance, shall be deemed to have been done or taken under the 
principal Act, as amended by this Act. 

(By order of the Governor) 

CC 

A. KRISHNANKUTTk NAIR, 
Secretary to Government, 

Law Department. 

mil 
Act ' 
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The following Act of the Tamil Nadu Legislative Assembly received the assent ofthe 
Governor on the 23rd April 2002 and is hereby published for general information:- 

ACT No. 8 OF 2002. 
I 

An Act further to amend the Tamil Nadu Panchayats Act, 1994. 
BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Fifty-third 
Year of the Republic of India as follows:- 

fi 1. This Act may be called the Tamil Nadu Panchayats (Third Amendment) Act, 2002. Short title. 

rq.ladu ACI 2. In section 9-A of the Tamil Nadu Panchayats Act, 1994 (hereinafter referred to as Amendment of ' 1994 the principal Act), in sub-section (2), for the expression "six months", the expression section :-A. 

"one year" shall be substituted. 
t 

' LC 
I! 3. In section 261 of the principal Act, in sub-section (2), for the expression Amendment of 

"24th day of April 20U2", the expression "24th day of October 2002" shall be substituted. section 

4. For Schedule-V1 to the principal Act, the following Schedule shall be substituted, Substitution of 
Schedule-Vl. namely:-- 

"SCHEDULE-VI 
[See section 9-A( 1 ).I , 

Srricr 1 Nc~rne of the villrge pancktlyat. 
riu nr 6c.r 

( 1 )  (2) 
I Kottakatchiyendal. 
2 Nattarmangalam.". 

(By order of the Governor) 
A. KRISHNANKlJTTY NAIR, 

Secretary to Go\~errrmtertt. 
Lrrw Depccrtnrent. 

!V-2 (Ex. 260) [ 27 1 



I 
ACT No. 28 OF 2002. I 

An Act furtl~er to nrnerld the Tarnil Nndlr Porlchnycrts Act. 1994. 

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the 
Fifty-third Year of the Republic of Ind~a as Col1ows:-- 

Short title. 1. This Act may be called the Tamil Nad11 Panchayats (Second Amendment) 
Act, 2002. 

Insertion of new 2. In the Tamil Nadl Panchayats Act, 1994 (hereinafter referred. to as the 1arn11 N 

section38-A. principal Act), after sectio.1 33, the following section shall be inserted, namely:- 21 of 

"38-A. Disqualification for president, vice-president, chailn~nn. \*ice-clinirntnrr 
and member.-Notwithstanding anything contained in this Act, no person shall be 
qualified for being elected as, and for being, a president, vice-president or member 
of a village panchayat or a chairman, vice-chairman or member of a panchayat union 
council or of a district panchayat if he is a member of the Legislative Assembly of 
the State or a member of either House of Parliament.". 

hsident, vice- 3. Notwithstanding anything contained in the principal Act, as amended by this 
president: Act, or in any other law for the time being in force or in any judgment, decree or 
chairman,' 
vice-chairman order of a court, if a member of the Legislative Assembly of the State or a member 
,d member to of either House of Parliament holds the office of president, vice-president or member 
cease to hold of a village panchayat or chairman, vice-chairman or member of a panchayat union 
oflice under council or of a district panchayat immediately before the date of publication of this 
certain 
circumstances. Act in the Taniil Nadu Gover.nment Gazette, he shall cease to hold such office at 

the expiration of fifteen days from the date of such publication and such office shall 
I become vacant, unless he ceases to be member of the Legislative Assembly of .he 

State or member of either House of Parliament before the expiry of the said period 
of fifteen days, by resignation or otherwise. 

(By order of the Governor) 

A. KRISHNANKUTTY NAIR, 
Secretav to Go~~er'rtntent. 

Lnw Dt~prrr.trrtenr. 
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The folIc,wlng Act of the Tamil Nadlr Legislative Assembly received the assent of tf 
Governor on the 15th November 2002 and is he~eby published for general information:, 

ACT No. $9 OF 2002. 

, 4 1 1  Act fill-thc~ to crmc~nrl the Tc~ri~il Ntril~ I'unckti~~tr/.s Act, 1994. 

BI i t  enacted by the 1,egislative Assembly of the State of Tamil Nndu in the Fifty-third Year 
of the Republic of India as fo1lo~ls:- 

1 .  ( 1)  This Act mav he called the Tamil Nadu Panchayats (Fourth Amendment) Act, 2002. 

( 2 )  I t  shall be deemed to have come into force on the 2Ist day of October 2002. 

2. In section 9-A of the Tamil Nadu Panchayats Act, 1994 (hereinafter referred to as the 
principal Act),-- -.- 

( I )  in sub-section (I) ,  for the expression "can not be constituted on the 25th day of 
October 2001". the expression "could not be constitutzd" shall be substituted; 

( 2 )  in sub-scction (2), for the expression "for one year from the date of his 
appointment", the expression "upto the 24th day of April 2003" shall be substituted. 

3. In section 201 of the principal Act, in sub-section (2), for the expression "24th day of 
October 2002", the expression "24th day of April 2003" shall be substituted. 

4. (1) The Tanlil Nadu Panchayats (Fourth Amendment) Ordinance, 2002 is hereby 
-- . epealed. 

(2) Notwithstanding such repeal, anything done or any action taken under the 
princ~pal Act, as amended by the said Ordinance, shall be deemed to have been done or taken 
under the principal Act, as amended by this Act. 

(By order of the Governor) 

A.  KRISI-INANKUTTY NAIR, 
Secretary to Go\~errzment. 

Ltrul D~~partrnent. 

Short title and 
commence- 
ment. 

Amendment o f  
section 9-A. 

Amendment o f  
section 261. 

Repeal and 
saving. 
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The following Act of the Tamil Nadu Legislative Assembly received the assent of the 
Governor on the 26th November 2002 and is hereby published fca general information:- 

r j  

ACT No. 52 OF 2002. 

An Act further to a m m i  Z,,,ii: Nadr, Punchayats Act, 1994. 

BE it enacted by the Legislative Assembly of the State of Tamil Wadu in the Fifty-third Year 
of the Republic of India as rollows:- 

1 

t 1. (1) This Act may be called the Tamil Nadu Panchayats (Fifth Amendment) Act, 2002. Short title and 
commence- 

(2). It shall come into force on such date as the State Government may, by ment. 

notification, appoint. 

2. In the Tamil Nadc Panchayats Act, 1994 (hereinafier referred to as the principal Act), of new 
after section 82, the following section shall be inserted, namely:- section 82-A. 

"82-A. President, vice-president, chairman, vice-chairman or member to obtain 
permission to undertake trip to foreign country.--(l) No person holding the oflice of 
president, vice-president or member of a village panchayat or chairman, vice-chairman or 
member of a panchayat union council or of a district panchayat shall undertake any trip to 
any foreign country in his official capacity as such, except with the permission in writing 
of the Government.". 

3. After section 210 of the principal Act, the following section shall be inserted, Insertion of new 
namely:- section 210-A. 

"2 10-A. Removal of president, vice-president, chairman, vice-chainnan or member 
convicted under section 246-A.- (1) Notwithstanding anythmg contained in this Act, the 
Government may, by notification, remove any president, vice-president or member of 
a village panchayat or chairman, vice-chairman or member of a panchayat union council 
or of a district panchayat who is convicted twice of an offence punishable under section 
246-A. 

(2) The Government shall, when they propose to tak: action under sub-section 
(I), give the president, vice-president, chairman, vice-chairman or member concerned, an 
opportunity to explain and the notification issued under the said sub-section shall contain 
a statement of the reasons of the Government for the action taken. 

(3) Any person removed under sub-section (1) from the office of president, 
vice-president, chairman, vice-chairman or member, as theCase may be, shall not be eligible 
for election to the said office until the date on which notice of the next ordinary election 
to the village panchayat, panchayat union council or district panchayat, as the case may 
be, is published in the prescribed manner or the expiry of one year from the date specified 
in such notification, whichever is earlier.". 

4. After section 246 of the principal Act, the following section shall be inserted, Insertion or 
namely:- new section 

246-A. 

"246-A. Penalty for failure to obtain permission of'Government for foreign trip.-- 
Whoever undertakes a trip to any foreign country in violadon of section 82-A shall, on 
conviction, be punished with fine which may extend to fifty thousand rupees.". 

(By order of the Governqr) 

A. KKISHNANKU'TTY NAIR, 
Secretcrrv to C;overr~ /tien t .  

Law ll~,,,..rtm(~it. 
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The folluwing Act of the Tamil Nadu I,egislative,Assen~biy received the assent ofthe 
Governor on the 23rd April 2003 and is hereby published for general information:-. 

i 

' Short title. 

! Amendment of 

I section 9-A. 

ACT No. 7 OF 2003. 

An Act further to nrnend the Tamil Nadu Panchaj-ats Act, l Y Y 4 .  

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Fifty-fourth 
Year of the Republic of India as follows:-- 

1. This Act may be called the Tamil Nadu Panchayats (Amendment) Act, 2003. 

2. In section 9-A of the Tamil Nadu Panchayats Act, 1994 (hereinafter referred to Tarn11 Nadu 

as the principal Act), in sub-section (2). for the expression "24th day of April 2003", the 
1994, 2' 

expression "24th day of October 2003" shall be substituted. 

I Amendment of 3. In section 261 of the principal Act, in sub-section (2), for the expression "24th 
I sectio11261. day of April 2003", the expression "24th day of October 2003" shall be substituted. 

(By order of the Governor.) 

A. KRISHNANKUTTY NAIR, 
Secretary to Government, 

Law Department. 



The  following Act o f  the Tamil Nadu Legislative Assembly rece~ved  the assent o f  the 
Governor on  the 14th November 2003 and 1s hereby published for general ~nformatlon:- 

ACT No. 33 01; 2003. 

An Act.firi.ther to anten(/ the Tamil Ntrrllr P(rnckrr!~c~ts Act. 1994. 

BE it  enacted by the Legislati~~e A S S C T I ~ ~ ~  of the State of Tamil Nadu in thc Fifty-fourth Yc;ir of the 
Rcpi~blic of India as fo1lpws:-- 

I. ( 1 )  This Act may be called the 'Tamil Nadu Panchayats (Second Amendment) Aci, 2003. Short tijle and 
comnience- 
rnent. 

(2) It shall be deemed to have come into force on the 21st July 2003. j 
Nadu Act 2. Aftcr section 257 of the Tamil Nadu Panchayats Act. 1994 (hcrcinaftcr refell-cd to as the lnscrt~on ornew 

principal Act), the following section shall be inserted, namely:- section 257-A. 

"257-A. Provisiori of Rain Water Hanvs~ing Sfnrcllire.--(I) In every build~ng owned or 
occupied by the Govcrnment or a statutory body or a company or an institution owned or controlled 
by the Government, rain water harvesting structure shall be provided by the Govcrnmcnt or by such 
statutory body or company or other institution, as the case may be, in such manner and within such 
time as may be prescribed. 

(2) Subject to the provisions of sub-sect~on ( I ) ,  every owncr or occupler of a 
provide rain water harvesting structure In the building In such nnnner and with111 such 
be prescribed. 

Explanutiori.-Where a building is owned or occupied by more than one pcrs 
person shall be liable under this sub-section. 

(3) Where the rain w*r harvesting structurt i s  not provided as rcquircd under sub-section 
(2), the Executive Authority or any person &orisd by him in t h ~ s  behalf may, after givlng notlce 
to the owner or occupier of the building, cause rain waiter harvesting structure to be provided in such 
building and recover the cost ofsuch provision along with the incidental expense thereof in the same 
manncr as p~~ tax. 

{4) Notwithstanding any action taken under sub-section (3),  where the owner or occupier of 
the building fails to provide the rain water harvest~ng structurc in the bulldlng before the date as may 
be prescribed, the water supply connectton provlded to such building shall be disconnected till rain 
water harvestrng structure is provided.". 

1 .  

) Nadu 3. (1) The Tamil Nadu Panchayats (Second Amendment) Ordinance, 2003 is hereby repealed. Repcal and 
)Anance saving. 
[df 2003. (2) Notwithstanding such repeal, anything done or any action taken under the princ~pal Act, 

as amended by the said Ordinance, shall be deemed to have been done or taken under the principal 
Act, as amended by this Act. 

(By order of the Governor) 

A. KRISHNANKUTTY NAIH, 
Secretaiy to Gol.~ernment, 

Law Dep~rl-trnc~t. 



The following Act of the Ta 

ACT No. 36 OF 2003. 

An Act further to amend the Tamil Nadu Panchnyats Act. 1994. 

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Fifty-fourth Year of the 
Republic of India as follows:- 

1. (1)  This Act may be called the Tamil Nadu Panchayats (Third Amendment) Act, 2003. Short title and 
commence- 

(2) It shall be deemed to have come into force on the 17th October 2003. -nent. 

2. In section 9-A of the Tamil Nadu Panchayats Act, 1994 (hereinafter referred to as the h ~ ~ n d m e n t o f  
principal Act), in sub-section (2), for the expression "24th day of October 2003", the expression section 9-A. 
"24th day of April 2004" shall be substituted. 

3. In section 261 of the principal Act, for sub-section (2), the following sub-section shall be Am~ndmentof 
substituted, namely- section 261. 

"(2) The Special Of3icer appointed urider sub-section (1) in respect of the village Panchayat 
specified in Schedule V shall hold office upto the 24th day of April 2004 or such shorter period as 
theGovernment may, by notification, specify in this behalf.". 

4. For Schedule V to the principal Act, the following Schedule shall be substituted, namely:-- Substitution of 
Schedule V. 

I 

"SCHEDULE-V 

[See section 261 (2)] 

Keeripatti.". . - 

(2) Notwithstand~ng such repeal, anything done or any actlon tAcn tlndcr thc prrnclpal Act, 
,IS an?cndcd by thc sald Ord~nancc, shall bc dccnicd to havc bccn doric 01 t.1hc.11 unclcl the p~lnc~pal 
Act. LS anicnded by thls Act. 

(By order of thc Governor) 

I 

I 

DTP--IV-2 EX. (JlU);-2a 
i 

, I 
C 
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ACT No. 42 OF 2003. 

BI: i t  cnactcd by the Lcgislativc Assembly of the Statc of Tamil Nadu in thc F~fty-fourth Ycar of thc 
Rcpublic of India as follows:-- 

1 .  ( I )  This Act may be callcd the Tamil Nadu Panchayats (f.0~11.111 Amendment) k t ,  2003, Sll"rt title and 
commence- 
ment. 

(2) ( i )  This section and scctlon 2 shall be dccmcd to have conic into force on thc 25th 
October 2003. 

(ii) Section 3 shall come into force at once. 

2. For Schedule V to the Tamil Nadu Panchayats Act, 1994 (hercinaficr referred to as the Substitution of 
f1994. principal Act), the following Schedule shall be substituted, namely:-- Schedule V. 

"SCHEDULE-V 

[See scction 261 (2)l 

Serial Ni~n~ber. Nutire oj' flre Village f'ut~clrq)~ut. 

(1) (2) 

1. Keeripatt~ 

Pappapatti .". 

-3. Notwithstanding anything contained in the principal Act, any person acting Validation. 
as Special Officer o f -  Pappapatti Village Panchayat with effect on and from the 
25th October 2003 shall be deemed to have been appointed as the Special Officer of the said village 
panchayat under sub-section (1) of section 261 of the principal Act, as amended by this Act and 
anything done or any action taken by the said Special Officer during the period with effect on and 
from the 25th October 2003 till the date of publication of this Act in the Tatrtil Nadu Governnlent 
Gazette shall be deemed to have been validly done or taken under the principal Act, as amended by 

(By order of the Governor) 
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le Tamil Nadu Legislative Assembly received the assent of 
ugust 2004 and is hereby published for general information:- 

ACT No. 21 OF 2004. 

An Act further to amend the Tamil Nadu Panchayats Act, 1994. 

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Fifty-fifth 
Year of the Republic of India as follows:- 

1. (1) This Act may be called the Tamil Nadu Panchayats (Amendment) Act, Short title and 
commence- 
ment. 

(2) It shall be deemed to have come into force on the 23rd day of April 2004. 

2. In section 9-A of the Tamil Nadu Panchayats Act, 1994 (hereinafter referred to Amendment of 
as the principal Act), in sub-section (2), for the expression "24th day of April 2004", section 9-A. 
the expression "24th day of October 2004" shall be substituted. 

3. In section 261 of the principal Act, in sub-section (2), for the expression "24th Amendment of 
day of April 2004", the expression "24th day of October 2004" shall be substituted. section 261. 

4. (1) The Tamil Nadu Panchayats (Amendment) Ordinance, 2004 is hereby Repeal and 
nance repealed. saving. 

(2) Notwithstanding such repeal, anything done or any action taken under the 
principal Act, as amended by the said ordinance, shall be deemed to have been done 
or taken under the principal Act, as amended by this Act. 

(By order of the Governor) 

I 

L. JAYASANKARAN, 
Secretary to Government-in-charge, 

Law Depariment. 
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ACT No. 22 OF 2004. 

An Act further to amend the Tamil Nadrr Panchayats Act, 1994. 

DI it enactod by the Legislative Assembly of the State of Tamil Nadu in the Fifty-fifth 
Year of the Republic of India as follows:- 

1. (1) This Act may be called the Tamil Nadu Panchayats (Second Amendment) Short title and 
cornrnence- 
ment. 

(2) It shall be deemed to have come into force on the 8th day of June 2004. 

2. After section 18 of the Tamil Nadu Panchayats Act, 1994 (hereinafter referred Insertion of . 
to as the principal Act), the following section shall be inserted, namely:- new section 

18-A. 
"18-A. Appointment of Special Officer to  panchayat union council in 

ceqain circumstances.-(1) Notwithstanding anything contained in this Act, or in any 
other law for the time being in force, in respect of Manachanallur panchayat union 
council, which cannot be reconstituted in accordance with the provisions of this Act on 
or before the 1 l t h  day of June 2004, the Government may, by notification, appoint a 
Special Officer to exercise the powers and discharge the duties of the said panchayat 
union council and of its chairman until the day on which the first meeting of the 
reconstituted panchayat union council is ,ield after election to the said panchayat 
union council. 

(2) The Special Officer appointed under sub-section (1) shall hold office for six 
months or for such shorter period as the Government may, by notification, specify in 

I 

this behalf.". 

3. (1) The Tamil Nadu Panchayats (Second Amendment) Ordinance, 2004 is Repeal and 

fiance hereby repealed. saving. 

(2) Notwithstanding such repeal, anything done or any action taken under the 
principal Act, as amended by the said Ordinance, shall be deemed to have been done 
or taken under the principal Act, as amended by this Act. 

(By order of the Governor) 

L. JAYASANKARAN, 
Secretary to Gpvernment-incharge. 

Law Department. 
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The following Act of the Tamil Nadu Legislative Assembly received the assent 
of the Governor on the 8th December 2004 and is hereby published for general 
information:- 

ACT No. 36 OF 2004. 

An Act further to amend the Tamil Nadu Panchayats Act, 1994 I 

BL it enacted by the Legislative Assembly of the State of Tamil Nadu in the Fifty-fifth Year 
of the Republic of India as follows:- 

1. (1) This Act may be called the Tamil Nadu Panchayats (Fourth Amendment) Short title and 
Act, 2004. commence- 

ment 
(2) It shall be deemed to have come into force on the 23rd day of October 2004. 

JNadu 2. In Section 9-A of the Tamil Nadu Panchayats Act, '1994. (hereinafter referred to Amendment of 

1 21 of as the principal Act), for the expression "24th day of October 2004", the expression Section 9-A. 

"24th day of April 2005" shall be substituted. 

3. In Section 261 of the principal Act, in sub-section (2), for the expression Amendment of 
"24th day of October 2004", the expression "24th day of April 2005" shall be substituted. Section 261. 

JNadu 4. (1) The Tamil Nadu Panchayats (Fourth Amendment) Ordinance, 2004 is hereby Repeal and 
dmance repealed. saving. 

111 
of 2004. 

(2) Notwithstanding such'repeal, anything done or any action taken under the 
principal Act, as amended by the said Ordinance, shall be deemed to have been done 
or taken under the principal Act, as amended by this Act. 

(By order of the Governor) 

L. JAYASANKARAN, 

Secretary to Government-in-charge, 
Law Deoartment. 
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The following Act of the Tamil Nadu Legislative Assembly received the assent of the 
Governor on the I l th  Decem~er 2004 and is hereby published for general information:- 

ACT No. 39 OF 2004. 

An Act further to amend the Tamil Nadu Panchayats Act, 1994. 

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Fifty-fifth Year 
of the Republic of India as fc)llows:- 

1. (1) This Act may be called the Tamil Nadu Panchayats (Third Amendment) 
Act, 2004. 

(2) It shall be deemed to have come into force on the 14th day of June 2004. 

2. In section 2 of the Tamil Nadu Panchayats Act, 1994 (hereinafter referred to as 
the principal Act),- 

(i) after clause (32-a), the following clause shall be inserted, namely:- 

"(32-b) 'special village panchayat' means the special village panchayat referred 
to in sub-section (4) of section 6;"; 

(ii) in clause (37), the expression "and includes a special village panchayat" shall 
be added at the end. 

3. In section 6 of the principal Act, for sub-section (4), the following sub-sections shall 
be substituted, namely:-- 

"(4) The village panchayats constituted under this Act on or after the 14th day of 
June 2004 consequent on the cancellation of the notification declaring them as town 
panchayats or Third Grade municipalities, as the case may be, under section 3-8 of the 
Tamil 'Nadu District Municipalities Act, 1920 (Tamil Nadu Act V of 1920) shall be called as 
special village panchayats and the rest of the village panchayats constituted under this Act 
shall be called as village panchayats. 

(5) The Government may, by notification, classify the special village panchayats 
referred to in sub-section (4) and village panchayats into various grades for the purpose of 
effective administration of the said village panchayats in accordance with such norms as 
may be prescribed.". 

4. In section 8 of the principal Act, in sub-section (3), for the word 'fifteen", the words 
"twentyone" shall be substituted. 

5. In section 83 of the principal Act, the expression "and different persons may be 
appointed to different classes of village panchayats" shall be added at the end. 

6. After Chapter VI of the principal Act, the following Chapter shall be inserted, 
namely:- 

"CHAPTER VI-A. 

SPECIAL PROVISION RELATING TO SPECIAL \'ILLAGE PANCHAYATS. 

100-A. Certain modifications of provisions of this Act.--Notwithstanding anything 
contained in this Act, in respect of special village panchayats,- 

(a) the executive officer of the special village panchayat shall be the executive 
authority; 

(b) the provisions of the Tamil Nadu District Municipalities Act, 1920 (T?p-:' Nadu 
Act V of 1920) and the rules made thereunder shall apply,- 

(i) in respect of the regulation or restriction of building and the use of sites for 
building; 

(ii) in respect of levy of property tax; 

(c) all cheques for payment from panchayat fund or other funds shall be signed 
by the executive officer of the special village panchayat.". 

Short title and 
commence- 
ment. 

A.mendment 
of section 2. 

Amendment 
of section 6. 

Amendment 
of section 8. 

Amendment of 
section 83. 

Insertion of 
new 
Chapter. 
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Renoal and 7. 11) The Tamil Nadcl Panchayats (Third Amendment) Ordinance, 2004 is hereby T m ~ i  - > ----- K2& 1 . --r--. -"- . . . , saving. repealea. 
9 of 2064. 

(2) Notwithstanding such repeal, anything done or any action taken under the 
principal Act, as amended by the said Ordinance, shall be deemed to have been dol~e or 
taken under the principal Act, as amended by this Act. I 

(By order of the Governor) I 
L. JAYASANKARAN, 

Secretarv to Government-in-charge, I 
Law Depadment. 
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The following Act of the Tamil Nadu Legislative Assembly received the 
assent of the Governor on the 10th May 2005 and is hereby published for 
ger~ xal information:- 

ACT No. € OF 2005. 

An Act further to amend the Tamil Nadu Panchayats Act, 1994. 

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Fifty-sixth Year 
of the Republic of India as follows:- 

Short title and 1. (1) This Act may be called the Tamil Nadu Panchayats (Amendment) Act, 2005. 
commence- 
ment. 

(2) Sections 2, 3 and 4 shall be deemed to have come into force on the 6th day 
of March 2005. 

Insertion of 2. After section 9-A of the Tamil Nadu Panchayats Act, 1994 (hereinafter TamilNadu AF 

new section referred to as the principal Act), the following section shall be inserted, namely :- 21 Of lgg4 
9-B. 

"9-6. Appoit~l/?,et~t of Special Officer lo certain village panchayats.- 
(1) Notwithstanding anything contained in this Act or in any other law for ttfe time 
being in force, the Government may, by notification, appoint a Special Officer to the 
village panchayats specified in Schedule VII, which could not be reconstituted in 
accordance with the provisions of this Act 0 1 1  the 6th day of March 2005, to exercise 
the powers and di&harge the duties of the said village panchayats. 

(2) The Sp cia1 Officer appointed under sub-section (1) shall hold office for 
a period of six mon hs or until the date on which the first meeting of the reconstituted 

is earlier.". 

f village panchayats :are held after election to the said village panchayats, whichever 

lnsertion of 
new section 

3. After section 18-A of the principal Act, the following section shall be inserted, 

' 18-B. nar 3ely:- 

"1 8-B. Appointment of Special Officer to Yercaud Panchayat Union Council.- 
(I).~otwithstanding anything contained in this Act or in any other law for the time 
beiriy in force, the Government may, by notification, appoint a Special Officer to the 
Ye-caud panchayat union council, which could not be reconstituted in accordance 
with the provisions of this Act on the 6th day of March 2005, to exercise the powers 
and, discharge the duties of the said panchayat union council and of its chairman. 

(2) The Special Officer appointed under sub-section (1) shall hold office for 
a period of six months or until the date on which the first meeting of the reconstituted 
panchayat union council is held after election to the said panchayat union council, 
whichever is earlier.". 
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4. After Schedule VI to the principal Act, the following Schedule shall be added, Addition of 
namely:- new 

Schedule. 
"SCHEDULE VII. 

[See section 9-B (I)] 

Serial Name of the village panchayats. 
number. 

(1 (2) 

1 Manjakuttai 

2 Maramangalarn 

3 Nagalur 

4 Samrnanatham 

5 Thalaisholai 

6 Valavanthi 

Vellakadai 

8 Velur 

9 Yercaud.". 

5. Notwithstanding anything contained in the principal Act, any person appointed Validation. 

as Special Officer of the village panchayats specified in Schedule VII to the principal 
Act or of the Yercaud panchayat union council on the 6th day of March 2005 shall 
be deemed to have been appointed as such Special Officer under sub-section (3) of 
section 9-B, or, as the case may be, under sub-section (1) of section 18-8, of'the 
principal Act, as amended by this Act and anything done or any action take) by 
such Special Officer, during the period commencing on the 6th day of March 2,305 
and ending with the date of publication of this Act in the Tamil Nadu Governr rent 
Gazette, shall be deemed to have been validly done or taken undgr the principaliAct, 
as amended by this Act. 

(By order of the Governor) 

L. JAYASANKARAW, 
Secretary to Government, 

Law Department. 



, - 
1 I J C  Ibllowing Act of tlic Tamil Nadu Legislative Assenlbly rece the assent of the 

(jo\ernor on the 12th October 2005 and is hereby publ~shed for gen 

ACl' No. 15 OF 2005. 

/ In  .~icr fnrflrcr to nntcvrd llrr Tarn3 Nnllrr Pnrrclraj~nts Act, 1994. 

131. it enacted by the Legislative Assenlbly of the State of Tamil Natfu in the Fifty-sixth 
Year of the Republic of India as follows:-- 

1. ( I )  This Act may be called the 'Tamil Nadu I'ancllayats ( Second Amendenlent) Short title and 

Act, 2005. cornnience- 
ment. 

(2) I t  shall he deenied to have come into force on the 13th day of July 2005. 

2. In section 239 of the Tamil Nadu Panchayats Act, 1994 (hereinafter referred to as Amendment of 

the principal Act), in sub-section (2), in clause (b),-- section 239. 

(a) the expression "for two successive terms" shall be omitted; 

(h) the provisos shall be omitted. 

3. (1) The Tanul Nadu Panchayats (Second Amendment) Ordinance, 2005 is he eby 
repealed. 

(2) Notwithstanding such repeal, anything done or any action taken unde: the 
principal Act. as amended by the said Ordinance, shall be deemed to have been donc: or 
taken under the principal Act, as amended by this Act. 

(By order of the Governor) 

Repeal and 
saving. 

L.  JAYASANKARAN, 
Secretciry to Government. 

Law Department. 



:AORDINARY 
I - 

11 1 

The following Act of the Tamil Nadu Legislative Assembly received the assent 
of the Governor on the 13th October 2005 and is hereby published for general 
information:- 

I 

ACT No. 19 OF 2005. 1 

Act 
>005. 

An Act futther to amend the Tamil Nadu Panchayati Act, 1994. 7 
BE it enacted by the Legislative Assembly of the State of amil Nadu in the 
Fifty-sixth Year of the Republic of India as follows:- 

1. (1) This Act may be called the Tamil Nadu Panchayats ( I -  urth Amendment) Short title and 
Act, 2005. 

Z 
commence- 
ment. 

(2) It shall be deemed to have come into force on the 2nd day of 
September 2005. 

Nadu Act 2. In section 9-B of the Tamil Nadu Panchayats Act, 1994 (hereinafter referred Amendment of 
f 1994. to as the principal Act), in sub-section (2), for the words "six months", the words 9-B. 

"twelve months" shall be substituted. 

3. In section 18-8 of the principal Act, in sub-section (2), for the words Amendment of 
"six months", the words "twelve months" shall be substituted. section 18-B. 

4 (1) The Tamil Nadu Panchayats (Fourth Amendment) Ordinance, 2005 Repeal and 

is hereby repealed. saving. 

(2) Notwithstanding such repeal, anything done or any action taken under the 
principal Act, as amended by the said Ordinance, shall be deemed to have been 
done or taken under the principal Act, as amended by this Act. 

Act 1 
,0,5.{ 

(By order of the Governor) 

L. JAYASANKARAN, 
Secretary to Government, 

Law Department. 
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The following Act of the Tamil Nadu Legislative Assembly 
of the Governor on the 2nd February 2006 and is hereby published for 

ACT No. 6 OF 2006. 

An Act further to amend the Tamil Nadu Panchayats Act, 1994. 

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Fifty-seventh 
Year of the Republic of India as follows:- 

1. (1) This Act may be called the Tamil Nadu Panchayats (Second Amendfnent) Short title and 

Act, 2006. commence- 
ment. 

(2) It shall come into force on such date as the State Government may, by 
notification, appoint. 

Tamil Nadu 2. In section 198 of the Tamil Nadu Panchayats Act, 1994, in sub-section (2), for the Amendment of 
Act 21 of expression "four other members", the expression "five other members" shall be substifuted. section 198. 
1994. 

(By Order of the Governor.) 

L. JAYASANKARAN, 
Secretary to Government, 

Law Depattment. 
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Tamil Nadu Acts and Ordinances ' I  i I 

The following Act of the Tamil Nadu Legislative Assembly received the assent 
of the Governor on the 3rd February 2006 and is hereby published for general information:- 

ACT No. 9 OF 2006. 

An Act further to amend the Tamil Nadu Panchayats Act, 1994. 

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Fifty-seventh 
Year of the Republic of India as follows:- 

1. (1) This Act may be called the Tamil Nadu Panchayats (P,mendment) Act, 2006. Short title and 
commence- 
ment. 

(2) It shall be deemed to have come into force on the 25tli day of October 2005. 

Tamil Nadu 2. In section 9-A of the Tamil Nadu Panchayats Act, 1994 (hereinafter referred to as Amendment ( f 
Act 21 of the principal Act), in sub-section (Z) ,  for the expression "24th da4 of October 2005" the section 94. 
1994. expression "24th day of April 2006" shall be substituted. f 

I i 
3. In section 261 of the principal Act, in sub-section (2), for t expression "24th day Amendment of 

of October 2005", the expression "24th day of April 2006" shall section 261 

4. Notwithstanding anything contained in the principal Act, eveL person exercising the Validation. 
powers and discharging the functions of the village panchayats specified in Schedule V and 
Schedule VI of the principal Act, as Special Officer of the said \rillage panchayats, with 
effect on and from the 25th day of October 2005, shall be deemed to have been appointed ' 
as such Special Officer of the said village panchayats under sub-section (1) of section 261 

l 

and under sub-section ( 1 )  of section 9-A of the principal Act, respectively, as amended by 
this Act, and anything done or any action taken by the said Special Officers during the 
period ~mmenc ing  on the 25th day of October 2005 and ending with the date of publication 
of this Act, in the Tamil Nadu Government Gazette shall be deemed to have been validly 
done or take3 under the principal Act, as amended by this Act. 3 

. 
(By order of the Governor) 

b L. JAYASANKARAN, 
Secretary to Government, 

Law Department. 

PRINTED AND PUBLISHED BY THE SPECIAL COMMISSIONER AND CO~MISSIONER OF STATIONERY AND PRINT~NG, 
I 

CHENNAI ON BEHALF OF THE GOVERNMENT OF TAMIL NADU 

DTP IV-2 EX. (38) [ 3 l  1 1 
I 
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The following Act of the Tamil Nadu Legislative Assembly received the assent of 
thc Governor on the 1st September 2006 and is hereby published for general 
information:- 

ACT No. 17 OF 2006. 

An Act further to amend the Tamil Nadu Panchayats Act, 1994; 

i BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the 
Fifty-seventh Year of the Republic of India as follows:- 

Short tltle and 1. (1) This Act may be called the Tamil Nadu Panchayats. (Fifth Amendment) 
+commence- Act, 2006. 6 

'ment. I ! :  
I 

* a ,  (2) It shall be deemed to have come into force on the 14th day of July 2006. 
1 I 

Amendment of 2. In section 2 of the Tamil Nadu ~ a n c h a ~ a t i  Act, 1994 (hereinafter referred to as Tam11 I. 1 
sectlon 2 the principal Act),- Act 2 

1994 

I (1) clause (32-b) shall be omitted ; 

(2) in clause (37), the expression "atid includes a special village panchayat" 
shall be omitted. 

1 Amendment of 3. In sectlon 4 of the principal Act,- 
I sect~on 4 
j (1) in sub-section ( I ) ,  in clause (a), the expression "with a population estimated 

at not less than flve hundred" shall be omltted; 

(2) in sub-section (2).- 

( I ]  in clause (a), the expression "provided that the population of the panchayat 
village after such exclusion, is not less than five hundred" shall be omitted; 

(ii) for clause (b), the following clause shall be substituted, namely:- 

"(b) In regard to any area excluded under clause (a), the Inspector may, 
by notificat~on under sub- section ( I ) ,  declare it to be a panchayat village or include I! in 
any contiguous panchayat village under clause (c)(i).". 

Amendment of 
section 6. 

Amendment of 
section 7. 

Amendment of 
section 8. 

Amendment of 
section 19. 

lnsertior of 
new section 
28-A. 

4.  In section 6 of the principal Act,- 

(1) sub-section (4) shall be omitted; 

(2) in sub-section (5), the expression "special village panchayats referred to in 
sub-section (4) and" shall be omitted 

5. in section 7 of the principal Act. In sub-section ( I ) ,  the expression "if in their 
opinion the panchayat village satisfies or ceases to satisfy the conditions referred to 
in that sub-section" shall be omitted. 

6. In section 8 of the pr~nclpal Act, in sub-section (3), for the expression 

"twenty-one", the expression "fifteen" shall be substituted. 

7. In section 19 of the priricipal Act, for the expression "at the rate of one member. 
as nearly as may be, for every five thousand population". the expression 
"at the rate of one member for such population as may be prescribed" shall be substituted. 

8 After section 28 of the prlnc~pal Act, the following sect~on shall be Inserted. 
namely - 

"28-A. Special provision relatirry to election.-Notwithstanding anything contained 
in this Act or the rules made or orders issued under this Act, for the first election for the 
village panchayats, panchayat union councils and district panchayats to be held 
immediately after the 14th day of July 2006, the territorial area of wards. the number of 
wards in every village panchayat. panchayat union and district panchayat and the number 
of members to be returned by each such wards shall be the same as they exist on the 
14th day of July 2006. 
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9. In section 83 of the principal Act, the expression "and different persons may be Amendment of 

appointed to d~fferent classes of village panchayats" shall be omitted. section 83. 

10 Chapter VI-A of the principal Act shall be omitted Omission of 
Chapter VI-A 

~ r n ~ l  Nadu 11. ( 1 )  The Tamil Nadu Panchayats (Fifth Amendment) Ordinance, 2006 IS hereby Repeal and 

I rd~nance repealed. saving 

3 of 2006. 
(2) Notwithstanding such repeal, anything done or any action taken under the 

principal Act, as amended by the said Ordinance, shall be deemed to have been done 
or taken under the principal Act, as amended by this Act. 

(6y order .of the Governor) 

S. DHEENADHAYALAN, 
Secretary to Government-in-charge. 

Law Department. 

DTP IV-2 EX. (223)- l;i 
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The following Act of the Tamll Nadu Legislat~ve Assembly rece~ved the assent of the 
. < Governor on the 7th September 2006 and is hereby published for general information:- 

9 

ACT No. 22 OF 2006. 

An Act further to amend the Tamil Nadu Panchayats Act, 1994. . 

BE i t  enacted by the Legislative Assembly of the State ofGTamil Nadu .in the 
Fifty-seventh Year of the Republic of India as follows:- 

Short title and 1. (1) Thls Act may be called the Tamil Nadu Panchayats- (Th~rd Amendment) I 

; commence- AC~,  2006. 
ment. 

% ,- 

(2) It shall be deemed to have come into force on the 25th day of April 2006. ' 2 

Amendment of 2 In section 9-A of the Tamil Nadu Panchayats Act, i994 (hereinafter referred to as Tamil Nai 
sect~on 9-A. the principal Act), in sub-section (2), for the expression "24th day of Aprll 2006". the ~ c t  21 01 

expression "24th day of October 2006" shall be substituted. 1994. - 
Amendment cf 3. In section 261 of the principal Act, ~n sub-section (2). for the expression "24th day 

sectton 261. of April 2006", the expression "24th day of October 2006 shall be subst~tuted. 

Validation. 4. Notwithstanding ai-lything contained in the principal Act, every person exercising the 
powers and discharging the functions of village panchay.ats specified in Schedule V and 
Schedule VI to the principal Act, as Special Officer of the said village panchayats, with 
effect on and from the 25th day of April 2006 shall be deemed to have been appointed as 
such Special Officer of the said village panchayats under sub-section (1) of Section 261 
and under sub-section (1) of section 9-A of the principal Act, respectively, as amended by 
this Act, and anything done or any action taken by the said Special Officers during the 
period commencing on the 25th day of April 2006 and ending with the date of publication 
of this Act in the Tamil Nadu Government Gazette, shall be deemed to have been validly 
done or taken under the principal Act, as amended by this Act. 

(By order of the Governor) 

S. DHEENADHAYALAN, 
Secretary to Governmen t-in-charge, 

Law Department. 
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The following Act of the Tamil Nadu Legislative Assembly received the assent of the 
Governor on the 7th September 2006 and is hereby published for general information:- 

ACT No. 23 OF 2006. 

An Act fuirher to amend the Tamil Nadu Panchayats Act, 1994. 

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the 
Fifty-seventh Year of the Republic of India as follows:- 

1. ( I )  This Act may be called the Tamil Nadu Panchayats (Fourth Amendment) Short title and 
Act. 2006. commence- . 

rnent. 

(2) It shall be deemed to have come into force on the 6th day of March 2006. 

1u 2. In section 9-B of the Tamil Nadu Panchayats Act, 1994 (hereinafter referred to as Atrendment of 
j f the principal Act), in sub-section (2), for the words "twelve months", the words "one year Section 9-6. ' 

and e~ght months" shall be substituted. 

3. In section 18-B of the principal Act, in sub-section (2), for the words "twelve months", Amendment of 
the words "one year and eight months" shall be substituted. section 18-B. 

4. Notwithstanding anything contained in the principal Act, any person exercising the Valid.ation. 
powers and discharging the functions of the village panchayats specified in Schedule VII 
to the principal Act or of the Yercaud panchayat union council on the 6th day of March 2006 
shall be deemed to have been appointed as Special Officer under sub-section (1) of 
section 9-B, or, as the case may be, under sub-section (1) of section 18-B of the principal 
Act, as amended by this Act and anything done or any action taken by such Special Officer, 
during the period commencing on the 6th day of March 2006 and ending with the date of 
publ~cation of this Act in the Tamil Nadu Government Gazette. shall be deemed to have 
been validly done or taken under the principal Act, as amended by this Act. 

(By order of the Governor) 

S. DHEENADHAYALAN, 
Secretary to Government-~n-.chaaVge 

Law Department. 

- -- -. - -. - - - .- .. - -. -- 
TED AND PUBLISHED BY THE SPECIAL COMMISSIONER AND COMMISSIONER OF STATIONERY AND PRINTING, 

CHENNAI ON BEHALF OF THE GOVERNMENT OF TAMIL NADU 
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'The following Act of the Tern11 Nadu Legislative Assembly received the assent 
of the Governor on the 16th December 2006 and is hereby published for general 
information:- 

ACT No. 38 OF 2006. 

An Act  further to amend the Tamil Nadu Panchayats Act, 1994. 

Be it enacted by the Legislative Assembly of the State of Tamil Nadu in the 
Fifty-seventh Year of the Republ~c of India as follows:- 

1. (1) This Act may be called the Tamil Nadu Panchayats (Sixth P,mendmentj 
Act. 2006. 

(2) It shall be deemed to have come into force on the 25th day of 
October 2006. 

Tam11 Nadu 2. After section 9-B of the Tamil Nadu Panchayats Act, 1994 (hereinafter referred 
Act 21 of to as the principal Act). the following section shall be inserted, namely:- 
1994 

"9-C. Appointment of Special Officer in certain circumstances.-PJotwrthstanding 
anything contained in this Act, or in any other law for the time 
respect of village panchayat, which could not be constituted 
October 2006, even after resorting to election process, the 
appoint a Special Officer, to exercise the powers and 
said village panchayat, until the day on 
panchayat is held after election to the 

3. Notwithstanding anything contained in the principal Act, every pe son exercising i 
the powers and discharging the functions of village panchayat as bpecial Officer 
of the village panchayat, with effect on and from the 25th day of October 2006, 
shall be deemed to have been appointed as such Special Officer of the village 
panchayat under section 9-C of the principal Act, as amended by this Act and anything 
done or any action taken by the said Special Officer during the period commencing 
on the 25th day of October 2006 and ending with the 7th day of November 2006 
shall be deemed to have been validly done or taken under the principal Act, as 
amended by this Act. 

Tam11 Nadu 4 .  (1) The Tamil Nadu Panchayats (Sixth Amendment) Ordinance, 2006 is hereby 
Ordinance repealed. 

Short title and 
cornrnence- 
ment. 

Insertion of 
new 
section 9-C. 

Validation 

Repeal and 
saving. 

7 of 2006 
(2) Notwithstanding such. repeal, anything done or any actron taken under 

the pr~ncipal Act, as amended by the s a d  Ordinance, sh;lll hc dccmed to  have bccrl 
t l o~w 01 taker~ under the p~rnclpal Act, as arnerided by I h ~ s  Act 

(By order of the Governor.) 

S.  DHEENADHAYALAN, 
Secretary to Government-in-charge, 

Law Department. 

_._ -- -- 
PRINTED AND PUBLISHED BY THE SPECIAL COMMISSIONER AND COMMISSIONER OF STATIONERY AND PRINTING, CHENNAI 

ON BEHALF OF THE GOVERNMENT OF TAMIL NADU 
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Part 
1 Tamil Nadu Acts and Ordinances 

1 The following Act of the Tamil Nadu Legislative Assembly received the assent 

I of the Governor on the 28th May 2007 and Is hereby published for general 
information :- 

ACT No. 12 OF 2007. 

An Act further to amend the Tamil Nadu Panchayats Act, 1994. 

by me Leg~slabve Assembly of t?te State of ian;ri Nacd ~n the '~ftf-elgGtn 
(epublic of lnd~a as follows:- 

1. (1) This Act may bc! called the Tamil Nadu Panchayats (Fourth Amendment) Short title and 

Act, 2007. commence- 
. ment. - 

(2) It shall come into force on such date as the State Government may, 
by notification, appoint. 

du 2. After section 80 of the Tamil Nadu Panchayats Act, 1994 the following section Insertion of 
of shall be inserted, namely :- new section 

80-A. 

*80-A. Grant of paid hol~day to employees or? the day of poll.- (1) Every person 
employed in any business, trade, industrial undertaking or any other establishment and 
entitled to vote at election to any panchayat shall, on ,;ie day cf poll, be granted a holiday. 

(2) No deduction or abatement of the wages of any such person shall be made 
on account of a holiday having been granted in accordance with sub-section (1) and if 
such person is employed on the basis that he would not ordinarily receive wages for such 

I a day, he shall nonetheless be paid for such day the wages he v~ould have drawn had 
- not a holiday b&n granted to him on that day. 
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The following Act of the Tamil Nadu Legislative Assembly received the assent of the 
Governor on the 7th June 2007 and is hereby published for general information:- 

ACT No. 16 OF 2007. 

An Act further to amend the Tamil Nadu Panchayats Act, 1994. 

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Fifty-eighth 
Year of the Republic of India as follows:- 

1. (1) This Act may be called the Tamil Nadu Panchayats (Amendment) Act, 2007. Short title and 
commence- 
menl. 

(2) It shall come into force on such date as the State Government may, by 
notification, appoint. 

2. In section 205 of the Tamil Nadu Panchayats Act, 1994 (hereinafter referred to An~endment of 

as the principal Act), for sub-section (13), the following sub-section shall be substituted, section 205. 

namely:- 
i 

"(13) Any person in respect of whom a notification has been issued under 
sub-section (1 1) removing hirn from the office of president shall, unless the notification is 
cancelled under sub-section (12), be ineligible for election as president until the expiry of 
three years from the date specified in such notification as postponed by the order, if any, 
issued under sub-section (12).". 

3. In section 207 of thz principal Act, for sub-section (13), the following sub-section h-~et-idment of 

shall be substituted, namely:-- section 207. 

"(13) Any persot) in respect of whom a notification has been issued under 
sub-section (1 2) removing hir i  from the office of chairman shall be ineligible for election as 
chairman and for holding any of those offices until the expiry of three years from the date 
specified in the notification.". 

4. In section 210-A of the principal Act, for sub-section (3), the following sub-section Amendment of 

shall be substituted, namely:- section 210-A. 

"(3) Any person removed under sub-section (1) frcm the office of president, 
vice-president, chairman, vice-chairman or member, as the case may be, shall not be 
eligible for election to the said office until the expiry of three years from the date specified 
in the notification issued under sub-section (I).". 

(By order of the Governor) 

S. DHEENADHAYALAN, 
Secretary to Government-in-charge, 

Law Department. 



The following Act of the Tamil Nadu Legislative Assembly received the assent of the 
Governor on the 7th June 2007 and is hereby published for general information:- 

ACT No. 17 OF 2007. 

An Act further to amend the Tamil Nadu Pahchayats Act, 1994. 

Br it enacted by the Legislative Assembly of the State of Tamil Nadu in the Fifty-eighth 
Year of the Republic of India as follows.-- 

1. (1) This Act may be called the Tamil Nadu Panchayats (Second Amendment) Short title and 
commence- 
ment 

(2) It shall come into force at once. 

2 In section 41 of the Tamil Nadu Panchayats Act, 1994, in sub-section (I) ,  for the Amendment of 
expression "disqualified under sections 33, 35, 37, 38 and 40", the expression "disqualified section 41 

under sect~on 33 or section 35 or sub-sect~on (I) ,  (2) Or (3) of section 37 or sect~on 38 or 
section 40" shall be substituted. 

(By order of the Governor) 

S DHEENADHAYALAN, 
Secretary to Government-~n-charge. 

Law Department 
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t The following Act of.the Tamil Nadu Legislative Assembly received the assent of the 
Governor on the 7th June 2007 and is hereby published for general information:- 

ACT No. 23 OF 2007. 

An Act further to amend the Tamil Nadu Panchayats Act, 1994. 

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Fifty-eighth 
Year of the Republic of India as foHows:- 

1. '(1) This Act may be called the Tamil Nadu Panchayats (Third Amendment) Short title and 
Act, 2007. commence 

ment. 
(2) It shall come into force on such date as the State Government may, by 

notification, appoint. 

L 2. In section 167 of the Tamil Nadu Panchayats Act, 1934 (hereinafter referred to as Amendment of 
of the principal Act), s~b-section (4) shall be omitted. section 167. 

3. For section 169 of the principal Act, the following section shall be substituted, Substitution of 
namely:- sectionl69. 

" 169. Rules regarding collection of local cess, local cess surcharge and surcharge 
on the duty on transfers of properfy.- The Government may make rules not inconsistent 
with this Act,- 

(a) for regulating the collection of iccal cess under section 167, local cess 
surcharge under section 168 and surcharge on the duty an transfers of property under 
section 175 ; 

(b) for fixing the proportions in which the proceeds of local cess, local cess 
surcharge and surcharge on-the duty on transfers of property shall be distributed among 
village panchayats, panchayat union councils and district panchayats; and 

(c) for deduction of the expenses incurred by the Government in the collection 
- of local cess, local cess surcharge and surcharge on the duty on tra?-fers of property.". 

4. In section 175 of the principal Act, sub-section (3) and (4) shall be omitted. Amendment of 
section 175. 

5. After section 175 of the principal act, the following section shall be inserted, Insertion of 
namely:- new section 

175-A. 
"1 75-A. Apportionment of entertainments Tax among panchay8ts.- 

Notwithstanding anything contained in section 13 of the Tamil Nadu Entertainments Tax 
Act, 1939 (Tamil Nadu Act X of 1939), so far as panchayats are concerned, ten per cent 
of the proceeds of the tax under section 4, section 4-F and section 4-W of that Act collected 
every year shall be credited to the Government and the balance of ninety per cent shall 
be distributed among village panchayats, panchayat union councils and district panchayats - 
in such proportions as the Government may fix.". 

6. In section 186 of the principal Act,- 

( I )  for clause (b), the following clause shall be substituted, namely:- 

"(b) the proportionate share of the proceeds of the local cess, local cess 
surcharge, surcharge on the duty on transfers of property arid entertainments tax received 
by the panchayat unlon council under sections 169 and 1756."; 

(2) cla.use (I) shall be omitted. 
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Amendment of 7. In section 188 of the principal Act, in sub-section (I),-- 
section 188. 

(1) clause (c) shall he omitted; I 
I 

(2) for clruse (d ) ,  the following clause shall be substituted, namely:- 
1 

I 

"(d) the proportionate share of the proceeds of the local cess, local cess I 
surcharge, surcharge on the duty on transfers of property and entertainments Tax received 
by the village panchayat under sections 169 and 175-A."; , 

(3) clause (m) shall be omitted. 

(By Order of the Governor) 

S. DHEENADHAYALAN, 
Secretary to Government-in-charge, 

Law Department. 



ACT No. 24 OF 2007. 

An Act further to amend the Tamil Nadu Panchayats Act, 1994. 

BE i t  enacted by the Legislative Assernbly of the State of Tamil Nadu in the 
Fifty-eighth Year of the Republlc of India as follows :- 

1. (I) This Act may be called the Tamil Nadu Panchayats (Fifth Amendment) 
Short +/,Is and Act, 2007. comm,ence- 

(2) It shall come into force on such date as the State Government may, ment 

by notification, appoint. 

2. In section 239 of the Tamil Nadu Panchayats Act, 1994, in sub-section (2), Amwdment of 

for clause (b), the following clause shall be substituted, namely :- section 239. 

"(b) The Tamil Nadu State Election Commissioner shall hold office for a 
term of two years and shall be eligible for reappointment for two successive forms : 

Provided that no person shall hold the office of the Tamil Nadu State Election 
Commissioner for more than six years in the aggregate : 

Provided further that a person appointed as Tamil Nadu State Election 
Commissioner shall retire from office if he completes the age of sixty-five years 
dur~ng the term of his off~ce." 

(By Order of the Governor) 

S. DHEENADHAYALAN, 
Secretary to Government-in-charge, 

Law Department. 



- 
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The follow~ng A i t  of the Tamil Nadu Leg~slative Assembly received the assent of ttie 
Governor on the 7th June 2007 and is hereby published for general information.- 

ACT No. 25 OF 2007. 

An Act further to amend the Tamil Nadu Panchayats Act, 1994. 

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the 
F~fty-eighth Year of the Republic of India as follows :- 

1. ( I )  This Act may be called the Tamil Nadu Panchayats (Sixth Amendment) Short title and 
commence- 
ment 

(2) It shall come into force on such date as the State Government may, 
by notification, appoint. 

. 2. In section 188 of the Tamil Nadu Panchayats Act, 199.1.- Amendment of 
section 188 

(7) in sub-section ( I ) ,  for clause (w), the following clause shall be substituted, 

"(w) such other moneys as rnay be specified by the Government."; 

(2) in sub-section (3), the expression "or other funds constituted under 
sub-section (2)" shall be omitted. 

(By Order of the Governor) 

S. DHEENADHAYALAN, 
Secretary to Government-in-charge, 

Lgw Depaltment. 
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The following Act of the Tamil Nadu Legislative 4ssembly received the assent of 
the Governor on the 1Stti February 2008 and is hereby published for general 
information.-- 

ACT No. 10 OF 2008. 

An Act further tc amend the Tamil Nadu Panchayafs Act, 1994. 

BE it enacted by the Legislat~ve Assembly of the State of Tamil Nadu in the 
Fifty-ninth Year of the Republic of India as follows:- 

1 (1) This Act may be called the Tamil ~ a d u  Panchayats (Amendment) Short titleand 

Act, 2008. cornrnence- 
rnent. 

(2) It shall be deemed to have come into force on the 13th day of December 2007. 

nt Nadu 2. In section 21 1 of the Tamil Nadu Panchayats Act,, 1994 (hereinafter referred to as Amendment of 
d the principal Act),- section 23 1 
Id 1994 

(1) in sub-section \2), for the expression "not less in number than one-half ot the 
sanctioned strength", the expression "not less in number than three-fifth of tne sanctioned 
strength" shall be substituted; 

(2) in sub-section (13), for the expression "not less than two-thirds of the sanctioned 
strength", the expression "not less than four-fifth of the sanctioned strength" shall be 
substituted; 

(3) in sub-section (14), for the expression "six monthsn, the expression "one year" 
shall be substituted; 

(4) for sub-section (15), the following sub-section shall be substituted, namely:- 

"(15) No notice of a motion under this section shall be received,- 

(i) within one year of the assum~tion of office by; or 

(ii) during the last year of the term of office of. 

a vice-president ". 

3 In sectio I 212 of the principal Act,- Amendment of 
section 212. 

( I )  in sub-section (2) far the expression "not less in number than one-half of thel 
sanctioned strength", the expresslon " ~ o t  less in number than three-fifth of the sanctioned 
strength" shall be substituted, 

(2) In slrtl-stlct~ori (13). lor thr. expresslon "not less than two-thirds of the sanction~d 
strength", the expression "not Ic>s:, than four-flfth of the sanctioned strength" shall be 
substituted. 

(3) for sub-section (15), the following sub-section shall be substituted, namely:- 

"(15) No notice of a motion under this section shall be received,-- 

(i) within one year of the assumption of office by; or 

(11) d i ~ r ~ n g  the last year of the term of off~ce of, 

4.  Any motioil expressing want of (.onfiderlce in the vice-president of a village panchayat, Abatement 
ch,lirni;-111 nr vir.r:.r.tl,lirrni~n of a p;!nr:l-l:iya! uriion council or chairman or vice-chairman of of no 
; I  0lslric:l ~);~~lc: l lay;~l. ~ri;~t lo und(:r Ill(: ~~riri(:il)al Act and pending bcforc: arly officer, authority 
or the Government, as the case may he, immediately before the comrnencernent of this Act, "Otion. 

shall abate. 





ACT No. 11 OF 2008. 

An Act further tc, amend the Tamil Nadu Panchayats Act, 1994. 

BF it enacted by the Legislative Assembly of the State of Tamil Nadu in the 
F~fty-ninth Year of the Rcpubltc of India as follows:- 

1 (1 ) This Act rnay be called the Tam11 Nadu Panchayats (Second Amendment) Short and 
commence- 

Act, 2008. ment. 

(2) It shall come into force on such date as the State Government may, by 
nstificat~on, appoint. 

2. For sectior! 269 of the Tamil Nadu Panchayats Act, 1994, the following Substitution of 
section 169. section shall be substituted. namely:- 

"169 Orders regarding collection of local cess, !ocal cess surcharge 
and surcharge nn the duty on transfers of property.-The Coverr!ment may, by 
notificat~on,- 

(a) regulate the col!ection of local cess under section 167, local cess 
silrcharge ucdcr section 168 and surcharge on the duty on transfers of property 
under section 175; 

,b) fix the proportions in which the proceeds of local cess, local cess 
surcharge and surcharge or1 the duty on transfers of property shall t,e distributed 
among village panchayats, pa~ichayat union councils and district panchayats and 
grant any amount from the said proceeds for the execution of specific scheme, 
project, programme or p!an in any village panchayat, panchayat union council or 
district panchayat; anrr 

I 
(c) deduct the expenses incurred by the Government in the collection of 

local cess, local cess slircharge and surcharge on the duty on transfers of property.". 

(E y order of the Governor) 

S. DHEENADHAYALAN. 
9 Secretary to Government-in-charge, - 

Law Department 
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the assent of the 

ACT No. 39 OF 2008 

An ~~t further to amend the Tamil Nadu Panchayats Act, 19g4 

B~ it enactOd by the Legislative Assembly of the State of Tamil Nadu in the FiftYninth Year 
of the Hepubl~c of lndla as follows.-- 

1. (1) -rhls ~~t may be called the Tamil Nadu Panchlyats (Seventh Amendment) Act. 
commence- and 
ment. 

(2) ~t shall come irtto force on such date as the State Gov I~~ IWI~~~  may, by 
notif~catlon, appolnt. 

2. In section 34 of the Tam11 Nadu Panchayats ~ c t ,  1994 (hereinafter referred to as Amendment Of 
soction 34. 

the prlnclpai Act),-- 

( 1 ) for sub-section (2), the' following sub-section shall be substituted, namely:-- 

"(2) A person who having held an offlce under the Government of India or under 
the Government of any State has been dismissed for corruption or for disloyalty to the State 
shall I?e d~squallfied for electron as a member or for holding office as a member for a period 
of five years from the date of such dismissal.".; 

(2) sub-sectlon (3) shall be omitted. 

3. In sect~on 35 of the principal Act, for the expression "five years", the expression Amendment 

"six years" shall be substituted. sectlon 35. 

4. In section 37 of the principal Act, for sub-sections (1) and (2), the following hnendmentof 
sub-sectlons shall be substituted, namely:- section 37. 

"(1) A person conv~cted of an offence punishable under- 

(a) section 153-A (offence of promoting enmity between different lroups on 
ground of religion, race, place of birth, residence, language, etc., and doing acts 
prejudlctal to maintenance of harmony) or section 171-E (offence of bribery) or section 
171-F (offence of undue Influence or personation at an election) or sub-section (1) or + 

sub-section (2) of scction 376 or section 376-A or section 376-8 or section 376-C or section 
376-D or section 498-A (offence of cruelty towards a woman by husband or relative of a 
husband) or sub-section (2) or sub-sectron (3) of section 505 (offence of making statement 
creating or promoting enmity, hatred or ill-will between classes or offence relating to such 
statement In ariy place of worship or in any assembly engaged In the performance of 
rellyious worshlp or rel~gious ceremonies) of the lndlan Penal Code (Central Act XLV of 

(b) the Protection of Civil Rights Act, 1955 (1:entral Act XXll of 1955) which 
provides for punishment for the preaching and practice of "untouchability", and for the 
enforcer?; :nt of any dlsablllty arrsing therefrom; or 

(c) scctior, 11 (offence of rmporting or exporting prohibited goods) of the 
Customs Act, 1962 (Central Act 52 of 1962); or 

(d) sectlons 10 to 12 (offence of belng a member of an association declared 
unlawful, offence relating to dealing with funds of an unlawful association or offence relating 
to contravent~on of an orb, nade in respect of a not~fied place) of the Unlawful Activitiss 
(Preventlon) Act, 1967 (Central Act 37 of 1967); or 

(e) the Forelgn Exchange (Regulation) Act, 1973 (Central Act 46 of 1973); or 
the Fo r~ ign  Exchange Management Act, 1999 (Central Act 42 of 1999); or 

(f) the Narcotic D ~ g s  and Psychotropic Substances Act, 1985 (Central Act 61 
of 1985); or 

(g) section 7 (offence of contravention of the prov~sions of sections 3 to 6) of 
the Religious lnst~tut~ons (Preventlon of LAlsuse) Act, 1988 (Central Act 41 of 1988); or 

(h) sectron 125 (offence of prornotlng enmity between classes in connection 
with the election) or soction 135 (offence of rrrnoval of ballot-papers from polling stat~ons) 
or soctlon 135-A (offcncc of hooth captunn(y) or clause (a) of $uh-section (2) of sectlon 136 
(0fff:nc:c 01 Ir;i~itl~rloritly rlc?f:~cirifl o r  f ~ i l ~ l d ~ ~ l ( : l ~ t I ~  (ICS~~OVI~(J ;Iny llolrlll,ntion p;lper) of tho 
I?~~I)~~:*~(*III,I~I~)I~ 01 \IIO 13(?oplf! AI t l f j ! ) l  ((;(~lltr:jl p , ; ~  d:! of I!)!)\): 

- 



(I) sectron 6 (oflence of conversion of a place of worshrp) of the Places of 
Worship (Specral Provlsrons) Act, 1991 (Central Act 42 of 1991), or 

(j) section 2 (offence of insulting the lnd~an Natronal Flag or the Constrtutlon 
of India) or sect~on 3 (offence of preventrng srnging of National Anthem) of the Preventlon 
of Insults to Natronal Honour Act, 1971 (Central Act 69 of 1971), or 

(k) the Preventlon of Corruption Act. 1988 (Central Act 49 of 1988), or 

(I) any law provrdrng for the prevention of hoardlng or profiteering; or 

(m) any law relating to the adulterat~on of food or drugs, or 

(n) any provrsions of the Dowry Prohlbltron Act, 1961 (Central Act 28 of 1961) 

shall be d~squallfred for elect~on as a member, where the convtcted person is 
sentenced to-- 

(i) only fine, for a perlod of six years from the date of such conviction: 

(li) imprisonment, from tt~e.date of such convlct~on and shall contrnue to be 
disqualified for a further perlod of SIX years since hls release. 

Explanation - In this sub-section,- 

(a) "law provrdlng for the prevent~on of hoarding or profiteering" means any law, 
or any order, rule or notlfrcation having the force of law, provldrng for- 

(i) the regulation of production or manufacture of any essential commodrty, 

(ii) the control of prlce at whlch any essential commodity may be bought or sold, 

(ill) the regulation of acquisition, possession, storage, transport, dlstribut~on, 
disposal, use or consumptlon of any essential commodity; 

(iv) the prohibitlcn of the w~thholdlng from sale of any essential commod~ty 
I 

ordinarily kept for sale; 

(b) "drug" has the meaning assigned to it in the Drugs and Cosmetics Act, 
1940 (Central Act 23 of 1940); 

(c) "essential commodity" has the meaning assigned to it in the Essential 
Commodity Act. 1955 (Central Act 10 of 1955); 

I 
(d) "food" has the meaning assigned to it in the Prevention of Food Adulteratron 

I 
I 
I Act. 1954 (Central Act XXXVll of 1954). 

(2) A person convicted of any offence and sentenced to imprisonment for not less 
than two years other than any offence referred to in sub- section (I) shall be dlsqualified 
for election as a member from the date of such conviction and shall contlnue to be 
disqualified for a further period of six years since his release.". 

Subst~tut~on of 5. For sectlon 38 of the principal Act, the followrnq section shall be substituted, 
i 

sect~on 38 namely:- 

"38. Disqualification of members.-(1) A member convicted of an offence r*  
described under sub-section (1) of section 37 shall be dlsqualified, where the convicted 
member is sentenced to- 

(i) only f~ne, for a perlod of six years from the date of such conviction; 

(ii) imprisonment, from the date of such conviction and shall continue to be 
dlsqualif~ed for a further per od of six years slnce hrs release 

(2) A member convicted of any offence and sentenced to imprrsonment for not less 
than two years other than any offence referred to In sub- sectlon (1) of sect~on 37 shall be 
disqualified from the date of such convlctlon and shall contlnue to be dlsquallfled for a 
further perlod of SIX years since his release. 

(3) Sub~ect to the provisions of section 41, a member shall cease to hold offlce as 
such, if he- 

(a) becomes of unsound mind. or a deaf-mute; 

(b) applies to be adjudicated, or is adjudicated, as an insolvent; 

I 



(c) acquires any Interest in any subs~stlng contract made with or any work 
berng done for, any panchayat except as a shareholder (other than a dlrector) In a 
company or except as perm~tted by rules made under this Ad.  

(d) ~mployed as pard legal practltloner On behalf of the ~anchayat Or as 
legal practltroner agalnst any panchayat, 

(e) 1s found that he does not belong to Scheduled Caste or Scheduled Trlbel 
but has been elected from the seat reserved for Scheduled Caste or Scheduled Tribe, 

(f) IS appointed as an offrcer or servant under this Act, 

(g) ceases to res~de In the vrllage, panchayat unlon or the dlstr~ct, as the case 

(h) falls to pay arrears of any klnd due by hlm, (otherwise than In fiduciary 
capacity) to a panchayat w~thln three months after such arrears became due, or 

(I) absents h~mself from the meet~ngs of the panchayat for a perlod of three 
consecutrve months reckoned from the date of the commencement of h ~ s  term of offlce, or 
of the last meetlng wh~ch he attended, or of h ~ s  restorat~on to offlce as member under 
sub-sect~on (1) of sectlon 39, as the case may be, or ~f w ~ t h ~ n  the sald period, less than 
three meetlngs have been held, absents h~mself In the three consecutive meet~ngs held 
after the sald date 

Prov~ded that no meetlng from whlch a member absented himself shall be counted 
agalnst hlm under thls clause if- 

(I) due notlce of that meetlng was not glven to hlm, or 

(11) the meetlng was held after glvlng shorter notice than that prescr~bed for an 
ordlnary meetlng, or 

(111) the meetlng was held on a requ~s~tlon of members ". 
6. In sectlon 39 of the p~ lnc~pa l  Act,-- Amendmen! of 

(1) In sub-sect~on (I), for the expression "clause (a) or clause (b) of section 38", the sect~on 39 

expresslon "sub-sectlon (1) or sub-sectlon (2) of sectlon 38" shall be subst~tuted, 

(2) "ln sub-sectron (2), for the expresslon "under clause (j) of sectlor1 38", the 
expresslon'under clause (I) of sub-sectlon (3) of sectlon 38" shalt be subst~tuted 

7 .  For sectlon 41 of the prlnc~pal Act, the followlr; sectron shall be subst~tuted, Subst~tut~on of 
sect~on 41 

"41 Author i ty  to decide Questions o f  disquali f ication o r  cessation of 
members.- 

(1) If any questlon arlses as to whether any person who has been elected as a 
member of a panchayat or who beconies a member of a panchayat 1s not qual~fled or has 
become dlsql~allfled under sectlon 33 or sectlon 31  or sectron 35 or sub-sectlon (3) of 
sectlon 38 or 38-A or cessation under sectlon 40, the quest~on shall be referred by the 
Inspector to the Government whose decls~on shall be f~nal 

(2) Before tak~ng any s~ l ch  dec~slon on such question, the Government shall obta~n 
the oplnlon of the Tam11 Nadu State Elect~on Cornmiss~on and shall act accord~ng to 
such oplnlon " 

8. After sectlon 41 of the prlnclpal Act, the following sectlons shall be inserted, lnsert~on of 
namely - new sect~ons 

41-A, 41-8, 
41-C and 

"41-A. Powers o f  the Tamil Nadu State Election Commission.- 41-0 

(1) Where rn connection wlth the tenderly of any oprnlon to the Government under L 

sectlon 41, the Tam11 Nadu State Elect~on Commlss~on cons~ders ~t necessary or proper to , make an Inquiry, and the Tam11 Nadu State Elect~on Comm~ss~on IS sat~sf~ed that on the 
bass of the affldav~ts filed and the documents produced In such lnqulry by thC part~es 
concerned of thelr own accord, ~t cannot come to a declslve oplnlon on the matter wh~ch 
IS bcrny rnqirrred rrllo, the Tamll Nadu State Elect~on Comrnlsslon shall have, for the 
I)tlrposcs of stlch Inqtilry, the powers of a clvll court, wh~le trylng a su~t  trnder the Code of 
Clvll Procedure 1908 (Central Act V of 1908), In respect of the follow~ny matters, namely - 

(3)  stllnrnonlrlq and cnforclnq the attendance of any person and examlnlng him 



(b) requiring the discovery and production of any document or other materlal 
object produc~ble as ev~dence, 

(c) receiving evidtrice on affidavits; 

(d) requisitioning any public record or a 'copy thereof from any court or office; 

(e) issuing commi~sior~s for the examination of witnesses or documents. 

(2) The Tamil Nadu State Election Commission shall also have the power to 
require any person, subject to any privilege which may be claimed by that person under 
any law for the time being in force, to furnish information on such points or matters as 
in the opinion ot the Tamil Nadu State Election Cornrn~ss~ori may be useftll for, or rclcvanl 
to, the subject-matter of the inqu~ry 

(3) The Tamil Nadu State Election Commission shall be deemed to be a civil court 
and when any such offence, as is described in sectio,i 175, section 178, section 179; 
section 180 or section 228 of the Indian Penal Code (Central Act XLV of 1860), 
is committed in the vlew or presence of (he Tarliil Nadu Slalo flcctiort Cornrr~~sslort, t l ~ u  
Tamil Nadu State Election Commission may after recording the facts co~ist~tuting the 
offence and the statement of the accused as provided for in the Code of Cr~minal 
Procedure, 1973 (Central Act 2 of 1974), forWard the case to a Magistrate having jurisdiction 
to try the same and the Magistrate to whom any such case is forwarded shall proceed to 
hear the complaint agair?st the accursed as if the case had br forwarded to I r i r j r  urider 
section 346 of the Code of Criminal Procedure, 1973 (Central Act 2 of 1974). 

(4) Any proceeding before the Tamil Nadu State Election Commission shall be 
deemed to be a judlclal proceeding within the meaning of section 193 and section 228 of 
the Indian Per a: Code (Central Act XLV of 1860). 

41-8. Statements made by person  to  the Tamil Nadu State Elect ion 
Commission.- No statement made by a person in the course of glving evidence before 
the Tamil Nadu State Election Co:nmission shall subject him to, or be used against him In, 
any civil or criminal proceeding except a prosecution for giving false evidence by such 
statement: 

Provided that the statement- I P 

(a) 1s made in reply to a question which he is required by the Tamil Nadu State 
Election Commission to answer, or I 

(b) is relevant to the subject-matter of the inquiry. I 
41-C. Procedure to be fo1lo:ved by the Tamil Nadu State Election Commission.- 

The Tamil Nadu State Election Commission shall have the power to regulate its own 
procedure (including the fixing of places and times of its sittings and deciding whether to 
sit in public or in private). 

41-0. Protection o f  action taken in goodfaith.-No suit, prosecution or other legal 
proceeding shall lie against the Tamil .Nadu State Election Commission or any person 
acting under the direction of the Tamil Nadu State Election Commission in respect of 
anything which is ir, good faith done or intended to be done in pursuance of the forego~rlg 
provisions of sections 41-A to 41-C or of any order made thereunder or in respect of the 
tendering of any opinion by the Tamil Nadu State Election Commission to the Government 
or in respect of the publication, by or under the authority of the Tamil Nadu State Election 
Commission of any such opinion, paper or proceedings.". 

(By order of the Governor) 

S DHEENADHAYALAN, 
Secretary to Government, 

Law Departmenf. 

PRINTED AND PUBLISHED BY THE SPECIAL COMMISSIONER AND COMMlSSl 
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ACT No. 41 OF 2008. 

An Act furthcr to amend the Tamil Nadu Panchayats Act, 1994. 

BE ~t enacted by the Legislative Assembly of the State of Tamil Nadu In the Fifty-ninth Year 
of the Republic of India as follows:- 

?. (1) This Act may be called the Tamil Nadu Panchayats (Fifth Amendment) Short titleand 
commence- 
ment. 

(2) It shall come into force on such date as the State Government may, 
by notificat~on, appoint. 

2 In section 46 of the Tamil Nadu Panchayats Act, 1994, in subsection (1), after clause (c), Arnlndmenr of 
the following clause shall be added, namely :- section 46. 

"(d) execute or implement all schemes, programmes or activities as may 
be entrusted to village panchayat from time to time.". 

(By order of the Governor) 

S. DHEENADH4YALAN, 
Secretary to Government, 

Law Department. 

-IV-2 Ex. ( 110) I ;r 



ACT No. 42 OF 2008. 

~ c t  further to amend the Tamll Nadu Panchayats Act, 1994. 

BE it enacted by the Legislative Assembly of the State of Tanlil Nadu in the Fifty-ninth 
Year of the Republic of India as follows:- 

1. ( I )  This Act may be called the Tamil Nadu Panchayats (Sixth Amendment) Act, Short-title 2nd 
commence- 
ment. 

(2) It shall come into force on such date as the State Government may, by 
notification, appoint. 

2. For Scb3dule [I to the Tamil Nadu Panchayats Azt, 1994 (hereinafter referred S~~bstitution of 
to as the principal Act), the follow~ng Schedule shall be substituted, namely:- Schedule I I .  

"SCHEDULE-II. 

ORDINARY PENALTIES. 

[See Section 245 (I) . ]  

Subject. Fine which 
may be 

imposed. 

(3) (4) 

Fa~lure to obey requisition to fence Off, take down, secure or repair dangerous Five thousand 
structure. rupees. 

Failure to obey requisition to secure, lop or cut down dangerous trees. Five hundred 
rupees. 

Failure to obey requisition to fence building or land or trim, prune or cut hedges Two hundred 
and trees or !ower an enclosing wall. rupees. 

(l)(a) Unlawful building of wall or erecting of fence, ed., in or over public road. Two thousand 
rupees. 

(l)(b) Unlawful making of hole or depositing of matter in or upon puSlic road. Five hundred 
rupees. 

( l ) (c)  lJnlawful quarrying In any place near p u b l , ~  road, etc. Two thousand 
rupees. 

( l)(d) Unlawful erectlon of bulld~ng over dram. Four thousand 
rupees. 

(I)((:) Planllnq of trees w~thout permlsslon on any publlc road or other property vested Two hundred 
~n panchayat or panchayat un~on counc~l. rupees. 

( l ) ( f )  Foll~ng, etc., without permission of trees growing on public road or other property Two thousand 
vested ln a pe~lchayat or on poramboke land the use of whlch is regulate1 rupees. 
by ~t under sectlon ?34 or sectlor1 135. 

r . I -- bn c ~ r , c n  . , l q r o  - - --- , . -v cf publ~c entertainment Four thousand 
rupees. 



Section. Sub- 
sectioll or 

Subject. 

I 140 Sending infected child to school. I 142 Failure to give information of small pox. 

I 143 (1 ) Failure to obey requisition to fill In, etc., tank or other plr~cc dangerous lo pu 
health or safety. 

I 144 (1 Failure to obey requisition to clear or cleanse, etc., bulld~ng or land in filthy Five ks 
state or overgrown with noxious vegetation. 

Opening a new private market or continuing to keep open a private market 
without licence or contrary ~ to licence. 

1 .  148 (3) Levy of fees in private market without a certificate. 

Sale or exposure for sale in public or private market of any animal or article 
without permission. 

I 151 Sale, etc., of articles in public roads or places, after prohibition or without I~cence TW 
or contrary to regulations. - 1  I 

I 1 54 (b) Using any public place or road-side as a landing or halting place or as a Tw 
cart-stand within prohibited distance. I 

I 155 (1 Opening a private cart-stand or continuing to keep open a private Frve r+& 
cart-stand without liconce or contrary to I~ccncc. W 

I 1 57 (a) Slaughtering, cutting up or skinning, etc., of animals outside pu 
slaughter-house in cortravention of rules. 

I 157 (b) Slaughtering of animals for purposes of sale without Ilccncc or contrar 
licence. 

1 58 (3) Unlawful destruction, etc., of number affixed on buildings. rq 

I 1- (4 1 Failure to replace number when required to do SO. 

1 59 (1 Using a place for offensive or dangerous trade without licence or contrary to 
licence. 

)ubIlc road, market. well. ( h k q  
,-" *Z. 



_X_ 

h c h  ftS# 

r~lpossd 
3. For Schedule Ill to the principal Act, the following Schedule shall be substituted. Substitution of 

Schedule Ill. 
namely :- 

14) 

"SCHEDULE - HI.  

PENALTIES FOR CONTINUING BRANCHES. 

[See section 245 (2).] 

Fine which 
may be 
imposed. 

(41 

Subject. Sub-section 
or . -!lse. 

(2) 

(1) 

(1 

Failure to obey requisition to fence off, take down, secure or repair dangerous 
structure. 

Five hundred 
rupees. 

Failure to obey requisition to secure, lop or cut down dangerous trees. One hundred 
rupees. 

Failure to obey requisition to fence building or land or trim, prune or cut hedges 
and trees, or lower an enclosing wall. 

Fifty rupees. 

Unlawful building of wall or erecting of fence, etc., in or over public road. Two hundred 
rupees. 

Unlawful making of hole p r  depositing of matter in or upon public road. Fifty rupees. 

Unlawful quarrying in any place near public road, etc. Two hundred 
rupees. 

Unlawful erection of building over drain. Four hundred 
rupees. 

Failure to close place of public entertainment. Four hundred 
rupees. 

Failure lo obey requtsilion lo fill in, otc., tank or other placo dnngorous to public 
health or safety. 

One hundred 
rupees. 

Failure to obey requisition to clear' or cleanse, etc., building or land in 
filthy state or overgrown with noxious vegetation. 

One hu~dred 
rupees. 

Keeping open a private market without licence or contrary to licence. Onethousand 
rupees. 

Levy of fees in private market without a certificate. Five hundred 
rupees. 

Sale or exposure for sale in public or private market of animal or article without 
permission. 

Twenty 
rupees. 

Keeping open a private cart-stand without licence or contrary to licence. Fifty rupees. 
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The foilowlng Act of the Tamil Nadu Legislative Assembly rece~ved the assent 
t of the Governor on  the 29th November 2008 and is hereby published for 
1 general informat~on - 
4 

ACT No. 58 OF 2008. 

An Act further to amend the Tamil Nadu Panchayats Act, 1994. 

lad u 
t 
41994 

81: it enacted by the Legislative Assembly of the State of Tamil iradu in the Fihy-ninth Year 
of the Repdblic of Ind~a as follows - 
I. (1) This Act niay be called the Tamil Nadu Panchayats (Eighth Amendmehtj 

Act, 2008 

(2) It shall be deemed to have come into force on the 29th day of October 2008. 

2. In section 172-A of the fqmil Nadu Panchayats Act, 1994 (tiereinaRer referred to as 
the principal Act), for the expresskn uvillage panchayat may". the expression "collector may" 
shall be substituted. 

3. In sertion 172-8 of the principal Act including the proviso thereto, for the expression 
"village panchayat" in two places where it occurs, the expression "coliector" shall be 
substituted. 

Short title and 
commence- 
ment. 

Amendment of 
section 
172-A 

Amendment of 
section 
172-8. 

4. In section 220 of the principal k t , -  Amendment of 
sect~on 220 

(1) in sub-sectlon (2), for the expression "panchayat", the express:on "panchayat or 
the collector, as the case may be" shall be substituted; 

(2) the following proviso shall be added to sub-section (21, namely'- 

"Provided that for every licence for hoardings, the fees may be charged at such 
rates as may be fixed by the Government.". 

(3) in sub-sect~on (3), for the expression "the Secr ?taryn, the expression "the Secretary 
or the collector" shall be substituted, 

(4) in sub-section (5), in clause (a), for the expression "the Secretary", the expression 
"the Secretary or the collector" shall be substituted. 

ladu 5 .  (1) The Tam11 Nadu Parichayats (Eighth Amendment) Clrdinance, 2008 is hereby Repeal and 
repealed savlng. 

1008 
(2) Notw~thstanding such repeal, anything done or any action taken under the 

princ~pal Act, as amended by the said Ordinance, shall be deemed to have been done or 
taken under the principal Act, as amended by this Act. 

(By order of the Governor) 

S DHEENADHAYALAN, 
Secretary to Government, 

Law Department. 
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The following Act of the Tamil Nadu Legtslative Assembly received the assent 
of the Governor on  the 29th Noverrlber 2008 arid is hereby published for 
general ~ r i f  ~ r m a t i o n  - 

ACT No. 59 OF 2008. 

An Act further to amend the Tamil Nadu Panchayats Act, 1994. 

BE it enacted by the Legislative Assembly of the State of Tamil N 3du in the Fifty-ninth Year 
of the Republic of India as follows:-- 

1. (1) r h ~ s  Act may be called the Tamil Nadu Panchayats (Ninth Amendment) Short title and 

Act, 2008 commence- 
mert 

(2 )  It shall come Into force on such date as the State Government may, by notlficat~on, 
nppo~nt 

Nadu 2. In sect~on 96 of the Tam11 Nadu Pancliayats Act, 1994 (heremafter referred to as the Amendment of 
21 of pr~nc~pal Act) in sub-sect1011 (1) ~n clause (a), for the express~on "wh~cli  shall be composed 96 

3 4  of the cha~rnian of the panchayat union council, the conimlssloner and one member elected 
,rnnclally by tliu p,iricliayat unlon council", the expresslon ' t~hlch shall be coinposed of the 
clia~rman and the v~ce-chairman of the panchayat unlon council and tile comm~ss~oner" 
shall be substituted 

3. Notw~thstand~ng anything contalned In the principal Act or the rules made thereunder, Elected 
the members elected by the panchayat unlon counclls to the Appolntments Commrttees for members of 
panchayat unions and holding off~ce as such ~mmediately before the date of commencement Appointments 

of the Tam11 Nadu Panchayats (Nlnth Amendment) Act, 2008 shall cease to be members 
of the Appolntments Comm~ttees on the date of commencement of the Tamil Nadu 
Panchayats (Nlnth Amendment) Act, 2008 members 

i 

(By order of the Governor) 

S DHEENADHAYALAN,  
Secretary to Government, 

Law Department 

P-lV-2 Ex. 13r;A\ .  c 
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An Act further to amend the Tamil Nadu Panchayats Act, 1994.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the  Sixtieth Year
of the Republic of India as follows:—

1. (1) This Act may be called the TamiI Nadu Panchayats (Fourth Amendment)
Act, 2009.

(2) It shall come into force on such date as the State Government may, by
notification, appoint.

2. Sections 167 and 168 of the Tamil Nadu Panchayats Act, 1994 (hereinafter referred
to as the principal Act) shall be omitted.

3. In section 169 of the principal Act,—

(1) in the marginal heading, the expression “local cess, local cess surcharge and”
shall be omitted;

(2) in clause (a), the expression “local cess under section 167, local cess surcharge
under section 168 and” shall be omitted;

(3) in clause (b), the expression “local cess, local cess surcharge and” shall
be omitted;

(4) in clause (c), the expression “local cess, local cess surcharge and” shall
be omitted.

4. In section 176 of the principal Act, for the expression “surcharge or tax specified in
section 168 or 171 shall be granted by the village panchayat or the panchayat union
council”, the expression “surcharge or tax specified in section 171 shall be granted by the
village panchayat” shall be substituted.

5. In section 186 of the principal Act, in clause (b), the expression “local cess, local
cess surcharge,” shall be omitted.

6. In section 188 of the principal Act,  in sub-section (1), in clause (d), the  expression
“local cess, local cess surcharge,” shall be omitted.

Short title and
commence-
ment.

Omission of
sections 167
and 168.

Tamil Nadu
Act
21 of 1994.

Amendment of
section 169.

The following Act of the Tamil Nadu Legislative Assembly received the assent of the
Governor on the 3rd August 2009 and is hereby published for general information:—

ACT No. 12 OF 2009.

Amendment of
section 176.

Amendment of
section 186.

Amendment of
section 188.

(By order of the Governor)

S. DHEENADHAYALAN,
Secretary to Government,

Law Department.



61TAMIL  NADU  GOVERNMENT  GAZETTE  EXTRAORDINARY

An Act further to amend the Tamil Nadu Panchayats Act, 1994.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Sixtieth Year
of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Panchayats (Second  Amendment)
Act, 2009.

(2) It shall come into force on such date as the State Government may, by
notification, appoint.

2. In section 37 of the Tamil Nadu Panchayats Act, 1994, after sub-section (2), the
following sub-section shall be inserted, namely:—

“(2-A) A person disqualified for being a member under clause (e) of sub-section (3)
of section 38 shall be disqualified for election as a member for a period of six years from
the date of such disqualification.”.

Short title
and
commence-
ment.

Amendment of
section 37.

Tamil Nadu
Act 21 of
1994.

The following Act of the Tamil Nadu Legislative Assembly received the assent of the
Governor on the 4th August 2009 and is hereby published for general information:—

ACT No. 14 OF 2009.

(By order of the Governor)

S. DHEENADHAYALAN,
Secretary to Government,

Law Department.
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An Act further to amend the Tamil Nadu Panchayats Act, 1994.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Sixtieth Year
of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Panchayats (Third Amendment) Act,  2009.

(2) It shall come into force on such date as the State Government may, by
notification, appoint.

2. For section 12 of the Tamil Nadu  Panchayats Act, 1994 (hereinafter referred to as
the principal Act), the following section shall be substituted, namely:—

“12. Division of panchayat village into wards.— (1) For the purpose of election of
members to a village panchayat, the Inspector may, after consulting the village panchayat,
by notification, divide the panchayat village into wards in accordance with such scale as
may be prescribed.

(2) Only one member shall be elected from each ward.”.

3. Notwithstanding anything contained in  the principal Act, as amended by this Act or
the rules made thereunder, the members of the wards in the village panchayats who are
holding office as such immediately before the date of the  commencement of this Act shall
continue to hold office till the expiry of their term of office and every casual vacancy in the
office of such members shall be filled up in accordance with the provisions of the principal
Act and the rules made thereunder.

Short title
and
commence-
ment.

Substitution of
section 12.

Elected
members of
village
panchayats
to continue
as members
and casual
vacancies to
be filled up.

Tamil Nadu
Act 21 of
1994.

The following Act of the Tamil Nadu Legislative Assembly received the assent of the
Governor on the 5th August 2009 and is hereby published for general information:—

ACT No. 20 OF 2009.

(By order of the Governor)

S. DHEENADHAYALAN,
Secretary to Government,

Law Department.
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An Act further to amend the Tamil Nadu Panchayats Act, 1994

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Sixtieth Year
of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Panchayats (Amendment) Act, 2009.

(2) It shall come into force at once.

2. ln section 110 of the Tamil Nadu Panchayats Act, 1994 (hereinafter referred  to as
the principal Act), in clause (g), the  expression “or tank” shall be omitted.

3. In section 112 of the principal  Act, for clause (aa), the following clause  shall be
substituted, namely:—

“(aa) the excavation, repair and maintenance of tanks and the construction of water
works for the supply of water for drinking, washing and bathing purposes;”.

Short title and
commence-
ment.

Amendment of
section 110.

Tamil Nadu
Act
21 of 1994.

Amendment of
section 112.

The following Act of the Tamil Nadu Legislative Assembly received the assent of the
Governor on the 6th August 2009 and is hereby published for general information:—

ACT No. 28 OF 2009.

(By order of the Governor)

S. DHEENADHAYALAN,
Secretary to Government,

Law Department.
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The following Act of the Tamil Nadu Legislative Assembly received the assent of
the Governor on the 17th September 2011 and is hereby published
for general information:—

ACT  No. 18 OF 2011.

Short title and
commence-
ment.

Tamil Nadu
Act
21 of 1994.

Insertion of
new section
28-AA.

An Act further to amend the Tamil Nadu Panchayats Act, 1994.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the
Sixty-second Year of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Panchayats (Amendment)
Act, 2011.

(2) It shall come into force at once.

2. After section 28-A of the Tamil Nadu Panchayats Act, 1994, the following
section shall be inserted, namely:—

“28-AA. Special provision relating to election.— Notwithstanding anything
contained in this Act or the rules made or orders issued under this Act, for the first
election for the village panchayats, panchayat union councils and District Panchayats
to be held immediately after the date of commencement of the Tamil Nadu Panchayats
(Amendment) Act, 2011, the territorial area of wards, the number of wards in every
village panchayat, panchayat union and district panchayat and the number of members
to be returned by each such wards shall be the same as they exist on the date
of commencement of the Tamil Nadu Panchayats (Amendment) Act, 2011.”.

(By order of the Governor)

G. JAYACHANDRAN,
Secretary to Government,

Law Department.

PRINTED AND PUBLISHED BY THE DIRECTOR OF STATIONERY AND PRINTING, CHENNAI
ON BEHALF OF THE GOVERNMENT OF TAMIL NADU
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Short title and
commence-
ment.

Tamil Nadu
Act 21 of
1994.

Amendment of
section 82.

The  following Act of the Tamil Nadu Legislative Assembly received the assent of the
Governor on the  31st May 2012 and is hereby published for general information:—

ACT  No. 15 OF  2012.

An Act further to amend the Tamil Nadu Panchayats Act, 1994.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the
Sixty-third Year of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Panchayats (Amendment)
Act, 2012.

(2) I t  shal l  be deemed to have come into force on the
25th October 2011.

2. To section 82 of the Tamil Nadu Panchayats Act, 1994, the following
proviso shall be added, namely:—

“Provided that the president may be paid a monthly honorarium, as may
be fixed by the Government from time to time.”.

(By  order  of  the  Governor)

G.  JAYACHANDRAN,
Secretary to Government,

Law Department.
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The  following Act of the Tamil Nadu Legislative Assembly received the assent of
the Governor on the 15th  November 2012 and is hereby published for general
information:—

ACT  No. 44 of  2012.

An Act further to amend the Tamil Nadu Panchayats Act, 1994.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in
the Sixty-third Year of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Panchayats (Second Amendment)
Act, 2012.

(2) It shall come into force on such date as the State Government may,
by notification, appoint.

2. In section 37 of the Tamil Nadu Panchayats Act, 1994, (hereinafter referred
to as the principal Act), in sub-section (3), for clause (a), the following clause
shall be substituted, namely:—

“(a) of unsound mind;”.

3. In section 38 of the principal Act, in sub-section (3), for clause (a), the
following clause shall be substituted, namely:—

“(a) becomes of unsound mind;”.

(By  order  of  the  Governor)

G.  JAYACHANDRAN,
Secretary to Government,

Law Department.

Short title and
commence-
ment.

Tamil Nadu
Act  21 of
1994.

Amendment of
section 37.

Amendment
of section
38.
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The  following Act of the Tamil Nadu Legislative Assembly received the assent of the
Governor on the 15th November 2012 and is hereby published for general information:—

ACT  No. 45 of  2012.

An Act further to amend the Tamil Nadu Panchayats Act, 1994.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the
Sixty-third Year of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Panchayats (Third Amendment)
Act, 2012.

(2) It shall come into force on such date as the State Government may,
by notification, appoint.

2.  After section 257-A of the Tamil Nadu Panchayats Act, 1994, the following
section shall be inserted, namely:-

“257-AA. Permission to construct swimming pool.—(1) No swimming pool
shall be constructed in any place, after the appointed day, without obtaining
a permission from the Inspector.

(2) Every application for permission to construct a swimming pool shall
be made to the Inspector and shall be accompanied by such fee not exceeding
rupees five thousand, as may be prescribed, and shall contain such particulars
as may be prescribed.

(3) On receipt of an application under  sub-section (2), the Inspector
may, after making such enquiry as he deems necessary, either grant or refuse
to grant the permission. Every permission granted shall be in such form and
subject to such terms and conditions, as may be prescribed.

(4) Where the Inspector refuses to grant permission under
sub-section (3), he shall give reasons in writing for such refusal.

(5) No owner or occupier of a building or land in which a swimming
pool is located immediately before the appointed day, shall continue the use
of such swimming pool unless he obtains a permission under this section in
respect of such swimming pool within a period of three months from the
appointed day.

(6) Every owner or occupier of a building or land in which a swimming
pool is located, shall maintain the swimming pool in such manner and follow
such safety norms, as may be prescribed.

(7) Any person authorised by the Inspector in this behalf, may enter
into any building or land in which a swimming pool is located, in order to
make any enquiry or inspection and may take any measures or do anything
which may, in his opinion, be necessary for the purpose of maintenance of
the swimming pool or for the safety of the persons using the swimming pool:

Provided that the Government shall authorise, for the purpose of this
sub-section, any officer,-

(i) not below the rank of Joint Director in the office of the Director
of School Education, in respect of swimming pools located in the premises
of schools;

(ii) not below the rank of Joint Director in the office of the Director
of Collegiate Education, in respect of swimming pools located in the premises
of colleges and Universities.

Short title and
commence-
ment.

Insertion of
new section
257-AA.

Tamil Nadu
Act 21 of
1994.
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(8) For the purpose of sub-section (7), the Government may authorise
different persons for different classes of buildings or land in which swimming
pools are located.

Explanation.— For the purpose of this section, “appointed day” means such
date as the Government may, by notification, appoint under sub-section (2)
of section 1 of the Tamil Nadu Panchayats (Third Amendment) Act, 2012.”.

(By  order  of  the  Governor)

G.  JAYACHANDRAN,
Secretary to Government,

Law Department.
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The following Act of the Tamil Nadu Legislative Assembly received the assent of the
Governor on the 2nd September 2014 and is hereby published for general information:—

ACT No. 22 OF 2014.

An Act further to amend the Tamil Nadu Panchayats Act, 1994.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the
Sixty-fifth Year of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Panchayats (Amendment) Act, 2014.

(2) It shall come into force on such date as the State Government may, by
notification, appoint.

2. After section 143 of the Tamil Nadu Panchayats Act, 1994 (hereinafter referred
to as the principal Act),  the following sections shall be inserted, namely:—

“143-A. Grant of permit to sink well.— (1) No person shall, either himself or through
any person on his behalf engage in sinking any well in the panchayat village for any
purpose without obtaining a permit from the executive authority:

Provided that this sub-section shall not apply for sinking of well for domestic
purpose:

Provided further that this sub-section shall not apply to the revenue villages specified
in the Schedule to the Chennai Metropolitan Area Groundwater (Regulation) Act, 1987.
(Tamil Nadu Act 27 of 1987).

(2)  Any person desiring to sink a well shall apply to the executive authority,
for grant of permit for this purpose and shall not proceed with any activity connected
with such sinking of well, unless a permit has been granted by the executive authority.

(3)  Every application for grant of permit shall be made in such form and contain
such particulars as may be prescribed, and shall be accompanied by such fee not
exceeding  five thousand rupees, as may be prescribed.

(4) On receipt of an application under sub-section (2), the executive authority
may grant, subject to such conditions and restrictions as it may specify, a permit
authorising sinking of well or refuse to grant such permit:

Provided that no permit shall be refused unless the applicant has been given an
opportunity of being heard.

(5)  The decision regarding the grant or refusal to grant the permit shall be
intimated by the executive authority to the applicant within such period as may be
prescribed.

(6)  Any person aggrieved by the decision of the executive authority under
sub-section (5) may, within such period and in such manner as may be prescribed,
appeal to such authority as may be specified by the Government, by notification, in
this behalf.

(7)  The owner of every well in use or disuse shall follow such safety measures
as may be prescribed.

143-B. Grant of certificate of registration.—(1) Every person desiring to carry
on the business of sinking well in any panchayat village shall apply to the Collector
for grant of a certificate of registration.

(2)  Every application for grant of a certificate of registration shall be made
in such form and contain such particulars as may be prescribed and shall be accompanied
by such fee not exceeding fifteen thousand rupees, as may be prescribed.

(3) On receipt of an application under sub-section (1), the Collector may grant,
subject to such conditions and restrictions as may be specified, a certificate of registration
or refuse to grant the certificate of registration:

Short title and
commence-
ment.

Insertion of
new sections
143-A and
143-B.

Tamil Nadu
Act 21 of
1994.
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Provided that no certificate of registration shall be refused unless the applicant has
been given an opportunity of being heard.

(4)  The decision regarding the grant or refusal to grant the certificate of
registration shall be intimated by the Collector to the person within such period as may
be prescribed.

(5)  Any person aggrieved by the decision of the Collector under sub-section
(4) may, within such period and in such manner as may be prescribed, appeal to such
authority as may be specified by the Government, by notification, in this behalf.

(6)  Every person carrying on the business of sinking well shall, while sinking
a well or on completion of sinking a well, follow such safety measures, as may be
prescribed.

Explanation.—For the purpose of sections 143, 143-A and 143-B,—

(a)  “sink” with all its grammatical variations and cognate expressions
includes digging, drilling, boring or deepening;

(b)  “well” means a well sunk for search or extraction of groundwater and
includes an open well, dug well, bore well, dug-cum-bore well, tube well, filter point,
collection well or infiltration gallery, but does not include a well sunk by the Government
or Central Government for carrying out scientific investigation, exploration, development
or management work for the survey and assessment of groundwater resources;

(c) “person” includes a company or association of individuals, whether
incorporated or not.”.

3. After section 246-A of the principal Act, the following section shall be inserted,
namely:—

“246-B. Penalty for sinking well without permit or registration.—Whoever contravenes
any of the provisions of section 143-A or 143-B or the rules made thereunder shall,
on conviction, be punishable with imprisonment for a term which shall not be less than
three years but which may extend to seven years and with fine which may extend to
fifty thousand rupees.”.

(By Order of the Governor)

G. JAYACHANDRAN,
Secretary to Government,

Law Department.

Insertion of
new section
246-B.
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The following Act of the Tamil Nadu Legislative Assembly received the assent of 
the Governor on the 24th January 2018 and is hereby published for general 
information:—

ACT No. 3 OF 2018.

An Act further to amend the Tamil Nadu Panchayats Act, 1994.

 BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the 
Sixty-eighth Year of the Republic of India as follows:—

 1. (1) This Act may be called the Tamil Nadu Panchayats (Amendment) Act, 
2018.

Short title and 
commence-
ment.

 (2) It shall be deemed to have come into force on the 28th day of December 
2017.

Tamil Nadu Act 21 
of 1994.

 2. In section 261-A of the Tamil Nadu Panchayats  Act, 1994, for the expression 
“upto the 31st day of December 2017”, the expression “upto the 30th day of  June 
2018” shall be substituted. 

Amendment of 
section 261-A.

Tamil Nadu 
Ordinance 8 of 
2017.

3.  (1) The Tamil Nadu Panchayats (Third Amendment) Ordinance, 2017 is 
hereby repealed.

Repeal and 
saving.

Tamil Nadu Act 21 
of 1994.

  (2) Notwithstanding such repeal, anything done or any action taken under 
the Tamil Nadu Panchayats  Act, 1994, as amended by the said Ordinance, shall be 
deemed to have been done or taken under the said Act, as amended by this Act.

(By order of the Governor)

S.S. POOVALINGAM,
Secretary to Government,

Law Department.
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The following Act of the Tamil Nadu Legislative Assembly received the assent 
of the Governor on the 26th January 2018 and is hereby published for 
general information:—

ACT No. 12 OF 2018.

An Act further to amend the laws relating to the Municipal Corporations, 
Municipalities and Panchayats in the State of Tamil Nadu.

 BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the 
Sixty-eighth Year of the Republic of India as follows:—

PART-I.
PRELIMINARY.

1. (1) This Act may be called the Tamil Nadu Local Bodies Laws (Amendment) 
Act, 2018.

Short title and 
commence-
ment.

(2) It shall be deemed to have come into force on the 3rd day of September 
2017.

PART-II.

AMENDMENTS TO THE CHENNAI CITY MUNICIPAL CORPORATION ACT, 
1919.

Tamil Nadu Act IV 
of 1919.

2. In the Chennai City Municipal Corporation Act, 1919 (hereinafter in this Part 
referred to as the 1919 Act), in section 5, in sub-section (3), the proviso shall be 
omitted.

Amendment of 
section 5.

3. In the 1919 Act, sections 46-AA, 46-AAA and 46-AAAA shall be omitted. Omission of 
sections 46-AA, 
46-AAA and 
46-AAAA.

PART-III.

AMENDMENT TO THE TAMIL NADU DISTRICT MUNICIPALITIES ACT, 1920.

Tamil Nadu Act V 
of 1920.

4. In the Tamil Nadu District Municipalities Act, 1920, sections 43-AA, 43-AAA 
and 43-AAAA shall be omitted.

Omission of 
sections 43-AA, 
43-AAA and 
43-AAAA.

PART – IV.

AMENDMENTS TO THE MADURAI CITY MUNICIPAL CORPORATION ACT, 1971.

Tamil Nadu Act 15 
of 1971.

5. In the Madurai City Municipal Corporation Act, 1971 (hereinafter in this Part 
referred to as the 1971 Act), in section 5, in sub-section (3), the proviso shall be 
omitted.

Amendment of 
section 5.

6. In the 1971 Act, sections 50-A, 50-AA and 50-AAA shall be omitted. Omission of 
sections 50-A, 
50-AA and 50-
AAA.

PART –V.
AMENDMENTS TO THE COIMBATORE CITY MUNICIPAL CORPORATION 

ACT, 1981.
Tamil Nadu Act 25 

of 1981.
7. In the Coimbatore City Municipal Corporation Act, 1981 (hereinafter in this 

Part referred to as the 1981 Act), in section 5, in sub-section (3), the proviso shall be 
omitted.

Amendment of 
section 5.

46-Ex-IV-2—1a
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Omission of 
sections 52-A, 
52-AA and 52-
AAA.

8. In the 1981 Act, sections 52-A, 52-AA and 52-AAA shall be omitted.

PART –VI.
AMENDMENT TO THE TAMIL NADU PANCHAYATS ACT, 1994.

Omission of 
sections 28-A, 
28-AA and 28-
AAA.

9. In the Tamil Nadu Panchayats Act, 1994, sections 28-A, 28-AA and 28-AAA 
shall be omitted.

Tamil Nadu Act 21 
of 1994.

Repeal and 
saving.

10. (1) The Tamil Nadu Local Bodies (Amendment) Ordinance, 2017 is hereby 
repealed. 

Tamil Nadu 
Ordinance 4 of 
2017.

(2) Notwithstanding such repeal, anything done or any action taken under the 
Chennai City Municipal Corporation Act, 1919, the Tamil Nadu District Municipalities 
Act, 1920, the Madurai City Municipal Corporation Act, 1971, the Coimbatore City 
Municipal Corporation Act, 1981 and the Tamil Nadu Panchayats Act, 1994, as 
amended by the said Ordinance, shall be deemed to have been done or taken under 
the respective Acts, as amended by this Act. 

Tamil Nadu Act IV 
of 1919.

Tamil Nadu Act V 
of 1920.

Tamil Nadu Act 15 
of 1971.

Tamil Nadu Act 25 
of 1981.

Tamil Nadu Act 21 
of 1994.

(By order of the Governor)

S.S. POOVALINGAM,
Secretary to Government,

Law Department.
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An Act further to amend the Tamil Nadu Panchayats Act, 1994.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the 
Sixty-ninth Year of the Republic of India as follows:—

1.  (1) This Act may be called the Tamil Nadu Panchayats (Second Amendment) 
Act, 2018.

Short title and 
commencement.

    (2)  It shall come into force at once.

Tamil Nadu Act 
21 of 1994.

2.   In section 261-A of the Tamil Nadu Panchayats Act, 1994, for the expression 
“upto the 30th day of June 2018”, the expression “upto the 31st day of December 
2018” shall be substituted. 

Amendment of 
section 261-A.

(By Order of the Governor)

                                                                                   
S.S. POOVALINGAM,

Secretary to Government,
Law Department.

The following Act of the Tamil Nadu Legislative Assembly received the assent of the Governor 
on the 30th June 2018 and is hereby published for general information: —

ACT No. 21 of 2018.

PRINTED  AND  PUBLISHED  BY  THE DIRECTOR OF STATIONERY AND PRINTING, CHENNAI 
ON BEHALF OF THE GOVERNMENT OF TAMIL NADU
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The following Act of the Tamil Nadu Legislative Assembly received the assent of 
the Governor on the 14th January 2019 and is hereby published for general 
information:—

ACT No. 5 OF 2019.

An Act further to amend the Tamil Nadu Panchayats Act, 1994.

       Bඍ it enacted by the Legislative Assembly of the State of Tamil Nadu in 
the Sixty-ninth Year of the Republic of India as follows:—

     1. (1) This  Act may be called the Tamil Nadu Panchayats (Amendment) 
Act, 2019.

Short title and 
commence-
ment.

       (2) It shall be deemed to have come into force on the 31st day of 
December 2018.

Tamil Nadu Act 
21 of 1994.

   2. In section 261-A of the Tamil Nadu Panchayats Act, 1994, for the 
expression “upto the 31st day of December 2018”, the expression “upto the 30th 
day of June 2019” shall be substituted. 

Amendment of 
section 261-A.

Tamil Nadu 
Ordinance 4 
of 2018.

      3. (1) The Tamil Nadu Panchayats (Third Amendment) Ordinance, 2018 is 
hereby repealed.

Repeal and 
saving.

Tamil Nadu Act 
21 of 1994.

    (2) Notwithstanding such repeal, anything done or any action taken under 
the Tamil Nadu Panchayats Act, 1994, as amended by the said Ordinance, shall 
be deemed to have been done or taken under the said Act, as amended by this 
Act.

 

(By order of the Governor)

S.S. POOVALINGAM,
Secretary to Government,

Law Department.



 TAMIL  NADU  GOVERNMENT  GAZETTE  EXTRAORDINARY 53
The following Act of the Tamil Nadu Legislative Assembly received the assent 

of the Governor on the 20th February 2019 and is hereby published for 
general information:—

ACT No. 13 of 2019.

An Act further to amend the Tamil Nadu Panchayats Act, 1994.

   Bඍ it enacted by the Legislative Assembly of the State of Tamil Nadu    
in the Seventieth Year of the Republic of India as follows:—

 1. (1) This Act may be called the Tamil Nadu Panchayats (Second 
Amendment) Act, 2019.

Short title and 
commence-
ment.

 (2) It shall come into force on such date as the State Government 
may, by notifi cation, appoint.

Tamil Nadu Act 
21 of 1994.

2. In section 243 of the Tamil Nadu Panchayats Act, 1994 (hereinafter 
referred to as the principal Act), for the expression “one hundred rupees” and 
“fi fteen rupees”, the expression “one thousand rupees” and “two hundred 
and fi fty rupees” shall, respectively, be substituted.

Amendment of 
section 243.

3.  In section 244 of the principal Act,— Amendment of 
section 244.

 (1)   in sub-section (1), for the expression “make by-laws for carrying 
out any of the purposes for which it is constituted”, the following expression 
shall be substituted, namely:—

 “make by-laws,— 

  (a)   for carrying out any of the purposes for which it is constituted;

  (b) for the prevention of storage, supply, transport, sale and 
distribution of use and throwaway plastics.”;

 (2)   in sub-section (2), for the expression “fi fteen rupees” and “fi ve 
rupees”, the expression “one thousand rupees” and “two hundred and fi fty 
rupees” shall, respectively, be substituted;

 (3)  after sub-section (2), the following  sub-section shall be inserted, 
namely:— 

  “(2-A)  Notwithstanding anything contained in sub-section (2), in 
making a by-law under clause (b) of sub-section (1), the panchayat may 
provide that any person who commits the breach thereof shall be liable to 
pay by way of penalty such sum as may be fi xed by the panchayat not 
exceeding the amount specifi ed in Schedule III-A.  If a person commits 
the breach for fourth time, the trade licence issued under this Act shall be 
cancelled.”.  

4.  After Schedule III of the principal Act, the following Schedule shall be 
inserted, namely:—

Insertion 
of new 
Schedule.
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“SCHEDULE III-A.

Penalties for breach of by-laws made under section 244 (2-A).
Sl. 
No.

Off ences. fi ne for  fi rst time 
off ence.

fi ne for 
second time 

off ence.

fi ne for third 
time off ence.

(1) (2) (3) (4) (5)

1. Storage, supply, transport, sale, and 
distribution of use and throwaway plastics.

Twenty fi ve 
thousand rupees.

Fifty thousand 
rupees. 

One lakh rupees.

2. Use and distribution of use and 
throwaway plastics in large commercial 
establishments like malls, textile shops 
and super markets.  

Ten thousand 
rupees.

Fifteen 
thousand 
rupees. 

Twenty fi ve 
thousand rupees.

3. Use and distribution of use and 
throwaway plastics in medium commercial 
establishments like grocery shops and 
pharmaceuticals shops.

One thousand 
rupees.

Two thousand 
rupees.

Five thousand 
rupees.

4. Use and distribution of use and throwaway 
plastics in small commercial vendors.

One hundred 
rupees.

Two hundred 
rupees.

Five hundred 
rupees.”.

(By order of the Governor)

S.S. POOVALINGAM,
Secretary to Government,

Law Department.

PRINTED  AND  PUBLISHED  BY  THE DIRECTOR OF STATIONERY AND PRINTING, CHENNAI 
ON BEHALF OF THE GOVERNMENT OF TAMIL NADU



 TAMIL  NADU  GOVERNMENT  GAZETTE  EXTRAORDINARY 131

The following Act of the Tamil Nadu Legislative Assembly received the assent 
of the Governor on the 27 July 2019 and is hereby published for general 
information:—

ACT No.25 OF 2019.

An Act further to amend the Tamil Nadu Panchayats Act, 1994.

 Bඍ it enacted by the Legislative Assembly of the State of Tamil Nadu in the Seventieth 
Year of the Republic of India as follows:—

1.  (1) This Act may be called the Tamil Nadu Panchayats (Third Amendment) 
Act, 2019.

Short title and 
commence-
ment.

 (2) It shall be deemed to have come into force on the 22nd day of June 
2019.

Tamil Nadu 
Act 21 of 1994.

2. In section 261-A of the Tamil Nadu Panchayats Act, 1994, for the 
expression “upto the 30th day of June 2019”, the expression “upto the 31st day of 
December 2019” shall be substituted. 

Amendment of 
section 261-A.

Tamil Nadu 
Ordinance 
3 of 2019.

3.  (1) The Tamil Nadu Panchayats (Third Amendment) Ordinance, 2019 is 
hereby repealed.

Repeal and 
saving.

Tamil Nadu Act 
21 of 1994.

    (2) Notwithstanding such repeal, anything done or any action 
taken under the Tamil Nadu Panchayats Act, 1994, as amended by the said 
Ordinance, shall be deemed to have been done or taken under the said Act, as 
amended by this Act.

(By order of the Governor)

 C. GOPI RAVIKUMAR,
 Secretary to Government (FAC),
 Law Department.
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An Act further to amend the Tamil Nadu Panchayats 
Act, 1994.

Bඍ it enacted by the Legislative Assembly of the State of 
Tamil Nadu in the Seventieth Year of the Republic of India as follows:—

1.  (1) This Act may be called the Tamil Nadu Panchayats 
(Amendment) Act, 2020.

Short title and 
commencement.

 (2) It shall be deemed to have come into force on the 19th day 
of November 2019.

Tamil Nadu Act 
21 of 1994.

2. In section 53 of the Tamil Nadu Panchayats Act, 1994 (hereinafter 
referred to as the principal Act), in clause (b), after the expression “as 
a member of the panchayat union council”, the expression “or on being 
elected as chairman of the panchayat union council” shall be inserted.

Amendment of 
section 53.

3. After section 57 of the principal Act, the following section shall be 
inserted, namely: —

Insertion of new 
section 57-A.

 “57-A. Voting machine at elections.—Notwithstanding anything 
contained in this Act or the rules made thereunder, the giving and 
recording of votes by voting machines may be adopted in such ward or 
wards of a village panchayat, panchayat union and district panchayat 
and for election of president of such village panchayat or village 
panchayats as the State Election Commission may, having regard to 
the circumstances of each case, specify. 

Explanation.— For the purpose of this section, “voting machine” 
means any machine or apparatus whether operated electronically or 
otherwise used for giving or recording of votes and any reference to 
a ballot box or ballot paper in this Act or the rules made thereunder 
shall, save as otherwise provided, be construed as including a reference 
to such voting machine wherever such voting machine is used at any 
election.”.

Tamil Nadu 
Ordinance 
7 of 2019.

4.  (1) The Tamil Nadu Panchayats  (Fourth Amendment) 
Ordinance, 2019 is hereby repealed.

  (2) Notwithstanding such repeal, anything done or any action 
taken under the principal Act,  as amended by the said Ordinance, shall 
be deemed to have been done or taken under the  Principal Act, as 
amended by this Act.

Repeal and saving. 

The following Act of the Tamil Nadu Legislative Assembly received the 
assent of the Governor on the 15th February 2020 and is hereby 
published for general information:—

ACT No. 7 OF 2020.

(By order of the Governor)
           
 C. GOPI RAVIKUMAR,
 Secretary to Government (FAC),   
 Law Department.
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The following Act of the Tamil Nadu Legislative Assembly received the 
assent of the Governor on the 15th February 2020 and is hereby 
published for general information:—

ACT No. 8 OF 2020.

An Act further to amend the Tamil Nadu Panchayats 
Act, 1994.

 Bඍ it enacted by the Legislative Assembly of the State of 
Tamil Nadu in the Seventieth Year of the Republic of India as 
follows:—

  1. (1) This Act may be called the Tamil Nadu Panchayats 
(Second Amendment) Act, 2020.

Short title and 
commencement.

 (2) It shall be deemed to have come into force on the 
31st day of December 2019.

Tamil Nadu Act 21 of 
1994.

2. In section 261-A of the Tamil Nadu Panchayats Act, 1994, 
for the expression “upto the 31st day of December 2019”, the 
expression “upto the 30th day of June 2020” shall be substituted.

Amendment of 
section 261-A.

Tamil Nadu 
Ordinance 12 of 
2019.

 3. (1) The Tamil Nadu Panchayats (Fifth Amendment) 
Ordinance, 2019 is hereby repealed.

Repeal and saving.

Tamil Nadu Act 21 of 
1994.

 (2) Notwithstanding such repeal, anything done or any 
action taken under the Tamil Nadu Panchayats Act, 1994, as 
amended by the said Ordinance, shall be deemed to have been 
done or taken under the said Act, as amended by this Act. 

(By order of the Governor)
           
 C. GOPI RAVIKUMAR,
 Secretary to Government (FAC),   
 Law Department.
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�����LV�KHUHE\�UHSHDOHG�

7DPLO�1DGX�
2UGLQDQFH�
��RI������

� � ���� 1RWZLWKVWDQGLQJ� VXFK� UHSHDO�� DQ\WKLQJ� GRQH� RU� DQ\� DFWLRQ�
WDNHQ�XQGHU�WKH�7DPLO�1DGX�3DQFKD\DWV�$FW��������DV�DPHQGHG�E\�WKH�VDLG�
2UGLQDQFH��VKDOO�EH�GHHPHG�WR�KDYH�EHHQ�GRQH�RU�WDNHQ�XQGHU�WKH�VDLG�$FW��
DV�DPHQGHG�E\�WKLV�$FW�

7DPLO�1DGX�$FW�
���RI������

�%\� RUGHU� RI� WKH� *RYHUQRU�
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Secretary to Government,

Law Department.
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